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The Consultant (Judicial)
Hon'ble National Green Tribunal,
New Delhi.

No : - rKPCC^rGr/ | lsAd>/}q r - 36l Dt: f) -07-2022.

Sub:- Submission of Report of the Committee Constituted by the Hon'ble NGT in
compliance to the directions dt.17-05-2022.ii OA no. AUTZOZZ titled Rajesh
Kumar v/s Union of Territory of J&K.

Ref.:- Directions issued by Hon'ble NGT dt. l7-05-2022in OA 344t2022.

Sir,

In Compliance to the Hon'ble National Green Tribunal order dated 17-05-2022 in

OA no. 34412022 titled Rajesh Kumar v/s Union Territory of J&K, kindly find enclosed

herewith the Report of the Joint Committee Constituted by the Hon'ble NGT in this regard.

The Compliance report may kindly be taken on record and placed before the

Hon'ble NGT for consideration please.

Yours faithfully,

Encl: Report (111 leaves)

(K.

JK Pollution Control C ittee
Jammu

Copy to :-
i.
ii.
iii.
iv.

>)/

The Regional Director, PCC Jammu for information.
District Magistrate / Deputy Commissioner, Jammu for information.
Director Health Services Jammu for information.
PA to Chairperson for kind information of the Chairperson, JK PCC Jammu



J&K

sPca

ffi\7
Gobernment of nammu & llaslrmir

J&K POLLUTION CONTROL COMMITTEE
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The Member Secretary,
JK Pollution Control Committee,
Jammu.

No:- JKPCC/RDJ/NGTIO.N344t2O22t lv & 3 Dt. 09-07-2022

Sub:- Constitution of Joint Committee in case of Hon'ble NGT O.A No.
34412022 titled as Rajesh Kumar Vs Union Territory of Jammu and
Kashmir - submission of report thereof.

Sir,

Kindly find enclosed report of the joint committee in case of Hon'ble NGT

O.A No. 34412022 titled as Rajesh Kumar Vs Union Territory of Jammu and

Kashmir, along with annexures 'A'to 'E'.

Encl: Annexures 'A' to 'E'

Yours faithfully,

aul, IFS)
Regional Director

(

I '+
ammu

Ref. : JKPCC/NGT|125|179-183 dated 24-05-2022



Report of the Committee constituted by Hon'ble National Green Tribunal (NGT)
regarding factual position w.r.t. throwing of Wet and Dry Waste by HCFs in Jammu
vide order passed on l7 -05-2022 in O.A No. 34412022 titled Rajesh Kumar Vs UT of
J&KA.

I. Background

The case is regarding a complaint lodged by one Mr. Rakesh Kumar S/o Sh.

Krishan Lal R/o H.No. M3/538, S.D. School Wali Gali, Guru Ram Dass Nagar, Tehsil and

District Amritsar regarding throwing of dry and wet waste into the street, roads and vacant

land of Jammu in night by the hospitals of Jammu. The complaint has been registered and

treated as petition by Hon'ble National Green Tribunal (NGT) in O.A No. 344D022 withthe

title Rajesh Kumar vs UT of Jammu and Kashmir.

Accordingly, a joint committee of representatives of Health Department, Union

Tenitory of Jammu & Kashmir, J&K PCC and Deputy Commissioner, Jammu was

constituted by Hon'ble NGT in its order passed on 17 -05-2022, to look into the grievances of

the applican! verifu the factual position and take remedial action in accordance with law and

J&K PCC has been designated as Nodal Agency for coordination and compliance :-

II. Action Taken :

Action taken by the Joint Committee comprising of Regional Director, J&K PCC

Jammu, Deputy Commissioner, Jammu and Chief Medical Officer, Jammu, in compliance to

the directions of Hon'le NGT is scrutinized as under :-

In order to verifr the factual position as directed vide order passed by Hon'ble

NGT on 17-05-2022, below mentioned action was taken :

i) That, the Chief Medical Officer, Department of Health and Family Welfare,

Jammu vide Regional Director Pollution Control Committee, Jammu's letter No.

PCC/RDJ/SA/NGT lO A377 l22l 1263 -64 dt: 0810612022 was requested to submit

the status of registration/provisional registration of each HCF and also to provide

the copies ofthe certificates in question ofthe 43 Health Care Facilities (HCFs).

The referred list of 43 HCFs submitted by the applicant with his petition has

reflected M/s Raksha Kidney Centre, Near Circuit House, Talab Tillo, Jammu at

S.No. 2l and repeated the name of said HCF at S.No. 35, as such there are 42

HCFs. The Registration certificates ofall but one HCFs (i.e.4l) provided by the

Chief Medical Officer are attached as Annexure'A'.

iD That, before initiating the process of verification of complaint/grievance of the

applicant, a letter was issued to the applicant Sh. Rajesh Kumar vide Regional
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Director Pollution Control Committee Jammu office No.

PCC/RDJAIGT/ON344/202211413-16 dated 17-06-2022 (sent through

Registered Post) to present himself before the committee in the office of

Regional Director , J&KPCC, Jammu on 24-06-2022 at 12:00 noon along

with evidence, ifany, in shape ofphotogaphs, videos or documents etc. However,

the applicant did not appear before the committee. The applicant was again

requested vide Regional Director , J&KPCC, Jammu No. PCC / RDJ / NGT /

ON344/2022/ 1583-86 dated 25-06-2022, (sent through Speed Post) to appear

before the committee on 30-06-2022 at 12:00 noon to share any evidence.

Again, the applicant did not appear and committee did not receive any form of

communication from him. (Copies of both the letters along with postal receipts are

attached as Annexure 'B').

iii) That, as per information provided by Chief Medical Officer, Jammu and as per the

records available in this office, the status of registration issued by Health

Department, status of Consent under Water (Prevention and Control of Pollution)

Act" 1974 and Air (Prevention and Control of Pollution) Act, l98l and

Authorization under Bio Medical Waste Management Rules 2016 is given as

under:-

s.
No.

Name & of HCF

Health
Deptt.

Registration
validity
status

Authoriz-
ation

Validity
Status

Remarks

Ankur Maitrika Hospital
(OPC) P\4. Ltd, Near
Jodhamal Public School,
Jammu

Valid Valid Valid

2
Yudhvir Nursing Home,
Mande B.C Road Jammu

Valid Valid Valid

Triveni Nursing Home, 8

C/C Gandhi Nagar, Jammu
Valid

Under
Proc€ss

for
renewal

Under
Process for

renewal

Applied for

Authorization/R and

CTO.R

AV Nursing Home, Channi
Himmat, Jammu

Valid Valid Valid

2lPage

Consent
Validity
Status
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5

Indira M Hospital Pl1. Ltd.,
2nd Floor City Plez",
Maharaja Gulab Singh Marg,
Jammu

Valid Valid Valid

SDS Hospital, Shahpur
Brahman4 Bishnah , Jammu

Valid CTE-F
obtained

Under
Process

7

Jammu City Oncology Clinic
with Interventions, 129/2,
Garden Avenue, Talab Tillo,
Jammu

Valid Under
Process

Valid Applied for CTO-R

8
JK Medicity Hospital,
Thanger, Channi, Jammu

Valid Valid

9

Sukhda Nursing Home, 3

DID Znd Ext, Creen Belt
Park, Gandhi Nagar, Jammu.

Valid Under
Process

Under
Process

Applied for A/R and

CTO-R" Notice-l

l0
Maha Rishi Dayanand
Hospital & Medical Research
Centre, B.C Road, Jammu

Valid

Closure
ANd EC
recomm
ended

Closure &
EC
recommende
d

Closure & EC

recommended

ll
Care n Cure Nursing Home,
78/8 New Bye Pass Road,
Trikuta Nagar, Jammu

Valid Valid

t2
Ganeshdaya Nursing Home,
Talab Tillo, Jammu.

Valid Under
Process

Under
Process

Applied for A,tR and

CTO-R, Notice-l

l3 S.H.S. Memorial Hospital,
Rehari Chowk, Jammu

Valid Under
Process

Valid Applied for CTO/R ,
Notice-l

t4 National Hospital, Airport
Road, Karan Nagar, Jammu

Valid Valid Valid

t5
Swami Vivekanand Medical
Mission, Amphalla Jammu

Valid Under
Process

Valid Applied for CTO-R

r6
Maxx Life Hospital and
Trauma Centre, Sunjuwan

Valid Valid Under
Process

Applied for A"/R.

t7
Sudan Heart Care Centre,
Rohi Morh, Satwari, R.S.
Pura Jammu

Valid Under
Process

Under
Process

Applied for A"/R and

CTO-R, Notice-l

t8

Coel Hospital & Medical
Research Centre, Old
University Lane, Canal
Road, Jammu

Valid Under
Process

Under
Process

Applied for A/R, CTO-

F, Notice-l

l9 Choudhary Nursing Home,
Nagrota

Valid Under
Process

Valid Applied for CTO-F

20
Rahat Hospital, Opp. Chirag
Public School, Malik Market,
Bathindi, Jammu

Valid Under
Process

Valid Applied for CTO-R

2l
Raksha Kidney Centre, Near
Circuit House, Talab Tillo
Road, Jammu

Valid Valid Valid

22
Suvidha Mother & Child
Nursing Home, Talab Tillo
Jammu

Valid Under
Process

Valid Applied for CTO-F

23
Suri Nursing Home, Canal
Road Jammu.

Valid Under
Process

Applied for CTO-F and

A/& Notice-l & Final

3lPage
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Notice

24
Bee Enn General Hospital,
Pacca Gharat, Talab Tillo
Road, Jammu.

Valid Valid Under
Process

Applied for A/R

25
Choudhary Nursing
Home,GREF Road, Akhnoor
Jammu

Valid

Closure
&EC
recomm
ended

Closure &
EC
recommende
d

Closure & EC

recommended

26
Lajwanti Medical Trust,
Opp. Greater Kailash
Colony. Vill. Deeli, Jammu

Valid Valid

27
Madaan Hospital & Research
Centre, 37 A"/C Gandhi
Nagar, Jammu

Valid Under
Process

Valid Applied for CTO-R

)e
Lochan Nursing Home, 39-
C, Sector l, Trikuta Nagar,
Jammu

Valid Valid Valid

29
Kalindi Nursing Home,
2/ 155, Vikas Nagar, Subhash
Nagar, Jammu

Valid Valid Valid

30

Pulse Hospital & Research
Centre, NH-t, Bye Pass

Road, Gujjar Colony,
Sunjawan, Jammu

Valid Under
Process

Under
Process

Applied for CTO-F and

AlF

il SDDM Hospital, Channi
Himmat, Jammu

Valid Valid Valid

32
Life Scan Nursing Home
(B.S NH), 605-A Last Morh
G.Ngr Jammu

Valid Valid Valid Norice- I

JJ
Pushpanjali
Lale Da
Jammu

Life
Bagh,

Hospital,
Bhouri, Valid Valid Valid

Nirmaya Hospital, Opp. JRC
Home, Udheywala, Bohri

Under
Process

Valid Applied for CTO-R

35
Raksha Kidney Centre,
Near Circuit House, Talab
Tillo Road, Jammu

Repeat€d at S,No.l2

36
Swastik Nursing Home,
Janipur, Jammu

Valid
Not

Applied
Not valid

Not valid. Applied for
A/R , Notice-1, Final
Notice

37
Shub Tilak Multispeciality
Hospital, Nirdosh Chowk,
Akhnoor, W. No. 10, Jammu

Valid Under
Process

Valid

i8 Baba Nanak Medicity, Gadi
Garh.

Valid Valid Valid Notice-l

39
Sarla Memorial Malemity
Home, Ward No. 9, R S Pura
Jammu

Valid Under
Process

Not valid Applied for CTO-R

40
Medicare Nursing Home, 39
B/C Gandhi Nagar Jammu

Valid Not Valid
Applied for CTO-F.
Not applied for A/R,
Notice- 1, Final Notice

4l St. Joseph's Health Centre,
Akhnoor Valid Under

Process
Valid

Applied for CTO-F and

case retumed for

initiating levying of EC

4lPage
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Valid
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42
New Navyug
Home,63 Rehari
Jammu

Nursing
Chungi Not Valid Closure Closure

Closurc Order
dt.03/1212016, but not
implemented despite
letter to DC
dt.t t t07 /20t9,2't t06/22.

CLDD Pvt. Ltd., NeaI JK
Medicity, Narwal Bye Pass,

Channi Himmat, Jammu.
Valid Valid Under

process

Applied for A/R,

Notice-l

Kcy : Autborizatioo-A, CorNent to Est8blish - CTE CoDs€ot to Operate - CTO Fresh -F Renewrl - R

ir) That, All HCFs are having valid registration certificates issued by Health

Department except for M/s New Navyug Nursing Home mentioned at S.No.42.

Out of 42 HCFs, 18 HCFs have valid consents, 19 cases are under process for

grant of Consent with J&K Pollution Control Committee, 2 cases have been

processed for closure/levying of Environmental Compensation (EC), I HCF has

been ordered closure order and 2 HCFs have been issued legal notices on account

of deficiencies in their applications. As far as status of authorization cases is

concemed 26 HCFs have valid authorization and 9 cases are under process with

the J&K Pollution Control Committee, 2 cases are under process with the J&K

PCC for closure of the HCFs and levying of environmental compensation, 0l

HCF has been issued closure order and 4 HCFs have been issued legal notices on

account of deficiencies w.r.t documents etc. Copies of Consent orders,

Authorizations and legal notices are attached as Annexure 'C'. All the HCFs

referred in the list have valid MoU with Common Bio Medical Waste Treatment

Facility namely M/s Anmol Health Care, Rakh Rara, Samba and 41 HCFs have

implemented the Bar Code as same have been allocated by J&K PCC. Only one

HCF namely N{/s New Navyug Nursing Home at S.No.42 has not implemented

the Bar Code.

v) That, the oflice of the Regional Director, J&KPCC Jammu has issued final/2nd

notices to 03 HCFs with directions to apply and obtain mandatory authorization

viz-a-viz rectification of deficiencies noticed earlier and during the course of
inspections. Copies ofthe said notices are attached as Annexure 'D'.

vi) That, the Joint Committee also co-opted some officers of J&K PCC to assist and

veriS the factual position about the collection, handling, disposal and

management under Bio Medical Waste Management and Rules, 2016 by the HCFs

& accordingly l0 HCFs were inspected at random and inspection reports are

5lPage
attached along with photographs as Annexure-.E,.
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vii) That, as per inspection reports of the said HCFs some minor violations of Bio

Medical Waste Management Rules, 2016 such as improper color-

coding/segregation of waste. maintenance of BMW lifting site, designating person

in HCF's <30 beds for BMW Management have been observed and necessary

directions have been issued, on spot, by the Inspecting Officers for rectification of

same by respective HCF.

viii) That, none ofthe Health Care Facilities, as alleged in the writ petition. was found

throwing waste in open or on roads/streets, during the course of inspections. It is

further to mention that this offrce has not received any report/complaint w.r.t.

mixing of Bio Medical Waste with Municipal Solid Waste, in Jammu City.

ix) Findine of the Committce :

That, it is apparent that allegations made in the petition are not based on facts as

no violation. regarding throwing of waste in open. has been found on ground.

Moreover, the applicant has not shared any kind of proof of violations and even

didn't appear before the committee.

Report is accord ingly submitted.

(A Sat Paul)
ical Officer Deputy Commiss ner Regional Director

l&K PCC, IammuHealth & Family Welfare,
lammu

Jammu

5lPage
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Provisional Rcgistratior) No.DRA/CE(R&R) CMO-J/2 OZt 1 Q\

Date of Issue: 0L.11,202L

Valid up to: 31.L0.2022

1. Name ol'thc Clinical Establishment; Anl<ur Maitrika Hospital (OPC) Pvt.Ltd.

2. Address: Ward No.55 Deeli near f odha Mal Public School, fammu

3. ()rvno| ol thu (llinical Estirblishnrent: Dr.Mrs. Dev Kumari Wakhloo, MBBS,MD

Name cl the Persor-r in Charge: Dr.Aiay Wakhloo, MBBS, MD

System ol M edicine: Allopathy

6. 1'ype of Establishment: Hospital Level 3 (Nqn Teaching) with Testing, Diagnostic & Imaging

Fa cil ities

4

5

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

ano Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in !he rules in force under the Clinical Establishment (Registration and
I

RegulationJ Act, 2010 and the Rules made there urrder. \

!L\
o

Disirict ring Authority

tfln arrho.,w
Ja"mnru

lanrnru Date

Chief Medical 0lficer, larnmu
Near MLA Hostel, lndira Chowk, Jammu-180001

Tel./ Iiax; 0 19 1-257 7 608, E.mail:cnrojammu@gmail.conr

Co
fRt"
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$
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Chief Medical Officer, Jammu
Near MLA Hostel, lndira Chowh Jammu-180001

Tel./Fax; 019t-2577 608, E.mail: cmojamm u@gma il.co m

Provisional Registration No DRA/CE(R&R) CMO-J/2027/Oz

Date of Issuet Ol.l1..2OZl

Valid up to: 31.10.2022

1. Name of the Clinical Establishment; Yudhvir Nursing Home

2. Address: Manda, B.C.Road, Jammu

:3. Owner of the Clinical Establishment: Dr.Yudhvir Katoch, MBBS, MS

4. Name of the Person in Charge: Dr.Yudhvir Katoch, MBBS, MS

5. System of Medicine: Altopathy

6. Type of Establishment: Multi specialty Hospital Level 1 (B)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Ac! 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act,2010 and the Rules made thele under.

Distt. App Au ofltyt'

b*'
Ptr D r' Act,

ariedita$o,trsBF$Jmdy

Place: Jammu Date
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SG3

PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Regisrration No.DRA/CE(R&R) CMO-J/2 O22 / 04

Date of Issuez OL.\L.ZOZL

Valid up to: 31.10.2022

1. Name of rhe clinical establistrmenqHv(["ising Home

2. Address:8 C/C Gandhi Nagar, fammu

3, Owner of the Clinical Establishment: Dr.Rai Kumar Suri, MBBS, PG Diploma of Hospital & Health

Management

4. Name of the Person in Charge: Dr.Rai Kumar Suri,MBBS, PG Diploma of Hospital & Healt}

Management

5. System of Medicine: Allopathy

6. Type of Establishment: Nursing Home (Multispecialty OPD, IPD, with Testing and Diagnostic

Services (Laboratory, X-Ray, ECG, Ultrasound)

is heretly provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act,'2010 and the Rules made there under. This authorization is subiect to the

conditions as specified in the rules in force under the Clinical Establis\ment (Registration and

Regulation) Act, 2010 and the Rules made there under.

ZDYI

Di g Authority

) Act. 2010

blli,?f 5fifi;i,?"'v

Chief Medical 0fficer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001

Tel./Fax; 019 L-2577 608, E.mail:cmojammu@gmail.com

I

JAMI

Place: lammu Date_
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o (llrfn;
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Provisional Registration No.DRA/CE(R&R) CMO-J /2.0211 06

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

1. Name ol the Clinical Establishment; A V Nursing Home

2. Address: 216 (P), Sector 2 Channi Himmat, fammu

3. Or,vner of the Ciinical Establishment: Sh.Aviiit Suri

4. Name of the Person in Chalge: Dr.V.P.Suri, MBBS, M.D (Medicine)

5. System ol Medicine: Allopathy

6. Type of Establishment: Nursing Home ,Multispecialty OPD,IPD with Testing aud Diagnostic

Services

is hereby provisiona,lly registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and rhe Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and

RegulationJ Act,2010 and the Rules made there under.

District Regi i{ rity
U

yoes

lrzeta

ac
lgn atl olrF iEy

Chief Medical
ce Jamm u Date

tl

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, lammu-180001

Tel./Fax; 0L91,-2577 608, E. mail: cmo jam mu @gma il.co m
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Provisional Registratio n No DRA/CE(R&R) CMO-J/ 2 OZt / 0B

Date of Issue: 01.11.2021

Valid up to: 3\.10.2022

1. Name of the Clinical Establishment; Indira IVF Hospital PW.Ltd.

1;

2.'Address: Znd Floor, City Plaza, Maharaia Gulab Singh Marg, fammu

3. owner ol the Clinical Establishment: Dr.Kshitiz Murdia, Diploma in Obgy.

f.i

4. Name of the Person in Charge: Dr.Manisha Bhagat, MBBS, MS (Obst.& Gynaec.)

5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level 1 (B), lnfertility, IVF & Genetic Counseling Centre with

Diagnostic (USG) and IVF Lab.

is hereby provisionally'registered undel the provisions of Clinical Establishmenr fRegistrarion and

Regulation) Act,2010 and the Rules made thele under, This authorization is subject to the colldi[ions as specified
in the rules in force undet'the Clinical Establishment IRegistration and RegulationJ Act, 2010 and the Rules made
there u nder

Distiicl tering Au ority

[,
ch

lace
0f$ce,rn Jammu

esigna0gl{R8,gl,qltsti$0rMurhority

ief Mcdical

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001

1'e I./ Fax; 0 1,9 1, -2 57 7 608, E.ma i I I cmo j a m m u @ gm a i l.co m

v"\ c.)-'L4t(

- WLI t0

(f rn
2a,

\8"\o
{.

J/41

sG3
PROVISIONAT CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABTISHMENT
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SG3

PROVISIONAL CERTIFICATE

FOR REC ISTRATIO N O F C I,I N ICAI-, ESTABT,ISHM E NT

P lovis io na I Registlalirr rr No DRA/CE(II&R) CMO-r/ZOZL I 12

Date of Issue: 01,11,2021

Valid up to: 37.10.2022

1. Name of the Clinical Establishnrent; S.D.S.Hospital

'-2. Address: Campus: Shri Nanak Medical Institute of Health Sciences Shahpur Brahmana

Bishnah, lammu

3. Owner of the Ctinical Establishment: Sh.Shazia Shafi Mir, BEMS

4. Name ofthe Person in Charge: Dr.Akashdeep, MBBS

5. System oi Medicine: Allopathy

6. Type ol Estabtishment: Hospital Level 1 B with Testing and Diagnostic Services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authorizitjon is subject to the

condilions as specified in the rules in force Lrnder the Clinical Establishment (Registration and

RegulationJ Act,2010 and the Rules nracle the|e under

o
District Regi !l A t\r ty

f,i$,4 iilp
, "ti1

Authoriry
riltnu
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/ Desig

b{,^l!,

Ia
ief Ida{iical 0{fico
Jammu Date

Ch ief Medical 0fiicer, JamrnLr

Near MLA Hostel, lndira Chowlq 'Iammu-180001
Tel./Fax; 0 1,9 1-257 7 608, E.nrai I :cnroja rn m u@gmai l.corn
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is hereby provisionally.registered under the provisions of Clinical Establishment (Regisn'ation and

Regulation) Act, 2010 and the Rules made thele under. This authorization is subject to the conditions as specified

in the l'ules in force under the Clinical Establishment (Regist|atron and Regulation) Act, 2q10 and the Rules made

lhere under. \

*)

Provisional Registration No.DRA/CE(R&R) CMO-r/2O21/13

Date of Issue: 01.11.2021

Valid up to: 3L.LO.?,O22

1. Name ol the Clinical Establishment; fammu City Oncolory Clinic with Interventions

'.2. Address: 129-Garden Avenue, Talab Tillo,fammu

3. Owner of the Clinical Establishment: Sh.Shourya Gupta,Graduation

4.NameofthePersoninCharge:Dr.AshutoshGupta,MBBs,M.D.,D.N.B.

5. System of Medicine: Allopathy

6. Type of Establishment: Super specialty -Medical Oncology (Chemotherapy) OPD, IPD & Day

Care Centre.

D!strict rirlE irutl'irlritY

ff,
Lrfr'rlpnutnurity
cer, Jammu
ate-

stsna
Chief l,ledical Cffi

ace: ]a rl nr r.r D

Chief Medical 0fficer, Jammu
Near MLA Hostel, lndira Chowh Jammu-180001

Tel./Fax; 01,91,-2577 608, E.mail: cmojamm u@gma il.co m
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Date of Issuet Ol,lL.202L

Valid up to: 3L,LO,ZO22

i. Name of the Clinical Establishment; J K Medicity Hospital Pvt.Ltd.

2. Address: NH 1, Narwal Bye Pass Road, lammu

3. Owner oithe Clinical Establishment: Dr.Gaganpreet Singh, B.D.S.

4. Name of tire Person in Clrarge: Dr.Gurmeet Singh, MBBS, MD (Anesthesiology )

5. System ol Medicine: Allopathy

6. 'l'ype ol Establishment: Multispecialty Hospital Level (2J with Testing and Diagnostic Facilities

is hereby provisionally registered under !he provisions of Clinical Establishment IRegistrat-ion

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establish ent (Registration and

Regulation) AcC 2010 bnd the Rules made there under
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o rity

Place: jammu Date--

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jarirmu-180001

Tel./Fax; 0791,-2577 608, E.mail:cmo jammu@gmail.co m
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PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2 O22 / 16

Date of Issue: OL.LI.2O2l

Valid up to: 31.10.2022

Name of the Clinical Establshment; Sukhda Nursing Home

Address: 3 D /D 2"4 Ext.Green Belt Park Gandhi Nagar,f ammu

Owner of the Clinical Establishment: Dr.C.L. Gupta, MBBS, MS (cen.Surgery) MCH (Urology)
..1

4. Name of the Person in Charge: Dr.C.L. Gupta, MBBS, MS (Gen.Surgery) MCH (Urology)

5. System of Medicine: Allopathy

6. Type of Establishment: Single Practitioner/ Super Specialty Nursing Home (Gen.Surgery,

Urology OPD, IPD with Diagnostic facility (Ultrasound)

I
?

3

is hereby provisionally registered under the provisi

and Regulation) AcU 2010 and the Rules made there

conditions as specified in the rules in force under th

Regulation] Act, 20L0 and the Rules made there under.

ons of Clinical Establishment [Registration

under. This authorization is subject to the

e Clinical Establishment [Registration and

\

District R
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Place: Jammu Date

nng uth0rity
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I, lh##tl,".,*

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001

Tel./Fax; 019 1,-257 7 608, E.mail:cmojammu@gmail.com
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SG3

PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration N o.DRA/CE(R&R) CMO-J/2 O21. / 17

Date of Issue: O1-.l]^.2o2l

1. Name of the Clinical Establishnlent; Maharishi Dayanand Hospital & Medical Research Centre

Adtlress:228 B,C.Road Rehari Chungi, l:rmmu

Owner of the Clinical Establishment: 1. Dr.Kuldeep Gupta, MBBS 2. Sh.Sandeep Mengi

3. Ms.Sukriti Choudhary

4. Name ofthe Person in Charge: Dr.Kuldeep Gupta, MBBS

5. System of Medicine: Allopathy

6. Type ol Establishrnent: Multispecialty Hospitals Level 2 with Testing and Diagnostic services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authorization is sub,ect to ihti

conditions as specified in the rules in force under the Clinical Establis ment [Registration and

Regulation) Act, 2010 and the Rules made there under

Digli{tstw r,!fttr!fllti*g

'r.i'(,{uftdlsc
D &ssie.s$3lttgl4tbuo rty

Chief Medical Officer, Jammu
Near MLA Hostel, lndira Chowk, Jammu-1Br

Tel./Fax; 01,9 L-2577 608, E.mail:cmojammu@p
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Valid up to: 31.10.2022

Place: lamnru Date_
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sG3
PROVISIONAT CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration N o.DRA/CE(R&R) CMO-J/2 OZL / 25

Date of Issuet O1.71.2O27

Valid up to: 37.LO.2022

,,1. Name of lhe Clinical Establishment; Care -n-Cure NursingHome

2. Address: 78/8 New Bye Pass Road Trikuta Nagar, near fammu Tawi Railway Station

3. Ownel of the Clinical Establishnrent: Dr.Swaran Singh, MBBS, M.S. (Anatomy).r

4. Name oF the Person in Charge: Dr.Swaran Singh, MBBS, M.S.(Anatomy)

5. System ol Medicine: Allopathy

6. Type of Establishment: Multispecialty Nursing Home/Hospital Level 2, with Testing and

Diagnostic Services.

iS hereby provisionally registered under the plovisions of Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under. l'his authorization is subject to the conditions as specified
in the rules in force under the Clinical Establishment (Registration and Regulation) Act, 2\t
Ehere under. \

\

0 and the Rules made

p

District ng Authority

/ o*signQEJ8&tir{Uls30lflg authoriry
f,,/Chief Medical 0f Iiccr, Jammu

PIace: Jammu Date_

Chief Medical Officer, Jammu
Near MLA Hostel, lndira Chowk, jammu-180001

Tel./Fax; 01,91,-2577 608, E.mail:cmojamm u @gma il.com
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Provisional Registlation No.DRA/CE(R&R) CMO-, /2021/30

Date of Issue: 01.11.2021

Valid up to: 31.LO.2O22

1. Name ol the Clinical Establishmenq Ganeshdaya Nursing Home

2. Address: behind Petrol Pump Talab Tillo Road, |ammu

3. 0wner of the Clinical Establishment: Smt.Anita Bali

4. Narne ol the Person in Charge: Dr.Harjitrder Singh,MBBS

5. System ol Medicine: Allopathy

6. Type ol E>^tablishment: Multispecialty OPD, IPD (Nursing Home) with Testing and Diagnostic

Services.

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 201C and the Rules made there under, This authorizatron is subject to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and

RegulationJ Act,20l.0 and the Rules made there under.

Disrrict R

ff,Chief Madical 0fflgg6 Jammu

thoritu
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Autholirysign A

ace: ammu

Chief Medical Officet, Jammu
Near MLA Hostel, lndira Chowk, Jammu-180001

Te l./Fax; 0 19 1- 2 57 7 60 B, E. mai I : cm o j am m u @ gm a i l. co m
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P rovis i ona I Rc.gistrati o n No. D RA/CE(R&R) CM O-Jl2 OZI / 57

Date of Issue: 07.LL.ZOZL

Valid up to: 3L.1O.2022

Name of the Clin jcal Establishment; SHS Memorial Nursing Home

Addless:32-33, Rehari Colony Road, famnru

owner of !he Clinical Establishment: Dr.fyoti Singh, MBBS, MD

Name of the Person in Charge: Dr.Simranpreet Singh, MBBS

5. System of Medicine: Allopathy

6. Type of Establishment: Nursing Home ,Multispecialty OPD,IPD with Testing and Diagnostic

' Services

1

2

J

4

is hereby provisionally registered under the provisions oi Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establis$ent (Registration and

Regulation) Act,2010 and the Rules made there under. t

District ring Authority

ItY'
Act 3010

q$i[d\?r[v

Place: f ammu Date

. Chief Medical Officer, Jammu
Near MLA Hostel, lndira Chowk, Jamnru-180001

Tel./Fax; 019L-2577 608, E.mail:cmojam rn u@gnra il.conr
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Provisional Registration No.DRA/CE(R&R) CMO-l /ZOZL/59

Date of Issue: Ol,LL,ZOZL

Valid up to: 31.10.2022

Name of the Clinical Establishment; National llospital

Addless: Airport Road, Karan Bagh, |ammu

Owner of tlie C]inical Establishment: Dr.Harbinder Singh, MBBS, MS (Ortho.)

Name of the Person ir.r Charge: Dr.Harbinder Singh, MBBS, MS (Ortho.)

System of Medicine: Allopathy

is horeby provisionally registered under the provisions of Clinical Establishment (Registration

and llegulationJ Act, 2010 and the Rules made there under. This authorization is subject to the

r:onditions as specilied in the rules in lorce under the Clinical Establishment (Registration and

Regulation) Act,20L0 dnd the Rules made !hele under

Distt. Ap u bority
P

'#?$i3
Autholirv
Jammn.'

Place: Jammu DaLe_

6. 1'ype of Establishment: Multi specialty Hospital Level 2 with Testing and Diagnostic facilities

Chief Medical Officer, Jammu
Neirr i\,11A llostel, ludira Chowk, Jammu-180001

Tel./Frr: l).191-257 7 608, E.mail:cmojamm u @grnail.com
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Provisional Registration No.DRA/CE(R&R) CMO-J/2 O2l / 62

Date of Issue: 01.11.2021

Valid up to: 3L.70.2O22

1. Name of rhe Clinical Establishment; Swami Vivekananda Medical Mission Charitable Hospital

2. Address: Ambphal4 fammu

3. Owner of the Clinical Establishment: ShAnil Gupta

4. Name ol the Pe|son in Charge: Dr.Romesh Gupta, MBBS, MIIA

5. Sys[em of Medicine: Allopathy

6. 'lype ol ljstablishment: Multispecialty Hospital Level 2, with Testing and Diagnostic Selvices.

is hereby provisionally registered undel the plovisions of Clinical Establishnrent [Registration and

Regulation) Act,2010 and the Rules made thele under'. This autholization is subjecl to lhe conditions as specifiecl

in the lules in force under the Clinical Establishnient [Registt'ation and Regulation) Act, 2010 and the Rules made

thet e under'. l

Chief Medical Officer, Jammu
Near MLA Hostel, lndira Chowk, .lam mu- 180001

Te l. / Fax; 0 19 1, - 2 57 7 60 8, E. m a i | : c m o j a m m u @ gm a i l. co m
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SG3

PROVISIONAL CER'TI FICATE

FOR REGISTRATION OI. CLINICAL ESTABLISHMENT

Provisio nal Registratio n No DRA/CE(R&R) CMO-|/2 O21 / 64

Date of Issue: 01,11,2021

Valid up to: 31.70.202?

1., Name of the Clinical Establishnre'nU Maxx Lyte Hospital

)'2. Adclr'ess: near Bhatindi Morh Opp.HDFC Bank Sunjwan Road, lammu

3, Owner of the Clinical Establishment: Dr.Dushyant Choudhary, MBBS, PGDHA..,

4. Name olthe Person in Charge: Dr.Dushyant Choudhary, MBBS, PGDHA

5, System ol Medicine: Allopathy

6. Type oI Establishment: Nursing Home (Multispecialty OPD, IPD with Testing and Diagnostic

Facilities)

is hereby provisionally registered under the provisions ol Clinical Establishment (Regisration

and Regulation) Act,201,0 and the Rules macle there under. This auth rizatlon is subject to the

conditions as specified in the rules rn fbrce under the Clinical Establi rnent (Registration and

Regulation) Act,2010 and the Rules made there urrder,

Chief Medical 0fficer, JarnrrLr
Near MLA Hostel, lndir.a Chowh lamnru-180001

le l./ Fax; 0 19 1 -257 7 608, E, m a i I : cmo ja m m u @ gmai l.com
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Provisional Registration No,DRA/CE(R&R) CMO-|/202L17 Q

Date of Issue t OL.LI.ZOZL

Valid up to: 31.10.2022

1, Name ofthe Clinical Establishmenq Sudan Heart Care Centre

,2. Address: Rohi Morh,Satwari-R.S.Pura Road,fammu

3. Owner of the Clinical Establishment: Dr.Dinesh Sudan, MBBS, M.D,,D.M.(Cardiolory)

4. Name ol the Person in Charge: Dr.Dinesh Sudan, MBBS, M.D.,D.M.(Cardiology)

5. System of Medicine: Allopathy

6. Type of Establishment: Single Practitioner (Cardiologist) Nursing Home, Cath Lab.

Echocardiography with OPD, IPD & ICCU O $(.<.q./'

is hereby provisionally registered under the provisions ofClinical Establishment [Registlation and

Regulation) Act,2010 and the Rules made there under'. This autholization is subiect to t}le conditions as specified in

the lules in force undel'the Clinical Establishment [Registration and Regulation) Act, 2010

under.
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the Rules made thele
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Place: Jammu Date_
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Chief Medical Officer, f ammu
Near MLA Hostel, lndira Chowk, Jammu-180001

Tel./ Fax; 0 19 1, - 2 57 7 608, E.m a i I : cmo j a m m u @ gm a i l,co m
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PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO'J /2OZZl80

Date of Issuet OL.IZ.ZOZI

Valid up to: 30.11.2022

1. Name of the Clinical Establishmen! Goel Hospital and Medical Research Centre

2. Address: Old University Lane Canal Road, fammu

3. Owner of the Clinical Establishment: Dr.Gautam Goel, MBBS

4. Name of the Person in Charge: Dr.Gautam Goel, MBBS

5. System of Medicine: Allopathy, Yoga, Naturopathy

6. Type of Establishment: Multispecialty Polyclinic, Nursing Home, Physiotherapy/Occupational

Therapy Clinic (OPD, IPD with Testing facility) [Laboratory (Pathology, Biochemistry )]

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Actr 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the' Clinical Establis

Regulation) Act, 2010 and the Rules made there under. T
ent (Registration and

Chief Medical 0fficer, Jammu
Near MLA Hostel, Indira Chowk, f ammu-180001

Tel./Fax; O79 l-257 7 608, E.mail:cmojammu@ gmail.com
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Provisiorral Registlation No DRA/CE(R&R) CMO-l /202L/82

Date of Issue: 01.12.2021

Valid up to: 3O.1L.2O22

1. Name of the Clinical Establishment; Choudhary Nursing Home

2. Address: Opp. Govt.Boys High School Nagrota, fammu

3. Owner of the Clinical Establishment: Jatoon Bibi
,.j

4. Name of the Person in Charge: Dr.Mohd. Salim, MBBS, Diploma in Anaesthesia

5. System ol Medicine: Allopathy

6. Type of Establishment: Multispecialty Nursing Home (OPD, IPD) with Testing and Diagnostic

Services

is hereby provisionally registered under the provisions of Clinical Establishment IRegistralion

and Regulation) Ac! 2010 and the Rules made there under. This auth rization is sub.iect to the

conditions as specified in the rules in Force under the Clinical Establi ment c8 on and

Regulation) Act,2010 and the Rules made there under.

District Authorlty
R)Act, t010

Msdical Officer, Jammu
tion of the issu ing Authority

Place:Jammu Da[e_

Chief M edical 0fficer, Jammu
Near MLA Hostel, Indira Chow( Jammu-180001

Te l./ Fax; 0 79 1,-2 57 7 60 B, E. m a i I : c m o j a m m u @ gm a i l.co m gii:;
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PROVISIONAL CERTI FICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT



Faliq crqa

SG3

PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLIN ICAL ESTABLISHMENT

Date of Issue: 01.12.2021

Valid up to: 3O.LL.2O22

t. Name of the Clinical Establishment; Rahat Hospital

2. Address: Bhatindi, Malik Market Opp.Chirag Public School, fammu

3. Owner of the Clinical Establishmen!: Dr.Mohd. Salim, MBBS, Diploma in Anaesthesia

4. Narne of the Person in Charge: Dr.Mohd, Salim, MBBS, Diploma in Anaesthesia

5. System of Medicine: Allopathy

6, Type of Establishment: Super specialty/ Multispecialty Hospital Level (B) with ICU, NICU and

Testing and Diagnostic Services

is hereby provisionally registered under the p rovisions oI Clinical Estab lish nle n t (Registration

and Regulation) Act, 2010 and the Rules made there under. This auth rization is subject to the

conditions as specified in the rules in force under !he Clinical Establi $reen ands e

Regulation) Act,2010 and the Rules nrade there under

Ch ief Medical 0ificer, lammu
Near MLA Hostel, lndira Chow[.lammu-180001

Te l./ Fax; 0 L9 1- 2 57 7 60 B, E. m a i | : c m o j a m m u @ gm a i l. co m

(R&R)Act, 2010

ef Msdical Officer, Jurtttntr

Designation of the issuing Authority
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Place: Jammu Date _
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Provisional Registration No.DRA/CE(R&R) CMO-J lZ02l/83
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SG3

PROVISIONAL CERTI FICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisiorral Registration No DRA/CE(R&R) CMO-J /ZOZL/25O

Date of lssue: 01.01.2022

Valid up to: 31.L2.2O22

I. Name oithe Clinical Establishment; Raksha Kidney Centre

2. Address: near Circuit House (Govt.Guest HouseJ Talab Tillo, Jammu

3. owner of the Clinical Establishment: Dr.Amit Suri, MBBS, M.S.(Surgery), M.Ch;'(Urology)

4. Nanre of the Person in Charge: Dr.Umesh Chander Gandotra, MBBS, M.D.(Obst. & Gynaecology)

5. System of Medicine: Allopathy

6. Type of Establishment: Nursing Home, Polyclinic (Multispecialty OPD,IPD, Dialysis Centre

with Testing & Diagnostic services)

is hereby provisionally registered under tlre provisions of Clinical Establishment fRegistration

and RegulationJ Acl 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in lorce uncler the Clinical Establish\ent (Registration and

Regulation) Act, 2010 and the Rules made thele under. \

b,,^.j,1
a

a
€nn$ A hority

Bff fl6b{libuXff Sa u tn o r rv

Chief M ed ical Officer, lammu
Near MLA Hostel, Indira Chowk, lamnru-180001

Tel./Fax; 0191-2577 608, E.ma il: cmojamm u@gmail.co m
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SG3

PROVISIONAL CERTI FICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-, /202L/ 90

Date of Issue: 01.12.2021

Valid up to: 30.ll.2ozz

1. Name of the Clinical Establishmenq Suvidha Mother and Child Nursing Home

2. Address: 5-Garden Avenue Talab Tillo, fammu

3. owner of the Clinical Establishment: Dr.Yudhishter Vir Gupta, MBBS, MD (Obst.& Gynaec.),DGO,

Diplomat 
{l

4. Name of the Person in Charge: Dr.Yudhishter Vir Gupta, MBBS, MD (Obst.& Gynaec.),DGO,

Diplomat

5. System ol Medicine: -Allopathy

6. Type o[ Establishment: Nursing Home, Multispecialty OPD, IPD with Testing and Diagnostic

Services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authorization is sub.iect to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act,2010 and the Rules made there under

Chief Medical Officer, lammu
Near MLA Hostel, lndira Chowk, lammu-180001

Te l. / Fax; 0 19 l - 2 57 7 608, E. m ai I : cm oj a m m u @ gm a i l. co m
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SG3

PROVISIONAL CERTIFICATE

FOR RECISTRATION OF Ct,INICAL ESTABLlSHMENT

Provisional Registration No.DRA/CE(R&R) CMO-r/202\/91

Date of Issue: 0L,12.2021

Valid up to: 30.L't.2022

Nam e of the Clinical Establishment; Suri Nursing Home

Add ress: Canal Road, Jammu

3. owner oIthe Clinical Establishment: Dr.S.P.Suri, MBBS, MD

4, Name of the Person in Charge: Dr.S.P. Suri, MBBS, MD

5. System of Medicine: Allopathy

6. Type of Establishment: Polyclinic, Nursing Home (Multispecialty OPD, IPD) with Testing

facility

conditions as specilied in the rules in force under the Clinical Establis ent (Registr on and

Regulation) Act,2010 and the Rules made there under.

Chiel Medical 0fficer, Jammu
Near MLA Hostel, lndira Chowk,.lammu-180001

Tel./Fax;019I-2577608, E.m a il:cmo jam m u (Egma il.co m

&R)Act, 2010
v

Chiet Msd ical Officer, Jammu
Des ignatio n ofthe issu ing Authority

PIace: Jammu D ate_

vefi8;

District n rut

3010

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
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sc3
PROVISIONAL CERTTFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No DRA/CE(R&R) CMO-l/2021/ lll

Date of Issue: 01.12.2021

Valid up to: 30,LL.2022

1. Name of the Clinical Establishment; BEE ENN General Hospital

2. Address: Pacca Gharat Talab Tillo Road, |ammu

3. Owner of the Clinical Establishment: Sh.Kunil Kumar Bhalla, LLB

4. Name of the Person in Charge: Dr.Satya Dev cupta, MBBS, MD (Anaesthesia)

5. System of Medicine: Allopathy

6, Type of Establjshment: Hospital Level (2) Multispecialty with Testing and Diagnostic Services

is hereby plovisionally registered under the provisions ol Clinical Establishment (Registration

and Regulation) Act, 201.0 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act,2010 and the Rules made there under.

Uisu'i istaring Authcrity
gnati )iSstifl$1(hthority

W: Chief [{edical Otiice r, Jatilmu
e: lammu D ate-

Ch iel M edical Officer,.lammu
' Near MLA Hostel, Indira Chowl<, lammu-180001

Tel./Fax; 0l9L-2577 608, E.ma il:cm o ja m nr u @grr a il.co m
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SG3

PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/ZOZI / 1L3

Date of Issuez 0L,\2,2OZL

validup to: 30.11.2022

1. Name of the Clinical Establishmenq Choudhary Hospital, Akhnoor

2. Address: GREF Road, Village Daskal, Akhnoor (tammu)

3. Owner of the Clinical EstablishmenE Dr.Gafoor Ahmed, MBBS

4. Name of the Person in Charge: Dr.Farzan Ahmed, MBBS 
I

5. System of Medicine: AJlopathy

6. Type of Establishment: Multispecialty Hospital Level 1 B with Testing and [iagpostic service

is hereby provisionally registered under the provisions of Clinical Establishment (Registra

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to

conditions as soecified in the rules in force under the Clinical Establish

Regulation) Act 2010 and the Rules made there under. \
nt (Registration

\
District R

rity

Place: lammu Date

Chief Medical Officer, lammu
Near MLA Hostel, Indira Chowk, lammu-1B0001.

Tel./Fax; 019 l-257 7 608, E.mail:cmojammu@gmail.com
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PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration N o.DRA/CE(R&R) CMO-J/2021 / LL4

Date of Issuet OL.72.2OZL

Valid up ro: 30.17.2022

1. Name of the Clinical Establishment; Laiwanti Medical Trust UKL Medical Centre

2. Address: Village Deeli Greater Kailash Marble Market Ext.Road, fammu

3. owner of the Clinical Establishment: Laiwanti Medical; Trust (Dr.Kasturi Lai, MBSS, DGO, MS

(Obst.& Gynaec,)

4. Name of the Person in Charge: Dr.Kasturi Lal, MBBS, DGO, MS (Obst.& Gynaec.)

5. System of Medicine: Allopathy

6. Type of Establishment: Multispecialty Polyclinic, Hospital Level 1 B with Infertility Clinic & IVF

is hereby provisionally registered under the provisions of Clinical Establishment fRegistratiorr

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in fbrce under the Clinical Establi ent (Registration and

Regulation) Act,2010 and the Rules made there under.
"\

District ter nu Authrrity

e5 !.?-.{19 auti'o.it
cer, Jimmrl

Place: Jammu Date_

Chief Medical 0fficer, f ammu

Near MLA Hostel, Indira Chowh Jammu-180001
Tel,/Fax; 0L9l-2577 608, E.mail:cmojammu@gmail.com
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SC3
PROVISIONAL CERTIFICATE

FOR REGTSTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-f/2OZL /lZ3

Date of Issue: 01.12.202L

Valid up to: 30.71.2022

1. Name of the Clinical Establishment; Madaan Hospital and Research Centre

2. Address:37 A/C Gandhi Nagar, fammu

3. Ownel of the Clinical Establishrnent: Dr.Ravindel Madan, MBBS, MD,DGO,FAIID, FICS,FAMS

4. Name of the Person rn Charge: Dr.Ravinder Madan, MBBS, MD, DGO, FAllD, FICS, FAMS

5. System ol Medicine: Allopathy

6. Type of Establishment: Hospital Level 1 (B) with Testing and Diagnostic Services

is hereby provisionally registered under the provisrons oi Clinical Establishment (Registration

and Reguiation) Act, 2010 and the Rules made there under, This authori

conditions as specified in the rules in lorce under the Clinical Establish

Regulation) Act,2010 and !he Rules made there under.

n is subject to the

District Regi ng Authority

L:
hief Msdical 0fficer, Janrn'"

cE (R )Act, 2010

igndtion oi the issu ing Authorify

T,"
m0nt nd

Chiel Medical 0llice r, Jarn mu
. Near MLA Hoitel, lndira Chowk, JamntLr-180001

Tel./Fax; 0191,-2577 608, E.ma il:cmo ja m m u @gm a il,co m

(

Place: lammu Date_
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P rovisio nal Registration N o D RA/CE(R&R) CMO-l/2 02L I L41,

Date of Issue: 01,12.2021

Valid up to: 30.1L.2.O22

Name of the Clinical Establishment; Lochan Nursing Home

Address: 39/B, Sector 1 A Tril(uta Nagar, famnru

Owner of the Clinical Establishment: Dr.Supinder Kour Chhabra, MBBS, MS (Obst.&Gynaec.)

Name of the Person in Charge: Dr.Supinder Kour Chhabra, MBBS, MS (Obst.&Gynaec.)

System o[ Medicine: Allopathy 
rJ

6. Typc ol EstablLshment: Nulsing Home (Multi specialty General Practice OPD, IPD with Testing

facility (Gen.Cliuical Lab.)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules rnade there under, This authorization is subject to the

conditions as specified..in the rules rn lblce uuder the Clinical Establishm\n

Regulation) Act,2010 and the Rules made there under. \
t (Registration and

District Re ng Ru rity

CE RlAct, 2010

b
P lac

ffituf qMlrtl0trhxn gjirmsnu r i ry

a

4

5

lammu Date

Ch ief M ed ical 0fficer, Jammu
Near MLA Hostel, lndira Chowk, Jammu-:180001

Tel./Fax; 01,91,-237 7 608, E.mail:crnojam rru@gnrail.conr
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SG3
PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/ZOZl /1.BZ

Date of Issue: O7.O1.2O22

valid up to: 3L.L2.2o22

1. Name of the Clinical Establishment; Kalindi Nursing Home

2. Address: 2/155 Vikas Nagar, Subhash Nagar, fammu

3. Owner of the Clinical Establishment Dr,Vishav Gupta, MBBS, MD (Obst,& Gynaec.), DLO

4. Name of the Person in Charge: Dr.Vishav Gupta, MBBS, MD (Obst& Gynaec.), DLO

5. System of Medicine: Nlopathy

6. Type of Establishment: Nursing Home, Multispecialty OPD,IPD with Testing and Diagnr

r.- services

is hereby provisionally registered under the provisions of Clinical Establishment (Registr;

and Regulationi Act, 2010 and the Rules made there under. This authorization is subject tc

\
ment (Registration

.A

Dist U ng Authority

conditions as specified in the rules in force under the Clinical Establi

Regulation) Act, 2010 and the Rules made there under.

b
Place: lammu Date

ty

Chief Medical 0fficer, Jammu
Near MLA Hostel, Indira Chowk, f ammu-180001

Tel./Fax; 0 19 7-257 7 608, E.mail:cmojammu@gmail.com
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SG3

PROVISIONAL CERTIFICATE

FOR RECISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-f /2022 / LA4

Date of Issuet OL.OL.2O22

L. Name of the Clinical Establishment; Pulse Hospital and Research Centre (Unit of Synerry Co')

2. Address: NH-1 Bye Pass Road Guiiar Colony Suniwan, lammu

3. Owner of the Clinical Establishment: Mohd.Qasim,BE

4. Name of the Person in Charge: Dr.Sachit Sharma, MBBS, Diploma in Paediatrics

5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level 2 (Non Teaching) with Testing & Diagnostic services

(Laboratory, X-Ray, ECG, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and RegulationJ Act, 201.0 and the Rules made there under. This authorization is subiect to the

conditions as specified in the rules in force under the Clinical Establish

Regulation) Act, 2010 and the Rules made there under.

nt (Registration and

Iisti'ist Rr inU Aulhr"iIii1,

h
U,,

esrgnatSf, Iuthority

Place: lammu Date
Cltiel Am lilrt

Chief Medical 0fficer, f ammu
Near MLA Hostel, lndira Chowk, lammu-180001 _-i?

Tel./Fax; OLgl-257 7 608,E.mail:cmojamm u@ gmail.coml 4!a

Valid up to: 3t.L2.2022
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SG3

PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/ZOZL /2ll

Date of Issuel. 01.O1.2O22

Valid up to: 3L.L2.2o22

1. Name of the Clinical Establishment; S D D M Hospital

Address: Sector 2, Channi Himmat, fammu

Owner of the Clinical Establishment: Sh.Anil Sharma, M.Tech.

Name of the Person in Charge: Dr.Arti Chib, MBBS

System of Medicine: Allopathy

6. Type of Establishment: Hospital Level 2 (Non Teaching) witl Testing and Diagnostic servic

is hereby provisionally registered under the provisions of Clinical Establishment (Registr

and Regulatioq) Act, 20L0 and the Rules made there under. This authorization is subject t

conditions as specified in the rules in force under the Clinica-l Establis

Regulation) Act, 2010 and the Rules made tJrere under.

nIent (Registratior

t
Di teri Authority

2

3

4

5

s ll

lAct, 20'10

bltfc'dflgflts\?'i'
Place: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, f ammu-180001

Tel./Fax; 0L9 t-257 7 608, E,mail:cmo.jammu@gmail.com
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SG3

PROV'ISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Reglstrati on No.DRA/CE(R&R) CMO-J/2 OZt / 217

Date of Issue: 01.01.2O22

Valid up to: 31.12.202?

1. Name of the Clinical Establishmen! Life Scan Nursing Home

2. Address: 211/l Saniay Nagar Digiana Road, fammu

3. Owner of the Clinical Establishment: Smt.Satinder Kour, BA

4. Name of the Person in Charge: Dr.Sat Paul Tharthra, MBBS

5. System of Medicine:

6. Type of Establishment: Nursing Home, General Practice OPD, IPD with Testing service

ILaboratory (Biochemistry)]

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specifi.,ed in the rules in force under the Clinical Establishment [Registration and

Regulation] Act, 2010 and the Rules made there under

Chief Medical Officer, f ammu

Near MLA Hostel, lndira Chowk, Jamnru-180001
Tel./Fax; 01,91,-2577 608, E. mail:cmojammu@gmar l.com

,, noGFlfi tTl$.{is3$f nLg au r},o,r,y
Chief Mudical Officer, JaYnrnu
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District R fln Ari rity

Place:Jammu Date
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Provisional Registr-ation No.DRA/CE(R&R) CMO-J/2022 / 223

Valid up to: 31.L2.2O22

Name of the Clinical Establishment; Pushpaniali Life Hospital

Address: Lale da Bagh, fammu

3. Owner of the Clinical Establishment: Dr.Arun Arora, MBBS, MD (Obst. & Gynaec.),DSM,FICOG

4. Name of the Person in Charge: Dr.Arun Arora, MBBS, MD (Obst. & Gynaec.),DSM,FICOG

5. System of Medicine: Allopathy

6. Type of Establishment: Multispecialty Polyclinic, Nursing Home, Infertility Clinic (OPD, IPI)

with Testing and Diagnostic services- Laboratory, ECG and Ultrasound )

is hereby provisionally registered under the provisions of Clinical Establishment (Registratiurr

and Regulation) Act;2010 and the Rules made there under. This authorization is subject to tho

conditions as specified in the rules in force under the Clinical Establis ent (Registration anri

Regulation) Act, 2010 and the Rules made there under.

Diski

a

o
flftg Authqrlht
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SG3

PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Date of Issuet OL.OL.ZO?Z

Chief Medical Officer, Jammu
Near MLA Hostel, lndira Chowk, Jammu-180001

Tel./Fax; 019 L-257 7 608, E.mail:cmojammu@ gmail.com

E

\o'



(T<is qqa
SG3

PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE[R&R) CMO-l/2022 I 24L

Date of Issue: O1.O1'2O22

Valid up to: 31.t2.2O22

1. Name of the Clinical Establishment; Nirmaya Hospital

2. Address: Opp.f ,R,C.Home Udheywala, fammu

3. Owner of the Clinical Establishment: Dr.Rakesh Kumar Sharma, MBBS, M.$.[Orthopaedics)

4. Name of the Person in Charge: Dr,Rakesh Kumar Sharma, MBBS, M.S.(Orthopaedics)

5. System of Medicine: Allopathy

6. Type of Establishment: Polyclinic, Nursing Home, Physiotherapy Clinic I Multispecialty OPD

IPD ,Day Care Centre with Testing and Diagnostic facility- Laboratory, X-Rayl

is hereby provisiohally registered under the provisions of Clinical Establishment [Registratior

and RegulationJ Act, 2010 and the Rules made there under. This authorization is subject to thr

conditions as specified in the rules in force under the Clinical Establishment (Registration anr

Regulation) Act, 2010 and the Rules made there under.

d
0

tering Authorit",

De 6F.i/rtcibdltti& nutirority

,*.til[Yl,*ical 0ffi(;or, Jamnlu
u Date

Chief Medical Officer, f ammu

Near MLA Hostel, lndira Chowk, Jammu-180001
Tel./Fax; 0191-257 7 608, E.mail:cmojammu@gmail.com
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PROVISIONAL CERTI FICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2 O22 / 343

is hereby provisionally registered under the provisions of Clinical Establishment fRegistratio

and RegulationJ Act, 2010 and the Rules rnade there under. This authorization is subiect to th

conditions as specified in the rules in force under the Clinical Establishment (Registration an

Regulation) Act, 2010 and the Rules made there under. \

District R rity

[rAdtP0ft1$ Authority

O$icer, JammuMedical
I]I IT) LI

Date of Issue: 0L.03.2022

Valid up to: 28.02.2023

1. Name of the Clinical Establishment; Swastik Nursing Home

2. Address: Main Chowk fanipur Housing Colony, lammu

3. Owner of the Clinical Establishment: Sh. Raiinder Kumar Sharma 
,l

4. Name of the Person in Charge: Dr.Vishav Bhardwai, MBBS

5. System of Medicine: Allopathy

6. Type of Establishment: Nursing Home, Multispecialty OPD, IPD with Testing & Diagnosti(

services (Laboratory" X-Ray, Ultrasound)

t)

Chief Medical 0fficer, .f ammu

Near MLA Hostel, Indira Chowk, lammu-180001
Tel./Fax; 019 1,-257 7 608, E.mail:cmojammu@gmail.com
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PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2 O22 / 368

Date of Issuet O1.O3.2O22

Valid up to: 28.02.2023

1. Name of the Clinical Establishment; Shub Tilak Multispecialty Hospital

2. Address: Nirdosh Chowk, Akhnoor (fammu)

3. Owner of the Clinical Establishment: l.Smt.Maniu Malhotra 2.Sh.Rakesh Malhotra

4. Name of the Person in Charge: Dr.Kulbir Singh, MBBS, MD (Medicine)

5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level (2) with Testing & Imaging/ Diagnostic services

(Laboratory, X-Ray, ECG, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment (Registratio

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to tb

conditions as specified in the rules in force under the Clinical Establilhment (Re8istration an

Regulation) Act,2010 and the Rules made there under. \

Distr tstering hority

iD(
t)/p Chief Medical 0lficer, Jammu

8ff &)eA5&u?00hutr o ritveslgna

lace: .f ammu Date-

Chief Medical Officer, lammu
Near MLA Hostel, Indira Chowh .Jammu- 180001

Tel./Fax; 019 L-257 7 608, E.mail:cmojammu@gmail.com
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SG3

PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2022 /37 1

Date of Issue: O1.03.2O22

Valid up to: 2A.OZ.ZO23

1. Name of the Clinical Establishmenq Baba Nanak Medicity Multispecialty Hospital

2. Address: opp.Reen Palace Gadigarh, fammu

3. Owner of the Clinical Establishment: Dr.Anil Kumar Dutta, DHMS (MD & CEO)

4. Name of the Person in Charge: Dr.Harsh Bali, MBBS, PG Diploma in Health Sciences in USG

5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level 1 (B) with Testing and Diagnostic services

(Laboratory-Ray, ECG, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act,.2010 and the Rules made there under. This authorization is subiect to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 20L0 and the Rules made there under.
,o;vl

Dishict R Autho

(,"*

rity

t.-iBtroautnority
alOffi cOf, Jamr,'

s

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, f ammu-180001

Tel./Fax; 019 1.-257 7 608, E.mail:cmojammu@gmail.com

PIace: lammu Date
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PROVISIONAL CERTIFICATE

FOR RECTSTRATION OF CLINICAL ESTABLISHMENT

Date of Issuet O1.O4.2O22

Valid up to: 31.03.2023

1. Name of the Clinical Establishment; Sarla Memorial Maternity Home

2. Address: Ward No, 9 R.S.Pura, lammu

3. Ownerof theClinical Establishment: Sh.Ganesh Dutt Gupta

4. Name of the Person in Charge: Dr.Som Dutt, MBBS

5. System of Medicine: Allopathy

6. Type of Establishment: Maternity Home with OPD, IPD

conditions as specified in the rules in force under the Clinical Establishm

Regulation) Act,2010 and the Rules made there under. \
ent (Registration an

bistrict tt ng uthority

[4 cal Officer, Jammu

&ftM$Eu?0[huttroritye

Medi
lace: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, lndira Chowk, Jammu-180001

Tel./Fax; 01,91-257 7 608, E.mail:cmojammu@gmail.com

I
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Provisional Registration No.DRA/CE(R&R) CMO-r/2 022 /397

is hereby provisionally registered under the provisions of Clinical Establishment fRegistratio

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to th
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PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2 OZZ / 4lA

Date of Issue: 0L.04.2022

Valid up to: 3t.03.2023

1. Name of the Clinical Establishment; Medicare Nursing Home

2. Address: 39 B/C Gandhi Nagar, lammu

3. Owner of the Clinical Establishment: Dr.Navindu Raizada, MBBS

4. Name ofthe Person in Charge: Dr.Navindu Raizada, MBBS

5. System of Medicine: Allopathy

6. Type of Establishment: Polyclinic, Nursing Home, Multispecialty OPD, IPD, Day Care Centre

with Testing & Diagnostic services (Laboratory- Ray, ECG, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment [Registratio

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to th

conditions as specified in the rules in force under the Clinical Establis

Regulationl Act, 2010 and the Rules made there under. \
ent [Registration an

o

b"'i 
gn" 68nd8FffrFt6$utfi 6thuthority

Distilet Llrirrg Authoilty

Chief Medical 0fficeti Jamrnu
I'la CC Jammu Date

Chief Medical 0fficer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001

Tel./Fax; 019 1 -257 7 608, E.mail:cmojanrmu@gmail.com
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PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

P rovisional Registratio n N o.DRA/CE(R&R) CMO-l/2 022 / 383

Date of Issue: O1.O3.2022

Valid up to: 28.02,2023

1. Nanre of the Clinical EstablishmenU St.loseph's Health Centre (Maternity Home)

2. Address: Akhnoor (lammu)

3. 0wner of the Clinical Establishment: Sr.Anice

Name of the Person in Charge: Dr.Reeya Mathew, MBBS

Sys tenr ol Medicine; Altopathy

'l ype of Establishment; Single Practitioner/Specialty (Gynaec.OPD, Maternity Home with

4

5

6

Testing and Diagnostic services-Laboratory, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Esta

and Regulation) Act, 2010 and the Rules made there under. This authori

conditions as specified in the rules in force under the Clinical Establish

Regulation) Act,2010 and the Rules made there under.

blishment (Registratio

zation is sublect to th

t [Registration an

'l)\ {r
E A ority

A6fE0ff)AuthoritY
al ffier, Jammu

Chief Medical Officer, lammu
Near MLA Hostel, Indira Chowk, lammu-180001

Tel./Fax; 01,9 l-257 7 608, E.mail:cmojammu@gmail.com
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SG3

PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

P rovisi o nal Registratio n N o. D RA/ CE (R &R) CMO -l / 2027 / )6a
Date of Issue:. o >l sr:- \ >--o:- 1rl
Valid up to: 3tlot):+U.I

b.
L Name of the Clinical Establishment: AV N

2. Address: 6 o

O yne

.] o-,.,-r- .., .

3. Owner of the Clinical Establishment: {.o

M. Q.".-*+. k. Q-.,o'nn^

E Regulation] Act,2010 and the Rules made rhere under.

'l'his authorization'is subject to the conditions as specified in the rules in Q
Establishrnent [Regisrration and Regulation) Act, 2010 and the Rules made there uf

s. systern orueai.ir,", &oFiI;hT . -

6. rype or Esrabrishment: 9.fl1" |,n",i, aiuwl gl*SiTX 0>>1 ' *A txnry.')
.--

is hereby plovisionally registered under llre prt.rvisions of Clinical er$lirh,n*nt (Re$stlatron a;rti

N o',. cMo-"\.l )..->r\ 5t3
>+l- t>1\o- \r--*

Chief Medical Officer, Jammu
Nearr MLA Hostel, Indira Chowk, lammu-180001

'l'el./Fax; 0L9 1 "257 7 608, E.mail:cmojammu@gmail.corr

rce under the CIln ical

der

Dictrict n9 Authority
R)A,ct, 2010

Chief Medical Ofricer, Jammu
Designation of the issuing Authority

]orn,,".,, D
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4. Name ofthe Persou in Charge:
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SG3

PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLlSHMENT

Provisional Registration No DRA/CE(R&R) CMO-J /ZO2llZOO

Date of Issue: 01.01,2022

Valid up to: 3L.12.2022

1. Name of the Clinical Establishmenq C L D D Private Limited

12. Address: Khasra No.299, near fK Medicity Hospital Narwal Bye Pass,Channi Himmaq fammu

3, Owner of the Clinical Establishnrent: Dr.Adnan Rafiq, MBBS, MD (Medicine), DNB

(Gastroenterology) i

4. Name oIthe Person in Charge: Dr. Adnan Rafiq, MBBS, MD (Medicine), DNB(Ga stroenterology )

5. System of Medicine: Allopathy

6. 1'ype of Establishment: Nursing Home (Multispecialty OPD,IPD with Testing & Diagnostic

services)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specilied in the rules in force under the Clinical Establis\m

Regulation) Act, 201.0 and the Rules made there under. \

ent (Registration and

sls
District Re rrU irt rity

t A
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el. ?

Cori,€

Authority
mrliU

Chief Medical Officer, Jammu
Near MLA Hostel, lndira Chowk, lammu-180001

Tel./Fax; 01,91-2577 608, E.mail:cmojamm u@gmail.co m
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Arrrrc ry7rt-rBt
\!7

PCC

Sh. Rajesh Kumrrr,
S/o Sh, Krishan l,:rl,
R/o H. nNo. M3/538.
S.D. School Wali (ia li.
Curu Rarn Dass Naglr.
Tehsil & Distt. .,\nrrits;rr'

No: PCC/RI).I/N( i.l i( ),\l.lli l0ll/ /9t3-g€ Dt: 25/06t2022

Subject: (iorrrplairrt rcgrlrling url :rnrl rlrr rr:rslc of ll('Fs iu Jamnru-in Hon'ble
N(i'l'case !illc(l llxjcsh Kurrrar vs ll'l'of .larnruu & Kashnrir:rnd Ors.

Ret'erencc: (l) O.A. No. .,i.1{/1012

Kindll,rc['r lo this olllec lcllcr N(r: l'('(]ilil).1/N(il7()Ai-ll/2022/1413-16 dated

17 -06-2027 rcgrrtlirtg thc sLrtrjcct. \ent tllr()ush rc-tistcrcrl post, wherein you were

requested to prcscnt 1'ou rscll' trc lirrc thc conrrttitlcc constilr.rtcd. on 21.06.2022 at l2 noon,

in the ot]ice ol' Lrrrdcrsigncd along rvitlt an;,' cvidcttcc likc photographs, videos or

docurnents ctc. Ilorvcvcr, you did not appcar bclbrc tlre conrrnittcc on the said date instead

;'ou prcl,:rrcd to hc silcnt as this olllcc ncither received any tclephonic message nor any

cmail liorrt lorrr sitlc irt lhis lcglrd.

Since thc crrnrrrrittce constituted is in the proccss ol' verillcation of

corrplaint/gricvancc. \'()u arc. ;rs such. litcilitated rvith one nrore opportunity to share

evidencc. il'any'. in lhc o lllcr.' o I rrnrlcrsigncd on 30.06.2022 at t2 noon.

rul) lt'S
Regional Director

Copy to :-

l) 'l-he Mcrnbcr Secretary J&K PCC Jarnnru tbr kind inlbrrnation.
2) 1-lre Deputy (lonrrr issioner, .larlrnu lirr inlbruration and n/action.
3) Chiet'Medical Ot'llcer. Health & F.W. .lanrrru tbr intbrmation and tr/action.

Government of Jammu and Kashmir
J&K POLLUTION CONTROL COMMITTEE
OFFICE OF THE REGIONAT DIRECTOR. JAMMU

Porivesh Bhowan, Forest Complex, Glodni, frohspott Nogot, Norwol,lommu.
t,nirl,c,1n"!rl'tr..roriL5!)riliD!Orrrr'.Ir ( otr, Tct./rat Otgt_2476926

d/,
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Government of Jammu and Kashmir

J&K POLLUTION CONTROL COMMITTEE
OFFICE OF THE REGIONAT DIRECTOR . JAMMU

Pottvcsh Bhowon, I otest Conetex, Glodn, t t onspott Noqot, No(wot, ]omnu.

Sh. Ra.iesh Kunrar.
Sio Sh. Krishan l-al.
R/o I l.\o. Ml/51ll.
S. [) School \\rali Gali.
CurLt Ilanr Dass \agar'.
Tehsil & Distt. Arnritsar

No: PCC/RDJ/NCT/OA34412022I l4 $- 16
ot: t7 rcetzozz

SLrhiect: ('onlplaint rr:gartling rrcl antl rlrv rr'uslc of II(.!'s in ,Ianrmu-in IIon'blc
\(i'l c:rsc titlcd Rrjr:sh Kum:rr rs []l (]l .lilmmu & Kashntir antl Ors.

Relclcnec: O.A. No. i-l{/10:l

l-his has retbrence tothe rlon'ble NC]-orderdated 17105/2022 in the case retlected

abovc. rvhere under Hon'ble N(l'l has corlstitr.rlcd a cornnrittee to verify the f'actual

position. look into the gricvances ol'the applicant and to take rerrcdial action in accordance

rvith lau'.
-fhe cornnrittee constituted is in the process ol'veritication of conrplaint/gricvance

and belbre proceeding llrther in the rlratlef and subntission ol'lcport. 1'ou are requested to

present 1'oursell'betble the comntittee in the otllce ol'undersigned on 24.06.2022 at 12

noon along w ith evidence. if any . in shape ol'photographs. v ideos or documents etc.

-l'"6't,"
ul) I

Ile lf)ilcctor

t
Copl to :-

l1 Ihe Mcrnber Secrctan .l&K P(.C .larnnru lor kind inlirrnratiort.
2) 'l'he Deputl Conrrnissioncr. Jarlrrnrr lbr inlirrrrtation $ ith tlre tequcst to nominatc

an1- officer in this regard to conduct inspcclions to verit,t the tacttral position and

also attend the discLrssion ort the scheduled datc & tinrc.
3) (lhiel'iVledical Otilce'r. llcalth & I:.\\. JarnnrLr I'rlr intirrnration and nccessarl

actiorl.

, .0191 24 /6!,)6

(
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i&K Po'lurro*.o*r*f,8ffi#su'e -C
Jammr:/Kashmir (unry:ujb!9hIiglD;qry

PCC
CONSENT ORDER

cotrrdrt No.r PCCldigl:oll2l2(f,f2T2lall oI7O22 [teilct'll1l0{B022

Conscnr to Operatc (Rencw ) undcr Section 2526 ofthe Water (Prev€ntion & Contol of Pollution) Act, 1974

and urdcr scction 2l ofthe Air (hcvcntion & Contol ofPollution) Act, l98l as amendcd is granred in favour

ofDr. Dev Kumari Wakhloo for and on bchalfof

l[/r Ankur Mrhrlkr Horplteb OPiC Privrtc Llmitcd
Wrrd No 55 Ihcli , Jr6Eo South , &Etrru .

(rcgktntlon No. J/NHCE20l+ly6t I dt: 24120111

for a pa'iod upro Dcccmbcr 2024 , earlier consent issued vide No. 220623417s2 of 2022 dl:24-2-2022 isrcscndd
for Orangc catcgory ofHCE as pcr reviscd classification of industial scctor, subjact to thc following tcrms urd
conditions in a time bound manner :

t. Thc conss,;t iJ grantcd by thc Board is rcsrictcd to Prcvcrtion and Contol ofPollution only and shall not bc trested as

substitutc for any orhcr pcrmission rcquircd mdsr othcr laws of thc land.

2. The conlent grantcd is valid for the op€ration of HCE for indoor psticnts with capital investmcnt of Rs. 147.79
lacs.

SNo Facility

3, Cornpllrncc undcr Wrtcr Act:
e, Sevrrgc Effluent : The HCE holder has to maintain ETP and STP in an cfficicnt manncr so as to

achicve the q'Jslity oftrestcd scwage to the following standards bcforc disposal:

Standardr of dltehrrlc for sewgqc disoosel: tlt
Parrmeter!

pH

Surpcndcd Solids

BOD 3 drys c
+

b. Wrter conrunptior & dbpos.l
i. Thc daily quantity ofsewage cfflucnt from thc HCE shall not exceed I l -2 KLD.

T4r

*
(

3ii. Thc daily quantity of watcr consumprion shall not cxcccd l4 KLD.
iii. Wastc wster gencratcd from thc HCE shall bc disposcd through STp.

c. The HCE holdcr shall take sdcqustc safc guads for thc trs8rcni of scwengc watct by rvay of providing s€ptic /
soaloge pil .nd its dischargc shall confinn to the set standards :

4, Complirnce r!ndcr Alr Act:
a. Thc HCE hclder shall comply to Nrtionrl Arlblcnt Air Qurllly Strrdrrdr ss per Ep Acr t9g6(rcfcr rulc 3(38) /Air Act .

b Thc HcE holder has to opctatc stack (s) of the spccifications dcfincd in various cnvironmrntal
laws.

The i,rdtstry con ady Iot R.newol/Expnsioa of Conscnt on rhe Si:e wrejtocn$ .nic.in dinctb

v

MatlDum crpacity

Conc. ln for
6.5 to t,5

It,

Page I

.-4g

I

z.b
F

HCE (Horpttrl) Bcd c.prcity 4{l (Noc.)

30

{--



The HCE boldcr has to opcratc and msintoin continuous opgz$n of a mqrprrh4sivc ah fulution mnrol systcm
hcluding thc followinS Pollution control devic.s to achicyf tc quafity dlitrui!'iibfiwitrin ml'q-anc€ liinits as per Ep

Act 1985. "':t.E'

5. Thc HCE holder shall comply to thc Solid Waste M&sgcrncnt Rule320 l6'dEtd t-4-2016

6. Conpliencc undcr NoLc Pollutiol @cgubtlon eld Cotrtrcl) Rrlct 2000 s rncndcd
Thc HCE holdcr shdl takc adcquaE mcasures for contsol ofnoise from its own sourccs within tlc prcmiscs so as to

msintiin noisc to as pcr lhe standards.

7. Sclf Monltoring Schcdulc : Thc HCE holder shall ga tlrc samplcs of Ecated emissions 8nd cfflucnts analyscd from the

J&K PCB lsMory or laborrrory approvcd by thc J&K PCB aftcr cvcry six months to chcck tfu cffrcocy of PCDs

installed in thc HCE .

t. Thc HCE holdGr thrll coDply sith thc rddltloml coldltioru rt ttipulrt.d bclow t
i. Thc Conscnt is valid for the Opcntlor of (HCE) h.rhh ctrc G.ttblkhncnt only.

ii. Pollution Contsol Dcviccs (STP/PCD) as contcmplslcd to achicvc the quality of cfllueny' cmission at thc time of

opcration within the tolcrancc limis prcscriH, shall havc to bc opcrational . Thc emucnt / smission shall not contain

coostitucnts in cxc63 ofthc tolcratrcc limits as laid down by J & K Stale Pollution Contol Board.

iii. Th. hcitth cxrc cstablbhmmt Euihority shall be liablc !o pay compeBation in casc my &magc is causcd to fie

cnviroomcnl

iv. Thc hcalth c{rc catablishment authority shdl abidc by ore dircctions ofthc Bord which will bc ksucd from time to

timc. Any infringemcnt/violation or tansgrcssion of thc statutory enactrnenb of pollution conrol aas by the HCE, shall

bc sufEcicnt csuse to prosccutc he violator in conformity with relevant section of Air / Water Acts and Environment

hotElion Act in forsr.

v. Thc hcalth cue cstablishnant shall bc uadcr survcillurce and monioring of J & K Pollution Control BoErd.

vi. Thc hcalti cart catrblishmcnl authority shall rakc grccn bclt ofruitablc plant spccics witbin thc prcmiscs ofHCE.

vii. The hcahh carc cstablishmsnt owncr shall providc adcquatc arrangement for fighting thc accidentrl lcak8gcydischarge of

any sir pollutant/gsdliquid fiom the machincry ctc. which arc likely to causc firr hazard and also install well equipped

firc conhol systern in cach floor separately..

viii, Good Housc kccping pacticcs shall bc adoptcd by drc hcahh can cstablishmcnt audrority,

ix. It shlll bc thc rcsponsibility of thc hcahh care cstlblbhmcnt owncr to cnrurr thd thcrc arc no complaints from the

sunounding arcas duc to pollution csuscd by thc hcalth carc esublishment .

x. Thc Hcalth Crc Est blishmcnt owner shall not operrte ftc HCE unlcss Board issuc c{msnt to operatc frcsh.

xi. Thc Hcahh C8rc Erttblfuhmcnt owncr should 8pply 60 days in advance for rcrewal of Conscrl bcfor€ expiry the date of
this Conscnt ordcr.

xii. Thc Hcallh Crc Esbblfuhmcttt iuthority will adopt prcpcr systrm for dilposal of wsstc watcr ond bio mcdical waste.

xiii. The Hcal6 carc cstablishmsnt authority shall placc diffcrcnt reccpbclcs wi0r color coding for thc collcction of bio

mcdical wsstc as pcr Bio Mcdical wastcs (Managcment & Handling) Rulcs 200t with amcndm€nts.

xiv. The Hcalth carc cstablishment suthority shall install separatc en€rry meler. Digital flow meten for ETp / STp and follow
thc Bio Medical wasle (Managemcnt & Handlhg) Rules l9g9 and amendmenrs madc thcrcof.

lhe t[d,rtrt @r oplyfq Rot*oUExp*kn o/Co&.n or, ,lt St,! w*.Jl,cm,, .rrlc.in dinclty
Pogc2

S.No. Pollutbn Cotrtrol
I STP rnd Pollutioo control dcviccr rs sppitc.@

1965. , t r.',/



Iy. In c€$ of violation of thc rbovc mcntioncd conditioB tr my public oomphint ths cotllGat shdl bc withdrawn.

x;'ti.This comcnt is issucd purcly Aom cnv onmcntsl anglc and thc Boa:d shall not bc rcrponriblc for any claim,

count€r clsim, owncrship, p0rhcrship ctc ofthc HCE.

xvii. This consent is

I
& 7r>Y \{(K

€ngnerr n Manlxr

Y,
Copy to the :

Regional Director PCC Junmu for information and ensurc thc implementation ofconditions as abovc.

Commissioncr , JMC Jammu for information.

Dfuwror Hcaltt Scrvicc Jammu for information.

Gcncral Muuger DIC Jammu for information.

P.A !o Chlirman J&K PCC for thc inform8tion of ChEirman.

IWs Ankur Mairika Hospiuls OPC private Ltd. Word No. 55 Dccli Jammu South for information .

Officc file

lhc Envitulllr.d Pro(Etian Ad, l9t6 
'l 

d witn
W!t!r (PrEvantion & ContDl of Pollution) Acl | 97a & Air (PtEvcnlion &.

Thlt ]t conrF.t.' ion r.t.d docl,n!..rt frorr Oc,.ft ty JXt C!

2.

3.

4.

{

6.

7.

.t
.,
22
7.

Ui.POtthr
91

:
vd#

oTTf.l

u
c

lRlJE,r- .

\\AL *7
-"$ ,/

*-6i.a,,ra*

P

c

to
4

jklpcb.nThc urit hold.r trry &srlod dE lin of rtrr&rdr ftorn *tb.iL
Act l9tl

'DE ind/any @, odylq R.ReoUE Pntion o[Co'.',cr/, ot ,h. sit wrtJtocmrrr.ntcia db.clb
Pogc3

subject lo stticl adherence lo the stsndards ofeflluent ond soltd waste rules. .
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2) 1'Lc rr pplicrr rr r ,trrrtr E
rcl lrI rcquirlte lrr-,ttcrlicll lvxrto tr(ntrnr t t csystcm cl(.. $l

wn.stc ritc ilr or
r('r(,r'cf rcl|t,it (.(l fllr, llt( trrltlttlc l l,[ $.n\tr

illlir\ ljl.c :lrto(,ri r., rnl,rrtwltr:
or c r||t(. ,r(rlnlCnl t), wIt\ll, ltl t L.tfitrottrn

3)
/||t] ollt(.r rr'ltstc lrc||lntcn, litc,ll(\

fl)c ornbuslion cfij
b) fhc tcntpc,riltLrrc
c) l'hc seco,ldiuy clunrb

d)
e)I

ci!'r)(.\,slritll hc nt lcns( 9().00 g6

of rhc ltrrnrrry cl) lhcr lhrrll bc 8()0 1 50,,(
crllrrsrcsidcncc!irneslrirllhcntlc^!tIfnnrlrc(,orr.l ,tl lO\()t at).(. !,,rtlL jr rol|rL Ir) l, .,orl gcn in tl)c .strrc( 1ltr

Minirnurn Srack treijtrr _:O nrcrcrs rltovc groundlnrssiol slar)dirci-\ iltoul(| conlj
Ih Ilt lllalcrs

I,a.ticulatc ma cr
Nitrogen Oxidcs
IiC]

nn to thc folloB,itlg
Murirrrunr 'crrn isrlbl l,lnr il
mB/Ntn xt (12 9; COr corrccti0n)
l-(0
t 5ri

5o

a) \trl.r tiic r,rtrnicri 
;:l*ili,liiti:J,it";:i;l?J.,:*1,,:i"t::t::,,:;,l.xt,,11,1,',,,,,"., ru r.l' cd wi,h .s

c ) was re,o b" r 

". 
r;;;i iii'#,"JI',:ii3{,J!$,ii,.irr l.,l uc_e.r:i ary.

dJ chl,.'rin.rrcrj pr.'ir...i,,,ri *,'o.,li,lllJ"l'"'rrca(cd rrith arr) crrlirril).,rcJ rlisinr(rran,.
c) Toric mcral: rn rniin,crarinn 

".f, 
,t,liiU..ti, jtcd !r,ilhin Ihc rcgulalory cluanrit;cs s (t,,!rncdundcr rJrc i l:rzrrdo-u}. .,r,rsrc 

f V oi"r"r,,U,irr],r,llS, Rulcs, 19g9.0 onrf ior' sulprrur rutrs rir" i..orii.i.ii.i;;#,'r;:,, 
be uscd as rucr in rhc incincraror.t) A io-sboot lj,r thc opcrjrtion &,rrir,;;;;;';;::;.i;

. dcuil.s o f rr as re ...";i",t. ,r.,J;",.;;::;ljr'";.:i ^':-tl|cralors 
shall he mainlained includingJr .qrrndarJsi;;;;;;;:,:::civqJ'ryqs1c-llcineralqd,J.uel consumprioncrc

nr/cs. rDt. ntrl"ro waving ,:s wcll as Jccp burial shall bc as pcr Scltcdulc V of tlc

5) Efl'luenr Srandards;

6)

tra nsportation, lrcalntent and disposal

i

'bags at the point ol gcneration in

thc ru lcs.

c) ;11 rhc storage site "Bio-Medicar wasle srorage rsite r'.&- ,,Danger,' 
sign conrmirrccs sha bc

promincntly displ ay, ed.

d) The applicanl s|all t;lkc all slcps lo cnsurc thal such Bio-Mcclical Wastc is handled r'itlrrrirr rn'
ady,crse effcct to human hcaJlh and Ihc cnvironrncnt.

('l The coDlJincrs for slnring .sctregalcd tr';rstcs shhli hc clcaily iricnrifiablc. Colour co.iing oI rr:rsrc

catcSorics with multiplc trcatmcnl oplions aJ dcflned in Schcdulc I, shall be sclccrcd dcpcndilg orr

treatment oplion choscn, w'ltich shall bc as specificd in SchcdLrlc I ofthc rules.

I'

-

u
The industrycon oppil'/or llcnavo/."/:.tponsiot of Contctt on thc .tilt' tt'r'tt' iloonnr nlr i llr(dlt'

\

I

Parameters'
pH
Suspended
oit &

to the following limirs;
CTAIE um PcrmiJsiblc Limit

to 9.0
mgl

t0
3o
250,

96 hours in 1009,o effluent

olhet lvastes.

/,

BOD
coD
Bio-assay

a)

b)

89

The containers



-l)
Nri untrcated Bio-Medical Wastc shall be kept stored beyond a period of 18 hours provided that il

li)r any rcasorl it bccontcs neu$sary lo $lo.re the waste bcyontJ such period, lhc authrrriscc pcrsrltr

rnu\l takc pcrmission of the prcscribcd authority and takc mcasures to ensurc thal lhc wrste docs

not adverrcly affcct human health and the environme
T

c)

-

1 'l'ratirportalion of []io.Mcdical Waste:

i. ll a containcr is transportcd from thc premiscs where Bi edical W

lacility outsidu thc prcmises, thc container shall, apart fro

C,

ratcd fo 4ny wLsle u€atnenl
e'lll of the rules, also

ls shown in Schedule

' carry inlbrmation prescribcd in Schedule lV ofthe rules +ii. tlntrcarcd llio-Mcdical Wastc shall bc transponed only in c

tllc r,'1||rl(nl aulhority. 
-l-he lransPon vehicles shall be pr

lll ol thc rulcs
tl. (; cnoral Cond ilions: /4,4 c n F.

Whcn any accidcnt occurs at any instilution or facility or ary oth.l site wh'e ie Bio-Medica I wasre is handled

or during-traflsportation of such wastc the authoriscd person shall report the accident in Form Ill of the rules to

llre ( r,rrrrrrillee l0rlhwilh.
I rcrr rpplicanl shal! maintain rccords rellltfitiUf,thllEtn crationpcollection, receplion, storaSe, transporlrtion

lrcirln)cnt, tlisposal andror any forrn ol hardling of Bio-Medical Wasle in accr)rrlancc with these rules and an-r

guitlclinus is:ucd.
All rccords shall bc subject to inspcclion and vcrification by the Commincc at any time.

[,vcry applicant shall submit an annual reportrin*Eorm ll-by 3,l1.Januar1' eyery ycar, rvhich shall include

irrforrnalion dbout ll]c calcgorics & quantitirs of Bio-Medical Wrstc handlcd during the preceding year.
'Ilrr applicant shall br: further rcquircd to ot,tain thc follorving frorn the Comnriltcc:

u) C(nrscntundcr thc Watcr (Prcvenlion and Control of Pollution) Acl, 1974.

b) Consent under the Air (Prcycntion and Control ol'Pollution) Act. 198 I .

c) Authoriation under the l-lazardous Wastes (Managcment and Llandling) Rules- 1989.

d) Authorialion to opcrate the DG Scl,
ll)c arllrorizalion grantcr.l shall lapse at afiffiifif,t lacilit!'does nor demonslrate the paramcters, as required
rrlrlcr rulcs or any condition ofthis authorization ordcr is nol complicd !\ilh.

r,ir. ll'rr iruthoritv of hospital shall cnsurc thc scicnlillc drsposll Lrl Uio Nledical \!aslc gcneratcd b1 thc hospiul
srrietiluspcrtlN4W(M&llirulcs1998a-srrrcrtdsdandthroLrghClliq\\'lFdulllttthorizcdbyCotnrtirtcc.

vrii \1crclllv ucr]eratt(l rlue to thc brclkage ol n'rcdical equipmenb sLrch as thcnnomclcr, If .P apparalus etc. . shoulJ
nor bc disposed olT along with BiG.Medicsl€8lig9r0gal Wast"*"tl5hould bc."scparately handled and disposed as

pcl llazirrclorrs Wastc (Managcrncrrt & l"landling ) Amendment Rules, 2001. Mcrcurv and Mercttrv compounds
\lnstc \\'itlt conccrtr0lion limit cqual to or more lhan 50 rng,4(g has to bc disposcd offas per thc said rules.

ir Propc'r labcling (Bio llazrrdous ) should bc done rvhich should be non \vashablc and pernanenrly yisiblc.

\. lvlurihlior & rrcalrncnt should bc given to lvrste sharps (cat 01) belorc il is sent to lhc Com,non Bio Medical
Wlstc 'l rcillmenl l'acility.

\l
r ii.

llrr'autlrolity should apply 60 days in dd\rdnco*forrencrval ofauthorization before cxpiry ofsamc.
l hc cur issions or d ischargc o I cnvilontus ntal pollutai]ts liorn the hospital shall not e\cced tl're rclcvant
p:rllmctcrs und standords lirr lhe said hospitul opcration or proccss spccified undcr rcspectivc schcdLlles of the
l].nvirolllllcnl (Protcction) Ilules, 1986 as amended from tirne to tin'rc.
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J&K POLT,UTION CONTROL COMMTTTEE
Porivesh Blnvun, Fore.st Conplex, Gludni, Transport Nugu1 Norwul, Jounu

JEK
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Urte I i ,l

To,

Dr. Yudhvir Katoch

Yudhvir Nursing Home

Manda, B.C. Road, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling

of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renewal) under Bio-Medical Waste lvlanagement Rules, 2016 (hereln after to be called as

BMWM Rules) for a period and premises mentioned in this authorization
'1, File No. of authorization and date of issue " . , : .: t- ; '

2 Yudhvir Nursing Home occupier or operator of the facility located at Manda, B.C. Road, Jammu is hereby

granted an authorization for:

Activitv
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
D isposal

3. YudhvirNursing Homeis hereby authorized forhandling ofbiomedical waste as perthe capacitygiven below;

Number of beds of HCF: 9

Mode of disposal of Bio-medical Waste: CBMWTF, Samba
Quantity of Bio-medical Waste handled, treated or disposed per month: 4.2 kg
Validity of Authorization fees is up to October, 2026.

Bar Code Allotted: YUDHV180005JKNH00283.

Tyfre of Waste Cateqory

r.i t,'\,rltrrt

I

il

ilt

IV

Yellow
Red

White (Translucent)

Blue

4. This authorization shall be in force up to october, 2026 from the date of issue and shall be renewed subject to
fulllllment of conditions specified in the authorization,
5. This authorization is subject to the conditions stated below and to such other conditions as may be specifled in

the rules for the time being in force under the Environment (Protection) Act, 1986.

,ffi,
[u. ho .}..

(sat Paui) IFS

Regional Director

(Neelu Sharma)

Principal Scientifi c 0flicer

S.No.PCB/RDJ/BMW985286/22 t' r " :

Form -III
(See ru lc l0)

AUTTIORIZATION
AUTIIORIZATION (Renoval) FOI{ OPIIRATING A FACILITY FOII GENERATION.
COLLIICTION. RECEPTION, TIII]ATN,IENT, STORAGE AND DISPOSAL OF BIO -
NIEDICAL WASI'E

Quantitv permitted for Handlinq / month (As oer l/R)

0,6 kg

1.8 kg

0.6 kg
'1.2 ks



Terms and Conditions o Authori lon

d Conditi ns of Authorizatio

Parama e rs

or treated from the premises ol occupier

facility, before discharge into the sewer,

Maximum Perln!!

Yudhvir Nursing Home, Manda, Jammu'

or operator ol a common bio-medical waste

should conform to the following limits:

sible Limit

v
1. The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules

made there under.

2, The authorization or its renewals shall be produced for inspection at the request of an ofllcer authorlsed by

the prescribed authoritY.

S. ine'pe,son authorized shall not rent, lend, sell, transfer or othegise transport the bio-medical wastes

without obtaining prior permission of the prescribed authority'

+. nni unauthorize'd'change in personner, equipment or working conditions as mentioned in the application by'' 
the person authorized siall constltute a breach ol this authorization'

S. n Sine Outy of the authorized person to tafe prior permission of the prescribed authority lo close down the

facilitY.

ditional Terms a

6 Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW)'

1) Waste shall be treated & disposed off in accordance with specified schedule' I of the rules and in

compliance with the standards prescribed in Schedule- ll

ii 'it . .ppil.r^t where required, shall set up requisite Bio-.Medical Waste pre' treatment facilities

like autoclave / microwave system, shredder & s.tnag. / Effluent treatment plant for treatm-ent o[

,rrrt. .no ensure treatment of waste at a common Bio. Medical waste Treatment Facility ((herein

after to be called as CBMWTF).

3) The chemical liquid waste as defined in schedule. l, after resource recovery (wherever required)

iiratl Ue pre-treateO before mixing with other wastewater. The combined discharge shall conlorm to the

discharge norms given in Schedule-lll,
qi- siunJirJ"ror incinerator / ptasma pyrolysis or gasiflcation / autoclaving / microwaving / deep burial /

ciremical disinfection etc., shall be as specified in Schedule-ll ol the BMWM Rules, 2016.

7 Eflluent Standards:

The effluent generated

treatment and disposal

\'q
v

pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease '10 mg/l

BoD 3o mg/l

COD 250 mg/l

Bio.assaytestg0%survivalofllshafter96hoursinl00%effluent
sludqe from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for

incineration or to hazardous treatment, storage and disposal facility lor disposal'

seoreoation & Storaqe of Bio-Medical Wastes:

ii" 
-iM'w- 

ii*t.olirt,.it.o shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste.

2) BMW shall be segreg ated into containers/bags at the point ol generation in accordance with the

specified Schedule-1, P rior to its storage, transportation, treatment and disposal. The containers/bags

shall be labeled as spec ifled in Schedule-lV.
lor a safe, ventilated and secured location for storage of3) Provision within the premises shall be made

segregated biomedical waste in colored bag s or containers in the manner as specified above, to

ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattgring or

spillage by animals and the BMW from such place 0r prem ises shall be directly transporled in the

manner as presc ribed in these rules to the CBI'/WTF or lor the appropriate treatment and disposal, as

the case may be , in the manner as prescribed in Schedule l;

At the storage

displayed.
4) site ' 'Bio-Medical aste S ta e Site" & "Dan e signboards shall be Prominently

8.
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Yudhvir Nursing Home, Manda, Jammu

\r5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste

categones with multiple treatment options as deflned in Schedule I (Part-'l), shall be selected depending on

treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human

health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:
'1) lf a container is transported from the premises where B[,4W is generated to any waste treatment facility

outside the premises, the container shall, apa( from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by

the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

Consent under the Water (Prevention and Control of Pollution) Act, 1974.

Consent under the Air (Prevention and Control ol Pollution.
The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 20'16.

The Solid Waste Management Rules, 2016.
The Plastic Waste Management Rules,2016.
To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

1

2
1

4

5

6

11

General Conditions:

1) Provide training to all its health care workr.,rs and others, involved in handling of BMW at the time of

induction and there after at least once in every year and the details of training programmes conducted,

number of personnel kained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of Bl\,4W for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by

providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year lor all its health care' 
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in

Schedule l.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes ol the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWM within that facility and' 
submit the annual report.. Z) When any accident occurs at any institulion or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form I of the
nrles to the Board forthwith.

r 8) . Every applicant shall maintain records related to the generation, collection, reception, storage,

.. transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
' -.,' and any guidelines issued.

9) All records shall be subject to inspection and verillcation by the Board at any time.
10) Every apolicant shall submit an annual reoort in Form - lV on or before 30th June every year for the

0eriod from January lo December. which shall include information about the categories & quantities, of
BMW handled during the preceding year.

. The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

10.



Yudhvir Nursing Home, Manda, Jammu .

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,

as required under rules or any condition of this authorisation order is not complied with. v
8) To make a provision within the premises for a safe, ventilated and secured location for storage

of segregated bio.medical waste in colored bags or containers in the manner as specitied in
Schedule I

9) To implement a Bar-Code System for bags or containers containing bio.medical waste to be
sent out of the premises or place for any purpose immediately.

'10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
11) Not to dispose offtreated bio. medical waste with municipal solid waste,
12]r To maintain and update on dav to clav basis the bio-medical waste manaaement reqister and

displav the monthlv record on the websile accordin q to the BMW qenerated in terms of cateqorv
and color coding,

'13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry
of same.

PE tFt CONDITIONS:

"This Autho zalion is issued purcly frcm environnental angle and the Boad shall not be responsible for any claim,
ownership, proprietorship etc. of lhe facilily",

Penalty Provlsions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act '1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

)Y,/

l

(Sat Pau

Regional

PCC, JA

r) rFS

Director

mmu

Copy for information and necessary action to:-
1. Mernber Secretary, PCC Jammu for information & necessary action.

2. Divisional Offlcer, PCC Jammu (North) for information and necessary action.

3. l/c website lor n/a..

kr

> Health Care Facililies with less llran ten beds shall have lo complv with the output discharqe

standard lor liauid waste immediatelv.

For & on behall of
J&K Pollution Control Committee

i

(Neelu Sharma)

Principal Scientifi c Officer
PCC, Jammu.



J&K Follution Contro! Board
JAMMUiSRINAGAR

t

I
Sr.No. l'CB/RDJ/BM W/20

Fornr -III
(See ru le I 0)

Atll'l lORlZATIOn*

oate lof o t 
Iro)o

?-I

At'fllOl{lZ,\'l-l()N (llcneual) Ii()l{ OI'l-tt \TlN(; .\ r'.\ClLl-t \' ['olt (;I]NIiRATION.

\lti. t) t( At_ \\ r\s ,l

arTnThe Board has scrutinized the rnfo

( oLl.t..( l l()\ I{IiCEPI'ION 1 ftt It\ir 1'0I{,\(;I, ANI) I)ISPOSAI, OF I}I0 -

To,

Dr, R.K, Suri

Triveni Nursing Home

8Ci C. Gandhi Nagar, Jammu

2. Triveni Nursing Home occupier or operator of the lacility to.utuo a affiJoni nrgrr, **mu is hereby

granted an authorization for:

Activitv
Generation, Segregallon t
Collection
Storage
Packagjng
Pre-Treatment
D ispos a I

3. Triveni Nursing Home is hereby authorized for handling of biomedical waste as per the capacity grven below;

(i) Number of beds of HCF: 20

(ii) Number healthcare facilities covered by CBII4WTF: NA
(iii) lnstalled treatment and dLsposal capacity: NA
(iv) Area or distance covered by CBIVWTF: NA' (v) N.4ode of disposal of B o-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated ordisposed per month: 15.9 kg
(vi) Validity of Authorization fees 1s up to November, 2021.

e of Waste Cate 0

,l
i,
il.h

a

.'l
,.t.,_,.'

d by you and the proposal for management & handling

ol Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renclynl) under Bio-l\.4edical Waste Management Rules, 2016 (herein after to be called as

BIVWIV Rules) for a period and premises mentioned in this authorizati0n

1 . File No. ol authorization and date of issue c, gi cf, 2" g.;c .. D1 . lo I o I l> u )-O

I Quantity permitted for Handlinq / month (As per IVR)

er,2021 ftom the date of issue and shall be renewed subiect4. This authorization shall be in force up to N.ovemb

to fulfillmenl of conditbns specified in the authorization
5. Thjs alrthorization is subject to the conditions stated below and to such other co
the rules for the time being in force under the Environment (Protection) Act, '1986.

Yellow
Red

White (Translucent)

Blue

39kg
11.6 kg

okg
0.4k9

ons as m specified in

u"lr
(Neelu Sharma)
Principal Scientific Officer
PCB, Jamrnu.
Date . ... ... ... .. . .

Place: Jammu

(Dr, Na

nal Director

JammuPC

a



Triveni Nursing Home, SCiC, Gandhi Nagar, Jar

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules1,r
made there under.
The authorization or its renewals shall be produced for inspection at the request of an ofllcer authorised by

the prescribed authority.
The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by

the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take pnor permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-l\4edical Waste ((herein after to be called as BMW),

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in

compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave i microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein

after lo be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required)
shall be prelreated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for rncinerator i plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BlVWlr/ Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should coniorm to the following limits:

Paramaters Maximum Permissible Limit
pH 65to9.0
Suspended Solids 100 mg/i.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of flsh after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given lo common bio-medical waste treatment facility tor

rncineration or to hazardous treatment, st0rage and disposal facility for disposal.

2

3

4

5

v
8 Segregation & Storage of Bio-Medical Wastes:

1) BIVIW treated/untreated shall not be mixed with other wastes and shall not be disposed ofl with

Municipal Solid Waste.

2) BIVW shall be segregated into containers/bags at the point of generation in accordance with the

specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags

shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of

segregated biomedical waste ln colored bags or containers in the manner as specifled above, to

ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or

spillage by animals and the BMW from such place or premises shall be directly transported in the

,.nritt u, prescribed in these rules to the CBI\ilWTF or for the appropriate treatment and disposal, as

the case may be, ln the manner as prescribed in Schedule I;

4) At the storage site .,Bio.Medical waste storaqe site" & "Danqer" signboards shall be prominently

displayed.

Terms and Conditions of Authorization



Tr,,,eni l\lursrng Home, SC/C, Gandhi Nagar, Jammu

5) The applicant shall take all steps to ensure that such B[/W is handled without any adverse effect to
human health and the environment.

6) The containeB for storing segregated v/astes shall be clearly identifiable. Colour coding of waste

categories with multiple treatment options as defined in Schedule I (Part-1), shall be selected depending on

treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of

the prescribed authority and take measures to ensure that the waste does not adversely affect human

health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:
'1) lf a container is transported from the premises where Blt/W is generated to any waste treatment facility

outside the premises, the container shall, apart {rom the label prescribed in Schedule lV (Pad - A) of

the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BN/W shall be transported only in such vehicles as may be authorised for the purpose by

the competent authorlty. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Pa( - B) of the rules.

General Conditions:
1) Provide training to all its health care workers and others, involved in handling of BMW at the time of

induction and there after at least once in every year and the details ol training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of Bl\,4W for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Poticy or the guidelines of the Ministry of Health and Family Wel{are, issued irom time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of Bl/W by

providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care

workers and others involved in handling of Blt/W and maintain the record for the same.

5) fi/aintain an update on day to day basis, the BN/W register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in

Schedule l.

6) Establish a system to review and monitor the activities related to BMWI\4, either through an existing

committee or by forming a new comminee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occuis at any institution or facility or any other site where BMW is handled or

during transportation of such waste, the authorised person shall report the accident in Form I of the

rules to the Board forthwith.

8) Every applicant shall maintarn records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BlrilW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to rnspection and verificalion by the Board at any time,
10) Everv aooli ant shall submit an annual reDorl in Form - lV on or be fore 30rh June every year for the

o

\b

c

to December which shall include informalion about the categories & quantities, of
BlvlW handled during the preceding year.

The applicant shal be furlher requrred to obta n the {ollov/ing from the Board: (which ever is applicable)
l) Consent underthe Water (Preventlon and Control ofPollution) Act, 1974.
2) Consent under the Air (Prevention and Control of Pollutron.
3) The Hazardous & Other Waste (lVanagement & Trans boundary l\,lovement) Rules, 2016.
4) The Solid waste lvlanagement Rules,2016.
5) The Plastic Waste l\,4anagement Rules, 2016.
6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,

2001 and amendments thereof.

riod from Janua

11

t



Triveni Nursing Home, SC/C, Gandhi Nagar, Jam'i -

"This Authorization is issued purely from environmental angle and the Board shall not be responsihle for any clain,
ownership, proprietorship etc. of the facility".

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act.

J

For & on b ehalf of
trol Board

),,,rrl- \J*
Dr. S Nad eem

v,
Regi lDrrector

K Pollutio

ammu q

(Neelu Sharma)

Principal Scientific Officer
PCB. Jammu. PC \ fD.)P

Copy for information and necessary action to:-

1. lVr:mber Secretary, PCB Jammu for information & necessary action.

2. Divisional Oflicer, PCB Jammu (South) for information and necessary action

3. Of'rce frle.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the oarameters,.
required under rule! or any condition of this authorisation order is not complied with. \'

8) To make a provision within the premises for a safe, ventilated and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To establish a Bar.Code System for bags or containers containing bio.medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use ofchlorinated plastic bags (excluding blood bags) and gloves immediately.
1 1) Not to dispose off treated bio- medical waste with municipal solid waste.
12) To make available annual repo( on its web-site within a period of two years from the date,of

publication of Bio-medical Waste Management (Amendment) Rules, 2018.

14) To submit renewed DHS Reoistration Certificate and MOU with CBMWTF within three months.
'15) To submit Sl\4R of STP/ETP installed within three months
13) The Proprietor should apply 45 days in advance for renewal of authorizatlon before the expiry of

same.

SPECIFIC CONDITIONS:

- The effluent qenerated or treated from the premises before discharqe into the sewer should
conform to the prescribed limits as mentioned in Schedule ll, S.No. I (1) of the BMWM

Rules.2016.

- The prescribed limits as referred above are applicable to the occupiers of HCFs (bedded)

which are either connected with seweraoe network without terminal sewaqe treatment plant

or not connected to oublic sewers.

2 For discharqe into public sewers with terminal facilities, the oeneral standards as notified

under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

H ussain. IFS)



____J-s5_ J&K POLLUTION CONTROL COMMITTEE
Jammu./Kashmir (www.iksocb.nic.in)

PCC
CONSENT ORDER

Consent No.:- PCC/digitay2204l J46E l6 of2022 Datct- 26t05n022

Conscnt to Operate (Fresh ) under Section 2526 ofthe Water (Prevention & Control of Pollution) Act, 1974

and under section 2l of the Air (Prevention & Control ofPollution) Act, l98l as amended is granted in favour

ofSh. Avijit Suri and on behalfof

M/s AVNursingHomc
216 P/2 Channi Himmat Jammu South Jammu
(registration No. nil dt: lG0t-2020)

for a period upto October2022 for Orangc catcgory ofHCE as per revised classification ofindustrial sector, subject
to the followinB tcrms and conditions in a time bound manner :

l. The consent is granted by thc Board is rcsficted to Prevention and Confol ofPollution only and shall not be treatcd as

substitute for any other permission required undcr other laws of the land.

2. The consent granted is valid for the operation ofHCE for indoor patients with capital investment ofRs.52.38 lacs.

S No. Facility

I
HCE (Hospital) Bcd capacity l0 (Nos.)

J. Complirnce urder Wster Act:
a. Sewrge Effluent : The HCE holdcr has to maintain ETP and STP in an efficient manner so as to

achicve the quality of treated sewagc to the following standards before disposal :

Pa rameters Conc. in mg/l ercept for pl-l

pl{ 6.5 to E.5

Suspended Solids 100

BoD 3 days 27o c 30

b. Wster coosumption & disposal
i. The daily quantity ofsewagc effluent from the HCE shall not exceed 1.7 KLD.
ii. Thc daily quantity of watcr consumption shall not cxcccd 02 KLD.
iii. Waste water generatcd from the HCE shall be disposed through STP.

c. The HCE holder shall take adequate safc guards for the treatment of sewerage water by way of providing sepric .,

soakagc pit and is discharge shall confirm to the set standards :

4. Compliance uDdcr Air Act:
a. The HCE holdcr shall comply to Nstionrl Ambienl Air Quotity Strndsrds as per EP Act 1986

(refer rule 3(38) /Air Act .

b. The
laws

HCE holdcr has to operate stack (s) of thc sp ec ificat
ATE Pol

'lhe induttry con opply/or Renewal,,Expnsion ofC,

C),il ,7n

r;ti.:'i:'
l

.+

Pogel

Maximum ca pacity

Stsndards of dischsrec for sewaee disrrosal:

in various environmental

/l'
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The Board has scrutinized the information furnlshed by you and the proposal for management & handling

of Bio-lvedical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Rcnelval) under Bio-lvledical Waste l\,4anagement Rules, 20'16 (herein after to be called as

BIVW[/ Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue f .r,!- c CJ ) L
2. A. V. Nursing Home occupier or operalor of the facilit located at 216, P/2, Channi Himmat, Jammu is hereby

granted an authorization for:

Activity
Generatron, Segregatron
Collectton
Storage
Packaging
Pre-Treatment
Disposal

3. A. V. Nursing Home is hereby authorized for handLing of biomedical waste as per the capaclty given below,

L Number of beds of HCF 10

ll. Mode of disposal of Bio-medical Waste: CBMWTF, Samba
lll. Quantity ol Blo,medical u/aste handled, treated or disposed per month: 8.60 kg
lV. Validty of Authorization fees s up to October 2028.

V. Bar Code Allotted: AVNUH180015J KNH00284.

Quantitv permitted for Handlin q / month (As per l/R)

1.32 kg

708kg
0 0191 kg

0 183 kg

4. This authorization shall be in force up to October 2024 fiom the date of issue and shall be renewed subject to
fulfillmenl 0f conditions specifled in the authorization.

5 This aulhorization is subject to the conditions stated below and to such other conditions as may be specifled in

the rules for the time being in force under the Environment (Protection) Act, 1986.

Principal Scientilic Oflicer
PCC, Jamnru

P

i

a

/

qt S au l) IFS

Regional Director
PCC, Jammu

Iype of Waste Cateqorv
Yellow

Red

White (Translucent)

Blue

oate I>ltt{l-cr-r-
Forrn -lll

(Sec rule l0)
4r-l-r!!o.BIZlll-QN.

To,

Sh. Avijit Suri

A. V. Nursing Home

216, P/2, Channi Himmat, Jammu.

^(



A. V. Nursing Home, Channi Himmat, Jammu

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an ofllcer authorised by
the prescribed authority.
The person authorized shall not rent, lend, sell, transfer or otheMise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.
It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

6. Treatrnent & Disposal of Bio-lt/edical Waste ((herein after t0 be called as Bl\/W)

1) Waste shall be treated & disposed of{ in accordance with specified Schedule- I of the rules and in

c0mpliance with the standards prescribed in Schedule- ll.

2) The applicant where required, shall set up requisite Bio-Medical Waste pre. keatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein

after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule. l, after resource recovery (wherever required)

shall be prelreated before mixing with other waslewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll
4) Standards for incinerator / plasma pyrolysls or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc , shall be as speciiied in Schedule-ll of the BN/WM Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste

treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 65to90
Suspended Solids 100 mg/I,

Oil & Grease 10 mg/l

BoD 30 mg/l

CoD 250 mg/l

Bio-assay test 90%survival of llsh atter 96 hours in 100% effluent

Sludge from Effluent Treatrnent Plant shall be given to common bio-medical waste treatment facility for
rnoneration or to hazardous treatment, storage and disposal facrlity lor disposal.

Segregation & Storage of Bio-lvedical Wastes:

1) BIMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with

l\,4unrcipal Solid Waste.

2) BIVW shall be segregated into containers/bags at the point of generation in accordance with the

specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags

shall be labeled as specilied in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of

segregated biomedical waste in colored bags or containers in the manner as specified above, to

ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or

spillage by animats and the BMW from such place or premises shall be directly transported in the

manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l:

,1) At the storage site "Bio.Medical Waste Storaqe Site" & "Danoer" signboards shall be prominently

displayed.

7
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Additional Terms and Conditions of Authori4aliqo

2.

3.

4.

5.



A. V. Nursing Home, Channi Himmat, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to

human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste

categories with multiple treatment options as defined in Schedule I (Part-1), shall be selected depending on

treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it

becomes necessary to store the waste beyond such period, the authorised person must take permission of

the prescribed authority and take measures to ensure that the waste does not adversely affect human

health and the environment and in this regard shall designate a cold storage space

Transportation ol Bio-Medical Waste:

1) li a contalner is transported from the premises where BMW is generated to any waste treatment facility-

outside the premises, the container shall, apart lrom the label prescribed in schedule lv (Part - A) of

the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by

the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Parl - B) of the rules.

10 General Conditions

9

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of

induction and there after at least once in every year and the details of kaining programmes conducted,

number o[ personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Repo(.

lmmunize all the health care workers and others, involved in handling of BI\,4W for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisatlon

Policy or the guidelines of the Ministry ol Health and Family welfare, issued from time to time.

Ensuie occuiational safety ol all health care workers and others involved in handling ol BMW by

providing appropriate and adequate Personnel Protective Equipments (PPE)

bonduci health check up at the time of induction and at least once in a year for all its health care

workers and others involved in handling of Bl\ilW and maintain the record for the same.

Maintain an update on day to day basis, the BMW register and display the monthly record.-on. its

website according to the BMW generated in terms of category and color coding, as specilied tn

Schedule l.

Establish a system to review and monitor the activitles related to BMWM, either through an existing

Committee oiby fOrming a new committee and the committee Shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWM within that facility and

submit the annual report.

when any accident occurs at any institution or facillty or any other site where BMW is handled or

during transportation of such waste, the authorised person shall report the accident in Form I of the

2)

3)

4)

5)

6)

7)

rules to lhe Board forthwlth.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of Bl\,4W in accordance with these rules

and any guidelines issued.

9) All records shall be sublect to inspection and verifrcation by the Board at any time

10) Everv aoolicant shall submit an annual reoort rn Form - lV on or before June every year for the

nod from Janua to December which shall include information about the categories & quantities, of

BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

Consent under the Water (Prevention and Control of Pollution) Act, 1974.

Consent under the Air (Prevention and Control of Pollution.

The Hazardous & Other Waste (N,4anagement & Trans boundary I'lovement) Rules, 2016.

ihe Solid Waste Management Rules, 2016

The Plastic Waste N/anagement Rules, 2016.

To return used batteries to authorized dealers, as per the Batteries (lvanagement & Handling) Rules,

2001 and amendments thereof.

1

I
3

4

5

o

11

(



A. V. Nursing Home, Channi Himmat, Jammu

(Sat Paul) IFS

Regional Director

PCC, Jammu

"This Authorization is issuod pui,e/y from environmenlal angle and the Board shall not be responsib/o for any claim,
ownerchip, prcprietorship elc. ot lhe facility".

For & on behall of
J&K Pollution Control Committee

Pr ncipal Sr;ient fic Officer

PCC. Jamntu

Copy for information and necessary actlon to:-

1. 1\4ember Secretary, PCC Jammu for information & necessary action.

2 Drvrsional Officer, PCC Jammu {South) for information and necessary action

3 l/c website for n/a.

\

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,

as required under rules or any condition of this authonsation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage v
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To implement a Bar.Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
1 1) Not to dispose off treated bio- medical waste with municipal solid waste.
12) To operationalize website and accordinqlv maintain and update on dav to dav basis the bio-

medical waste manaqement reqister and displav the monlhlv record as well as Annual Report
on the website according to the BMW qenerated in terms of categorv and color codinq.

'13) To authenticate the waste handed over and received by the CBMWTF on the log book daily.
14) To submit SMR of ETP/STP on quartetlv basis.
15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.

SPECIFIC CONDITIONS:

- The effluent oenerated or treated from the premises before discharqe into the sewer should
conform to the orescribed limits as mentioned in Schedule ll. S.No. I (1) ofthe BMWM Rules.

2016,

. The prescribed limits as referred above are apolicable to the occupiers of HCFs ( 2 10 beds)

which are either connected with sewerage network without terminal sewage treatment plant

or not connected to public sewers.

- For discharqe into public sewers with terminal facilities, the qeneral standards as notified

under the Environment (Protection)Act. 1986 (29 of 1986) shall be aoolicable.

Penalty Provrsrons:

lf the applicant farls to comply with the terms and conditions and other directives rssued by this

Board as iaid down in this order, the applicant is liable for prosecutron under Section 15 ol the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonmenl as provided in the said Act.

l"



J&K Follution Control Board
JAMMU/SRINAGAR

JAK

l--i\Z
5PCB

S.No. PCB/RDJ/BMWiZl lt r Qr' oate L'//t I f'Lo2/
7Form -III

(See rule l0)
AUTTIOIIIZATION

To,

Sh. Kshitiz Murdia

lndira IVF Hospital Pvt. Ltd.

2nd Floor, City Plaza, Jammu.

The Board has scrutinized the information fumished by you and the proposal for management & handling

of Bio.lvledical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (tr'resh) under Bio.Medical Waste Management Rules,2016 (herein after to be called as

BMWIV Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue ,:L t)

-[e

2. lndira IVF Hospital Pvt. Ltd. occupier or operator of the facility located at 2nd Floor, Clty Plaza, Jammu is

hereby granted an authorization for:

Activitv
Generation, Segregation
Collection' Storage
Packaging
Pre-Treatment
Disposal

3. lndira IVF Hospital Pvt. Ltd. is hereby authorized for handling of biomedical waste as per the capacity given

below;

l. Number ol beds of HCF: 08

ll. Mode of disposal of Bio-medical Waste: CBMWTF, Samba
lll, Quantity of Bio-medical Waste handled, keated or disposed per month: 18.0k9
lV. Validity ofAuthorization fees is up to Ju|y,2022,
V. Bar Code Allotted: lNlVFl80003JKPL00579.

t -,// . v:

Type of Waste Cateqory
Yellow
Red

White (Translucent)

Blue

12.0 kg

3.0 kg

0.6 ks

2.4 kg

4. This authorization shall be in force up to July, 2022 lrom the date of issue and shall be renewed subject to
fulflllment of conditions specilied in the authorization.
5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in

the rules for the time being in force under the Environment (Protection) Act, 1986

\,-,J
(Neelu Sharma)

Principal Scientific Officer

$,.r.,,"'.
Nad eem Fa(Dr.

al Director

s

AUTHORIZATION (Fresh) FOR OPERATING A FACILITY FOR GENER.i\TION.
COLLECTION. RECEPTION.TRBATMENT. STORAGE AND DISPOSAL OF BIO.
MEDICAL WASTE

Quantity permitted for Handling / month (Ar oer Naster oata)

I



lndira IVF Hospital Pvt. Ltd.,2nd Floor, City Plaza, Jammu

1

2

3

4

5

Terms and Conditions of rizatio

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority,
The person authorized shall not rent, lend, sell, transfer or otheMise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the applicatfun by
lhe peIson authorized shall constitute a breach of this aulhorization.
It is the duty of the authorized person to take prior permission ol the prescribed authorily to close downtfre
facility.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in
compliance with the standards prescribed in Schedule- ll,
2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein

after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule. l, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BMWIV Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mgil

Bio-assay test 90%survival of fish after 96 hours in 100% etfluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) B[/W treated/untreated shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the

specified Schedule-1, prior to its storage, kanspo(ation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-lV,

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, tg
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transporled in the
manner as prescribed in these rules to lhe CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio-Medical Waste Storaqe Site" & "Danqer" signboards shall be prominently

displayed.

Additional Terms and Conditions of Authorization

6

7

y I



Indira IVF Hospital Pvt. Ltd. ,2nd Floor, City Plaza, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to

human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste

categones with multiple treatment options as delined in Schedule I (Part-1), shall be selected depending on

treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it

becomes necessary to store the waste beyond such period, the authorised person must take permission of

the prescribed authority and take measures to ensure that the waste does not adversely affect human

health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) lf a container is transported from the premises where BMW is generated to any waste lreatment facility

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of

the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by

the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules,

I

10

'u

11.

General Conditions:

1) Provide training to all its health care workeB and others, involved in handling ol BIVW at the time of

induction and there after at least once in every year and the details ol training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Pollcy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by

providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of Bl'/W and maintain the record for the same.

5) Malntain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms o{ category and color coding, as specified in
Schedule L

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by forming a new committee and lhe committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWIVI within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such wa$te, the authorised person shall report the accident in Form I of the

rules to the Board forthwith,

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, keatment, disposal and/or any form of handling ol BMW in accordance with lhese rules

and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time,

10) Every aoolicant shall submit an annual repo( in Form - lV on or before 30rh June everv year for the
oeriod lrom January to December. which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required lo obtain the following from the Board: (which ever is applicable) 
,

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.
2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016,

5) The Plastic Waste Management Rules,2016.
6) To return used batteries to authorized dealers, as per the Batteries (l/anagement & Handling) Rules,

2001 and amendments lhereof.



lndira IVF Hospital Pvt. Ltd.2nd Floor, City Plaza, Jamn,-

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,

as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio.medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately,

'10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
1 1) Not to dispose off treated bio. medical waste with municipal solid waste.
12) To ma intain and u date on da todav basis the bio.medical waste manaqement reoister andD

display the monthlv record on the website accordinq to the BMW qenerated in terms of cateqory
and color codinq.

1 3) To submit SMR of STP quarterlv.

14) The Proprietor should apply ,15 days in advance for renewal of authorization before the expiry of
same,

F The effluent qenerated or treated from the premises before discharqe into the sewer should

conform to the prescribed limits as mentioned in Schedule ll, S.No.8 (1) ofthe BMWM Rules,

2016.

) The orescr bed limits as referre d above are applicable to the occupiers of HCFs (bedded)

which are either connected with seweraqe network without terminal sewaqe treatment plant

or not connected to public sewers.

P For discharqe into public sewers with terminal facilities, the qeneral standards as notified

under the Environment (l)rotection) Act, 1986 (29 of 1986) shall be applicable.

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviclion be liable for punishment and

imprisonment as provided in the said Act.

i i\^, {,ot

For, & on behalf of
J&K Polluiion Control Board

Syed(Neelu Sharma
Principal Scientific Officer

Copy for information and necessary action to:-
1. [,4ember Secretary, PCB Jammu for information & necessary action.

2. Divisional Offlcer, PCB Jammu (North) for information and necessary action.

3. l/c website for n/a..

i
dea

ru
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SPECIFIC CONDITIONS:

"This Authorization is lssuad purely frcm envircnmental angle and the Board shall not be rcsponsible for any claim,
ownership, ptop etorchip etc, of the lacility",



JEK

:AA-rB&t\!F/
J&K POLLUTION CONTROL COMMITTEE

Jarnmu/Kashmir

2

PCC

CONSEN'I'ORDER

Consent No.:- PCCldigitaU22062319764 ot 2022 Date- 011042022

Consent to Operate (Renew ) under Section 25n6 ot the Water (Prevention & Control ofPollution) Act, 1974

and under section 2l of the Air (Prevention & Control ofPollution) Act, l9El as amended is granted in favour
of Sh. Kshitiz Murdia

M/s lndira IVF Hospital Pvt. Ltd
2nd [ ft)or City Pl"r" irrru Nonl,
Jamnu
(registrstion No. Nil dt: 12-1-2019)

for a period uptoJanuary202T for Orange category oftlCE as per revised classification ofindustrial sector, subjcct
to the following terms and conditions in a time tround manner :

The consent is granted by the Committee is restricted to Prevention and Control ofPollulion only and shall not be
treated as substitule for any other permission requircd under other laws of the land.

The consent granted is valid for the operation ofHCE for indoor patients with capital investment of Rs. l0 lacs.

s No. !'ac ility Maximum capacity

I
HCE (Hr-rspital) Bed capacity l0 (Nos.)

3. Compliance under water Act:
a. Sewrge Efflu€nt : The IICE holder has to maintain STP in an efficient manner so as to achieve

the quality of lreated sewage to the following standards before disposal :

Standards of discharse for sewase diroosal:

Paramelers Conc. in mg/l except for pll
pH 6.5 to 8.5

Suspended Solids 100

BoD 3 days 270 C J(]

b, Wster consumption & disposal
i, The daily quantity ofsewage emuent from the HCE shall not excced 0l KLD.
ii. The daily quantity of water consumption shall not exceed 03 KLD.
iii. Waste water generated from the HCE sha ll be disposed through STP

c. The tl(lE holder shall take adequate safe guards for the reatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :

4. Com p lia ltce under Air A ct:
a. The t{CE holder shall comply to N8tionfll Ambient Air Quality Standards

(rcfer rule 3(38) /Air Act .

b. I'he tlCE holder has to operate stack (s) of the specifications dcfined in
laws.

lous e

coIsExT
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[he induttry con aryl!lor Renewol/Expnsion ofConsent on the Sie ewwjkocmms-nic.in ESri RgilEV'I,L *
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The HCE holder has to operate and maintain continuous operation ofa comprehensive air pollution contol sysl 
- 
!

.including the following pollution control devices to achieve the quality of emission within tolerance timits as p!rT?

Ac! 19E6.

5. The HCE holdershall comply to the Solid Waste Management Rules20l6 dated 8-4-2016.

6. C.rmplirncc urder Noise Pollution (Regulation and Conrrol) Rules 20(X) as amended
The HCE holder shall take adequate measures for control ofnoise from its own sources within the premises so as lo
maintain noise to as per the standards.

7. Sclf Monitoring Schedule: The HCE holder shall get the samples oftreated emissions and effluents analysed from the

J&K PCC laboratory or laboratory approved by the J&K PCC after every six months to check lhe efficacy of PCDS

installed in the llCE .

E. The HCE holdcr shall comply with ths additionsl conditions ss stipulrted below :-

i. The Consent is valid for the Operation of(HCE) herlth care establishment only.

ii. Pollution Control Devices (STP/?CD) as contemplated to achi€ve the quality of effluenU emission at the time o

operation within the tolerance limits prescribed, shall have to be operational . The efTluent / emission shall not conlair

. constituents in excess ofthe tolerance limits as laid down by J & K State Pollution Control Comminee.

iii. The health care establishment authority shall be liable to pay compensation in case any damage is caused to th

envLonment.

iv, The health care establishment authority shall abide by the directions ofthe Committee which will be issued from timc t'

time. Any infringemen/violation or transgression ofthe statutory enactments of pollution control acts by the HCE, sha

be suflicient caus€ to prosecute the violator in conformity with reldvant section of Air / Water Acts and Environmer

hotection Act in force.

v. The health care establishment shall be under surveillance and monitoring ofJ & K Pollution Control Committee.

vi. The health care establishment authority shall raise green bclt ofsuitable plant species within the premises ofHCE.

vii. The health care establishm€nt owner shall provide adequate arrangement for fighting the accidental leakages/discharge r

any air pollutanVgas/liquid from the machinery etc. which are likely to cause fire hazard and also install well equippt

fire control system in each floor separately

viii. Cood tlrruse keeping practices shall be

IX

|,1E PO((u-.
), the&alth C&e.establishment authority

medical \.vaste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

xiv. The Health care establishment authority shall install separate energy meter. Digital flow meters for ETP / STP and foll

the Bio Medical Waste (Management & Handling) Rules l9E9 and amendmcnts made thereof.

Thc ihduslry can applylor R.ne\!al/E N$ion of Consent oa thc Site vevjkocn nr,nic.in dircctly
Pagc2V

S.No.
STP and Pollution control devices as applicable under Envirooment

Pollution Control E ul mcn ts
Protection Act

t9E6.
I

carc otDer to ensure that there are no complaints from t

surrorrndinB areas due to pollution by the

x. The Health Care Establishment

'xi. The Health Care Establishment

this Consent order.

xii. The Health Care Establishment

HCE unless Comrnittee issue consent to operatc ficsh.

adva6ce for renewal of Consent before expiry the date

* FftEoH IE.-i
RE r{5ltAt

*
disposal of waste water and bio medical waste.

xiii. The Health care establishment authority receptacles with color coding for the collection of I



--,case ofviolation ofthe above mentioned conditions or any public complaint the consent shall be withdrawn.

,i. This consent is issued purely from environmental angle and the Comminee shall not be responsible for any claim,

,,rounter claim, ownership, partnership etc of the I{cE.

xvii. This consent is issued subject to stict adherence to the standards of efiuent and Bio Medical Waste Management

/Solid woste rules

d'
4 lor.Y

k \\ot \>vou (K. Rame K
Member

nlation ofconditions as above

tnv Engineer

Copy to the :-1. Regional Director PCC Jammu fo

2. Commissioner , JMC Jammu for in

3. Director Health Service Jammu for

4. Ceneral Manager DIC Jammu for

v
ln tel

information

5. P.A to Chaiman J&K PCC for the information of Chairman.

6. M/s lndira M Hospital Pvt. Ltd. Jammu North , Jamrnu for information

7. Office file

Thc un it holdc nay do\,rr load th. I isl of stahdards fiom websrte iksp,cb. n ic in and cpcb n rc in lo bf comphed undr r lhc En v ironmenl Protecn on Act, | 9t6 rc3d wilh
Wst.r (Preventioo & Contmt of Pollulion) Acl. l9?4 & Arr (Prcvention & Conlrol of Pollulron) Act, l98l

fhlr lr comput.r gcn.mt.d documonl lrom OCMMS by JXTPCB

The industry can apply/ot Renewal/Erqnsion o/Content on the Site www jkocnns_nic.ih dir.clly
Page)

)
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ffi\7
J&K J&K POLLUTION CONTROL BOARD

Jammu/Kashmir (y!4&ibpgbllqi!)

PC8
CONSENT ORDER

CoDsent No.:- PcB/digital/2001 !?23506of 2020 Dst€r- 23/012020

Conscnt to Est8blish (Frrsh ) under Scctbn 2526 of the WaB (hevention & ConEol of Polution) Act
1974 and uder s€ction 21 oftbe Air (Preventlon & Control ofPollution) Act, l98l ss smandcd is Sran&d in

favour of Dr. Shazia Shafi Mir

M/s SDS Hospltal

$hahpur Brrhemra. Bishrrh , Jsmmu North JsmEu
(rcgisrnlion No. DHSJ/MJCEE/{953 dt | 2+7-201t,

for a period uptoJrnulry202l for Orange category ofHCE as per revised classification ofindustrial scctor,
subject to the following terms and conditioos in a time bound manner :

l' The conscnt is grantcd by the Board is restricte.d to Prcvention and Control ofPollution only and shall nol bc rcakd
as substitutr for any othcr pcrmission requircd under other laws of thc laad.

2. Thc consert gartcd is valid for the Establishment of HCE for indoor paticnts with capital invcstment of
fu. 15 lacs.

S No. Facilitv Maximum cspsclg

I HCE (Hospital) Bed capscity

Prrameters Conc. in mg/l ercept for pH
pH 6.5 to 8.5

Suspended Solids 100

EOD 3 Csys 2/ C l0

b, WEter consumption & dispolsl
i. Thc daily quantity of sewage effluent from the HCE shall not excecd from 20 KLD.
ii. Thc daily quantity of watcr consumption shall not exceed 24 KLD.
iii. Waste water generated from the HCE shall be disposed through STp.

c. Thc-HCE holder shall take adequate safe guards for the rcdtsnent of sewerage water by way of providing 6€ptic /
soakagc pit and its d ischarge shall confirm to the follo,r,/ing stardards :

4. Complisnce under Air Act:
a. Thc HCE holdcr shall comply to Nstioral Ambic

l9E6 (rcfer rule 3(3B)

nc idattry can aFptylor RenewallFrFonrion of on lhc Site

I

s

V
,t

&

{ eer,fo,s,
F4{

Pi ram elers qonc. ir mg/l except pH
DII
BOD J DAYS 270 c)
Total Susperdcd Solid 100

,L,
a

Ts A I F

lr Qua

Pagc I

,4t

as pcr EP Act

l0 (Not.)

3. Complirnce under Wrter Act:
s. Sewrgc Effluetrt : The HCE holder to maintain ETP and Soakage pit in efficient manner so

as to achicve the quality of treated sewage to the following standards before disposal :

SaaItdards of dischsrsc for sewaqe dispossl:

6-9
30



b. Thc HcE holder hss to operate stack (s) of the following spccification

S.No Sarck sttsched to He ight in(m) Top dla h
(m)

Fuel

I NA 0 0 nil 0

Tte HCE hold6 has to opcrale and maintain co inuous opcration of a comprchcnsivc air polturion cotrtol lysEEl
includiog the following pollution contol devices to achicve trc quality ofemission within tolcrancc limits as pcr EP

Act 1985.

S.No, Pollution Control Equipments
STP/ETP and Polhtion cootrol devices rs rpplicrble lnder Enyimnmcnt Protcctlon Act
19E5,

5, The HCE holdcr shall comply to lhe Solid waslc Management Rules 20 I 6 datcd t-4-20 I 6.

6. Compliancc undcr Noirs Pollulion (Rcgulstion snd Cotrtrol) Rulcr 2fiD er rncrded
The HCE holdcr shall takc adequate mcasures for contsol ofnoisc fiom its own sourcas within the Femiscs so rs to
mainuin ambient Eir quality standards in respect ofnoise !o lcss th6n 75 db(A) during day timc and 70 db(A) during
nighl tima. Daytimc is rcckoned in between 6am to topm and night tilnc is lopE to 6am.

7. Sclf Monitorirg Schedule : The HCE boldcr shall get the ssmplcs ofbcatqd emissions and cmucds stulyscd from
the ,&K PCB l8borElory or laboratory approved by thc J&K PCB after cvtry 12 months to check thc cflicacy of PCDS
installcd in thc HCE .

t. The HCE holdcr shlll comply with the additionsl corditiorr ,! slipuhted below ;-

i. The Consent is valid for the Ertabltshment of herlth clre cstrblirhment only.

Itl Thc health cac esablidmcnt authority shall be liable to p8y comFnsation in casc uy darargc i! crulcd to hc
fivimnment.

iv. Thc hcahh carc cstrblishmcnt lutho ty shsll abidc by thr direcrions of thc Board ndich will bc issucd AoIn time to
timc. Any infringcmcny'violation or ransgression of thc satutory cnactments of pollutioD Gontsol aEts by thc HCE, shall
bc sufficicrtt causc tro prosecutc the violator h codormity eith relevant s€ction of Air / WaEf Ac,s ed Enviromcnt
Protcctior Act in forcc.

v. The hcald care establishtrcnt shall be urder survcillancc rnoniicring ofJ & K Pollution Conhol Board.

vi. The health care establishment au&ority shallraisc green beltofsuitable plant species within the premiscs ofHCE.

vii. Thc heahh carc estrblishnenr owner shall provide adequate aEangemr[t fo,
of any air poUuht/gaMiquid tom lhc vessel machincry etc. which are
cnvimnmcrlal pollution.

/lL Good House keeping practicrs shall be adopted by the hcalth carc establ

It shall bc rhe responsibility of thc health care establishmcDt owner to
surrounding arcas duc to pollution caused by the health care establishment .

tx.

'*:tt
Th. indyttry caa applylor RencwollExpwion ofConsent on lhe Site w.,l\a.

VcL Of gis (drec.)

I

ii. Pollution Contsol Devic€s (STP/ECD) as contcmpl8tcd to achievc thc quality of emu6t/ cmission at tbc time of
opcrstion within thc tolerane limis prcscribed, shall have to bc operational during the clursc ofproduction. Thc eftlucnt
/ cmisrion shall mt contain coflstituents ir exess of thc tolerancc limiB as laid dowD by J & K Statc Pollutiotr Coffiol
Board.

cauSe includiag

* the



r
v x. Thc Health Care Eslablishmeot ownet shall not operate the HCE unlcss Board issuc conscnl to operate fresh.

xi. The Health Care Establishment owner should apply 60 days in advance for renewal ofConsent before expiry the datc of
this Consenl order.

xii. The Health Carc Establishment aurhority willadopt propcr system for disposalofwaste water and bio medicsl w8stc.

tiii. The Health care establishmcnt authority shall place different receptacles with color coding for the collection of bio
medical waste aspcrBioMedical Wastes (Managemenr & Handling) Rules 2008 with amendmenb.

(iv. The Hcalth Care Establishment authority shall follow lhe Bio medical waste (Manag€mcnt & Handling) Rulcs l9E9 and
amendmcnts made thercoi

I.

lo casc ofviolation ofthc above mcntiorcd colditions or any public complaint the consent shsll be wilhdrawn

This consent is issued purely fiom environmental angle and the Boad shall not be responsible for any claim,

counter claim, ownership, partnorship etc of the HCE.

iffi
(B.thsh/ma.y

A$tL EnY. Eothecr Member Secretary

copytotre: Vz
l. Rrgionsl Dif€clor PCB -Jammu for information and cnsure the implementation of conditions as 8bove.

(Ashok Gupta)

2, General Manager DIC Jarnmu for information.

3. D.O PCB Jammu North for the direction to monitor rhc

4. P.A to Chaiman J&K PCB for thc infonrution of

M/s SDS Hospital Shahpur Brahamana Bishnah

clnsent stated above.

5

6. Office file

3t
4 co.!rr
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. lt! udl Md€t mydownh.d olc linof .rdu& frorn w.b6it jbpcb.nrrn .od.!cb .nic.in io bc compticd undct tic El|vitmmltll prorccr|on AcL tgS6 rc|d nrlhWat r (Prcvaiior & Cofirol of Potluiion) Act l 9?4 & Air (prcveniir, & Conrrot ;f polurror) Ac( I 9E I

Thl. la computrr g.ner .d docurnenl trom OCMMS by JXapCB

The iddt$,ry con oppl! Iot Ren war/Erynfition o/conrenr on rhe sire ww\t-Jtocntns.nic.in directry
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PCC

- J&K POLLUTION CONTROL COMMITTEE
Porivesh thotlon, Forest C'ontplex. Aktlni, Transport Nogar, Noru,ul, Jontmu

Datc Ol o2 2022
Form -III

(See rule l0)

To,

Sh. Shaurya Gupta

Jammu Oncology Clinic with lnterventions,
,l29, Garden Avenue, Near BEE ENN Hospital, Jammu.

'-a
Tlte Board has scrutinized the information fumished by you and the proposal for management & handling

of BieMedical Waste generated at your location mentioned below. Afrer a careful consideration, it has been decided

to grant authorization (Renervel) under Bio-Medical Waste Management Rules, 20'16 (herein afier to be called as

BMWM Rules) for a period and premises mentioned in this authorization

1. File No ol authorization and date ol issue 14) t/' .lole. M! ollo2l2oll '

2. Jammu Oncology Clinic, occupier or op.rrtoi ofito t .it,ty lo.ated at 39 B/C, Gandhi Nagar, Jammu is

hereby granted an authorization for:

Activiw
Generation. Segregation
Collectaon
Storage
Packaging
Pre-Treatmenl
DisPosal

3. Jammu Oncology Clinic, is hereby authorized for handling of biomedical waste as per the capacity given below,

l. NumberofbedsofHCF: 14

ll. tlilode of disposal of BiGmedical Waste: CBiIWTF, Samba

lll. Quanlity of Biomedical Waste handled, treated or disposed per montr: 76.0 kg
lV. Validity of Authorization fees is up to May, 2029.

V. BarCodeAllotted:JAttlCOl80002JKNH0029!).

Type of Waste Caleqory Quantitv permitted for Handlino / month (& per ArR)

05k9
30.0 kg

0.5 kg

45.0 ks

ul), IFS

Yellow
Red

White (Translucent)

Blue
4. This authorization shall be in force up to May, 2029 from the date of issue and shall be renewed subiect to

lullillmenl o, conditions specified in the authorization.
5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in lorce under the Environmenl (Protection) Act, 1986.

,tJ-.k* t{
1

3

a
s

JAnnu
Princrpal Scientific Ofiicer Regional Director

s.No pcC/RDJ/BM W/2080240/22 | vrr-rq

ourHontzorrorn rR.n",r.r, roR o#fficrurr" ,o* cpnr*rrrn.
COLLECTION. RECEPTION. TREATMENT. STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE

*



v,,,.,!, rrrrdr oEE ENN Hospital, Jammu

rerms and Conditions of Authorizatlon

The authorization shall comply with the provisions of the Environment (Prolection) Act, lg86, and the rules
made there under.
The authorization or its renewals shall be produced for inspection at the rEuest of an officer authorised by
the prescribed authority.
The person aulhorized shall not rent, lend, sell, transfer or othenrvise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or worling conditions as mentioned in the application by
the person authonzed shall constitute a breach of this authorization.

It is the duty of the authorized pecon to take prior permission of lhe prescribed authoilt)t to close dqlvn the
'lacility

nditions of Authorlzation

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW),

1) Waste shall be keated & disposed otl in accordance with specified Schedule- I of the rules and in

compliance with the standards prescribed in Schedule. ll.
2) The applicant where required, shall set up requisite Bio.Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder E Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein

atter to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule. l, after resource recovery (wherever required)

shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the

discharge norms given in Schedule-lll.
4) Standards ,or incinerator / plasma pyrolysis or gasification / autoclaving / micrcwaving / deep burial /

chemical disinfection etc., shall be as specified in Schedule-ll of the BMWM Rules, 2016.

Effluenl Standards:
The efiluent generated or treated from the premises of occupier or operator of a common bio-medical wasle

treatment and disposal facility, before discharge into the sevcr, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 9OTosurvival of ltsh after 96 hours in 100Y0 effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for

incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

l) BMW lreated/untreated shall not be mixed with other wastes and shall not be disposed of, rvith

Municipal Solid Waste.

2) BMW shall be segrcgated into containeB/bags at the point of generation in accordance with the

specified Schedule-|, prior to its storage, transporlation, trealmont and disposal. The containers/bags

shall be labeled as specified in Schedule-lV.
3) Provision within the premises shall be made lor a safe, ventilated and secured location for storage of

segregated biomedical waste in colored bags or containers in the manner as specified above, to

ensure lhat there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or

spillage by animals and the 8MW from such place or premises shall be directly transported in lhe

mannei as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Blo-Medical Waste Storaoe Site" & "Danoer" signboards shall be prominently

disptayed.

2

3

4

5

Additional Terms and Co

7

8
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Jammu oncology Cllnlc, lrlear BEE ENN Hospital, Jammu
5) The appticant shall take ail
numan health and lhe environmesleps 

to ensure that such gMW is handled without any adveBe effect tob) tne containefs for storino !

;;5ffff;#i#il il:"ffi :'ffi:'i, ;ff [x il3:,fff ?11#:l]g:; ;:5[.Ii,;:t.:ffi ::
7) No untreated BMW shall be kept shred beyond a period of 4g hours provided that if for any reason itDecomes necessary to store the waste beyond ir.r', p"loo, ir'r.ujhorised person must take permission oflhe prescribed aulhoritv and take measures to ensure that the waste does not adversely affect humanhealth and the environment and in this regard shall designate a cold storage space.

I ransporlation of BiqMedical Waste:1) lf a container is transponed from the premises where BMW is generated to any waste keatment facility
outside the premises, lhe container shall, apart lrom the labei prescribed in Schedute lV (part - l; ot
the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised tor the purpose by
the competent authority. The transport veiicles shall be prominently taUeleO as per symbois s'hown in
Schedule lV (Part - B) of the rutes.

9

u

10.

'11

General Conditions:
1) Provide training to all its health care workers and others, involved in han<tling of BMW at the time of

induction and there after at leasl once in every year and the details ol training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) lmmunize all the health care workers and othem, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care worters and others inrrolved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE),

4) Conduct health check up at the time of induclion and at least once in a year for all its health care

workers and others rnvolved in handling of BMW and maintain the record for the same.

5) Mainlain an update on day to day basis, the BMW register and display the monthly record on its

website according to the BMW generated in terms of category and color coding, as specified rn

Schedule l.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by forming a new commitlee and he committee shall meet once in every six months and

the record of the minutes ol the meeting of lhis comminee shall be submined along with the annual

reporl to the prescribed authority and the health care lacilities having less than thirty beds shall

designate a qualified person to review and monitor activities relaling to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institulion or facility or any other site whec BMW is handled or

during tEnsportation of such waste, the authorised person shall report the accident in Form I of the

rules to the Board forthwith.

B) Every applicant shall maintain records related to the generation, collection, receplion, storage,

transportation, treatment, dispsal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.

9) All records shall be subiect to inspection arid verilication by the Board at any time

l0) Every aoolicant shall submit an annual reoort in Form - lV on or before 30ti June everY vear.for the

pelSd_f.rfgrygA&!9ggCIl9i which shall rnclude informalion about the categories & quantities, of

BMW handled during the preceding year

The applicant shall be furlher required to obtain the following from the Board: (which ever is applicable)

Consent under the Water (Prevention and Control of Pollution) Act, 1974.

Consent under the Air (Prevention and Control of Pollution,

The Hazardous & Olher Waste (Management & Trans boundary Movement) Rules, 2016.

The Solid Waste Management Rules, 2016.
The Plastic Waste Management Rules, 2016,
To retum used banerieJ to authorized dealers, as per the Batlories (Management & Handling)
O'.16. tnni -^i 666^.1m6^ra tha.a^f

1)

2l
3)

4)
s)
o)



Jammu Oncology Ctinic. Near BEE E N Holpit.t. Jammu

7) The authorization granted shall lapse at any trme il the faolity does not demonstrate the
parameters. as rPquired unde, rules or any condrtron of thrs authonsation order rs not conrotred
wilh

8) To make a provision within the premise3 for a safe. ven lated and secured locatlon for
storage of segregated bio.medical wasle in colored bags or contrincrs in the manner as
specified in Schedule I

9) To establish a Bar.code syslem for begs or conlainer! contalning bio.medical weste to be

. sent out of the premi3es or place for any purpose by the Z7'r, Marah. 20i9.
l0) To phere out usi oI chlorlnried plartli bags (ercluding btood brg!) and Etoves b! Z7ri

March, 2019.
'l 1) Not to dispose ofl treated bio. medical wasle wilh municipal 3olid wa3te.
12) To maintain end updele on dev to dev brs lhe bigmedical vaste men.eemenl rcaisler

and disol the monlhlv record as well as Annual Reoul on ,he lveDsito eccodinq ao lhea
BMW qe netated in tems ol ca ledory and color codino

13) To authenticate the waste handed over and received by the CBMWTF on the tog book daity
14) fo suDmit SllfR ol ETP/STP on oua rlerly basis
15) The Proprietor should apply 45 days in advance for renewal of euthorization before the

expiry of same.

SPECIFIC CONDITIONS:

The effluent oen erated or treated from the mises before discharoe into the sewer shouldD

conform to the prescribed limits as mentioned in Schedule ll, S.No. 8 (1) of the BMWM

Rules.2016.

The prescribed limits as refened are applica ble to the occuoiers of HCFs lbedded) whrch

are either connected with seweraqe n without terminal sowaoe troatmsnt Dlant or not

"mis Authorizrlion is issuod purely lrcm onyircnm.nlal anglo and lho Boatcl shall nol be ntpontl,!te lot any cl.m
owneE,hip, ptoptiarotsr,,p olc. of ahe itci ty"

Penalty Provislons

lf the applicant farls to comply wrth the lerms and condrtlons and olher drrecllves irued )y ln,s

Board as laid dowfl tn thls order, the apphcant rs hable fcr prosecuton under Seclon 15 ol ihc :llrrormcr']l
(Protection) Act 1986 and olher penal provrslons of the Acl and shall on con'/rclron be lrable lor punrshrllenl lr(:

imprisonment as provided in the sad Acl

c

For' .$ on be)l ' j'
J&K Sla(€ Poiluuon iiontrol [.\rrrqrfier

o

3

e

i

Ya

In

LJ*Dr^>r-
(Neetu Shat,r6)
Princrpal Scentrfic Olficer

d,;,,.
Rc,Ji(rnal 0rrectcr

i
P,lt Ot

Copy lor inlormatton and necessary acton lo .

'l llember Secrelary, PCC Jammu lor lnlormalion E necessary actron

2. 0ivrsional Olficer. J&K PCC Jammu (N) lor rnlornalion & necessary aclion
3. l/c Websrte for n/a

sPCc
JAuu,t)

connected to oublic sewers.

For discharoe into oublic sewers wilh terminal tacilities. the qeneral stand_ards q9_lotrtiod

under the Environment (Proteclion) Act, '1985 (29 ol i986) shall be apolicaUe.

f,
I
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J&K Pollution Control Committee JAMMU
JAIVIMU/SRINAGAR (www.jkspcb.n ic. in)

Bio-Medical Waste AutborizatioD

Authorization No-JKPCWHO/BMW1986295
l. Authorization is granted under Rule l0 ofthe Bio-medical r ase Management Rules, 2016.

2. ShJSmt. Dr Gaganpreet Singh of tWs J K Medicity Ilospital Prt Ltd is hereby grarned an authorizationbased

on the enclosed signed inspection report for HcF/Private Hospital (Bedded) (Type of Health C are facility as

per order dt. l7l12/2018) on the premises situaled at NH I Narwal Bye Pass Jammu .

Detail of Authoriztiob
Authorization
Required for

Type of Health
CareFacility

Cat€ory/Quantity

HCFiPrivate
Hospital
(Bedded)

YELLOW.50KG/MONTH
RET). 35 G/MONTH
BLUE.5OKG/MONTH
WHITE- sOKG/MONTH

?. The authorization shall be valid for a period upto January 2021.

4. The authoriation is subject to the following general and specific conditions:

The Board has scrutinized the information fumished by you and the proposal for management & handling of Bio-

Medical Wase generated at your location mentioned below. After a carefirl consideratiorL it has be€n

decided to grant authorization renew under the Bio.medical Waste Management Rules,20l6 (herein after to be called

as BMWM Rules) for a period and premises mentioned in this authorization rcnelr under the Bio-medica.l Waste

Management Rules, 2016.(herein after to be called as BMWM Rules) for a period and premises mentioned in this

authorization

5. Terms and ConditioDs of AuthoriztioD:-
i) The authorization shall comply with the provisiom of the Environment (Protection) AcL 1986, and thenrles

made there under,

ii) The authorization or its renewals shall be produced for inspection at the request of an officer authorized bythe

prescribed authority

iii) The person authorized shall not ren! lend, scl[, transfer or otherwise transport the bio.medical wastes

without obtaining prior permission of the prescribed authority.

iv) Any unauthorized change in penonnel, equipment or working ons as mentioned in the applicationby the

person authorized shall constitute a breach of this

v) lt is the duty of the authorized person to take

facility

6. Additional Terms and Conditions of Autboriza

authority lo close downthe

Tretment & Disposal of Bio'Medical Waste ((h
i) Ir'aste shall b€ Eeated & disposed offin

with the standards prescribed in Schedule- ll.

t

tY

k

the rules and in compliarce

t-I t't-
J

Generation,
Segregation,
Collection
and Storage

BM*).



ii) Thc applicant where requircd, shall sct up rcquisitc Bio-Medical Waste pre- treatment facilities like autoclave /
micmwave systcm, shrrdder & Scwagc / Emuent Eeaunent plant for Eeatment of wasle and enswc tseatrnenl

of wastc at a Common Bio Mcdical Wsstc Tr€atment Facility (hercin after to be callcd aSCBMWTF).

iii) The chcmical liquid wlstc as defined in Schedule- I, affer resource recovery (wherever rcquired) shall bcprc-
treatcd bcforr mixing with other wastewater. The combined discharge shall conform to $e discharge norms
givcn in Schcdulc-Il.

iv) Standards for incinaator / plasma pymlysis or gasificalion / autoclaving / microwaving / dcep burial /
chcrnical disinfection etc., arc as specified in Schedule-Il ofthe BMWM Rules,2016.

7. Emuert StrDdsrds:-
Thc eflluent generatcd or trcated from thc premises of occupier or operator of a common bio-medical waste

facil before disch

i. Sludge from Eflluenr Trearnrcnt PlaDt shall bc given to comrnon bio-medical waste treatment facility for
.incineration or to hazardous teatmcnt, storage and disposal facility for dispcsal.

ii. For disctrargc into public sewers wirh Erminal facilities, thc general standards as notified under the E(P) Act,
1986 (29 of 1986) shall be applicable

8. Segrcgation & Storagc of Bio'Mcdicsl Wrstes
i) BMW treated/untrcared shall not bc mixed with other wastes and shall not be disposed off with MunicipalSolid

Waste.

ii) BMW shall be scgregated into containcrJbags at thc point of generation in accordance with thc specified

Schedule-I, prior to its storagc, u-ansponation, treatment and disposal. The containerybags shall be labeled

as specificd in SchcduleJV.

iii) Provision within the premises shall be made for a safe, ventilated and secured location for storageof

scgrcgared biomedical waslc in colored bags or containers in the manner as spocilied above, to eosurc that

therc shall bc no secondary handling pilfcrage ofrecyclables or inadvertent scatt€f,ing or spillage by animals

and the BMW from such place or prcmises shall be dircctl

rules to the CBMWTF or for the appropriate tseat

prescribed in Schedule

iv) At the storage site "Bio-Medical Wastc Storage

v) The applicant shall take all sreps to cnsure that

health and thc cnviroruncnt

with multiplc trcatment options as defined in Schedu

option chosen.

2

e into the sewer should conform to the follow imits:

in the manner as prescriM in these

.'^

,irui
balt'be seleaed deoendins on rearnenl

vii) No untr€at€d BMW shall bc kcpt storcd bcyond a period of 48 hours providcd that if for any reason it

becomes necessary to storc thc wastc beyond such pcriod, thc authorised pcrson must takc pcrmission of the

prescribed authority and take mealiures to ensue that the waste does nol adverscly affect human health and the

environmetrt.and in this regard shall designalc a cold stohge space.

Parametcrs
pH 6.5 to 9.0
Suspended Solids 100 mg/I.
Oil & Grease l0 me/l
BOD 30 mg/l
COD 250 mg/l
Bi}.ass.y test

treatment and
Merimum Permissible l,td-

90Tosunival of fisb sfter 96 hoursin 1007o
emuent

ihall be prominentlydisplayed.

BMW adverse effecl to human

vi) Thc mntainen for storing segregalcd wastes shall coding of waste categories

&e case may be, in thc manncr as



_t'

9. Trrosportrtlon of Bio-Medlcrl Waste:
i) If a containcr is transported from the premises where BMW is generated to any waste Eealment facility

outsidc thc prcmises, thc container shall, apart from the lab€l prescriH in Schedule IV (Parl - A) of thc

rules, also carry informalion prescribed in Schedule lV of the rules.

ii) Untrcared BMW shall be E-ansporled only in such vehicles as may be authoriscd for the purpose by the

competent authority. The transpon yehicles shall be prominently labeled as per symbols shown in Schedulc IV
(Part - B) of the rules.

10. GeneratConditiorsr
l) Provide training to all its health care workers and others, involved in handling of BMW at the time of

induaion and there after at least onc€ in every ycar and thc daails of training progfiunmes conducled,

numb€r of pcrsonnel trained and number of personnel not undelgone any u-ainir& shall bc provided in thc
Annual Report.

2) Immunize dl thc health carc workers and others, involved in handling of BMW for Fotedion against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunization Policy or
the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupationa.l safety of dl health care workers and othen involved in handling of BMW by
providing appropriate and adequate Pcrsonnel Protective Equipments (PPE).

4) Condua health check up al the time of induction and at le3st once in a year for all its hcaltlr care workenand
others involved in handling of BMW and mainlain thc record for the same.

5) Maintain an update on day to day basis the BMW rc€ister and display the monthly record ort its website
according to thc BMW generaled in terms of category and color mding, as specificd in Schedule I.

6) Establish I system to review and monitor thc activities related to BMWM, either through an e:risting

- committce or by forming a new committee and lhe committee shall meet once in evcry six months and the
record of the minutes of the meeting of this comminec shall bc submitted along with the annual report to theI prescribed authority and the health care facilities having less than thirty beds shall designatc a qualified

, person to review and monitor activities relating to BMWM within that facility and submit the annual report.

7) When any accidcnt occurs at any institution or facility or any other site where BMW is handled or during
transportation of such waste, the authorised person shall report the accident in Form I of the rules to the
Board fonhwith.

8) Every applicant shall maintain records related to the generation, mllection, rcc?tion, stora8e,

lransportatiorL ftatmcnt, disposal and/or any form of handling of BMW in accordancc with these rules and any
guidelines issued.

9) All records shall bc subject to inspection and verification by thc Board at any time.
l0) Every applicant shall submit an annual Eport in Form - IV on or before 3fth June every yffir lor theperiod

from January to December, which shall include information about thc categories & quantities, of BMW
handled during thc prcceding year.

I l) The applicant shall be rcquired to obtain the following from the Board (which cvcr is applicable)

i) The Hazardous & Other waste (Management & Trans boundary Movement) Rules,20l6
ii) To retum used batteries to authorized dealen, as per the Batteries (Management & Handling) Rules,200l ond

aneodments thereof.
iii) The authorization granted shall lapse at any time, if the facility does not demonstrate the pararneters, as

required under rules or any condition ofthis authorisation order is not complied with.
11. Specilic Conditionsr
l. To make a provision within the prcrnises for a safe, ventilated and secured location for srorage of

segrcgated biomedical waste in colored bags or containers in lhe manner as specified in Schedule I

2. To establish a Bar-Code System for bags or containers conlaining bio-medical waste to be sent out of the

prcmises or place for any purpose

3. Not to usc chlorinated plastic bags, gloves, (excluding blood bags) equipments such as

oLLULOtlermometer, B.P appsratus etc.

Not to dispose offtreaed bio- medical waste with municipal solid

To pre-treatrnenl the Laboratory Waste, Microbiological W

disinfection or sterilization on site in the manner as prescri

guidelines on safe management of wastes from Health Carc acti

the CBMWTF for frnal disposal.

9?

d bags through
th Orgalliation (WHO)

200ilemd then sent to

(

J
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6. To install Auioclavc / Microwavc for pr+,treatm€nt of taboraiory Wastc, Microbiological Wastg blood samples,
plastic tubes & glassware bcfore disposal and submit photographic proof within three months.

7, To cnsurc tr€atrnent and disposal of liquid wastc in accordance with the Warcr (Prevention and Control of
Pollution) Act, 1974.

8. Thc hoprietor should apply 60 days in advance for renewal ofauthorization beforc thc expiry ofsamc-
9. ?7,b oathoizotion b isucd wlrh ,hc condition thar lhc *cbsilc will bc open ionol within a Iorlnighl

'This Au0orization is issued purely from cnvironmental angle and thc Board shall not bc rcsponsible for any
clairq ownership, proprietonhip etc. ofthc facilitf.

Penaltv ProvLsion:

If the applicant feils to comply with the terms rnd conditions rtrd other dircctivc Board rs laid do\in
iB thfu order, th€ rpplicstrt is lirblc for prosecution und.r Section 15 of rhe euvironBent Crotcction) Act
l9E6 rnd otber penal provisions of thc Act rnd sbsll on conviction bc
liablc for puDisbmcnt and imprisonment as provided itr the said AcL

6\
BM

u

q
2

Member

ofconditions as above

6. Offce file
information.

Thlr l. contput r e...r-l.d docu6.nt irom OCiIMS by JXSPCB

Thc mi! holdcr I'lry dowrdo.d lh.lirl ofrlrndardr fi'orn uabsitcjtsFb.nk.in lnd cpcb.nic.io to bc compl;€d urd.r lhc Ehvirorm.r hot .tio$ Act, 1985 rc.d wilh
w.tcr (Pltvcrnim & Cd|Eol of Pollution) Acr, | 974 & Air (PEv.nrion & ConEol ofPouution) AcL l9t l.

4

.l

_1

4,*,
Asstt EnY Engineer -/..-z

4i#

pOLLU

Copy to thei
L Rcg.ional Director PCC -Jammu
2. Director Health departnent ALr
3. Scieotist C BMW JKPCC for
4. PA to Chairman J&K PCC for thc

I



LET
Jarnmu./Kashmir (rvrvrv. ik spc b.1iq-i1

S No. Facility

I)a ra lct(rr tn nl lcrcc I for lt

Suspendcd Solids

I) J tlais 27" (' J0

Watcr consumpti(,n & disposal
Ihc daily quirntrtl ()l \c\\irgc r'fllucnl lionr th( llCtl shull not urcttd lionr 0.5 Kl,l)
Ihc daill (luirrlttt\ (,1 \nler consun]ption shall nol c\c00d 05 Kl.l)
\\ lslc satr.'r scncriucd frorn thc llCI: shall bc disposcd through SIP.

6 -9

i&K S In II: I'OLLUTION CON'|I{OI- BOAI{l)

Marimum
capacilY

*FR

CoNSENI'oRDI.:I,I

('onrrrrr \o.:- S I'(-ll/d igirn l/ 19068{5007 of20I9 l)atc:- 27l05/2() l9

( ()n\cnl lt) Ol)erntr (li(n(\ ) undcr Scctiott 25/26 of thc Wnlcr (l)rcvcntiotl & (-'olttrol of l'ollution)
.\ct. lr)ll!n(l undcrscction2lotthcAir(l)rcvcntion&Conlrol of Pollution) Act, l98l asanrcnd0dis
glnnlcd in far our ol l)r. (;lganprctt Singh

ll/s ., K Uedicit)' tlospital I'\t. Lld.
Nll I Nxr\val B)'c ptlss lload Janlmu , Jrmmu South .Janlmu
(registerod No. .l/N llCEll0 I 2- l3/J95 dt: 5-510 I l)

Ioraprriod upluNIll] 2023 lor Orangc categor.\ol'llCIiaspcrre!iscdclassillcationolindustr[tl se(tor. \ub.i.ul

trr rhc lollorving lcflr1s ill]d conditions in a timc bound manncr:

l h. conscnl rs Srantcd h) rhe Eloard is rcstricted to Prevention and Control of Pollution onl! and shall nol be lreated

,rr substitulc lbr.ln\ olhcr pcrmission rcquircd under olhcr laws olthe land.

fhe conscnt granted is valid for the Operation of HCE for indoor palients with capital investment of
Rs. 2 l3 lacs.

I l('U (Ccour!luospilnl) Bed capncill ,10 (Nos.)

J. (l(,Ilrplirncc u dcr Wxtcr Act:
a. Sc11agc Efflucnt : l'he HCII holder to mainlain l: ll' and Soakage pit in elficicnt mirnnur so

rus to achicvc lhc quiility of trcatcd sctvage lo the follorving standards beforc disposal

g\ ITE Pg1

I

I

l) c'
L

h
I

ii
iit

-l

l hc ll( [ hoklcr shull takc adequatc slli guards lor the lrcatmcr)t ol scwerage rvater b1 rray of pror iriing rcpric
.oakage pit anrl its di:clr;rrge shall conllnrr to thc iollo\vins slandards :

I>nramcters
1t ll
t]ot) .l DAYS 2 c.) JO

tr

I ol r I Su spcn (lc(l \r) li(l 100

.1. ( omplian(r undcr Air Ac t:
a lhe IICI holr.le r shall comply to National Ambicnt Air Qualitv St8ndards as pcr Ilp Ac1

l qti6 (rclsr rulc .l(l ll)

lhe n ustrt cun applt, /or Rtln.tal l.\gusion ofConstnt on the Site trvN jkoc t nrc in dirctllt

6.S to 3.5

100

/l crce 1 HConc. in nr

Slilndnrds (,1 (li\chrrer for sclragc disnosal:

:,
c

/sl

N , n tt$
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o
c.b. The l{CE holdcr has to opcrate stack (s) ofthe follorving spcc

C)

c
s

:i
SlncL ullnchcd to Top dia in l-ucl Vel ()t scc,)

nl IVI r
0

'rhe HCE
including
Acl 1986.

holdcr has to operate and maintain continuous operation ofa comprchensive svstcm

the lollorving pollution conrrol deviccs to achieve the quality olcmission with its as per EP

S,No.

5..lhellCIlholdershallconrplytolheSolidWasteN4anagementRules2016dated8-4-2016

6. Cornpliancc under \oisc Pollotion (Rcglllation ,nd Conlrol) Ilulcs 2000 {s amcndcd
lhc ll('lr hrtldcr shall ta\c adcquate nteasurcs lirr control ol noisc lionr ils rrrrn sourccs r,'tllrrn thc prcrtt \c( \rr il: Ir)

nralnlain a[]hrtnl air qrtalitr standards in rcspccl ol noisc ln lcrs than 75 db(n ) dunng da) trrrtc anri 70 rib(A)drr|ing
nighttimc. l)ay,tinre is rcckoned in bctrvccn 6anr to lopmandnighttinreis loprr to(rarn.

7. Sclf Mo,liloring Schedulc: Ihe]lCEholdershall get tlrc samples oftrcated cmissionsand cl'llucnts anal]'scd fiom
. thc J&K SP('B laboratory or laboratory approved by the J&K SPCB after evcry l2 manths to chcck the cfficacy ol

I)('l)s installcd in the liCE .

8. The tlcE holder shall comply $,ith the additional conditions as stipulated belory :-

l hc ('onscnl is valid for thc Opcration of health care cstablishment only.

I)trllution Control l)eviccs (SI-P/ECD) as contemplated to achieve the quality of cf0uent cnrission at thc timc of
opcration withrn thc lolcrance lirnits prescribed, shall havc to be operational during the course ofproduction. lhc cffluent

crnission shall not contain constituents in exccss of the tolerance lirnits as laid dorvn bv J & K Stale Pollulion (:ontrol
Board.

'lhe health care establishment authority shall be liable to pay compensation in case any darnage is causcd to the
envlronmcnt

l-hc hcallh carc establishrncnt authoril! shall abidc b\ thc direclions ol lhc Iloard \\hich,,vrll bc issuccl liorn rirn! lo
tinc. Anr inliingcnrcnt'violation or transgression oIthc stalutor] enaclnlcl]ts o, pollution corrtrol lcts b1 thc llC[. shrll
bc sul-ncicnt causc to proscculc thc violator in conlbrnrity rvilh relevant section ol'Air'Watcr Acts and Flnvironnrcnr
Prolccl )n Acl in forcc.

The health care cstablishmcnt shall be under surveillance monitoring ofJ & K State Pollution Connol Board

Ihe hcalth care eshblishment authority shall raise green belt of suitable plant species withh thc prcnises ofHCE.

Ihc hcalth carc cslablishnrent owncr shall provide adequatc arranserrent for fighting thc accidcnlal leakages, dischalge
of an,"- air pollutanVgas/liquid from the vessel, machinery etc. which are likely lo cause llrc hazard including
environmcntal pollution.

Good House kccping practices shallbe adopted by the hcalth care establishment authority

It shall b€ the rcsponsibility of the health carc cstablishmcnt owncr to cnsurc thal thcre arc no cornplaints fronr lhc

surrounding areas due to pollution caused by the health care establishment

I he industry un appltlor Rencvol'[-r@nsion of(.onsenr on the Stte v|w-lkocnnrs ntc in <ltrtctlt

llage 2

0 0 ril

t\

fti;tshr t,(",

lciir

t:l-l'alld Sl l'and l)ollulion conlrol dcviccs as applicablc under Environntcnl l)rot(clior]
Acr l9li6.

iii

,'ltl



Ihl heallh carr cstahlishncnt urrncr should applt 60 days in advance for rene*al ol Consent bclorc crpiry lhc darc ol'
. 'ri rs ( ()nsCnl ordcr

lhcllcalthcarccslahlishr)lenl aulhorit) willndopl proper s].'stcnr lbrd,sposal oI wastc rvalcr and bio nrcdical uastc

l'he llealth care establishnrent authority shall place different receptacles with color coding for the collection of bio
mcdical waste as pcr []io Mcdical Wastes (Managcmcnt & Handling) Rules 2008 with amcndmenrs.

Ihc llcalth cars cstablishnrcr)t authority shall lollow the Bio mcdical waste (Managcnrenr & l-landling) Ilules l989and
iuncndrTrents madc lhcrcol.

'Ihis corscn( is issucd rvilh condition to install digital flow nrctcr Bt inlet &outlet of ETP/S'I'P within one month
and submission of lhc annual rcporl on form IV to lhis oflice bcfore J0't ofJune 2019.

ln cirsc ofviolation ol the abovc mcntioncd condilions or an! public conrplaint the consenl shall hr' wilhdralvn
* I'lris conscnt is issucd purcl), from cnvironmcntal angle and thc lloard shall nor he r('spoDsiblc lor an!

claim. counlcr elainr. orr,nt-rship. partncrship clc ofthe HCI.:.

'tl! Orde r

I

\

\ t

I
(B.M

Member Secretary

b

thc linvrronment Prorcctron Ad. l9E6 i:id \rth

l;
(Ashok K.. Cupta)
Assn. Env. Engineer

Copy to the

'lhc unrt holder m3! dosrload lhc lrsl olslandard! from 1r/lb6iteJkrpcb
W cr { I'rc\ l:nlron & Conlrol of Pollulron ) Acr. l9'r.l & Arr (Prcvrntion

I

l

I

5

6

Rcgional [)ircctor P('l] Jammu lor infonnation and ensure the implemcntation ofconditions as above
(;cncral \4anil!(r I)l(' Jarnrn0 lor inlbrmution.
l).O PCB Jannru Itrr thc dircction to monilor thc conditions ol rhc conscnt slatcd above.
P.A to Chairrnan .l&K SP(:l] for thc infonnation ofChainnan.
M s JK Mcrlicrtl llospilal Pvt. Ltd. NH bye pass Nanval Janrmu for information for information.
Offlcc llle

$\11E PO11 ll
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Th is is computcr generated rqf,5/iv.lxspcs

llt, it,rlusttt .un upplyJbr Rene*ul Errynsion ol(bnftnt ntheSile\'\'te jko.nntrni. tn.hft<tlt
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Copy to the:

Olnfon @erritory of lammu & Ssgrmar
J&K POLLUTION CONTROL COMMITTEE

OFFICE OF THE REGIONAL DIRECTOR. JAMMU
Porivesh Bhowon, forest Conplex, Glodni, Tronsport Nogot, Norwol, iofimu

E mo il : reg i on o I l!jIg!!9!iLtp!hiq!!QgOg!!!9L, T e l/fo x 0 1 9 1 - 247 69 2 6

froprielor
Sukhda Nursing Home,
3 DID 2"4 Ex! Green Belt Park

Gandhi Nagaq Jammu.

No: PCC/RDJ/PS OlBMW n2/8 jq -3 Y r,,."a, BfoQf gctt- 
'

LECAL NO'I'ICE

Whereas, 1,ou have lailcd to obtain Conscrrl undcr Watcr (Prcvcntion and Conlrol ol Pollution) A(r,t. 197.1 as rvell
as Authorization (Rcrrcwal) urrdcr Bio-nrcd ica I Waslc Managcment Rulcs, 2016 since J u ly, 202 I .

Whereas, it is pertincnt to mcntion hcre that under OFFENCES BY COMPANY, section 47 of the Warer
(Prevention and Control of Pollution) Act, 1974 and section l6 of the Environment (Protection) Act, 1986
respcctively, it is rlcntioncd that:
"whereas an olltnce under this ACT has been committed by a Conrpany, the Manager/ln-charge oflhe Company
shall be dcenred to be guilty of the offence and shall be liable to be proceeded against and punished accordingly."

Further Scction l5 of lh€ Environment (Protection) Act, 1986 mentions that $'hoever fails to comply rvith or
contravencs any of the provisions of this Act, or the directions issued there under, shall, in respect of each such
l'ailure or contravention, be punishable as per the provisions ofthis act.

)Vhereas, operation ofthe HCF with such stalus is an offence entailing legal action against the proprietor for rhe

reasons nrentioned below.

! Operation of the HCF without valid Consent from J&K PCC.
) Operation of the HCF without valid Authorization from J&K PCC.

! Operation ofthe HCF without establishing rvebsite for updation of monthly BIvl$/ details rs rvell as Annual
Report.

This notice is therefore, issued and served upon you lo show cause within l5 tlays lionr its i uance as to why
lcgal action be not taken against you for the violation ofvarious environmcntal latvs.

l)t ..6'r+l'
(- u

Regicnal Director Jammu

I

J

4

The Member Secretary, J&K Pollution Control Conrmittcc, Jlnrnru lbr inlbnnation and necessary action.

Director Health Services, Jammu for information and ncccssary actirrn.

Divisional Officer, PCC Jammu (South) for infonnation and ncccssary aclion.
I/c Website for r/a.

fl

,in"r"ur, it is the duty of every o.-cupicr lo ()pcrirte health clre lrcility llie'r obraininll valid Aurhorization and
Consent under rules from J&K I'CC as rvcll ils to lakc slcps to cnsure th:rt hit>rncdical rvaste is handled without

'any adverse elTect to human health and Ihc r'nvironrrcnt.
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Sr.No. SPCB/RDJ/BMW/20 I t6c -r"

.\ tj'l'IIORIZATION (l{cnoya

.I&K POLLUTION CONTROL BOARD
Puriyash lllu*,olForest Complex, Gladni, Transport Nogar, Narwal, Janmu

Date I J

I) FOR OPERATING A FACILITY FOR GENER.{TION.
('()T,LECTION. RECEPTION , TREATMENT, STOITAGE AND DISPOSAL OF BIO. I

To,

Dr. Chaman Lal Gupta

Sukhda Nursing Home,

3D/0, ll Ext. Gandhi Nagar, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling

of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renewal) under BieMedical Waste Management Rules, 2016 (herein after to be calied as

BL4WM Rules) for a period and premises mentioned in this authorization

FileNo.of authorization and date of issue ,9{ch c)o. Di, lq - "1- 2-c )c
. Sukhda Nursing Home, occupier or operator of the facility located at 3D/D, ll Ext., Gandhi Nagar, Jammu is

hereby granted an authorization for:

ActiviW
Generation, Segregation
Collectionqtorage t
Packaging
Pre-Treatmenl
Disposal

3. Sukhda Nursing Home, is hereby authorized for handling of biomedical waste as per the capacity given below;

l. Number of beds of HCF: 05
ll. Mode ofdisposal of Bio-medical Waste: CBlvlWTF, Samba

u. Quantity of Bio-medical Waste handled, treated or disposed per month: 9.0 kg (As per tnspection

report)

lV. Validity of Authorization fees is up to July 2026.

Quantity permitted for Handliirq / month
2.25 k9

Red 4.95 kg

White (Translucent) r 0.2 kg I
Btue I t,o tg

4. This authorization shall be in lorce up to one year from the date of issuance in order to synchronize it with

CTE/ 0 (F) and shall be renewed subject to output discharge standard for liquid waste within three months and

fulfillment of other conditions specified in the authorizatron.

5. This authorization is subjecl to the conditions stated below and to such other

the rules for the time being in force under the Environment (Protection) Act, 1986

ns as be specified in

"Cq,
L-

1

2

Tvpe of lUaste Cateqorv
Yellou

Principal Scientific Officer
PCB, Jammu.

Date...,..,.........

al Director

P Jammu

ain, lFS)

I

J.IK

Form -III
(See rule l0)

AUTHORIZATION

MI'I)ICAL WASTE

*

\
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Sukhda Nursing Home, 3D/0, ll Ext., Jammu

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules

made there under.
The authorization or its renewals shall be produced for inspection at the request of an officer authorised by

the prescribed authority.

The person authorized shall not rent, lend, sell, lransfer or otheMise transport the bio-medical wastes

without obtaining prior permission of the prescribed authority.

Any unauthorized change in peBonnel, equipment or working conditions as menlioned in the application by

the person authonzed shall constitute a breach of this authorization.

It is the duty of the a0thorized person to take prior permission of the prescribed authority to close down the

facility.

6. Treatment & Dlsposal of Bio-Medical Waste ((herein after to be called as BMW)

'1) Waste shall be treated & disposed off in accordance with specified Schedule- | ol the rules and in

compliance with the standards prescribed in Schedule- ll.

2) The applicant where required, shall set up requisite Bio-Medical Waste pre. treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein

after to be called as CBMWTF).

3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required)

shall be prelreated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasiflcation / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specilied in Schedule-ll of the B[/WM Rules, 2016.

Effluent Standards: ' I

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste

treatment and disposal facility, before discharge into the sewer, should conform to the following ljmits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/l.

Oil I Grease '10 mg/l

BOD 30 mg/l

COD 250 mg/

Bio-assay test ' t goo/osurvival of fish after 96 hours in 1000/o effluent

Sludge from Effluent Treatment Plant shdl be given to common bio-medical waste treatment facility for
incineration or to hazardous trealment, storage and disposal facility for disposal.

Segre{ation & Storage of Bio-Medical Wastes: I

1) BMW treated/untreated shall not be mixed with olher wastes and shall not be disposed off with

Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the

specified Schedule-|, prior to its storage, transportation, trealment and disposal. The containers/bags

shall be labeled as specified in Schedule-lv.
3) Provision within the premises shall be made lor a safe, ventilated and secured location for storage of

segregated biomedical waste in colored bags or containers in the manner as specilied above, to
ensure lhat there shall be no secondary handling, pilferage of recyclables or inadvertenl scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio.Medical Waste Storaoe Site" & "Danqer" signboards shall be prominently

displayed.

Additional Terms and Conditions of Authorization

7

D
I

8

1

Terms and Conditions of Authorization

I
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Sukhda Nursing Home, 3D/0, ll Ext., Jammu

Transportation of Bio-Medical Waste:

1) lf a coqtainer is transported from the premises where B[/W is generated to any waste treatmedt facility

outside the premises, the container shall, apart from the label prescribed'in Schedule lV (Part - A) of
the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transporled only in such vehicles as may be authorised for the purpose by

the competent authority. The kansport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

General Conditions:
1) Provide training to all ats health care workers and others, involved in handling of BMW at the time of

induction and there after at least once in every year and the details of training programmes conducted,

number oi personnel trained and number ol peBonnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workeB and others, involved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BIVW by

providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care

workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW r6gister and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in

Schedule l.
6) Establish a system to review and monitor the activities related to BMWi/, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes ol the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualilled peBon to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institution or facilitl or any other site where Bl\,4W is handled or,
dunng transportation of such waste, the authonsed pdison shall report the accident in Form I of the

rules to the Board forthwith. t
8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treaynent, disposal and/or any form of handling of BMW in accordance_with these rules

and any g uidelines 'lssued. I

9) AII records shall be subject to inspection and veriflcation by the Board at any time.

10) Every applicant shall submit an annual repo rt in Form - lV on or before 30u June everv vear for the

0eriod from January to December. which shall include information about the categones & quantities, of
Blr/W handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

4) The Solid Waste Management Rules, 20'16.

5) The Plastic Waste lvlanagement Rules, 2016.

6) To retum used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

I

10

u

11

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse efiect to

human health and the environment.

6) The containers for storing segregated wastes shall be clearly identiflable. Colour coding of waste

categories with multiple treatment opuons as defined in Schedule I (Part-1), shall be selected depending on

treatment option chosen,
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store lhe waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human

health and the environment and in this regard shall designate a cold storage space.

I

t



Sukhda Nursing Home, 3D/0, ll Ext., Jammu

7) The authorization granted shall lapse at any time, if the lacility does not demonstrate the parameters,

as required under rules or any condition of this authorisation order is not complied with.
8) To make a provision within the premises for a safe, ventilated and secured location for storage

of segregated bio-medical waste in colored bags or containers in the manne, as specified in
Schedule I

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out ofthe premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
1 1) Not to dispose off treated bio. medical waste with municipal so[id waste.
12) Tb make available annual report on its web-site within a period of two years from the date oi

publication of Bio-medical Waste Management (Amendment) Rules, 2018.

13) To submit Renewed DHS reoistration Certificate within three months.
14) To submit compliances for liouid waste discharqe within three months.
'15)The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.

',. Health Care Facilities wilh less than ten beds shall have to complv with the outDut

discharqe standard fot liquid weste immediately.

"This Authorization is issued purely from environnental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc, ol the facility".

GO
For & on behalf ol

J&K Po Control Board

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Envrronment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for $unishment and

imprisonment as provided in the said Act.

\

*
f*

a

ional Director

, Jammu

t[, tFS)-
Principal Scientific 0fficer
PCB. Jammu.

Copy for information and necessary actjon to:-

1. Member Secretary, PCB Jammu for informatton & necessary action

2. l/c website for n/a.
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before disposal :

Sta[d,lrds of dis

PCB
CONSI.]N'I OI{DEIT

Conscrtt.No.:- PCB/digital/200.186391 I of 2020 Datc:- 21-07-020

Consent to Establish/Operate (Fresh ) under Scc(ion 25126 of the Water (Prevention & Conrol of Pollution)
/\ct" |,974 and undcr section 2l of thc Air (Prevcntion & control of pollution) Act, l98l as amended is

granted in favour of Sh, C.L. Cupta

M/s Sukhda Nursing Flome

3 DID 2"n Extension Candhi Nagar Jammu South

Jammu ( regisrered wirh JrNHCE/201 5-16/669 dti 22-01-2019 )

for a piriod upto July 2021 for Orangc caregory of HCE as per revised classification of indusrrial sector, subjecr
to.the'foil6wing terms and conditions in a tinte bound manner :'

The c'onscjnt is granted by thc Board is restricled to Prevention and Control ofPollution only and shall not be treated
-.]a3rSqb-itituteforanyotherpermissionrequhedundcrotherlawsoftheland.

''2. ".Jhe consent granted is valid for the Operation of I-ICE for indoor patients with capital investmcnt of
Rs, 32'lacs.

S No. Facility i\laximu m capacit)

I
HCE (Hospital) llcd capacity 05 (Nos.) '

3. Compliancc under Watcr Act;
a. Sclyagc Efflucnt : The HCD holdcr to maintain waste water trcatment facility anC Soakage pit

in efficient manner so as to achievc the quality of trcated sewage to the
91 AlE Pe( lg

ndards

t

I

)Ar c for scryacc disnosal:'c
%

TE

.;
t.,

,

iYater consumption & disposal
The daily quantity of sewage efflucnt from the tlCE shall not exceed ftom 1.6 KLD.
The daily quantity of water consumption shall not exceed 0l KLD.
Waste !vater generated fronr the IICE shall be disposed through wast

SR rN r sj:
*

ilitye water tre atmcn t fac

c. The t-lCE holder shall take adequate safe guards for the treatment of scwcrage watcr by way ofproviding septic /
soakage pit and its discharge shall confirm to the follorving standards :

Paramcters Conc, in nrg/l crceDt pll
-p II
BOD ( 3 DAYS 270 c)

6 -9
Jl)

,Total Snspcndcd Solid 100

Corrc. in mq/l cxccpt for Dll
6.5 to 8.5

100 \
30 \

The industry can apply.for Renewal/Expansion ofCo$ent on the Site www jkocnms.nic)h directly

Pagel

')

i,

I

I'it ll1 nlcl ers

lr
. Suspcndcd Solitls

BOD 3 rlays 27u C

ESIA

*



\
4, Compliancc u nder Air Act:
a. The HCE holder shall comply to Nalional Ambicnt Ai

1986 (re fe r ru le 3(3 B) .

b. The HCE holder has to operate stack (s) of the following sp

5..\0

as per:P Act

0

Ths HCE holder has to operate and maintain continuous operation ofa comprehensive air p
including the following pollution control dcvices to achisve the quality of emission within tol

olluti lru
asp

Act 1986

i INA

'o
I

6.

5. The HCE holder shall comply to thc Solid Waste Management Rules 2016 dated 8-4-
3IA8U
FRESH

6. Cor4pliancc undcr Noisc PoUution (Regulation and Control) Rulcs 2000 as amendc
The.tlCE holder shall take adcquate nleasures for control ofnoise ftom its own sources witl
maintain ambicnt air quality standards in respect ofrloise to less tlran 75 db(A) during day time uffiauring
night time, Daytime is reckoned in bstwccn 6am to lopm and night time is lOpm to 6am.

7, Sclf Monitoring Schedulc r The I{CE. holder shall getthe samples of trea.ted emissions and effluents analysed from
the J&K PCB laboratory or laboratory approved by the J&K PCB after every l2 months to check the efficacy ofPCDs
installed in the HCE .

8. Thc HCE holder shall comply rvith the additional cooditions as stipulated belorv:-

i. The Consent is valid for the Establishment / opcration ofllcalth care establishmcnt only,

iii. The health care establishment authority shall be liable to pay cbmpcnsation in case any damage is caused to the
cnvironment.

fhe health care establishment authority shall abide by the directions of the Board which rvill be issued tom time to
time. Any infringement/yiolation or transgression ofthe statutory enactmcnts of pollution control acts by the HCE, shall
be sufficierit cause to prosecute thc violator in conformity \vith rclevant section of Air / Watcr Acts and Environmenl
Protection Act in force.

lv.

vl.

The health care establishment shall be under surveillance monitoring ofJ & K Pollution Control Board.

The health care establishmcnt authority shall raise green belt ofiuitable plant species within theFemisas ofHCE.

The-health care establishment owner shall provide adequate arrangement for fighting the accidental l-eakages/dischargr
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire'hazard includinl
environmental pollution.
Good House keeping practices sliall be adopted by the health care establishment authority.

t shall be the responsibility of the health carc establishment orlrrer to ensure that thcre are no complaints from tlt

urounding areas due to pollution causcd by lhe health care establishmcnt

nE industry con opplylor Renewal/Expansion ofConsent on the Site nnr j*ocmns.nic-in diectly

Pase2

.']

Height in(m) Top dia in
(m)

Fucl (mAec )Vcl. Of gns

0 nil

S.No. Pollu tion Control Eq u ipmcnts
I Pollution control dcviccs as applicablc undcr Environmcnt Protection Acl

vll.

Strck attached to

ii. Pollution Conhol Devices (as applicable) as contemplated to achieve the quality of effluent/ cmission at the time of
operation within the tolerance limits prescribed, shall have to be dperational during the course ofproduction. The emuent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by I & K State Pollution Confol
Bbard.

0



'lhe Health Care Establislunent owner should apply 60 days in adyance for renoval of Conscnt before expiry the date of
this Consent order.

The Ilealth CaJe Establishment authority will adopt proper systcm for disposal of waste !vatcr and bio nredical rvastc

x i. The Health Care Establishrnent authority shall placc diflerent receptacles with color coding for the collection of bio
medical r'.aste as per Bio Medical Wastes (Managcment & tlandling) Rulcs 2008 with amcndments.

The Health Care Establishment authority shall follori the Bio medical waste (Management & Handling) Rules I989 and
amendmcnts made thereof.

lv The Health Care Establishment authority shall ensurc to comply with environment standards for effluent.

xv In casc ofviolation ofthe above mentioned conditions or any public complaint the consent shall be withdrawn,

<vi. Th consent is issued purely from envilonmenta) angle and the Board shall not be responsiblc lor any claim,
cr claim, owncrs p, partnership ctc of the flCE

(Asho kKr tl (8.N1

2l \1

3

Asstt, Eriv. Engiheer Membcr Secretary

0r_
copy to thc , 7
l. Regional Director PCB -Jarnmu for information and ensure the implementation ofconditions as above.
2. Commissioner Jammu, Municipal Corporation, Jammu for information
3. Director. Health Jammu for infonnation.
4. General Manager DIC Jammu for inforinaiion.
5. D.O PCB Jammu South for the direction to monitoi" thc conditions ofthe ccnscnt.stated above.
6. P,A to Chainnan J&K PCB for the infornration of Clrailrnan.
7. lWs Sukhda Nursing Horne Gandhi Nagar Jammu South, Jammu lor information.
8. Ofl]ce file

.kt

tc un,t holder may download the list ofstandards from w€bsirc
Varer (Prcvenl ior & Controlofl,ollurion) Acr, l9?a & Air (Preve

ied under fic Environment Protcctron n cl, 1986 read wilh

g
4, 6s

rF )
*.,
. rt8 r

This is compulcr generated document from OCMMS by JXSPCB

The industry con applylor RenevtaUDtpansion ofConsent on the Site e\av).jkocnt s.nic.in dircctly

Poge 3

( lll.
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JTK J&K POLLUTION CONTROL COMMITTEE
Purivesh Bhawan,Forest Complex, Gladni, Transport Nagar, Nantal, JunnturL-r\7

PCC

s.No. pcB/RpJ/BMwr 63S05 r/22/ /J-ls- Date

AIITHORIZATION (Rcntwrl) FOR Ol'EIIATING A FACILITY FOR GENEIIATION,
COLLECTION, RECEPTION. TREATMIIN POSAL OF I}IO -
MBDICAL WASTE

To,

Dr. Swarn Singh

Care N Cure Nursing Home

Trikuta Nagar, Jammu.

The Board has scrutinized the information fumished by you and the proposal for management & handling

of Bio-Medical Waste generated at your location mentjoned below. After a careful consideration, it has been decided

to grant authorization (Rcnewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

BMWM Rules) for a period and premises mentioned in this authorization

1. File No. ol authorization and date of issue oSc/ )o>>- ., J't*. o(-.-o\-- 1r)-)
2 Care N Cure Nursing Home occupier or operatbr of the facility located at Trikuta Nagar, Jammu is hereby

granted an authodzation for:

Actlvitv
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Oisposal

3. Care N Cure Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given

below;

l. Number of beds of HCF: 25
ll. Mode of disposal of Biomedical Waste: CBMWTF, Samba
lll. Quantity of Bio-medical Waste handled, treated or disposed per month: 224.06 kg
lV. Validity of Authorization fees is up to October,2026.
V. Bar Code Allotted: CNCNH180012JKNH00282.

Tvpe of Waste Cateqorv Quantitv permitted for Handlinq / month (As per UR)

g

Yellow
Red

White (Translucent)

Blue

63.66 kg

81.33 kg

6.9'l kg

72.'16 kg

4. This authorjzation shall be in force up to october, 2026 from the date of issue and shall be renewed subject to

fullillment ol mnditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other mnditions as may be specified in

the rules for the time being in force under the Environment (Protection) Act, 1986.

trol C
U
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Regional Director

/

"al"r,"Form -III
(See rule 10)

AUTIIORIZATION

l[*,,hBP,
Principal Scieritifi c Oflicer



Care N Cure Nursing Home, Trikuta Nagar, Jammu

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and tfre rulei
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.
The person authorized shall not rent, lend, sell, transfer or otheMise transport the bio-medical wastes

without obtaining prior permission of the prescribed authority.
Any unauthorized change in prsonnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty ol the authorized person to take prior permission of the prescribed authority to close down the
facility.

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in

compliance with the standards prescnbed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre. treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein

after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required)
shall be pre{reated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedulelll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BMWM Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bi+medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solirls 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bi+assay test g0%survival of lish after 96 hours in 1000/o efffuent

Sludge from Effluent Treatment Plant shall be given to common bi+medical waste rcarnent facility for
incineration or to hazardous trealment, slorage and disposal facility for disposal.

7

8 Segregation & Storage of BioMedical Wastes:

1) BMW treated/untreated shall nol be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-|, prior to its storage, transponation, treatment and disposal. The containervbags
shall be labeled as specified in ScheduleJV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or conlainers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio.Medical Waste Storaoe Site" & "Danqer" signboards shall be prominenty
displayed.

Terms and Conditions of Authorization

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1.

2.

3.

4.

E

)

v



Care N Cure Nursing Home, Trikuta Nagar, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adveBe effect to
human health and the environment.

6) The containers for storing segrqated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule l(Part-1), shall be selected depending on
treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if lor any reason it
becomes necessary to store the waste beyond such period, the authorised peBon must take permission ol
the prescribed authority and take measures to ensure that the wasle does not adversely affect human

health and the environment and in this regard shall designate a cold storage space.

Transportation of BioMedical Waste:

1) lf a container is transported from the premises where BMW is generated to any waste treatment facility

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescribed in Schedule lV ofthe rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by

the competent authority. The transporl vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) ol the rules.

General Condilions:
'1) Provide training to all its health care workerc and othes, involved in handling of BMW at the time of

induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Minlstry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and othes involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
' ' website according to the BtvlVV generated in terms of category and color coding, as specified in

Schedule l.'6) Establish a system to review and monitor the aclivitles related to BMWM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submined along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualilled peBon to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
dunng transportation of such waste, the authorised person shall report the accident in Form I of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportatlon, treatment, disposal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Everv aoplicant shall submit an annual report in Form - lV on or before 30h June everv year for the

riod from Janua to December which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Ah (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 20'16.

4) The Solid Waste Management Rules,2016.
5) The Plastic Wasle Management Rules, 2016.

6) To retum used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,

2001 and amendments thereof.

I
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Care N Cure Nursing Home, Trikuta Nagar, Jammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrale the parameteB,

as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
11) Not to dispose off treated bio- medical waste with municipal solid waste.
12], and u ate on to bas6 lhe bio-medical waste ter endo

disolav the monthlv record on the website accordin q to the BMW generated in tems ol cateqory
and colot codinq,

'13) To submit SMR on ouarterlv basis.
14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry o,

same.

SPECIFIC CONDITIONS:

> The effluent qenerated or treated from the premises before discha rqe into the sewer should

conform to the prescribed limits as mentioned in Schedule ll , S.No. 8 (1) of the BMWM Rules.

2016.

l The orescribed limits as referred above are a licable to the occupiers of HCFs (> 10 beds)

which are either connected with seweraqe network without terminal sewaqe treatment plant

or not connected to public sewers.

> For discharoe into oublic sewers with terminal facilities, the qeneral standards as notified

under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

"This Authodzation is issued pwely lron envhonmental angle and the Board shall not be rcsponsible for any claim,
ownership, pro$ietorship etc. of he facility".

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

For & on behalf of
J&K Pollution Control Committee

ul) IFS

Copy for information and necessary action to:-

1 . Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (South) for information and necessary aclion.

3. l/c websile for n/a..

Regional Director

PCC, Jammu
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^ imprisonrnent as provided in the said Act.
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(Neelu Sharm;fi
Principal Scientific fficer
PCC, Jammu.
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J&K POLLUTION CONTROL COMMITTEE
OFFICE OF THE REGIONAL DIRECTOR - JAMMU

Potivesh thowon, Forcst Complex, Glodoi, Trcnsport Nogor, Notwol, Jodmu
E mo il : reg ioho I 9!j!99!94Lte!hiD!!@9o9!!,eeA, T el/lo x 0 I 9 1 - 2 a 7 69 2 6

Proprictor
Ganeshdaya Nursing Home,
Talab Tillo, Jammu.

No: PCC/RDJ/PS Otr,YYI 1221 $)o' \\ Dated: Blaelta>t '
LEGAL NOTICE

Whereas, it is the duty of every occupier to operate health care facility after obtaining valid Authorization and
tConsent undcr rules from J&K PCC as rvell as to take steps to ensure that bio-nredical wastc is handled rvithout
arry adverse el'fect to human health and the environment.

' Whereas, you have failed to seek Consent under Water (Prevenlion and Conlrol of I'ollution) Act, 1974 since
Jar,uary,2022 as well as Authorization (Renewal) under Bio-medical Waste Managcrncnt Rulcs,20l6 since May,
2022.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, scction 47 of the Water
(Prevention and Control of Pollution) Ac! 1974 and section 16 of the Envinrnnrcnt (Protection) Act, 1986

respectivcly, il is mentioned that:
"whereas an offence under this ACT has been committed by a Company, the Managcr/ln-charge of the Company
shall be deemed to bc guilty ofthe olTence and shall be liable to be proceeded against and punished accordingly."

Further Scction l5 of the Environment (Protection) Acr, 1986 mentions that whoever fails to comply rvith or
contravenes any of the provisions of this Act, or the directions issue'd there under, shall, in respect of each such
failure or contravenlion, be punishable as per the provisions of this act.

Whereas, operation of the HCF with such status is an offence entailing legal action against the proprietor for thc
. reasons mentioned below.

) Operation of the HCF without valid Consent from J&K PCC.
! Operation of the HCF without valid Authorization from J&K PCC.
! Operation of the HCF without establishing website for updation of monthly BIrIW details as well as Annual

Report for 2021 .

This notice is therefore, issued and served upon you to show cause within l5 days
lcgal action be not taken against you for the violation ofvarious environmental Iaws.

from its uance aS to \ryhy

\
, '\

6l'', -
Copy to the:

, o6- )ol>,
(

ffi"9
ul) I

;onal Dircctor Jammu

l. The Member Secretary, J&K Pollution Control Committee, Jammu for inl'onnation and necessary action-
2. Director Health Services, Jammu for informalion and necessary action.
l. Divisional Officer, PCC Jammu (North) for information and necessary action.
4. Vc Website for n/a.



J&K POLLUTION CONTROL COMMITTEE
Parivesh Bhawon,Forest Compler, Gladni, Trsnsport Nagar, Narwql, Janmu
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Sr.No. 2 39-t/l Dale a OB doJ /.

AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION
COLLECTION. RECEPTION. TREATM , STORAGE AND DISPOSAL OF BIO -

rcB/RDJ/BMW2O /

-l
MEDICAL WASTE
To

Mrc. Anita Eali

Ganeshdaya Nursing Home

Behind Petrol Pump, T. Tillo Road, Jammu.

The Board has scrutinized the information fumished by you and the proposallor management & handling of

BicMedical Waste generated at your location mentioned below. After a careful consideration, it has been decided to

grant Authorization (Renewal) under Bio"Medical Waste Management Rules, 2016 (herein afler to be called as

BMWM Rules) ,or a period and premises mentoned in this aulhorization

1. File No. of authorization and date ot issue o)t,
2. Ganeshdaya Nursing Home operator of the facility located at Behlnd Petrol Pump, T. Tlllo Road, Jammu is

hereby granted an authorization for:

ActivitY
Ceneration, Scgregation
Collcction
Storage
Packaging
Pre.Treatm.nl
Disposal

3. Ganeshdaya Nursing Home is hereby authorized for handling of biomedical rvasb as per the capacity given

below;

(i) Number of beds of HCF: l0
(ii) lnstalled treatment & disposal Facility: NA

(iii) [rlode of disposal of BiGmedical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 24 kg
(vi) Validity of Authorization fees is upto May, 2022..
(vii) Bar code Ailoted: GANESi80002JKNH00276

TvDe of Waste Cateqorv quantity permlttld for Handling / month
Yellow 9 kg
Red 4 kS

White (Translucent) 2 kg
Blue I ko

4. This auhodzation shall be in force for a period upto ilay, 2022 and shall de r5|ewed subject to tulfillnent ot
condition_specified in the Authorization.

5. This authorization is subject to the conditions stated below and to such m be specifed in the

\ny*

li
itionscond

| rules lor he time being in lorce unde

'',u*ll,'n"il,,y -
r the Environment (Protection) Act, 1

Pnncipal Scientific Officer q
PC

nal Director
Jammu

:A ffi\Eii,
1.

5P(-B
MMU

PCC, Jammu

JA *

(Dr.

Form -III
(See rule l0)

AUTHORIZATION

U
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Ganeshdaya Nursing Home

The authonzatron shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made

there under.
1. The authorizaIon or ils renewals shall be produced for inspection at the request of an officer authorised by

the prescribed aulhority.
2. The person authorized shall not rent, lend, sell, tBnsfer or otheMise transport the bio-medical wastes

without obtaining prior permission of lhe prescribed authority.

3. Aoy unauthorized change in pe6onrEl, equipment or working conditions as mentioned in the apdication by

the person authorized shall constitute a bteach ol this authorization.

4. lt is the duty of the authorized person to take prior permission of the prescribed authority to close down the

facility.

Additional Terms and Cond ti ons of Aut h o rizat io n

Treatment & Disposal of Bio-Medical Waste (heein aier to be called as BlvlVV).

1) Waste shall be treated E disposed off in accordance with specified Schedule- I of the rules and in
compliance with the standards prescribed in Schedule' ll.

1) The applicant where required, shall set up requisite Bio.Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Eflluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein

after to be called as CBMWTF).
2) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever rEuired)
shall be pre-treated before mixing with other wastewater. The combined discharge shall confom to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep bunal /

chemral disinfection etc., shall be as specified in Schedule-ll ofthe BMWM Rules,2016.

7

uv
8

Effluent Standards:

The eflluent generated or treated from the premises of occupier or operalor of a common bio-medical waste
treatment and disposal lacility, belore discharge into the se\,ver, should contorm to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mgfl
- COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in '100% etfluent

Sludge from Emuent Treatment Plant shall be given to common biGmedical waste treatment facility for
incineration or lo hazardous treatrnent, storage and disposal facility for disposal.

Sqregation E Storage of Bio-Medical Wastes:
1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-|, prior to its storage, transpo(ation, trealment and disposal. The mntainers/bags- shall be labeled as specilied in Schedule-lv.

3) Provision within the premises shall be made for a safe, ventilated and secured location tor storage of
segregated biomedical waste in colored bags or containeB in the manner as specilied above, lo ensuB
that there shall be no secondary handling, pilferage ol recyclables or inadvertent scattering or spillage by
animals and the BMW from such place or premises shall be directly transported in ttE manner as
prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as the case may
be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio.Medical Waste Storaoe Site" & "Danoer" signboards shall be prominen y

displayed.
5l The annlicanl shall takc all stcos to cnsrrrc that srnh BMW is hendlcd wilhot, anv advcrse ctfccl to



I

,,. *,",, .iil?l,'ill I::[1I.1T,^
multiple treatmenl options as defined in Schedule I (Part-1), shall be selected depending on treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provitled that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of the
prescribed authonty and take measures to ensure that the waste does not adversely affect human health and

the environment and in this regard shall designate a cold storage space.

$v
11

Transportation of BilMedical Waste:

1) lf a container is transported from the premises where Blvlw is generated to any waste treattnent lacility
outside the premises, the container shall, apart from the label prescribed in Schedule lV (Parl - A) of the

rules, also cany information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by the
competenl authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

10 General Conditions:

1) Provide training to all its health care workers and others, involved in handling of 8MW at the time of
inductlon and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and othec, involved in handling of BMW for prolection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Wellare, issued from time to time.

3) Ensure occupational safety of all health care workers aM others involved in handling of Blv{W by
providing appropriate and adequate Peconnel Protective Equipments (PPE).

4) Conduct health check up at the time ot induction and at least once in a year for all its health care nmrkers

and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis he Blvlw register and display the monthly record on its rvebsite

according to the BMW generated in terms of category and color coding, as specified in Schedule l.

6) Establish a system to revaew and monitor the activities related to Bi/WM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submltted along with the annual

reporl to the prescnbed authority aod the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWM within that facility and

submrt the annual report.

7) When any accident occurs at any institutron or facility or any other site where BlvlVV is handled or during
transporlation of such waste, the authonsed peGon shall report the accident in Form I of the rules to the
Board lorthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BMW in accordance wih these rules

and any guidelines issued.

9) All records shall be subiect to inspection and verilication by the Board at any time.
'10) Every ao0licant shall submit an annual reoort in Form - lV on or berore 30m June every vear for the

period from Januarv to December. which shall include information about he categories & quantitres, of
8MW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever ls applicable)

1) Consent under the Water (Prevention and Control ol Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & OtherWaste (Management & Trans boundary iilovement) Rules,2016.

4) The Solid Waste Management Rules,2016.



. Health Care Facllities with less than ten beds shall have to complv with the outout discharoe

standerd lot liouid wasle immedialetv.

'lhls Aulho zetion b i$uod purely frcn cnyircnmon/.el eogle and the bad shall no, Dr rosponsioro lot any claim,
ownershlp,ptoryletonhip eac. ol lhe facility.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisrons:

r r \i_ lf the applicant fails to comply with the terms and conditions and other direclives issued by this Board

\A\Fi as laid down in this order, the applicant is liable lor prosecution under Section 15 of the Envionment (Proteclion) Act

| - / 1986 and other penal provisions ot the Act and shall on conviction be liable for punishment and imprisonment as

pmvided in the said Act n
J&K $tate

For n beh
Pol

alf of
Board

,,[.. i1.,...,.^ .
tl&ri, sr,Xri'Ii' -

Principal &brilifc Officer
J&K PCC, Jammu

s {Dr.

\, :.f#.Aq.*
s) .'

J A.IUMU * nal

PCC

t
Copy for informatron and necessary action to: -

1. Member Secretary, PCC Jammu lor information & necessary action.

2. Divrsional Ofiicer, PCC Jammu (North) for information ard necessary action

3. Uc Website for necessary action.

Ganeshdaya Nurslng Home

5) The Plastic Waste lvlanagement Rules,2016.

6) To retum used batteries to authorized dealers, as per tte Battenes (Management & Handling) Rules,

2001 and amendments thereot.
7) The authorization granted shall lapse at any time, if the facility does not de,nonstrate the parameters, as

required under rules or any conditioo of this authorisatton o.der is not complied with.

8) To make a provlslon within the premlses for a safe, ventilated, and secured locatlon for storage of
segregated bio.medical waste ln colored bags or containers in the manner as specilied in Schedule
t.

9) To establish / lmplement a Bar-Cods System for bags or contalners contalning blo.medlcal waste to
be sent out of the premises or place for any purpose immedlately.

10) To phase out use of chlorinated plastlc bags (excluding blood bags) immediately
l1) To dispose off infectlous Liquid Waste only after treatment by disinfaction as per Schodulo -ll (6) of

the Principle Rules.
12) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste.
13) The Proprietor should apply 45 days ln advance for renewal of authorizatlon before the explry of

same.

SPECIFIC CONOITIONS:

5Pl-B



Jd.A TL,LLU I IUN UUN I KUL BUAKL'
Jammu,/Kashmir k b.nic.in

PCB
CONSENT OR,DER

Coosent No.t PCBldlgit,j/2l04l632628 of 2021 Date:- 08/01/2021

Consent to Operate @enewal ) undcr Section 2526 of thc Watcr (Prcvcntion & Contol of Pollution) Ac!
1974 and under section 2t ofthe Air (Prevsnlion & Control ofPollution) Act, l98l as amcndcd is granrcd in
favour of Mrs. Anita Bali

M,/! G8rlc.hdsys Nurslng Home

Behind Pctrol Pump Tshb Tilloo Jsmmu North
Jsmmu
(reglster€d No. oil dt: 9-2-2019)

for apcriod upto Janurry 2022 for Orangc catcgory ofHCE as per revised classification ofindusBisl sector,

subject to thc foltowing terms and conditions in a time bound manner :

The consent is granted by thc Board is resticted to Prevention and Control ofPollution only and shall not be tseatcd

as substitutc for any other pcrmission required undcr other laws ofthe land.

2. Thc consent grantcd ir valid for the Operation of HCE for indoor p8lienE with capital invosEnent of
Rs. 25 lacs.

S No. FEctlity Marimum cspscity

I
HCE (Hosphal) Bed capacity l0 (Nos.)

Complian& under Walcr Act:
r. Sewrge Efflucnt : The HCE holdcr to mainlain ETP and Soakage pit in cfficicnt mannct so

as to schilve thc quality of trcated sewage to thc following standards before disposal :

t

1

t8 n s rd! of dl 1\ NE Po(( ll

b, Waicr contumptlon & disposel
* tlit.i,i,

i. Thc daily quantity ofscwagc cfflucnt from thc HCE
ii. The daily quantity of water consumption shall A*,F
iii. Wastc water gcDeratcd from the HCE shall bc dispos

c, The HCE holdcr shall take adequate safe guards for tbc treatncnt of scwerage water by way of prcviding scptic /
soakagc pit and its discharge shall confirm to the following sandards :

Paramctcrt Conc. ia mq/l except plI
pH
BOD ( 3 DAYS 2?o c) 30
Tolal Suspcnded Sol ld I00

Conc. in erccParsmelers
6.5 to E. zpH

100 3 WE$/ a,lSuspended Solids

30
i 
5 F-arto{f s,tJr ro :iBoD 3 dry3 2/ C

Th. lndtatty can apply lot Rcn*touEtryntion olcoB.nt on th. Site |'*\|jlocmmr.nic.in dir.ctly

, Pogel

t/1/t'

i8..1,
o

from

STP.

6-9



A1!1 ((oPE

t,.,,

$n/c

Ou
4. Com pliancc under Air Act:
a. The HCE holder shall comply t' 1986 (refer rule 3(3B) .

b. The HCE holder has to operate stac ?

v
ity Standsrds as per EP Act

\\'

B,
5
.n

_-*"
E,".!l.a.'
,rYiirl$;t

" Ft llat c
&Ii6r{ne'

,t

not

t
a
C

cation:

I
4

I
fi

r

0II

hfo e

The llCE holder ha5 to operate and maintain continuous operation ofa comprehensive air pollution control system
including the following pollution contol devices to achieve the quality of emission within tolerance limits as per EP

Act 19E6.

S.No. Pollution Control Equif,mcnts
t STP rnd Pollutiotr control devices as spplicable under Environment Protection Act

1986.

5. The HCE holder shall comply to the Solid Waste Managcment Rules 2016 dated 8-4-2016.

6. Compliancc under Noise Pollution @cgulation snd Cootrol) Rules 20{X) as amended
The HCE holder shall take adequate measures for control ofnoise from its own sources within the premises so as to

. maintain ambient air quality standards in respect ofnoise to less than 75 db(A) during day time and 70 db(A) duing
night time. Da),time is reckoned in between 6am to lOpm and night time is lOpm to 6am.

7. S€lf Monitoring Schedule : The HCE holder shall get the samples ofreaEd emissions and efTluents analysed from
the J&K PCB laboratory or laboratory approved by the J&K PCB after every I2 months to check the eflicacy ofPCDs
installed in the HCE .

t. The HCE holder shall comply with lhe additionsl conditions ss stipulsted bclow:-

i. The Consent is valid for the Operation ofheslth csrc estrblishment only.

Pollution Control Devices (STP/ECD) as contemplatcd to achieye the quality of eflluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the couse ofproduction. The emuent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K Statc Pollution Conrol
Board.

lll The health carc establishment authority shall be liable to pay compensation iD case any damage is caused to the
environment.

The health care establishment authority shall abide by the directions of th€ Board which will be issued from time to
time. Any in&ingemenVviolation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and EnvLonment
Protection Act in force.

The health cate establishment shall be under surveillance monitoring olJ & K Pollution Control Board

vi. The health care estrblishrnent aulhority shall raise green belt ofsuitable plant species within the premises ofHCE.

lt

vll Th'e health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge

of any air pollut nt/gasniquid from the vessel, machinery etc. which are likely to cause frc hazard including

environmental Pollution.

Good House keeping pracrices shall be adopted by the health care establishment authority

S,NO Stack attachcd to I(elHeight in(m) tbi(Q.iAEj
(m)

Vel. Of gss (m/3ec.)

I 0 0 0

/llI.

The in&latry can oPPly lor Rcncwal/Expontion of Consent on the Sitc ttrtv ilocmfis nic-in dir'ctb

Poge2

I:'



,all be the responsibility of the heal$ care establishmcnt owner to ensure that tlcre are no complairtts fiorn the

,rounding areas due to pollution caused by the health care establishment .;

The Health Care Establishment owner should apply 60 days in advance for renewal ofConsent before expiry thc date of
this Conscnt order.

xt The Health Care Establishment authority will adopt propcr system for disposal ofwaste watcr and bio medical waste

xtl. The Health care establishment authority shall place dillerent receptacles with color coding for the collection of bio
medical waste as pcr Bio Mcdical Wastes (Management & Handling) Rules 2008 with amendments.

( llt The Health Care Establistunent authority shall follow the Bio medical waste (Management & Handling) Rules l9E9 and

amendments made thereof.

flv This consent is issued with the condition ofperiodic inspections by divisional officer as per schedule for oranBe catcgory
units.

In case ofviolation of the above mentioned conditions or any public complaint the consent shall be withdrarm.

This consent is issued purely from environmen

claim, counter claim, ownership, parm

_Jammu for i

tT

n

shall not be responsible for any

ers

n form

9r-,\
1Iclrl

B

o f the HcE
o

I

-

qcp
I

(Ashok
Asstt. Env, Engineer

Copy to the :

l. Regional Director PCB

,,A ESIAI:.
co )

* f,i€s
Member Secr€taryv

talion ofconditions as above.

2. Commissioner JMC Jammu for information.

3. Director Health Services Jammu for information

4. General Manager DIC Jammu .

5. D.O PCB Jammu North for the direction to monitor the conditions ofthe conse[t staled above.

6. P.A to Chaiman J&K PCB for the information of Chairman.

7. M/s Ganeshdaya Nursing llome near PetrolPump Talab Tilloo Jammu for information for information.

8. OIIice file

The unil holder may downlold th. lisl ofrt&dlrds from wrblit jkspcb nic in .rd cpcb nic in lo ba complicd undcr thc Enyimnmcnr protaction A4 l9t6 rcrd wifi
Wlrcr (Prcv.ntron & Conrrol ofPollunon) Acr, l9?4 & Air (Prcventaon & Control of poltulion) Acr, 198 t.

Thl! lt computr. e.nGrrt.d docum.nt trom OCt{ifS ltr Jxlpc!



iLLr\7

Proprietnr
S.ll.S. filemorial I Iospital.
Rehari (lhowk- Janrmu

l. r.l(;.\ L \o't I( t.l

\Ylrereas. it is lhc duty ol'everv occupiel to opcratc lrealth carc fzrcility aRer obtaininS valid Authorization and
Consent under rules fl'onr J&K PCC as u'ell as to take steps [o cnsure that bio-rnedical waste is handled rvithout
anv adversc efl'ect to human health and the environment.

Whercas, you lrave lhiled to seek Consent to operate (Rencrval) under Water (Prevention and Control of
Pollrrtiol) Act, 1974, since .lantrary. 2022. You have also failed to seek Authorization (Rene
wal) rrrrtler Bio-rnedical Waste Managentcnt llules.20l6 since May.2022.

Whereas, it is pertinent to mention herc tllat under OFFENCES BY COMPANY, section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section I6 of the Environment (l)rotection) Act, 1986

respectively. it is rncrtioncd thlt'
"rvhereas an ollence under this ACT has been cornnrittctl by a Cornpany, the Manager/ln-charge olthe Cornpany
shall be decmcd b be guilty olthe otl'ence and shall be liable to hc proceeded against and punished accordingly."

Furlher Scction l5 of thc Environnlcnt (Protection) Act, l9tl6 mcntions that lvhocvcr firils to conrply rvith or
co travcncs arry ol'tlrc provisions ol-this Act. ortlrc dircctions isstred there under, shall, in rcspcct ol'each such

fhilLrre ol contravention, tre punishablc as per the provisions ofthis act.

Whereas. opcration ot the llcF rvith sLrch status is an ol1'ence entailing lcgal action against the proprictor fbr the
reasons rnerttioned belorv.

i Operation ot'the llCF rvithout valid Corrscnt flonr J&K PCC.
L Operation ol-the IICF without valid Authorization fiorn J&K PCC.
> Operation of the HCF rvithout establishing rvebsitc lbr Lrpdation of rnonthly BMW details as rvell as Annu

Rcport. 2021.
> Operation ofthe IICF withottt lulfilling the specific conrplianccs mentioned in the previous Authorization.

This notice is theletbre, issued and scrved upon you to show cause within l5 days from its issuance as to why
legal action be not taken against you lirr the violation of various environmental larvs.

I r t.
'1,(Srit Paul) IFS

I{egional Director Jamnru
Copy lo th.:

l. llr,-\,lq,lrl),rr5,:cr,-'tirry.J&KPollutitrn(urrtrol ('onrnrittec. Janrmu lirr inlirrrnltion and neccssary,acliorr.
2. Di,,:r:tlr Il,..alth S,:rrices. Jurnntrr tirr inlirrnlrtion ilnd neccssarv il!tion.
l. Di.i:r,rrral ()ili(jcr. l'f,C Janrrlu (North) lbr irrlirrrnaljon and nccesrrrr .rtliort.
,1. l,r: \\,:h;ir,: lirr. r|a.

.r'.1..

Pitc

OInion Cerritorp 0f yammu & llasrmir
J&K POLLUTION CONTROL COMMITTEE

OFFICE OF THE REGIONAL DIRECTOR. JAMMU
Po vesh Bhowon, Farest Cafi)plex, Glodni, fronspatt Noqor, Norwol, Jommu

E noil: tegtonoldiectotjLtpebjniq @ qq97.e9!i, Tel/fo x A191-24 /692 6

No: PC(,-/l{ DJll'SO/BM\Y l22l Dated:



J\l.i

\7
t('tl

.J.I K POLLU'I'ION CONTIIOL BOAITI)
I'urivt-tlt BIutrun,For.st CoDtpld, GILtJni, Transytrt Ne?ar, Nat'\\'al, Jannu

out".Y.il:- l

F'ornr -l I I
(Sce ru lc l0)

,\u1't Iot{I7.,\t-to\
,\t:'l't tolil7_.\ ION Rcncl'al I.Ott ol,t.llt.\'t l\(; .\ I.,\( il.1 l:()l{ (;[\l,lt.\'l lO\

OI-LI]CTIO rrr.tcEPl-toN 'iltIi.\'t.\Il.tN't' s't' t{.\(;ti ,\Nl). I)tsl,os.\t- ot- I}lo -

.To I

Dr. Jyoti Singh I

. S. Harbans Singh Memorial Nursing Home

; Rehari Chungl, Jammu. I
The Board has scrutinized the information lurnished by you and the proposal for management & handling of

Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided to

grant authorization (Renewal) under Bio-Medical Waste lvlanagement Rules,2016 (herein after to be called as

BMWM Rules) Ior a period and premises mentioned in this authorization

1 . File No. of authorization and date of issud

I

2. SHS Memorial Nursing Home of the facility locatdd at House No. 32 Rehari Colony Road, Jammu is hereby

granted an authorizatjon for:

Aclivitv
Generation, Segregation
Collection

. Storage I
Packaging
Pre-Treatment
Disposal

3. SHS Memorial Nursing Home is hereby authorized for handling of biomedical waste as per lhe capacity given

below;

(i) Numberof beds of HCF: 09

(ii) lnstalled treatment & disposal Facilityr NA
(iii) Mode of disposal of Bio-medical Waste: CBMWTF, Samba

(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 63.36 kg
(vi) Validity of Authorization fees is upto May,2027.

l

Yellow
Red I

White (Translucent)

Blue

3kg
59-kS

1.36 kg

I

Details as per CBMWTF

conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such o conditions y be specified in the

ction) Act, 198rules for the time being in force under the Environment (Prote
rl
Ililli I ll 11"1."

r \r ur-, \" J \v.
(Neelu Sharma)

Principal Scient fc 0fficer
PCB, Jammu

Date ................

I
da e SSAIN, IF

ional Directo t\
(Dr

B, Jammu '/p\ ;

Sr.No. I,(lll/lil).1/llM w/20 I i,, i i''',

- ' -.:t 'f'" /': : 
"'..

I)

I
},IEDICAL \\/ASTE

I

I

Tvpe of Waste Cateqorv Quantitv permitted for Handlinq / month

I

4. This authorization shall be in force for a period upto May,2022 and shall be renewed subject to fulfillmentof

I



SHS Memorial Nursing Home

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made

there under.

1. The authorization or its renewals shall be produced for inspection at the request of an oflicer authorised by
the prescribed authority.

2. The person authorized shall not rent, Iend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

3. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

4. lt is the duty of the authorized person to take prior permission of the prescribed authority to c down the
facilitv.

Additlo n al ie rm
I F"

tand Conditi s of Authorization I

6 Treatment & Disposal of Bio-Medical Waste (herein after to be calleq as BMW)
a

1) Waste shall be treated & disposed off in accordance with specilied Schedule- I ol the rules and in

compliance with the standards prescribed in Schedule- ll.
2) Thg applicant where required, shall set up requisite Bio-Medic4 Waste pre- treatment ,acilities
like autdclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((hetein

after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule. l, after resource recovery (wherever required)
shall be pre-treated before mixing wrth other wastewater. The combined discharge shall conform to the

; discharge norms given in Schedule-lll. t
4) Standards for incinerator / plasma pyrolysis or gasilication / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll ol the BMWM Rules, 2016.

7. Effluent Standards:

The eflluent generated or treated lrom the premises of occupier or operator of a common bio-medical waste
keatment and disposal facility, before discharge into the sewer, should conform to the lollowing limits:
. ParamaterstpH Maximum Permissible Limit

6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

. BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival ol lish after 96 hours in 100% eflluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

8. Segregation & Storage of Bio-Medical Wastes:

1) BMW keated/untreated shall not be mixed with other wastes and shall not be disposed off with

r \ , \..' lvlunicipal Solid Waste. r
r \ ,I ' 2) BMW shall be segregated into containersibags at the point of generation in accordance rvith the

Y-L specified Schedule-|, prior to its storage, kansportation, treatment and disposal. The containers/bags

shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to ensure

that there shall be no secondary handling, pilferage ol recyclables or inadvertent scattering or spillage by

animals and the BMW Jrom such place or premises shall be directly transported in thg manner as
prescribed in these ruled to the CBMWTF or for the appropriate treatment and disposal, as the case may

be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio-Medical Waste Storaqe Site" & "Danqer" signboayds shall be prominently

displayed.

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

I



SHS Memorial Nursing Home

6) t hc r:r:rrl;ri,lors for storing segregated wasles shall be clearly identifiable. Colour coding ol waste categories
with nrultilrc lnrirlrrxxrt ol)tions as defined in Schedule I (Part-1), shall be selected dependlng on treatmenl option
clx*u:lt.

/') fl,, ulllr'rlll(\l BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
I,,1 (,rn -. llr r:t r;f;ilry to store the waste beyond such period, the authorised person must take permission of the
1rr,", rrln rl.rrrlltority and take measures to ensure that the waste does not adversely affect human heatth and
tlrr,,,rrvrro rru:rrt and in this regard shall designate a cold storage space.

I r.,r r'.1,,,r t, rtr, rrr oI Bio-l\.4edical Waste:

.ll ll .r , (nrl:riner is transported from the premises where Bl\,4W is generaled to any waste treatment facility
lr , 

',,r'.r, hr llre premises, the cont?iner shall, ap{t lrom the tabet fiescribed ln Schedule lV (Part - A)pf the
t rrl,-. ,rlso carrv information orescribed in Sclledule lV of the ruf6s. t
, llrlr,:irted Bl\4W shall be transpo ed only in such vehicles as may be authorised for tne purpose by lhe

,,,rr11x:lr:nt authority. The transport vehicles shall be prominentiy labeled as per symbols shown in
' ., lr, rltrle lV (Part - B) of the rules

, ,, ,,.r.'l I i)nditions:
L l.l.,vxk) training to all its health care wokers and others, involved in handling of BN4W at the time of

rrr,Irrliott and there after at least once in every year and the details of training programmes conducted,
nrrrlx:r of personnel trained and number of personnel not undergone any training, shall be provided in
ttx A nial Reporl.

. r lrrrrrrrni/B all the health care workers and others, involved in handling of BMW for protection against
,lr'.,,r''r:i including hepatitis B and tetanus in the manner as prescribed in the Nationd lmmunisation
I \,I, y , x the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

rr Ill.'ll(' occupational safety of all health care workers and others involved in handling of BMW by

r,r,,vr,lu(l irppr0priate and adequate Personnel Protective Equipments (PPE).
1, , ',rlrr:l health check up at the time ol induction and at least once in a year for all its health care workers

,,r,l,,llxrs involved in handling of BIIW and maintain the record for the same.
',, I LIrl,rI n update on day to day basis the BMW register and display the monlhly record on its website

, r, , , ,r,lirrrl to the BMW generated in terms of category and color coding, as specifled in Schedule l.
rrr r '.l.rl,ll,h a system to review and monitor the activities related to BMWM, either through an existing

,,,''nrll,\) or by forming a new committee and the committee shall meet once in every six months and
tlx, !1in(l 0f the minutes ofthe meeting of this committee shall be submitted along with the annual

',t.,,1 l,r the prescribed authority and the health care lacilities having less than thirty beds shall
,1r.1111,,1,' t qualified person to review and monitor activities relating to BMWM within that facility and
.,,'l,rr l llt( ) annual fepoft.

i! Wl', u . uy acc dent occurs at any inslitution or facility or any othel site where BIVIW is handled or during

lr,r,',tr xl; rlion of such waste, the authorised person shall report the accident in Form I of the rules to the
It, r rr,t l, rrlhwith.

{1, I ',,,ry .rllrlicant shall maintain records related to the generation, collection, reception, storage,
tr rrr'.1,,rl.rlion, trealment, disposal and/or any form of handllng of BMW in accordance with these rules

1,,t .rrry rlrridelingstssued. t

!r, ,,lr r,a , r(lr; shall be Subject to inspection and verification by the Board at any time.
icant shall submit an annual re ort in Form - lV on or belore 30th June everv vear for the

I

l, , | ., ry .rl,l)l

.lanua lo December which shall include information about the categories & quantities, of
l,r r,,v lr.IxllL'd during the preceding year.

lr,,,r'r,lr,,rrrl r;lurll be further required toobtain the following from the Board: (which everis applicable)

lr ,,rr,r,rrl r rrrrlcr lhe Water (Prevention and Control of Pollution) Act, 1974.

.', , ,, , rr rrrr,lcr the Air (Prevention and Control of Pollulion.

lr 
,tt,, t I r '. rr,ilrs & other Waste (N4anagement & Trans boundary N/ovement) Ruler 20'16.

tj r,,. ,,tr,lW,r:;te Management Rules,2016.

1u l,,l ltr rltt

lt

I

.

,,.1

I

I
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SHS Memorial Nursing Home

5) The Plastic Waste Management Rules, 20'16.

6) To return used batteries to authorized dealers, as per the Batteries (lvanagement & Handling) Rules,
2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as
required under rules or any condition of this authorisation order is not complied with.
8) To make a provision within the premises for a safe, ventilated, and secured location for storage of

segregated bio.medical waste in colored bags or containers in the manner as specified in Schedule
t.

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent out
of the premises or place for any pufr.ose immediately. ]

10) i" ;hJ'; ;;i ,:. o?.r,ro'inuiu6 ;dii. ;i; t.i.rruing btood bass) lmmediatety I 'f
11) Not to dispose off treated Bio-medical Wastewith Municipal Solid Waste.
12) To upload Annual Report, 2019 on the website within one month.
13) To submit quantity of White Waste generated per month within one month.
l4) To submit photographic proof of implementation of Bar Codes within one month.
15) The Proprietor rshould apply 45 days in advance for renewal of authorization before the expiry of

same. I

SPECIFIC CONDITIONS:

z Health Care Facilities wilh less lhan ten beds sha/l have to complv with the outout discharoe
standard for liquid waste imnediatelv.

I
"This Aulhorizalion is issued purcly from environmental angle and the Board shall not be rcsponsible tor any clain,
ownership,proptietorship etc. of the facility.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified und.,r
respective schedvles of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this Board

as lald down in this order, the applicant is liable for prosecution under Section '15 of the Environment (Protection) Act

1986 and other penal provisions of the Act and shall on conviction be liable for punishment and imprisonment as

provided in the said Act.

J&

For
Pollut

behalf of
nCo Board

[*\.,". \1.:.r.
(Neelu Sharmd)

Principal Scientific 0fflcer
J&K PCB, Jammu

Copy for information and necessary action to: -

1. Member Secretary, PCB Jammu for information & necessary action.

2. Divisional Ofllcer, PCB Jammu (N) fog information and necessary action

3. l/c Website for necessary action.

(Dr

\r
in, IFS)Nad eem USSA

egional

K PCB,

Dieclor-.-- L

Jammu tf id"I,,f,t'

I

j

I
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J&K POLLUI'ION CONTROL BOARD
Jammu,{(ashmir (wwwjkspcb.nic.in)

CONSENT ORDER

Consent No.:- PCB/digitaU2l0.l983009 of 2021 Date:- 05/01f2021

Consent to Operate (Fresh ) under Section 2526 ofthe water (Prevention & Control ofPollution) Act, 1974

and under section 2l of the Air (Prevention & Control of Pollution) Act, l9E I as amended is granted in

favour of Mrs. Jyoti Singh

M/s S H S Memorial Nursing Home

H.No. 32 Rehari Colony Road Jammu North, Jammu
( vide registration No.5ll rlzte:2610712012 )

foraperiod uptoJanuary2022 for Orange category ofHCE as per revised classification of industrial sector,
subjcct to the following tenns and conditions in a time bound manner :

The consent is granted by the Board is resficted to Prevention and Control ofPollution only and shall not be tseated
as substiture for any other permission required under other laws of the land.

rough waste water treatment facility
u
ul

The consent granted is valid for the Operation of HCE for indoor patients with capital inyestment of
Rs. 40 lacs.

S No.

3. Compliance under Water Acl:
a. Scwage Effluent : The HCE holder to maintain waste water lreatment facility and Soakage pit

in efficient manner so as to achieve the qualit)' of trcated sewage to the following standards
be fore d isposal :

* FR€Str i€
o.lr

b. Water consumption & disposal
i. The daily quantity ofsewage effluent ftom the all n

The daily quantity of water consumption LD
waste water geoerated from the HCE shall

.exceed
osed th

I

P

c. The HCE holder shall take adequate safe guards for the tr€atment of sewerage water by way of ptoviding septic /
soakage pit and is discharge shallconfirm to the following standards :

Parameters Conc. in mg/l ercept pH

DH 6-9
soDi j orvs zro c) l0
Total S u spcn ded Solid 100

Fa.ilitv Maximum capacity

HCE (llospital) Bed cnprcity 09 (Nos.)

Paril mctcrs Con/
pH 6.sf.
Suspended Solids 10

BOD 3 drys 270 C 301

The industry can apply/or Renapal/Expntion ofConsent on the Site w\e* jkocnns.nic.in directly

Poge I

KLD.

,



4. Compliance under Air Act:
a. The HCE holder shall comply to National Ambicflt Air Quality Standards as per EP Act

I 986 ( re fer ru le 3(38) .

b. The ilCE holder has to operate stack (s) olrhe following specificarion:

The HCE holder has to operate and maintain co sive air pollution control system
including the follorving pollution control devices ve the qE!*iry ion within tolerance limits as per EP

Act 1986.

€,J
5. 'l'he tlCE holder shall comply to the Solid W l0 ted 8-4-2016

RI c,196. Compliancc under Noise Pollution (Regulation an Rules 2000 as a nrended
The HCE holder shall take adequate measurcs for con8ol ofnoise fiom its own sources within lhe premises so as to
maintain ambient air quality standards in respect ofnoise to less than ?5 db(A) during day time and 70 db(A) during
night time. Day,time is reckoned in between 6am to lopm and night time is lopm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples oftreated emissions and effluents analysed from
the J&K PCB labontory or laboratory approved by the J&K PCB after every l2 months to check the efficacy of PCDs

installed in the HCE .

E. The HCE holder shall comply with the sdditional conditions ss siipulated below :.

The Consent is valid for the operation of Health care cstablishmert only.

Pollution Control Devices (as applicable) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the couse ofproduction. The emuent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control
Board.

The health care establishment authoriry shall be liable to pay compensation in case any damage is caused to the

cnvtronment.

The health czre establishment authority shall abide by the directions of the Board which wili be issued from time to

time. Any in&ingement/violation or transgression of the statutory enactrnents of pollution control acts by tle HCE, shall

be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment

Protection Acl in force.

The health carc establishment shall be under surveillance monitoring ofJ & K Pollution Control Board.

The health care establishment authority shallraise green belt ofsuitable plant species within the premises ofHCE

t

o(-

vt

,'l ll

The health care establishment owner shall provide adcquate arrangement for fighting the accidental leakages/discharge

of any air pollutant/gas/liquid &om the vessel, machinery etc. which are likely lo cause fire hazard including

environmental pollution.
Good House keeping practices shall be adopted by th€ health care establishmenl authority'

lt shall be tlre responsibility of the health care establishment owner to ensure that there are no comPlaints from the

surounding areas due to pollution caused by lhe health care establishment '

The induslry can dpplylor RenewallEtrynsion oIconsenl on the Site \!\+ry|jkocnns nic in diruc y

Poge2

S.No Stxck allached to lleight in(m) ItTop diu
(m)

Fuel Vel. Of gas (m/sec.)

I t) nil 0

S.No. Pollution Con/ 7 7l
I Neutralization tank and Pollutil)

Environment Protccrion ect l9S6\ lA ,st,

nco d,.fl
o l/sEt f,rro o,

mcasur@ s applicable under

tx

iv

0



. 'lhe Health Care Establishment owner should apply 60 days in advance for renewal ofConsent before expiry the date of
;-, tiis Consent order.

l}le Health Care Eslablishmcnt authority will adopt proper system for disposal ofwaste water and bio medical waste

xll The Health Care Establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with ame ndments.

I The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules l9E9 and
amendments made thereof.

The Heal6 Care Establishment authority shall ensure to comply with environment standards for effluent

In case ofviolation ofthe above mentioncd conditions or any public complaint the consent shall be withdrawn

ivi: This consenr is issued purely from environ 0,& shall not be responsible for any claim,
counter claim, owne ip, partnership etc o

rh
f

:
RB&(Ashok Kr.

Asstt. Env. Enginecr

))
5
=,
4.

7n \ t
a)o

Copy to the T FflEsH rrf
Ll Da-',rAi€

6I(t
Regional Director PCB _Jammu for in n and ensure ementation ofconditions as above
Commissioner Jammu, Municipal Corpo
Director, Health Jammu for information.

u for ir on

General Manager DIC Jammu for information.
D.O PCB Jammu Nonh for the direction to monitor the condilions oflhe consenl stated above
P.A to Chairman J&K PCB for the information of Chairman.

lWs S H S Memorial Nursing Home Rehari Colony, Jammu for information.
Ofiice file

Thc unit holder may download ,!c lin of standards from '*rbsite jkspcb.nic. in and cpcb n ic in ro bc complied uflder thc Environmcnt Prorecl ion Aq I 986 rcad wilh
watcl (Prrvcnlron & Control ofPollurion) Acl. 1974 & Arr (Prcvennon & Conl.ol ofPollulron) Act, l9El

Thli ls computer genereted document from OCMMS by JXSPCB

co rr,S.cl/ Ir{8 r0 Oi
Membcr Sccretarv

a
I
2

3

4
5

6
'7

8

The industry can applyfut RerewauErpfttion ofco6enl on lhe Site N'w*jkocrans.nic.in dirac y
Pagcj
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J&K POLLU'tION CONTITOL COMMITTEE

PuritesltlJhatn,Fd cst ('ot ple\, AluJni, TrunsTtrt Nagur, Nur\t,dl, ,Jontnu

Datc

Irorrn -lll
(Sce rulc l0)

AL]'l'l I()ltIzA'iloN
.\t I IlOltlZ.\l lO:\.' (lierrovll) l'()lt ()l'lllt,\'l l\(; -\ l,'.\('ll-11\' I'Olt Gll\l]ltA'tlO]..,
c()t.t.tac1'toN ITI.,('I' P'I'I O\ 't-ti.IiA'Ilt EN't STORAGE r\ND I)ISI'OSAL OF BTO .
rtl,tDlc,\t- \\',\:it'E
To

Dr. Harbinder Singh

National Hospital,

Air Port Road, Karan Bagh, Jammu.

The Board has scrutinized the information lurnished by you and the proposal for management & handling of

Bio-Medical Waste generated at your location mentioned below. After a carelul consideration, it has been decided to

grant Authorization (Renerval) under Bio-l\iledical Waste Management Rules, 2016 (herein after to be called as

BMWM Rules) for a period and premises mentioned in this authorization

1, File llo. of authorization and date of issue

2. Natlonal Hospital operator of the facility located at Air Port Road, Karan Bagh, Jammu is hereby granted an

authorization lor:

ActivitY
Ceneration, Segregation
Collection
Storage
Packaging
Pre-TreatmeDt
Disposal

3. National Hospital is hereby authorized for handling of biomedicalwaste as perthe capacity given below;

. (D Numberof beds of HCF: 18 Beds

(ii) lnstalled treatrnent & disposal Facility: NA
Mode ol disposal of Bio-medical Waste: CBMWTF, Samba

Quantity of Bio-medical Waste handled, treated or disposed per month: i20 kg (as per Form ll)

) Validity of Authorization fees is up to February, 2027.

i) Bar Code Allotted: NATI 0180005JKNH00294.
fvpe of !Vaste Cateqory Quantity permitted forHandling/npnth

Yellow 75 kg

Red '1 5 k9

White (Translucent) 7.5 kg

tslue 22.5 kg

4 fh s arrthorizalion shall be in force for a period upto February, 2027.and shall be renewed subject to fulflllment of
condil on specified in the Authorization.

5. ThLS aulh()rization is subject to the conditlons stated below and to such other conditions as maybe specified in the

rules fr)r the time being in force under the Environment (Protection) Act, 1986.

(Neelu Shanra) (Dr. Syed Nadeem Hussain, IFS) ,

Principal ljcientrflc Officer Regional Dlrector

PCC, Jamnru PCC, Jammu

P(C

Sr.No.PCB/RDJ/BM W2Q
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National Hospital -\
The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made
there under.
1. The authorization or its renewals shall be produced lor inspection at the request of an officer authorized by
the prescribed authority.
2. The person authorized shall not rent, lend, sell, transler or otheMise transport the bio-medical wastes without
obtaining prior permission of the prescribed authority.
3. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by the
person authorized shall constitute a breach of this authorization.
4. lt is the duty of the authorized person to take prior permission ol the prescribed authority to close down the
facility,

Additional Terms and Conditions of thorization

Treatment & Disposal of Bio-Medical Waste (herein alter to be called as BMW.

1) Waste shall be treated & disposed ofl in accordance with specified Schedule- I of the rules and in

compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre. keatment facilities like
autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of waste
and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein after to be
called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required) shall
be pre-treated before mixing with other wastewater. The combined discharge shall conform to the discharge
norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BMWIV Rules, 2016.
Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common blo-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

B

pH 6.5 to 9.0

Suspended Solids 100 mg/1.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 9O%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) Bl/Wtreated/unkeated shall not be mixed with other wastes and shall not be disposed off with Municipal

Solid Waste.

2) BMW shall be segregated lnto containers/bags at the point of generation in accordance with the

specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specilied above, to ensure

that there shall be no secondary handling, pilferage of recyclables or in advertents cattering or spillage

by animals and the B[/W from such place or premises shall be directly transported in the manner as
prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as the case may

be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio-Medical Waste Storaqe Site" & "Danqer" signboards shall be prpminenuy

displayed.

5) The applicant shall take all steps to ensure that such B[,4W is handled without any adverse effect to

human health and the environment,

\

6
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National Hospital

6) The containers for storing segregated wastes shall be clearly identifiable. Color coding of waste categories

with multiple treatment options as defined in Schedule I (Pa(-1), shall be selected depending on treatment

option chosen,

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorized person must take permission of the
prescribed authority and take measures to ensure that the waste does not adversely affect human health and
the environment and in this regard shall designate a cold storage space.

9. Transportation of Bio-Medical Waste:

1) lf a conlainer is transported from the premises where BMW is generated to any waste treatment facility

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of the

rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorized for the purpose by the
competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

10. General Conditions:
1) Provide training to all its health care workers and others, involved in handling of BMW at the time of

induction and thereafter atleast once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Repoft.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by

providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care workers

and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and display the monthly record on its website
according to the BMW generated in terms of category and color coding, as specifled in Schedule l.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual
\. ,,' report to the prescribed authority and the health care Iacilities having less than thirty beds shall

_ .. \' designate a qualified person to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or during

. transportation of such waste, the authorized person shall report the accident in Form I of the rules to the
Board forthwlth.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time,
10) Everv aDollcant s hall submit an annual reoort in Form - n or before 30 r June every year for the0

11

period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of pollution).

3) The Hazardous & OtherWaste (Management & Transboundary Movement) Rules, 20i6.
4) The Solid Waste lvlanagement Rules, 20'16.



National Hospital

5) The Plastic Waste Management Rules,2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,

2001 and amendments thereof.

7) The authorization granted shall tapse at any time, il the facility does not demonstrate the parameters, as

required under rules or any condition of this authorization order is not complied with.

8) io make a provision within the premises for a safe, ventilated, and secured location for storage of' 
segregated bio.medical waste in colored bags or containers in the manner as specified in Schedule

L

9) To establish / implement a Bar.Code System for bags or containers containing bio.medical waste to

be sent out of the premises or place for any purpose immediately.

1O) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
t i j To dispose off infectious Liquid Waste only after treatment by disinfection as per Schedule -ll (6) of

the Principle Rules.
12) Notto dispose off treated Bio-medical Waste with Municipal Solid Waste.

13i The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.
"This Autho zation is issued pwely from environmental angle and the Boad shall not be rcsponsible for any clain,

ownerchip, ptoptietorchip elc. of the tacility.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not

exceed the relevant parameters and standards for the said HCF operation or process specified under

respective schedules of the Environment (Protection) Rules, '1986 as amended from time to time.

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this Board

, , ! "as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment (Protection) Act

1986 and other penal prqvisions of the Act and shall on conviction be liable for punishment and imprisonment as

provided in the said Act.

. For & on behalf of
J&K State Pollution Control Board

Nadeem H

Regional Director
' ' J&K PCC, Jammu

(Dr. Syed ussain, IFS)(Neelu Sharma)

Prinoipal Scientiric Officer

J&K PCC, Jammu
i{tt' f

Copy lor information and necessary action to: -

1. Member Secretary, PCC Jammu for information & necessary action

2. Divisional Offlcer, PCC Jammu (S) for information and necessary action'

3. l/c Website for necessary action.

I



J&K J&K POLLUTION CONTROL COMMITTEE
.131111s/635[mir (wrvrv jkspcb.nic.in)-ffi\qz

I

PCC
CO,\SENT OI{DER

Consent No.;- PCCidigitaU2l0.ll69l 199 of 202l Date= 20109/2021

Consent to Establish /Operate (Fresh ) under Section 2526 of the Water (Prevention & Control of Pollution)

Act, 1974 and under section 2l ofthe Air (Prevention & Control ofPollution) Act, l98l as amended is gmnted

in favour ofSh. Harbinder Singh for and on bchalfof

M/s National Hospital
Airporl Road Karan Bagh Jammu South,Jammu
(registrrtion No. J/NHCE/2016-17 /7 47 dat t6-9-2020)

for a period upto September 2022 for Orange category ofHCE as per reviscd classification of industrial sector,
subject to the lollowing tcrms and conditions in a time bound manner:

The consent is gnnted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated as

substitute for any o$er pennission required under other laws of the land.

The consent granted is valid for thc operation of HCE for indoor patients with capital invcstment of Rs. 424.E7
lacs.

S No. FBcilitv

I
IICE (tlospital) Bcd capacity lE (Nos.)

Compliance under Water Act:
r. Sewage Effluent : The HCE holdcr has to maintain ETP and STP in an efficient manner so as to

' achieve the quality of treated sewage to the following standards before disposal :

Standards of discharse for servagc disposnl:

Pa ra nrelers Couc. in nrg/l except for Dll
pH 6.5 ro 8.5

Suspended Solirls 100

BoD 3 (lays 270 C JO

b. Water consumption & disposal
i. The dtily quantity ofsewage emuent from the HCE shall not exceed 04 KLD.
ii. The daily quantity of water consumption shall not exceed 05 KLD.
iii. Waste water generated from the HCE shall be disposed through ETP / STP.

b. The ttCE holder has to operate stack (s) ol the sp ecifica ns defined in various ertvironmeDtal
gIATE Pq,

I

3

c. The HCE holder shall take adequate safe guards for the treatsnent of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :

4, Complisnce under Air A ct:
a. The tlCE holder shall comply to Natlonal Amblent Air Quslity Standards as per EP Act 1986

(refer rule 3(3B) /Air Act .
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J &K I'OLLUTION CONTROL BOAIII)
Pru'ivcslt Bhawan,Forest Cornplex, Claelni, Transport Nagar, Nontal, Jannu

Sr.No. PCrfi RpJ/IJMW/20 I >\1 - \1 Date 26

,\Lr'lllOltlz^'!'toN Orca!\'!l) l.Ol{ OPIiRA'I ITY llQllCIiNEIL{I'ION,
COI,LIiCI'ION t{ricEPl toN 'f luiA'fNluN l' S'I'OI{,\CE AND DISPOSAL OII BIO -

NIIiI)ICAL WAS'II.]
To

Administrator

Swami Vivekananda Medical Mission Hospital

Amphalla, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling ol

Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided to

grant authorization (Rcncwal) under Bio-Medical Waste Management Rules,2016 (herein atter to be called as

BMWM Rules) for a period and prerrases mentioned in this a orizataon

2o

^*
DN

t44

1. File No. of autlrorization and date o[ issue

2. Swami Vivekananda Medical Mission Hospital operator of the facility located at Amphalla, Jammu is hereby

granled an authorizalion for:

,\( lir it\
0c crltion, Segrcgatior
( \)lluction
Stel:rllc ,. ..
I'ir(L:rsrlui t.,
l1-c-'l're trrrcrl( ": '

Disp,r':irl \.1 
,

3. Swami Vivekananda Medical Mission Hospital is hereby authorized for handling of biomedical war;te as per lhe

capacity given below,

(i) Nun)ber of beds of HCF: 40

(ii) lnstalled lrealment & disposal Facility: NA
(iii) Mode of disposal ol Bio-medical Waste: CBMlt/fF, Samba
(v) Quantity of Bio-medical Waste handled, keated or dlsposed per month: 39 kg
(vi) Validily of Authorization lees is upto March, 2027.

'l o

Yellow 24 kg

Red 3 kg

, White (Translucent) 3 kg

, Blue 9 kg

4. This authorizalion shall be in force for a period upto March, 2027 and shall be renewed subject to fulfillment of
condition-specified in the Authorizalion.

5. This authorization is subject to the condltions stated below and to be specified in

the rules for the time being in force under the Environment (Protection) Act, 1

(Neelu Sharm

r conditi

ional DirectorPrincipal Scientific 0fficer
PCB, Jammu

Date................

(Dr. S

, Jammu

Form -II I
(See rulc 10)

AUl'HORrzATl9N

Tvpe of Waste Cateqorv Quantitv permitted for Handlinq / month

uP



Swami Vivekananda Medical Mission Hospital
The authorization shall comply with the provisions ofthe Environment (Protection) Act, 1986, and the rules made
there under.

l The authorization or its renewals shall be produced for inspection at the request of an oflicer authorised by
the prescribed authority.

2. The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

3. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach ofthis authorization.

4. lt is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Add ition al Terms and Condition s of Authorization

Treatment & Disposal of Bio-Medical Waste (herein after to be called as BMW).

1) Waste shall be keated & disposed off in accordance with specified Schedule- I of the rules and in
compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre- heatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
afler to be called as CBMWffl.
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required)
shall be pre{reated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasificalion / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll ofthe BMWM Rules,2016.

6

7 Effluent Standards:
The effluent generated

treatment and disposal
Paramaters

or treated lrom the premises ol occupier or operalor of a common bio-medical waste
facility, before discharge into the sewer, should conform to the following limits:

Maximum Permissible Limit

\,i9

pH 6.5 to 9.0

Suspended Solids 100 mg/t.

Oil & Grease '10 mg/t

rBOD 30 mgll

COD 250 mg/l

Bioassay test g0%survival of fish after 96 hours in 100% effluent
Sludge from Efiluent Treatment Plant shall be given to common bio-medical waste treatment facility fgr
incineration or to hazardous trcatmenl, slorage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:
1) BMW treatedi untreated shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste.
2) BMW shall be segregated into containers/bags at the point of generation in accordance with the

specified Schedule-|, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a sale, ventilated and secured localion for storage o{
segregated biomedical waste in colored bags or containers in the manner as specified above, to ensure
that there shall be no secondary handling, pillerage of recyclables or inadvertent scattering or spillage by

animals and the BMW from such place or premises shall be directly transported in the manner as
prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as the case may

be, in the manner as prescnbed in Schedule l;

4) At the slorage sile "Bio"Medical Waste Storaqe Site" & "Danoer" signboards shall be prominenlly

displayed.

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effecl lo
h'16.^ h6.lrh a^.1 th6 6nvi' hm6hr

I



Swami Vivekananda Medical Mission Hospital

!l, Th Onlflnrn lOt ttorlng s€gro!0lod wasles shall be clearly identifiable. Colour coding of waste categories with

nulllpl, fillmfnt Opllonr $ dolinod in Schodule I (Part-1), shall be selected dependrng on treatment option chosen.

7) No untroatod BMW shall bc kept stored beyond a period of 48 hours provided that if for any reason it
boeomor nocouuory lo slore the waste beyond such period, the authonsed person must take permission of the' pr6icrlb0d outhority and take r easures to ensure that the waste does not adversely affect human health and
lho cnvlmnment and in this regard shall designate a cold storage space.

0, Tiln8porlatlon of Bio-Medical Waste

1) ll a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of the
rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by the
competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

1) Provide training to all its health care workers and others, involved in handling ol BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

lmmunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.
Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

Conduct health check up at the time of induction and at least once in a year for all its health care workers
and others involved in handling of BMW and maintain the record for the same.
lvlaintain an update on day to day basis the BMW register and display the monthly record on its website
according to the BMW generated in terms of category and color coding, as specifled in Schedule l.

Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that lacility and
submit the annual report.
When any accident occurs at any institution or lacility or any other site where BMW is handled or during
transportation of such waste, the authorised person shall report the accident in Form I of the rules to the
Board forlhwith.

2)

3)

4)

5)

6)

u\r'
tt /,/'-7\

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these ruies
and any guidelines issued.

s)
10)

All records shall be subject to inspection and verification by the Board at any time
Everv licant shall submit an annual re rt in Form - lV on or before 30rh June ear for theevery v
eriod fronr Janua to December which shall include info rmation about the categories & quantities, of

BIr4W handled during the preceding year

The applicanl shall be further required to obtain the following from the Board: (which ever is applicable)
1) Consent under the Water (Prevenlion and Control of pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of pollution.

1\ Tha U.,..,{^,'. ,. nth6rllr6.+d /it,^.^666^r r. T,.66 h^,,^,{.^, nr^r,ada^}\ D,,t6. ?niA
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10. GeneralConditions:
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Swami Vivekananda Medical Mission Hospital

0) Iho Plcutlc Waste Management Rules,2016.

6) lo nolurn used batleries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

7) The aulhorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as
roquired under rules or any condrtion of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated, and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule
t.

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent out
of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
11) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste.
12) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.
"This Authorizalion is issued purely frcm envircnmental engle and the Board shall not be responsibre tor any claim,

ownership,proprietorship etc. of the facilily.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules ofthe Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this Board

as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment (Protection) Act

1986 and other penal provisions of the Act and shall on conviction be liable for

provided in the said Act.

shment and imprisonment as

n behalf of
State Board

F

(Neelu Sharma

Principal Scientific 0fficer
J&K PCB, Jammu

(Dr

Regional

&K PCB

Copy for information and necessary action to: -

1. Member Secretary, PCB Jammu for inlormation & necessary action

2. Divisional Officer, PCB Jammu (N) for information and necessary action.

3. l/c Website for necessary action.
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S No. PCB/RDJ/BMW/21 I out 2do>-i-;oL/

To,

Mr. M. K. Choudhary

Maxx Lyfe Hospital & Trauma Centre

Opp. Wave Mall, Near Bathindi Morh, Jammu.

The Board has scrutinized the information lurnished by you and the proposal for management & handling

of BiG[,4edical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renerval) under Bio-l\.4edical Waste Management Rules, 2016 (herein after to be called as

Blvlwl/ Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue

$-.39

2. Maxx Lyfe Hospital & Trauma Centre occupier of operator of the facility located at Opp. Wave Mall, Near

Bathindi Morh, Jammu is hereby granted an authorization for:
. Activitv

Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
oisposal

3. Maxx Lyfe Hospital & Trauma Centre is hereby authorized for handling of biomedical waste as per the capacity

given below;

L Number of beds of HCF: 20

ll. Mode of disposal of Bio-medical Waste: CBMWTF, Samba

lll. Quantity of Bio-medical Waste handled, treated or disposed per month: 6,l.58 kg

lV. Validity of Authorization fees is up to November, 2028.

V. EarCodeAllotted: MAXXL1800'ltJKNH00286

Tvpe of Waste Cateqorv Ouantitv Dermitted for Handl ino / month tAs oer A/R)

Yellow
Red

While (Translucent)

Elue

5.15 kg

56kg
50.83 kg

4. This authorization shall be in force up to One Year from the date of issue and shall be renewed subject to

submission of Registration from Director, Health Services in the name of the Proprietor of the Health Care

Facility. n
5. This authorization is subject to the conditions stated below and to such other conditjons as may be specified in

the rules for the time being in force ,*.t,T,.#,1:r, 
:t 

(Protection) Act, 1986. 
i I I 

t, 
/tjt.'''^'-' ll t t 
"l

-.///.
Principal Scientific 0fficer
PCB, Jammu.

Date ................

/i,, (Dr. Sybd Naoeem Hussain JFS)

PCB,lJamrnu

t,
; 

,| 
j

Form -III
(Sce rule l0)

At]TIIORIT-ATION
.,\U f I IORIZATION (lirnoval) FOII OI'liR.,\'l'lNG A Ir,\CI LITY FOII GIiNEIL,\TION,
cql-LRC'ilON. R.llcEPTION. TRE,,\]'NIIINT. STOIt.{GE ANr) DTSPOSAL OF BIO -

fi.t!rcAlly,NrE

. ' $,,,Y
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Maxx Lyfe Hospital E Trauma Centre, Near Bathindi Morh, Jammu

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the ruies
made there under.

The authorization or its renewals shall be produced lor inspection at the requesl o{ an officer aulhorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transporl the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in p€rsonnel, equipment or working conditions as menlioned in the application by
the person authorized shall constitute a breach of this authorizaUon.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1) Waste shall be treated & disposed off ln accordance with specilied Schedule- I of the rules and in
compliance with the standards prescnbed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre. treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein

after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule. l, after resource recovery (wherever required)
shall be prelreated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule'll of the BMWM Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, belore discharge into the sewer, should conform to the following lirnits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after g6 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW keated/untreated shall not be mixed with other wastes and shall not be disposed otf with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-1, prior to its storage, transportation, lreatment and disposal. The containers/bags
shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or contai4ers in the-manner-as speciJied?tidve, to
: ,t:r:rc:r,..ii ...,i: shall [s 6a ;rnnrt ' ;,;{1xg,,pli],.:..i;i: r,!,r1cy6hUs5ri,ilnbdvc:ie rit.l2attErjn:: cr
''tllii:1rr n! lrir-lah,:arr{ i:.:"4'ii'li i :,,.t,i -'!,* p:ilc3 r.jl'pt*hlij.s; 1filrn'r .,''C' '-",t1}, kartp6[Edli{l6e
: ::ri,,r ; ,rer\.r:!"r,-, fi,;:,r .'1;...,. . .:llJ/Jii:c;,. 1...r tl:: ,ipprCO;iale tiialment ai;d disposel, xs
the case oray 0e, in the manner as prescnbed in Sched,j,". l,

4) At the storage site "Bio-Medical Waste Storaqe Site" & "Danoer" signboards shall be prominently

Additional Terms and Conditions of Authorization

6

7

8

u

1

Terms and Conditions of Authorization



Maxx Lyfe Hospital & Trauma Centre, Near Bathindi Morh, Jammu

Transportation of Bio-Medical Waste:

1) lf a container is transported from the premises where BIVW is generated to any waste treatment facility

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) ol
the rules, also carry information prescrjbed in Schedule lV of the rules.

2) Untreated BMW shall be transpoded only in such vehicles as may be authorised for the purpose by

the competent authority. The fansport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

.^nsent under the Water (p..vent;on and Cortrol of pouution) Act, 1974.

Crrirent unCer lhc Air fPrevcr,lr,, , ;n4 a.ot;,u, r-,I l'vllr-iiion.
'the 

itn?ardcur & OlhBr.Vdpst) r lviana!,,rrerll il linj,t I .,'r' . .L,::reilt) Rui:S, l2l r,,.
l.h.) llolrdw?st,j 1,1.j1,:,.rrt r^ii 6i3b:, :,1 iJ. . r. .. '\.:,, . ' *,-
The Plastic Waste Management Rules, 2016.
To return used batteries to authorized dealers, as per the Batteries (l\4anagement & Handling) Rules,

2001 and amendments thereof.

9
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5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding ol waste
categories with multiple treatment options as delined in Schedule I (Part-1), shall be selected depending on
treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it

becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human

health and the environment and in this regard shall designate a cold storage space.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of

induction and there after at least once in every year and the details of training programmes conducted,

number of pemonnel trained and number ol personnel not undergone any training, shall be provided in

the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Wellare, issued from time to time.

3) Ensure occupational safety of all health care worken and others involved in handling of BMW by

providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care

workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its

website according to the BMW generated in terms of category and color coding, as specifled in

Schedule l.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care lacillties having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWM within that facility and

submit the annual reporl.
7) When any accident occurs at any institution or facility or any other site where BMW is handled or

during transportation of such waste, the authorised person shall reporl the accident in Form I of the
rules to the Board forthwith.

ti) Every applicant shall maintain records related to the generation, collection, reception, storage.

transportation, keatment, disposal and/or any form of handling of B[/W in accordance with these rules

and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every apolicant shall submit an annual reoort in Form - lV on or before 30rh June everv year lor the

oeriod from January to December. which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)



/r

Maxx Lyfe Hospital & Trauma Centre, Near Bathindi Morh, Jammu

7) The authorization granted shall lapse at any time, if the facility does not dentonslrate the parameters,

as required under rules or any condiiion of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To establish a Bar.Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
11) Notto dispose off treated bio. medical waste with municipal solid waste.
12) To maintain and update on day to day basis the bio-medical waste manaqement reqister and

disDlav the monthlv record on the website accordin 0 to the B l\,]W enerate d nte ms of cateoorva

and color codinq.
'13) To submit SMR of STP oua(erlv.
14) To submit renewed MOU with CBMWTF and renewed DHS reqistration immediatelv after exoirv

of their validitv resoectivelv.
15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.

SPECIFIC CONDITIONS:

"This Aulhoization is issued purely trcm enyironnental angle and the Board shall not be responsiblo lot any clain,
ownership, prcprieto$hip etc. of the facility".

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and olher directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act.

{:\ til
For & on beharf of

J&K Pollution Control Board

+ (Dr.

Reg I Director
rcl'b

Nadeem ain, lF

ammuPCB, Jammu.

1, ,,... ..,9CI9t?ry,, v6ve'rrlr,. ,w' rrrvrlnou!.. i6Aqga"...'.
2. Divisional Officer, PCB Jammu (South) for information and necessary action

3. l/c website lor n/a..

P,

,,1
ur^

> To submit Reoistration lrom Dircctor, Health SeNices in the name ol the Proprletot ol the
Health Care Facilitv, failinq which the Authorization shall not be renewed.

> The effluent qenerated or treated from the premises before discharqe into the sewer should conform

to the orescribed limits as mentioned in Schedule ll, S.No. 8 (1) of the BMWM Rules. 2016.

> The orescribed limits as referred above are aoolicable to the occupiers of HCFs (beddedlwhich are

either connected with seweraqe network without terminal sewaoe treatment olant or not connected

to oublic sewers.

> For discharqe into oublic sewers with terminal facilities. the oeneral standards as notified under the

Environment (Protection) Act, 1986 (29 of 1986) shall be a0plicable.

it

LurW
Principal Scientific otficer



J&K J&K POI,LUTION CONTROL COMMITTEE
Jammr.r/Kashmiriffi\l{t/

PCC

CO\SI.]NI' oITDI'R

Cons(.nr No.:- I'ClC/d igita y21061710221 of2O2l Datet l6/0112021

Conscnl to Operate (Renew ) under Section 25126 ofthe Water (Prevention & Control ofPollution) AcL 1974

ond under seclion 2I of the Air (Prevention & ConrroI of Pollution) Act, l96l as amended is granted in favour
of Sh. Mahcnder Kumar Choudhary

Nt/s MAXX LYFE Hospital

Opp, Walc Mall Jsmmu Soulh , Jammu
(rcgistration No. J/NHCE/20 I 5-l 6/641 dt: 29-9-2016)

tor a pcriod upto November 2025 tbr Orangc category of tlCE as per reviscd classification of industrial sector,
subjcct to thc following terms and conditions in a time bound manner:

l 'l hc conscnt is granted by the Commiftee is restricted to Prevention and Control ofPollution only and shall not be
treatcd as substitute for any otler pcrmission rcquircd under other laws of the land.

2. 'l'he 
consenl granred is valid for the operation ofl'lCE for indoor patients with capital i[vestment of Rs. 89 lacs.

S No.

HCE (Hospital) Ited capacit]

l)lt ril nrctcrs Conc. in mg/l c\ccpl for pH

Suspcodcd Solids 100

BOD 3 d|ls 270 C 3{)

pll

b. Watcr consumption & disposal
i. Thc daily quantity ofservagc cfllucnt from the llCIi shall not exceed 04 KLD.
ii. Thc daily quanlit) of rrater consurnplion shall nol exceed 05 KLD.
iii. Wastc watcr generated from the flCE shall bc disposed through STP

c. The HCE holder shall take adequate safe guards for the treatment of scwerage wat€r by way of providing septic /
soakage pit and its discharge shall confinn to the set standards :

.1. Conrpliancc uudcr Air Act:
a. Ihc HCE holder shall corrply to National Anbicnt Air Quality Standards as per EP Act 1986

(refer rule 3(38) ,Air Acl

b. The HCE holder ha o eratc stack (s) of thc specifications defined in various enyironmental
laws ATE PoLt

J llte Jbr

L

L'= :i!c
ion ofConsent on the Site w\ar\|.jkocmns.nic.in dheclly

I€

iUaximum capacity

20 (Nos.)

V
*

91

rX.
t

1.,

Facilit)T

I

J. Conrplianrc undcr Waaer Act:
a. Servage Uffluenr : The HCE holder has to mainrain STP in an efficient manner so as to achieve

the qualit) of treared sewage ro thc follo\ving slandards before disposal :

Starrrlards of rlischirrg.e [or scrragt disoosal:

6.5 to 8.5



Thc HCE holder has to operate and maintain continuous operation ofa comprehensive air pollution control system

including the following pollution control devices to achievc the quality of emission within tolerance Iimits as per EP

Act 1986.

S.No. Pollution Control Equ ipmcnls
l STP and Pollution control devices as applicable under Environment Protcction Act

1986.

6. Compliance under Noise Pollution (Regulation and Control) Rulcs 2000 as amcnded
The HCE holder shall take adequate measures for conlrol ofnoisc lronr its orvn sorrrces rvithin the prcrniscs so as to

maintain noise to as per the standards.

7. Self Monitoring Schedule : The HCE holder shall get the sanlples oftreated emissions and effluents analysed Irom the
J&K PCC laboratory or laboratory approved by the J&K PCC after every six months to check the e{Ilcacy olPCDS
installed in the HCE.

E. The HCE holder shall comply with the additional conditions as stipulated below :-

i. The Consent isvalid for the Operation of(HCE) health carc cstablishmcnt orly.

ii. Pollution Control Devices (STPiPCD) as contemplared to achieve the quality of effluent/ emission at the tinc of

opemtion within the tolerance limits prescribed, shall have to bc operational . Ihe eflluent / cmission shall not contain

constituents in excess ofthe tolerance limits as laid dorvn by J & K State Pollution Control Committce.

iii. The health care establishment authority shall be liable to pay compensation in case any damage is causcd to the

cnvironment.

iv. The health care establishment authority shall abide by thc directions of the Comn]ittcc which will bc issued from tin're to

time. Any infringemenUviolation or transgrcssion of llrc statutorl enactments of pollution control acts b) tlre HCF. shall

be sufficient cause to prosccute the violator in conformitl \!th rclcvant scction of Air / Water Acts and Environment

Protection Act in force.

v. The h€alth care establishment shall be under surveillancc and l,l)onitoring olJ & K Pollution Control Corrnrttee.

vi. The health care establishment authority shall raiscgreen bcltofsuitable plant species within the premisesofl{CE.

vii. The hcalth care establishment owner shall provide adcquate arrangemcnt for fighting the accidental leakagesldischarge of

any air pollutant/gas/liquid from the machinery etc. rvhich arc likely to causc fire hazard and also install wcll cquipped

fire control system in each floor separately..

viii. Good House keeping practices shall be adopted by the health carc establishment authority.

ix. It shall be the responsibility of lhe health care establishmcnt o\\mer to ensure that therc are no complaints frorn rhc

surrounding areas due to pollution caused by the health care cstablishment .

x. The Health Care Establishment owner shall not operate the HCE unless Committee issue consent to operate fresh.

xi. The Health Care Establishment owner should apply 60 dals in advance for renerval ofConsenr before expirl thc dare of
lhis Conscnt order.

xii. The Health iltl thority will adopl proper system for disposal ofwaste water and bio medical wastc

xiii. The Heal cstab.!ahmen shall place diflcrcnt rcceptaclcs witlr color coding for thc collection of bio

(Managcment & llandling) Rulcs 2008 with amcndments-

xiv. The H carc authorit Sh'e I install separate energy meter. Digital flow meters forETP/STpand follol
IVEdical Waste &$r ling) Rules 1989 and amendments made thereof

SIAF
otisE

Lls t1

ENt'flA
OPER AJEc

mcdical as
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Renewol/Exryntion o{Consant on lhe Site wwtrjkocfims.hic.in directly
page2
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5. The HCE holder shall complytothe Solid Wastc Managenrent Rules 2016 dated 8-4-2016.



xv. In case of vio lation of the above mentioned cond itions or any public complaint the consent shall be wirhdrawn.

xvi. This.conscnt is issucd purcly from cnvironmcntal angle and thc Committee shall not be responsible for any claim,

counter claim. orvnership, partnership etc of rhe HCE.

wr. Iht! conllnt t.t tsst,cll s bJeL't b srrict adherence ro the .rtandtrds of eflluent ond solid wasre rules. .

,f*r:i:ffi(\'>l
b" 16lq

Scicntisr C Member

{v
Secretary

Copy to the
l.

2..

Rcgionirl Director PCC Jammu lor information and ensuru the implementation ofconditions as above.

Cortrnissioner, JMC Jammu for information.

Director Health Service Jammu for infonnation.

Ccneral Manager DIC Jammu tbr information.

P.A to Chairman J&K PCC for the information ofChainnan.

M/s Mur.rx Lyfe Hospital Opp wave Mall Jammu for information

Oftrce llle

3.

4,

5.

6.

7.

'llc rnil holder may downlold rhc li$ ofsrrndards from webrir4jkspcb.nrc.in a.d cpcb.nic in to be complied under lhe Environmcnt Protaction Act, 1986 rcrd wilh
Warer (Prcvention & Control o I Pollution ) Acl, I 974 & Air (Prevenlion & Conlrol of Polhnion ) Act, I 98 I

This ii computer gonoralcd document t.ofi OCMMS by JXSPCB

The industry con applylor Renevol/Exrynsion of Consen lhe Sire wwwjkDcnnt.nic.in direclly

l\qe J



r1 J&K POLLUTION CONTROL BOARD
JammLr/Kashmir (www jkspcb.nic. in)

PCB
CONSENT ORDER

Consent No.:- PCB/digitsy2004l5Et532 of 2020 Datet- l4ll2n020

Conscnt to Establish / Operate (Fresh ) under Section 2526 ofthe Wder (Preyention & Contol ofPollution)
Act, 1974 and und€r section 2l of the Air (Prevention & Control of Pollution) Act, l9Et as amended is

granted in favour of Dr. Dinesh Sudan

for a period upto Dccembcr 2021 for Orange category ofHCE as per revised classification of industrial secror,

subject to the following terms and conditions in a time bound manner :

The consent is granted by the Board is restricted to Prevention and Control ofPollution only 8nd shall not be treated
as substitute fo, any other permission required under other laws of the lard.

The conscnt granted is valid for the Operation of HCE for indoor patients with capital investment of
Rs.292 lacs.

S No. F cilitv Msximum cspacity

I 19 (Nos.)

3. Complirrcc undar Wrtcr Act:
a, Sewage Effluent : The HCE holder to mainlain ETP and Soakage pit in efficienl manner so

as to achieve the quality of treated sewage to

Strndards of discharse for s€w8qc disposal:

the following stan efore dis Posal :

$
-E 

POftU

b. Wrt€r c{mumption & disposal
i. The daily quantity ofsewage emuent from the HCE shall not cxceed

FRESH REN EUB r

ii. Thc daily quantity of water consumption shall not exceed KL ,s Rtll
iii. Wastc water generatcd from lhe HCE shall be disposed through STP.

c. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discbarge shall confirm to the following standards :

P!rsmeters Conc. in mg/l exccDt DH
pH
BOD ( 3 DAYS 270 c) 30
Tota I Sus pended Solid 100

2

L

t

4. Compliancc rndcr Air Act:
a. The HCE holder shall comply to Nrtional Ambicnt Air Quality Stsndsrds

1986 (refer ru le 3(38).

Ps rameters Conc. in m exce fo
6.5 to 8.5pH /jiF*i6r

t
100 !17 B.o{

BoD 3 drys 270 c c
E

as per EP Act

Thc ihduttrycan oryly/or Renewol/Expnsion olConsent oh the Sit. wt4vjkocnns.nic.in dbectly

Page I

J&K

M/s Sudan Hcsrt Crrc Ccrtrc
Rohi Morh Setwari , Jammu South , Jrmmu
(regisrered No. 409 dt: 29-l-2009)

HCE (Hospitsl) Bcd capacity

6-9

Suspcnded Solids

30



b. The HCE holder has to operate stack (s) ofthe following specification

S.No Strck stteched to Height ir(m) Top dis in
(m)

Fuel Vel. Of grs (m/scc.)

I 0 0 nil 0

The HCE holder has to operate and maintain continuo
including the following pollution control devices within tolerance limits as per EP

Act 1986

ft
5, The HCE holder shall comply to the Solid pte li4gsagemenl f;&iiiato oo,.o a.-ro'..

6. Complience under Noise Pollulion (Rcgulot
The HCE holder shall take adequate measures for
maintain arnbient air quality standards in respect ofnoise to less than 75 db(A) during day timc and 70 db(A) during
night time. Daytime is reckoned in between 6am lo lopm and night time is lopm to 6am.

7. S.lf Monitoring Schedule : The HCE holder shall get the samples oftreated emissions and efllucnts analysed from
the J&K PCB laboratory or laboratory approved by the J&K PCB aftcr every l2 months to chcck thc efficacy of PCDs
installed in the HCE.

8. Thc HCE holder shrll comply ttrith thc rdditionsl conditions ss stipuhted below:-

The Consent is valid for the Operrtior of hellth csre est8blishmena only,

Pollution Control Deviccs (STP/ECD) as contemplaled to achicve the quality of cmuent/ emission at the time of
operation within thc lolerancc limits prescribed, shallhave to bc opcrational during thc coune ofproduction. The emuent
/ emission shall not contain consdnreots in excess of the tolemnce limits as laid down by J & K State Pollution Conaol
Board.

iii. The health care establishment au&ority shall be liable to pay compensation in case any damage is caused to the
envimnment.

Thc hcalth csre ostablishment authority shall abidc by the directions of the Board which will b€ issucd from timc to
time. Any infringement/violation or t'ansgression ofthe statutory enactments of pollution contol acts by the HCE, shall
be sulficient cause to prosccute the violator in conformity with relevant section of Air / Wat€r Acts and Environment
Protection Act in force.

',/
idd Controt) nirt<ifix) as emcndcd
iontdg?nUse bom its own sources within the premises so as to

The irrd$try can opplylor Reacval/Expntion ofCont.nt on the Sit. v)t)N/.jkocmfis.,ic.in dircctly
Poge2

Pollution coIi$l EquiDCiffi 1\
STP end Pollution control d
19t6.

1

hr
,
I

pqm,Fdcr E[vironm€nt Prolection Act

C0ils;tr t,'

as rpI

)

comprehensive air pollution control system

v. The health care establishment shall be under surveillance monitoring ofJ & K Pollution Control Board.

vi. The health carc establishmcnt authority shall raise green belt ofsuitable plant sprccies within the premises ofHCE.

vii. Thc health cre establishmcnt owner shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air po utanVgayliquid from the vessel, machinery etc. \yhich are likely to cause fre hazard including
envitonmental pollution.

riii. Good House keeping practic€s shall be adopted by the health care establishment aurhcity.

ix. It shall be thc rcsponsibility of the health care establishment owner to elsure that therc are no complaints from the
surrounding areas due to pollution caused by the health care establishment .

NA

r.ill



The Heal$ Care Establishment owner should apply 60 days in advsnc€ for renewal ofConsent before expiry the date of
lhis Consent order.

xt The Health Care Establishment authority will adopt proper system for disposal ofwaste water and bio medical waste.

xlr The Health care establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

In case ofviolation ofthe above mentioned conditions or any public complaint the consent shall be wilhdrawn

v. This consent is issued purely from environmental oard shall not be responsible for any

claim, counter claim, ownershi P, parErersh

u |rp I ir{
KI Y (8.

Asstl. Env. Engineer oo Member Secretary

Copy to the :
g3 b

L Regional Director PCB -Jammu for ofconditions as above.

2. Commissioner JMC Jammu for information

3. Director Health Services Jammu for information.

4. General Manager DIC Jammu.

5. D.O PCB Jammu South for the direction to monitor the conditions ofthe mnsent stated above

6. P.A to Chairman J&K PCB for the information of Chairman.

7. Mls Sudan Hesrt Care Centre Satwari Jarmu for information for information.

8. Office lile

The uflit holder may downlosd thc lisl ofstandBrds from w.bsilejksp.b nic in and cpcb nic in lo br complied under the Environmcnr Protrction Act, l9t6 rcad wlth
Walcr (Prcvcnlion & ContrDl ofPollurion) Act. 1974 & Air (Prevenlron & Corlrol of Pollulion) Act, l98l

x

The itdusny can applyfor RenevaUEtpnsion of Consent on the Site e*v.jkocnN.nic.in dinclb
Page3

(iii. The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules l9t9 and
amendments madc thercof.

t

Thl. b computcr g.n.rrtcd docuntert t om OC ltl by JXI'G!
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PCC

Clnion derritorp 0f lammu & tagDmir
J&K POLLUTION CONTROL COMMITTEE

OFFICE OF THE REGIONAL DIRECTOR. JAMMU
Poivesh Bhowon, Forest Complex, Glodni, Ironsport Nogot, Notwol, lommu

E mo il: rcg i o n o I dj!!_94!tp!hiqy!PgD9iL!9D Te l/f o x 0 1 9 1 - 2a7 69 2 6

Proprielor
Sudan I lcart Care Centre,
Rohi Morh, Satwari,
R.S.Pura, Jammu.

No: PCC/RDJ/PS otBrw Du B eA - e f o^rca, Bf oello))-
LECAL NOTICE

Whcreas, it is the duty of every occupier to operate health care facility after obtaining valid Authorization and

Consent under rules from J&K PCC as well as to take steps lo ensure that bio-rnedical waste is handled without
: any adverse effect to human health and the environment.

Whereas, you have failed to obtain Consent under Water (Prevenlion and Control of Pollution) Act, 1974, since

Dec,2021 as well as Authorization (Renewal) under Bio-medical Waste Managcmcnt Rules, 2015 since April,
202t.

Whereas, it is pertinent to mention here lhat under OFFENCES IIY COMPANY, section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section l6 of the llnvironment (Protection) Act, 1986

respectively, il is mentioned that:
"whereas an otTence undcr this ACT has been commined by a Company, thc Manager/ln-charge of the Company
shall be deemed to be guilty ofthe olTence and shall bc liable to be proceedcd against and pu:rished accordingly."

Further Section l5 of the Environnrcnt (Prolccaion) Act, 1986 mentions thxt \vhoever fails to comply with or
contravenes any of the provisions of this Act, or the dirc'ctions issued there undcr, shall, in respect of each such

failure or contravention, be punishable as pcr the provisions of this act.

! Operation of the HCF without valid Conscnt frorn J&K PCC.

) Operation of the HCF without valid Authorization from J&K l'CC.
) Operation of the HCF without establishing website for up{ation of nronthly tlMW detiils as rvell as Annual

Report.

This notice is therefore, issued and served upon you to show cause within 15 days lrom its i ance as to whv
legal action be not laken against you for the violalion of various envirottntentll luvs

^r (-ul
Copy to the:

06')olL
'aul) I

a{,1Regional Director Jammu

l. The Member Secretary, J&K Pollution Control Committee, Jammu for information and nccessary action
2. Director Health Services, Jammu for information and necessary action.
3- Divisional Officer, PCC Jammu (South) for information and neccssary :rcl;on.
4. Uc Website for n/a.

Whereas, operation of the rlCF with such sl tus is an oll'ence entailing leg:.rl action against the proprietor for the
reasons mentioned blow.



J&K State Pollution Gontrol Board
JAMMU/SRINAGAR

iEi;i\7/
5PC8

Sr.No t>--lf our" lo-ov*,8 '

AUTTIOIIIZATION (llenctval) FOR OPEITA'l'lNG A FACILITY FOR (;ENOIIATION.
COLLECTIoN ITECI]P'TION TREATN{I]NT STORACIi AND DISPOSAL OF BIO .
NIEDICAL WASTE
To,

Dr. Dinesh Sudan

Sudan Heart Care Centre

Rohi Morh, Satwari, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling

of Bi6-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant auth.rization (Rcnewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

BMW[,4 Rules)for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue 0 I 4- JolB ,

2. Sudan Heart Care Centre occupier or operator of tnUtacrtity located at Rohi IVIorh, Satwari, Jammu is hereby

gralted an authorizalion for:

Activitv ll: ,,
Generation, Segregation ,, 1 

-

Collection ., '' - :-.' :.at 
'

Packiging :.. i,:; iPre-Treatment ,:;':',
Disposal .. '. t,:. '\':Y_ 1:'1r'','

3. Sudan Heart Care Centre is hereby authorized forhandling ofbiomedical waste as per the capacitygivbn Eelowl'

(i) Number of beds ol HCF: l9
(ii) Number healthcare facilities cowred by CBIVWTF: NA
(iii) lnstatled treatment and disposal capacity: NA
(iv) Area ordistance covered by CB[/WTF: NA
(v) Mode of disposal of Bio-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed per month: '18.0 kg
(vi) Validity of Authorization fees is uptoJan, 2023.

Type qf Waste Cateqory Quantity permitted fgtHandlinq / month
. Yellow 15.0 kg

Red ' INA

White (Translucent) S.O tg
Blue INA

4. This authonzation shall be in force for a period of Three Years from the date of issue and shall be renewed

subject to lullillment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other cond ns as may be specified in

the rules lor the time being in force under the Environment (Protection) Act, '1986

tJ- [,p/
Principal Scientillc Oflicer

SPCB, Jammu.

Designation: Region

SPCB, Jammu
Director

I

spcglnoilsN4w,t s I

Form -III
(Scc rulc l0)

AU'TIIOIIIZATION

Signature
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3

4
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Sudan Heart Care Centre, Jammu
Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.
The authorization or its renewals shall be produced for inspection at the request of an off:cer authorised by
the prescribed authority.
The person authorized shall not rent, lend, sell, transfer or otherwise transport the biemedical wastes
without obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach ol this authorization.
It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1) Waste shall be treated & disposed off in accordance with specifled Schedule- I of the rules and in
compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio.Medical Waste pre. keatment facilities
like autoclave / microwave system, shredder & Sewage / Etfluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required)
shall be prelreated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasiflcation / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BMWM Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge inlo the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 9O%survival of fish after 96 houn in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste keatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes: ''
1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste.
2) 8MW shall be segregated into containenibags at the point of generation in accordance with the

specilied Schedule-1, prior to its storage, transportation, treatmenl and disposal. The mntainers/bags
shall be labeled as specilied in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storagq of
segregated biomedical waste in colored bags or containers in the manner as spdcified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattenng or
spillage by animals and the BI/W from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate trealment and disposal, as

the case may be, in the manner as prescribed in Schedule l;
4) At the storage site "Bio.Medical Waste Storaqe Site" & "Danqer" signboards shall be prominently

displayed.

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6

7

8

Additional Terms and Conditions of Authorization
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Sudan Heart Care Centre, Jammu

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as deflned in Schedule I (Part-1), shall be selected
depending on treatment option chosen.

7) No unhoated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
bocomes necessary to store the waste beyond such period, the authorised person must take
permlsslon of the prescribed authority and take measures to ensure that the waste does not adversely
affect human health and the environment and in this regard shall designate a cold storage space.

L Transpo(ation oI Bio-Medical Waste

'l) lf a container is transported from the premises where Bl\,lW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescnbed in Schedule lV of the rules.

2) Unlreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule lV (Part - B) of the rules,

10. General Conditions

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel kained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation
Pclicy or the guidelines of the fulinistry of Health and Family Welfare, issued from time io time.

3) Ensure occupational safety of all health care workers and others involved in handling of BN4W by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintaln an update on day to day basis the BMW register and display the monthly record on its
website according to the B[,4W generated in terms of category and color coding, as specifled in

Schedule l.

6) Establish a system to review and monitor the activities related to B[/WM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting o{ this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institl.,tion or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form I of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Eve a 00 licant shall submit an nual re Form - lV oan oort n 3n 0r hefore Olh .lrrne everv vear for lhe
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent underthe Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

r\ tL- O-rr.r tit-..^ ll.^.^Am6;rt Qrrloc 2014

ir



. 
Sudan Heart Care Centre, Jammr

5) The Plastic Waste Management Rules,2016.

6) To retum used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules, ,

2001 and amendments thereof.
7) The airthorization granted shall tapse at any time, if the facility does not demonstrate the parameters, as

required under rules or any condilion of this authorisation order is not complied with.

. 8) To make a provision within the premises for a safe, ventilated and secured location forstorage of

segregated bio-medical waste in colored bags or containers in the manner as specified in

Schedule I

9) To establish a Bar.Code System for bags or containers containing bio.medical waste to be sent

out of the'premises or place for any purpose by the 27h March 2019.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves by the 27th

March 2019.

11) To make available annual report on its web-site within a period of two years from the date of'
publication of Bio-medical Waste Management (Amendment) Rules, 20,l8.

12) Notto dispose off treated bio- medical waste with municipal solid wasti.

13) To ensure pre-treatment and neutralization of chemical liquid waste prior to mixir"g with other

effluent generated from the HCF.

14) To install STP so as to treat and dispose otf liquid waste in accordance with the Water

(Prevention and Control of Pollution) Act, 1974.

15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same,

"This Autho zation is issued purely from environmental angle and the Board shall not be responsible lor
any claim, ownership, proprietorship etc. of the lacility".

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not exceed the relevant

paramelers and standards for the said HCF operation or process specified under respective schedules of lhe Envkonment

(Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

lf the applicant fails to comply wilh the terms and conditions and other directives issued by this

Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment

(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act 
For & on beharf of

J&K State Pollution Control Board

tJ-
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ipal Scientific Officer
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J&K SPCB, Jammu n J&K SPCB, Jammu

t0'
(Shaukat

Copy for information and necessary action to:-

1. Member Secretary, SPCB Jammu for information & necessary action..

2. Principal Scientiflc officer, J&K SPCB Jammu lor information & necessary action.

3. Office File.



.,"^ Olnion @erritorp of Tammu & Bagbmir

.--ir J&K POILUT|ON CONTROL COMMTTTEE
\7 oFFrcE oF THE REGToNAL DrREcroR - JAMMU

/,/ pcc Porivesh Bhowon, Forest Cofirplex, 6lodni, r.onspon Nogor, Notwol, Jommu
;,/ Emoil: rcgionoldjlC!!9liltplhiLJ!(nomoil.con. Tel/Jox 0191-2476926l/.
LProprielor
Gocl Hospital & Mcdical Rcsearch Ce [tre,
Canal Road, Jantnu.

No: pCC/RDJ/r,S otBNlw/2yt 4t63tq -& Drr".!, )+/ Sh2--
LEGALNOTICE

Whereas, you have failed to seek Consent under Watcr (Prevention and Control of Pollution) Acl' 1974
have also failed to seek Authorization
wal) under Bio-medical Waste Management Rules, 2016 since January,20l9.

You
(Rene

Whereas, it is pertinent to mention here that under OFFENCES BY COMP,AI{Y, section 47 of the Water
(Prevention and Control of Pollution) Acr, 1974 and section 16 of the Environment (Protection) Act, 1986
respectively, it is mentioned that:
"whereas an offence under this ACT has been committed by a Company, the Manager/ln-charge ofthe Company
shall be deemed to be guilty ofthe offence and shall be liable to be proceeded against and punished accordingly."

Further Section l5 of the Environment Srotection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of each such
failure or contravention, b€ punishable as per the provisions ofthis act.

Whereas, operation ofthe HCF with such status is an offence entailing legal action against the proprietor for thc
reasons mentioned blow.

) Operation of the HCF without valid Consent from J&K PCC.
i Operation of the HCF without valid Authorization from J&K PCC.
D Operation of the HCF without ETP/STP.
) Operation of the HCF without establishing website for up-dation of monthly BMW details as well as Annual

Report.

This notice is therefore, issued and served upon you to show cause within 15 days from iLs issuance as to why
legal action be not taken against you for the violation of various environmental laws

) rFs

copy to the: 
gARegional Director Jamrnu

l. The Member Secretary, J&K Pollution Control Commiltce, Jarnrnu for information and necessary action.
2. Director Health Services, Jammu for information and ncccssarv rcrion
3. Divisional Officer, PCC Jammu (Nonh) for informulion lrr,J rr,ccssurv actron.
4. llc Website for n/a.

Whcrcas, it is the duty of every occupier to operate health care facility after obtaining valid Aurhorization and
Conscnt undcr rules from J&K PCC as well as to take steps to ensure that bio-mcdical rvaste is handled rvithout
any adverse elTcct to human health and the environrncnt.



J&K State Pollution Gontrol Board
JAMMU/SRINAGAR
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AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAf, OF BIO
MEDICAL WASTE
To

Dr.Gautam Goel

M/s Goel Hospltal & Research Centre

Canal Road Jammu.

The Board has scrutinized the information fumished by you and the prcpsal for management & handling

of BioMedical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant auttlorization (Renewal) under Bio-Mediel Waste Management Rules, 2016 (herein affer to be called as

laso-e 1
pate 3D ot IB

BMWM Rules) for a period and premises mentioned in this authorization

1. FileNo.ofauthorizationanddataofissue tt6 .r* iofs &'. ?olOl 1,s
2. iilis Goel Hospital & Research Cenhe occupier or operatol of the located Canal Road, Jammu is

g=rrHffEeoro'1
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal

3. M/s Goel Hospital & Research Centre is hereby authorized for handling of biomedicalwaste as ferthe
capacity given below;

' (i) Number of beds of HCF: l0
(ii) Number heal$care facilities covered by CBMMF: NA
(iii) lnstalled treatrnent and disposal capacity: tlA
(iv) Area or distance covered by CBMWTF: NA
(v) i/ode of disposal of Biomedical Waste: CBiIWTF, Samba
(v) Quantity of Bio-medical Waste handled, teated or disposed per monttr: 22.5 kg
(vi) Validity of Authorization fees is upto February , 2021.

Tvoe of Waste Cateqory Qurhtitv permilted for Handllno / month
Yellow ' 11kg
Red 'l0kg

, White (Translucent) .. 1kg

t\l

Blue 500 gm4. This authorization shall be in force for a period of one year tom thetate of issue and shall be renetred
subject to fulfllment of conditions specified in the authorizatjon.
5. This au$orization is subject to the conditions stated below and to such other
the rules br the time being in force under the Envircnment (protection) Act, 1996.

Date

as may

Signature

Designation:

(

Place: Jammu Regional ?,
10

Sr.No. SPCB./RD{iBMW20 I 8

Form -III
(See rule 10)

AUTHORIZATION

w
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M/s Goel Hospital & Research Centre

The auhorization shall comply with the provisions of the Envircnment (Protection) Act, 1986, and tre rules
made there under.
The authorization or its renewals shall be produced for inspection at the request of an officer autrorised by
the prescribed authority.
The pemon authorized shall not rent, lend, sell, transfer or otherwise tmnsport the biomedical wastes
without obEining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in he application by
the pemon authorized shallconstitute a breach of this authorization.
It is the duty ofthe authorized person to take prior permission ofthe prescribed au$ority to close down the
facility.

onditions of Authorization

6. Treatment & Disposal of BioMedical Waste ((herein after to be called as BMW)

1) Waste shall be treated & disposed off in accordance with specified &hedule. I of the rules and in
compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio.Medical Waste pre treatment facilities
like autoclave / microwdve system, shredder & Sewage / Effluent treatment plant for heatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedul+ l, after resource recovery (wherever required)
shall be pretreated before mixing with olher wastewater. The combined discharge shall mnform to the
discharge norms given in Schedul+lll.
4) Standards for incinerator / plasma pyrolysis

€llEflB., shall be as specified in

or qasification / autochvinq / microwavino / deeo burial /
-'3|'a=*='''E.-E===

Effluent Standards:

The effuent generated or treated fiom the premises of occupier or operalor of a common biomedical waste
treatrnent and disposal facility, before discharge into the seurcr, should conform to the following limits:

Paramaters Maximum Permissible LimitpH 6.5 to 9.0

Susperded Solirls 100 mgn. I

oil I Grease 10 mg/l

BOD 30mgfl t
COD , 250 mg/l

Bioassay test 90Tourvival of fish after 96 hours in 100% effuent

Sludge hom Efiuent Treatnent Plant shall be given to ommon biomedbal wste beatnent tacility br
incineration or to hazadous teatnent storage and disposal facility br disposal.

Segregation & Storage of BicMedical Wastes: /
1)- -BMW 

treated/untreated shall not be mixed with other wastes and shall not be disposed off witr
Municipal Solid Waste.

2) BMW shall be segregated infi, containers/bags at the point of generation in accordance with the

specified Schedul+I, prior to its storage, tansportation, treatnent and disposal. The containers/bags

shall be labeled as specified in Schedul+lV.
3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of

segregated biomedical waste in coloted bags or conhiners in the manner as specined aborre, to

ensurc that lherc shall be no secondary handling, pilferage of recyclables or inadvertent scattering or

spillage by animals and the BMW lrom such place or premises shall be directly transprted in the

manner as prescribed in these rules to the CBMMF or for he appropriate teatment and disposal, as

the case may be, in the manneras plescribed in Schedule l;

4) At tre storage site "Blo.Medical Wast signboards shall be prominenfly

displayed.

b) Ihe applicant shall take all steps to ensure lhat such BMW is handled without any adveGe effect to

human health and the environment.

Additional Terms and C

#'

Terms and Conditions of Authorization

7.
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M/s Goel Hospital& Research Centre.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste

categories with multiple treatment options as defined in Schedule I (Partl), shall be selected depending on

treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store $e waste beyond such pedod, the authorised pemon must take permission of
the prescribed authority and take measures to ensure that the waste does nol adversely affect human

health and the environment and in this regard shall designate a cold storage space.

9. Transportation of BilMedical Waste:

1) lf a container is transported ftom the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) 0f
the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by

the competent authority. The tansport vehicles shall be prominenty labeled as per symbols shown in

Schedule lV (Part - B) of $e rules.

10. GeneralCondilions:

1) Prcvide training to all its healh care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details ofbaining programmes conducted,

number of personnel trained and number of peBonnel not undergone any training, shall be provided in

the Annual Report.

I"HKfl ffi H#ff '#Jll"T.iJ,illl[h+'ry"-,*ffi
Policy or the guidelines of the Ministry of Health and Family Welfare, issued ftom time tolime.
Ensure occupational saiety of all health care workers and olhers involrred in handling of BMW by
providing appropriate and adequate Personnel Prctective Equipmenb (PPE).

Conduct health check up at the lime of induction and at least once in a year for all its heallh care

workers and others involved in handling of BMW and maintain the remrd fortp same.

Maintain an update on day to day basis the BMW register and display the mon$ly record on ib
website according to the 8MW generated in terms of category and color coding, as'specified in

Schedule l.

Establish a system b review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along witr the annual
report to the prescribed autnrity and he health carc facilities having bss han thirty beds shall
designate a qualified person to review and monitor activities relating to BtvMM within thd feility and
submit the annual report.

When any accident occurs at any institution or fmility or any other site where BMW is handled or
during transportation of such waste, the aufigsed person shall report the accident in Form I of lhe
rules to the Board forhwih.
Every applicant shall maintain records rclated to the generation, collection, rccepton, storage,
transportation, treatment, dispocrl and/or any form of handling of BMW in acmrdance with these rules
and any guidelines issued.

All records shall be subject to inspection and verilication by the Boad at any time.

z)

uJ-"J',

3)

4l

5)

7)

8)

e)
10) icant shall subm n Form - lV on or une

oeriod from Januarv to December, which shall include infomation about the categories & quantities, of
BMW handled during he preceding year.

The applicant shall be further rcquired to obhin he following ftom the Board: (which erer ls appllcable)

1) Consent under the Water (Prevention and Contol of poltution)Act, 1974.

2) Consent under the Air (Prevention and Contol of Pollution.

3) The Hazadous & Other Waste (tvlanagement & Trans boundary Movement) Rules,2016.

4) The Solid Waste Management Rules, 20'16.

I

v
{-'

11.
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IlVs Goel Hospital & Research Centre

5) The Plastic Waste Management Rules, 2016.

6) To retum used batteries to authorized dealers, as per he Battedes (Management & Handling) Rules,
2001 and amendments thereof.
7) The authorization granted shall lapse at any time, if the facility does not demonstrate he paftrmeters, as
required under rules or any condition of ttris authorisation oder is not complied with.

8) To make a provision within the premlses for a safe, ventilated and secured location for storage of

segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule I

9) To establish a Bar.Code System for bags or contalners containing bio.medlcal waste to bs sent

out of the premises or place for any purpose wlthln one year from the date of the notiflcatlon of the

Blo.medical Waste Management Rules, 2016.

10) To phase out use of chlorinated plastic bags, gloves, blood bags and mercury equipments such

as thermometer, B.P apparatus etc. within two years ftom the date of notification of Bio.medical

Waste Management Rules, 2016,

1'l) Not to dispose off treated bio. medicalwaste with municipal solid waste.

12) To submit Renewed.Director Health Service Registration Certificate.

13) To ensure segregation of liquid chemical waste at source and ensure pretreatment or

neutralization prior to mixing with other effluent generated and ensure treatment and dlsposal of

liquid waste In accordance with the Water (Prevention and Control of Pollution ) Act, ,l974 (6of ,l974).

t4) To apply for Consent to Establish /Operate (Fresh) under Water (Prevention & Conkol of

Polluti ,1974 & Air

15) The Pro

same,

"This Authorlzailon is lssued purcty ftom envlrcnmental angle and lhe Board shall not be rcsponslble tot
any claln, owna,6,hlp, ptctpdeto$hip etc. ol the hclilV.

The emissions or disdrarge of environmental pollutants from lhe Healh Care Facilities (HCF) shall not exceed $e relevant

parameters and standards for he said HCF operation or pro@ss specified under respective schedules of he Envionmsnt
(Pmtection) Rules, 1986 as amended from lime lo time. I

Penalty Pmvisions:

lf he applicant fails to comply wih the terms and condilions and oher directives issued by ti's
Board as laid down in this order, ttre appticant is liable br prosecution urtCer Section 15 of tre Envimnmenl

(Protection) Act 1986 and ofter penal provisions of $e Act and shall on conviclion be liable br punishment and

imprisonment as provided in fie said Act.

For & on beh a lf of
J State Po I Board

t

renewal of

i.", ilg-
I .,{

y, Regional

Copy for inlormation and necessary acton to:-

1 . lvlember Secehry, SPCB Jammu for information & necessary aclion.

2. Offce File.

J&K SPCB, J ?'

I

(Neelu Sharma)

Principal Scientifi c Officer
J&K SPCB, Jammu
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S. No. P B/RDJ/I]MW/22

.I&K POLLUTION CONTROL COMMITTEE
I'urivt.sh lJlrrttrtt,lirtre.st C onplLx, Olutlrti, Trtorport Nugcrr, Nuwal, Jontnu

t) '!,L9- r-'' I Date J ) r) I.l,

AU'l'llOI{12,,\1'lON (l{enoral) IiOR OPIl{r\l'lNG A FACILI-l'Y FOII GIiNItl{Al'loN,
COLLIICTION. Ii,ECIIPl'ION 'l'ltEr\.Ii\lENT, STORAGE r\ND DISPOSAL OF BIO -

NIEI)IC,\L WASTI'

To,

Ms. Jatoon Bibi

Choudhary Nursing Home

Nagrota, Jammu.

The Board has scrutinized the infcrmation furnished by you and the proposal for management & handling

of Bio-N/edical Waste generated al your location mentroned below. After a careful consideration, it has been decided

to grant authorization (Renelvul) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

Bl\,lWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue lo)- a:l .)b).t Dfl )-:; rl )-a ) I

2. Choudhary Nursing Home occupier or operator of the facility located at Nagrota, Jammu is hereby granted an

authorization for:

Activitv
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposa I

3. Choudhary Nursing Home is hereby aulhorized for handling of biomedical waste as per the capacity given

belowi

l. Number of beds of HCF: 05

ll. N/ode of disposal of Bio.medical Waste CBMWTF, Samba
lll. Quantity of Bio-medical Waste handled, treated or dlsposed per month: 46.3 kg
lV. Validity of Authorization fees is up to September, 2026.
v. Bar code Allorred: cH0NH181221JKNH00278

4. This authorization shall be in force up to September, 2026 from the date of issue and shall be renewed subject
to fulflllment olconditions specified in the authorjzation
5. ' This authorization is subject to the conditions stated below and to such other conditions as may be specified in
therUleSforthetimebeinginforceundertheEnvironment(Protection)Act,1986.

Type of Waste Categorv
Yellow
Red

White (Translucent)

Blue

Quantitv Dermitted for Han dlinq / month (As per l/R)
10.0 kg

20.0 kg

1.0k9
15.3 kg

"t.),'i
(:

4

'f\.I

:ri)Cii
.l/ririlitiU

'/1 ul) IFS

l,/.

\'ri\ ,r, \j,' ,,, , ,r, ' '

(Neelu Sharmaf .'
Principal Scientilic 0ff icer

It,
iri i

Regional Director

yT 'v1

Forrn -lII
(Sec ru lc l0)

AU'TTIORIZAT'ION
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Choudhary Nursing Home, Nagrota, Jammu

Terms and Conditio ns of Authorization

J.
The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules

made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by

the prescribed authority.
Ihe person authorized shall not rent, lend, sell, transfer or otheMise kansport the bio-medical wastes
without obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the applicatlon by

the person authorized shall constitute a breach of this authorization.
It is the duty of the authorized person to take prior permlssion of the prescribed authority to close down the
facility,

6. Treatment & Disposal of 8io-lvedical Waste ((herein after to be called as BMW)

1) Waste shall be treated & dL5pe5s6 olf in accordance wilh specified Schedule- I of the rules and in

compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio.Medical Waste pre. treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3) The chemical liquid waste as defined in Schedule. l, after resource recovery (wherever required)
shall be pre{reated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule- ll of the Bfu4WM Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
keatment and disposal facility, belore discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 65to9.0
Suspended Solids '100 mg/I.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 9o%survival of llsh after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed ofl with
l\,4unicipal Solid Waste.

2) B[lW shall be segregated into containers/bags at the point of generation in accordance lvith the
specified Schedule-1, prior to its storage, transpo(ation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-lV,

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specifieq abovp, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premrses shall be directly transported in the
manner as prescribed in these rules to the CBiVIWTF or Ior the appropnate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;
4) At the storage site "Bio.Medical Waste Storaqe Site" & "Danqer" signboards shall be prominently

displayed.

Addltional Terms and Conditions of Authorizatlon

7
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Choudhary Nursing Home, Nagrota, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.
6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste

categories with multiple treatment options as dellned in Schedule I (Pa(-1), shall be selected depending on

treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it

becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human

health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) lf a container is transporled from the premises where BMW is generated to any waste treatment facility

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transpo(ed only in such vehicles as may be authorised for the purpose by

the competent authority. The transporl vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

1) Provlde training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling ol Blilw for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the l\,4inistry of Health and Family Wellare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handllng of BMW by
provlding appropriate and adequate Personnel Protective Equlpments (PPE).

4) Conduct health check up at the time of induction and at least once in a year Ior all its health care

workers and others involved in handling of Blv4W and maintain the record for the same.

5) lvlaintain an update on day to day basis, the BIVW register and display the monthly record on its

website according to the BMW generated in terms of category and color coding, as specified in

Schedule l.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirly beds shall
designate a qualifled person to review and monitor activities relating to BMWlt4 within that facility and
submit the annual report,

7) When any accident occurs at any institution or facility or any other site where B[,4W is handled or
dunng transportation of such waste, the authorised person shall report the accident in Form I of the
rules to the Board forthwith,

8) Every appllcant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BNIW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.
10) Everv aoo licant shall submit an annu al reoort in Fgrm - lV on or before 30rh June every year for the

I

10

u
Y/

1'1

from Janua D which shall include information about the categories & quantities, of
B[/W handled during the preceding year,

The applicant shall be further required to obtain the following from the Board: (whlch ever is applicablg)

) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

) Consent under the Air (Prevention and Control of Pollution.

) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules,2016,
) The Solid Waste l/anagement Rutes, 2016.

) The Plastic Waste Management Rules, 2016.

) To return used batteries to authorized dealers, as per the Batteries (lrrlanagement & Handling) Rules,
2001 and amendments thereof.

1

2

3

4

5
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Choudhary Nursing Home, N,agrota, Jammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the pararrirs,
as required under rules or any condition ol this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To implement a Bar.Code System for bags or containers containing bio.medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
11) Not to dispose off treated bio. medical waste with municipal solid waste.
12) 0 mar and u ate on da to da basis the bio-medical waste mana ement re ister a

display the monthly record on the website accordinq to the BMW qenerated in terms of cateqory
and color cod inq.

13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

'. Health Care Facilities with less than ten beds shall have to complv with the output discharqe

standard for liquid wasle immediately.

"This Authorization is issu€d purely from environmenlal angle and the Boatd shall not be responsiblo tot any claim,
owne6hip, prcprietorship etc. ot lha facilily".

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act '1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

ll rl For & on behalf ol
J&K Pollution Control Committee(

o,
-t
,J

rr1: f-B

,t r\.|iili; ii
l.', ,i,',

I , ,.[" .ll'r'']-'
, (N6elu Sharm6)

tl.

Principal Scientilic 0fflcer
PCC, Jammu,

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Ofjlcer, PCC Jammu (North) for information and necessary action

3. l/c website for n/a..

w

at aul) lF

Regional Director

PCC, Jammu

SPECIFIC CONDITIONS:
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The Board has scrutinized the information furnished by you and the proposal for management & handling

of Bio-l,4edical Waste generated at your location mentioned below. After a careful consideration, it has been decided

tc grant authorization (llenerval) under Bio-[.4edical Waste [,4anagement Rules, 2016 (herein after to be called as

B[/WN4 Rules) for a period and premises mentioned in this authorization

1. File No of authorization and dateof issue cl
2. Rahat Hospital occupier or operator of the faciLity ted at Malik Market, Bathindi, Jammu is hereby granted

tt

an authorizalion for:

Activitv
Generaiion Segregatron
Collection
Storage
P ackag ing
Pre-Treatmenl
D sposal

3. Rahat Hospital is hereby authorized for handling of bionredical wasle as per the capacity given below;

l. Number of beds ofHCF: 10

ll. Mode of disposal of Bio-rnedical Waste: CBMWTF, Samba
lll. Quantity of Bio-medical Waste handled, treated or disposed per month: 400,0 kg

lV. Validity of Authorization fees is up to 0ctober 2025.

V. Bar Code Allotted: RAHAT18001 1JK8H00582.

Il e of Waste Cate 0 Quantit ermitted for Ha ndlin /month As er l/R

Yellow
Red

vrih te iTranslucent)
B lue

120.0 kg

150 0 kg

50.0 kg

800kg

4, This authorization shall be in force up topctober 2025 kom the date of issue and shall be renewed subject to
fulfillmenl of conditions specified in tne autnortstion.
5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in

the rules for the trme being in force under the Environment (Prolection) Act, 1986,

1,,',
II .-.
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Princ pal Scientific Officer

PCC, Jammu

lti (Sat Pau l) IFS

Reg onal Drrector

PCC. Jammu
.11...t.-...',.''
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To.

Ms, Anayat Bibi

Rahat Hospital

Malik Market, Bathindi, Jammu.



Rahat HosPital, Bathindi, Ji'

TheauthorizationshallcomplywiththeprovisionsoftheEnvifonment(Protection)Act,1986,andtherulesJ
made there under' 

e request of an otficer authorised by

ffi;;d;;il .r its renewals shall be produced for inspection at thl

Tf"r:t":,..'#:i*l:jll snarr not renr, rend. seil, rransrer or orherwise transport rhe bio-medical wastes

* ti,,'J.n,.i.i.g prior permission o{ the prescribed authority

Anv unaurhorized change in 0."Jff;*rd;;i .i*.,rii]s conditions as mentioned in the application bv

;;;,;;; ;r;#;;; s-ha'r constrtute a breach o{ this authorization'

It is the duty of the aulhor,ze,l p.,ri.t.'i.f. ouo|, plimission ol the prescribed authority to close dov'n the

facility.

B

lit-tJ,l',; t"tiiJ:[il1:i:r5.'flx'il";,*o with orher wasres and shari not be disposed otr with

,, yili::i:itil i.*-* rnto containersibass at the point o{ 
,oeneration 

in accordance with the

soecitied scnedule_r, prior to r[ iL,ig;, i,..l"il,ion, treatmeniand disposal The containers/bags
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"'#ii:'fi 

i'#,iii.,il';""'#i::'i}T'i':i1ltl$
.nru,. tn.r there shall ot ,,o 

'llJ,,"#o"ntnlrins' 
pir''"g" or ""lHi'iil Hil1fil;T::'lltttl

ilrix{? lJ ;,:ffi T ff':[[J[li ;ti'Ui! :! ffllffi'ffi; "i'*L,,i'ni 
o'po"'

tna iri"rn.V Ut, ln the manner as prescribed in Schedule- l: 
^

4) At the storase site'eit'N"oltlifii;t'; iio"ot-iitu; it ;'ounotr sisnboards shall be prominen!

displayed

Terms and Conditions of Authorization

Additional Terms and Conditions of Authorization

6 Treatmenl & Drsposal o1 Bio'l/edical S/aste ((herein ailer to be called as Blvl!\)'

1)Wasteshallbetreated&disposedo{{inaccordancewithspecifiedSchedule.loftherulesandln
compliance with the standards prescribed in Schedule'll

2lTheapplicant*r,.,.,.q,1*a,shallsetuprequisiteBio.Medicalwastepre.treatmentfacillties
like autoclave / microwave system, shredd^er a i.lrrg. itfirr.ni treatmert plant for treatment of

waste and ensure treatment ol waste at u co**n' ilo' tvt.oiiut w"tt Treatment Facility ((herein

ilt"?ff:ilti:: :,?l,IT]r,, as defin.ed in schedute- r, alrer resource recovery (wherever requrred)

shallbepre.treatedbe{oremrxtng!,/lthother*,,..*u'.,rilecomnineodischargeShallconformto.'he

ii,,1ffi:::[X#il;.T[?i';i;h pyrory:is^or sasr{,carion autoc'avins / m;cJow?vins / deep bura'/

"ericur oi''nr"itn trt 
'rtuir 

o! ut 
'ptt1r,eo 

1n Sctr"edule'tt of the BMWM Rules' 2016

'- ;;."il1:'.i1X*:r-, cr.reaied ircir lne pre :- -.e s :i cccuprer or operator of a common bio-medical waste

l'9a:r-e'l a.d d,scosa ia:' '.1 :2' 'e c)"'a;2 t' tt it"' s'oJld conform to tre lollow'19 lim'ts'

. :.,.. i-: 651090

/':' '''" PSusoended 
Solids 1oomg/l'

| ,i ' I outc,.ur. 1om9/l

i , , .' ;;; 3o 
",s,t,. ""1 250 ms t

" 
"'' 

!0D no*tt*-' of flsh after 96 hours in 100% effluent

',"'t"''' 
3:,1T?'.[tJ,urr"tTreatrner]r-D.€nlsharr.ntgiuuntoto"rnonbio-rned'cal 

wasler'eatmentfac;l:tv{or

\' 't' 
ntr.utiln ol io ht)'iiou' t'eurn'unt srorage and disposal {ac'l;ly ror d'soosal'

1

2.

3

!

5.



5) The appicant shall lake all steps to ensure:rrt s,.- :',',,

--t
,,:::: ::r: 'a'. aa'tetaeiy af{ect human

1 a'.a'

human health and the environment.
6) The containers for storing segregated v/astes shall l. ...2' , :.-'
categories with multiple treatment options as dellned in ScrelJ ? 22'..'
treatment option chosen.
7) No untreated BMW shall be kept stc.el ..'i.-: z.e,
becomes necessary to store tu? ;:s:E a?,:-: :.a' :a'::
the prescribed authority ana tar.? ra?3)'aa'.a a'a.)'a i.i

health and the environmer: a.C ;r: i1!s.e:3'j sllati les:'e: 2aP- space
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"i:anspo(ation of Bio.lrledical Waste:
i) li a container is transpo(ed from the premises where BMW is generated to any waste treatment facility

outside the premises, the container shall, apart from the label prescribed in Sched'.]le lt/ (Part - A) of
the rules, also carry information prescribed in Schedule lV of lne rules

2) Untreated Bt\,4W shall be transporteC clly r s.rcl :.i.2. as -al b? autionsed for the purpose by

the competent aulhority. The kanspo( ien:les sie I b: )ta-,^ct',y labeled as per symbols shown in

Schedule lV (Part- B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time ol
induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the heallh care workers and others, involved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the lvinistry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care rrorkers ard others invoived in handling of B[/W by
prc. l^: =.::r::'z:: :ra a,jequate Personnel Protective Equipments (PPE).

.lr acncuct nealth check up at the time of induction and at least once in a year for all its health care

_ i workers and others involved in handling of BN/W and maintain the record for the same.

.'5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
.' website according to the BMW generated in terms of category and color coding, as specifled in

Schedule l,

6) Establish a system to review and monitor the activities related to BI/WM, either through an existing

committee or by forming a new conrmittee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thlrly beds shall

designate a qualilled person to revrew and monitor activities relating to B[/WM within that facility and

submit the annual report.

7) When any accident occurs at any instilution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form I of the
rules to the Board forthwith.

8l Everv applicant shall maintain records related to the generation, collection, reception, storage,
irans)orlation. treatment, disposal and/or any form ol handling of BN4W in accordance with these rules
and any guidelines issued,

9) All records shall be subject to inspection and verification by the Board at any time.
10) Everv aoolicant shall subrnit an annual reoo rt in Form - lV on or before 30rh June every vear for the

11

riod from Janua to December which shall include information about the categories & quantities, of
BIVIW handled during the preceding year.

The applicant shall be fu(her required to obtain the following from the Board: (which ever is applicable)

Consent under the Water (Prevention and Control of Pollution) Act, 1974
Consent under the Air (Prevention and Control of Pollution.

he Hazardous & Other Waste (l\4anagement & Trans boundary f,4ovement) Rules, 2016.
he Solid Waste lvlanagement Rules, 20'16
he Plastic Waste lvlanagemenl Rules, 201 6

0 return used batteries to authorized dealers, as per the gatteries (l\,4anagement & Handling) Rules,
001 and amendments thereof.

T
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Rahat Hospital, Bathindi, iammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the pararnele's

as required under rules or any condition of this authorisation order is not complied with. -8) To make a provision within the premises for a safe, ventilated and secured location fcr storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To implement a Barcode System for bags or containers containing bio.medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastlc bags (excluding blood bags) and gloves immediately.
11) Not to dispose off treated bio. medical waste with municipal solid waste.

'2\ To maintain and update on dav to day basis the bio-medical waste mana qement reqisler and
displav lhe nenlhlv record as wel/ as Annual Report on the websile accordinq to the BMW
qeneruted in tetms ol cateqotv and colorlg!!j!9.

13) To authenticate the waste handed over and received by the CBI,4WTF on the log book daily.
14) fo submit SMR ol ETP|STP on quarterly basis
15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry cf

same.

The effluent generated or treated from the premises before discharqe into the sewer should

conf orm to the orescribed limits as mentioned in Schedule ll, S.No. 8 (1) of the BMWI',4 Rules.

20'16.

The o rescribed limrts as referred above are a plicable to the occupiers of HCFs ( : 10 beds)0

vrhich are either connected with seweraqe network without terminal sewaqe treatment plant

or not connected to public sewers

it9 j'_.ts!,har$e_into public sewers with terminal facllities. the qeneral standards as notified
under the Enviroirment (;ruiection) Act. 1986 r29 of 1986)shall be applicable

"This Authatization,s issued purely lrom envionmenlal angle and the Board sha/i nol be r€sponsibie lot any claim,
ovtnership, ptaprielorship etc, of the facilily".

Penalty Provisions:

lf lhe applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid Co!,/n in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Prolection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonrnent aS provided in the said Act.

,,'' l

ill l

,;'t ,t'

For & on behalf of
J&K Pollution Control Committee

il
,i ,.;i ,

(bat Paul) IFS
Regional Director.
PCC, Jammu

.l;,

'!r: t:, r,

Pnncrpal i)r;ientrlic Officer
PCC, Jammu.

Copy for infornration and necessary action to:-
'1 l/ember Secrelary, PCC Jammu for information & necessary action

2 Divisional Officer, PCC Jammu (South) lor informalion and necessary action,

3. l/c website for n/a..

SPECIFIC CONDITIONS:
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Sr.No. PCC/ltDJ/BM W

J&K POLLUI-ION CONTROL COMMITTEE
P ar ives h Bhtvun, Fr)rest Co tpla.r, G luclni, Trunslrtrt i\ittgor, Nantol,.lunntu

{'1it.r.,rt
Form -II I

(Sec rule l0)
AUTIIOITIZATION

?_83432/22 Date C' : 
I i)r )c)'L

r\UTl lOltlT-Al lON (lleneuul) FOR OPUI{AI'ING ;\ FACILITY FOR GENEIIATION.
COLI-ECTI0N I{I,]CI.]P'I'I()N TI{E.-\'TNI E:\IT SI'OIL,I.CE AND I)ISPOSAL OF I]IO -
\II.]DIC\L \\1..\STI]
To

Dr. Amit Suri

Raksha Kidney Centre

0pp. State Guest House, T. Tillo, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling of

Bio-l\,1edical Waste generated at your location mentioned below, After a carelul consideration, it has been decided to

grant Authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

BMWM Rules) for a period and premises mentioned i

1. File No. of authorization and date of issue i,1
n this authorization

It tt,L l)tl t'I Li ).t i L-

2. Raksha Kidney Centre operator of the facility located at opp. State Guest House, T. Tillo, Jammu is hereby

granted an authorization for:

Actif ily
Cc erati on. Se gre-eat ion
Collection
Storage

Packaging
Pre-l'realfienl
Disposal

3. Raksha Kidney Centre is hereby authorized for handling of biomedical waste as perthe capacity given below;

(i) Number of beds of HCF: 25beds

ii) lnstalled treatment & disposal Facility: NA

iii) Mode of disposal of Bio-medical Waste: CBMWTF, Samba

v) Quantity of Bio-medical Waste handled, treated or disposed per month: 22.65 (as per Form ll)

vi) Validity ol Authorization fees is up to March, 2029.

(vii) Bar Code Alloted: RAKKC180002JKPL00573
Type of Waste Category Quantitv permitted forHan d lin q/month

Yellow 4.65 kg

Red 15 kg

White (Translucent) 1.5 kg

Blue 1.5 kg

4. The previous authorization issued vide order no. 85 of 2021 dl.0210912021 stands cancelled and withdrawn from the

date of issuance of new authorization. This authorization shall be in force lor a period upto March, 2029 and shall

be renewed subject to fulfillment of condition specified in the Authorization

5. This authorization is subject to the conditions stated below and to such other conditions as maybe specifled in the

rules for the time being in force under the Environment (Protection) Act, 1986

Principal Scientific Officer
PCC, Jammu

I

I ,,., .

(Sat Paul, IFS)

Regional Director

PCC, Jammu



Raksha Kidney Centre
The authorization shall comply with the provisions ofthe Environment (Protection) Act, 1986, and the rules rp-1e
there under. r
1. The authorization or its renewals shall be produced for inspection at the request of an ofllcer authorized by
the prescribed authority.
2, The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes without
obtaining prior permission of the prescribed authority.
3. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by the
person authorized shall constitute a breach of this authorization.
4. lt is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facllity.
Ad dit to nal Terms and Conditions of Authorization

6 Treatment & Disposal of Bio-Medical Waste (herein after to be called as BMW.

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules.and in

compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre. treatment facilities like
autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of fraste
and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein after to be
called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required) shall
be pre{reated before mixing with other wastewater, The combined discharge shall conform to the discharge
norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinlection etc., shall be as specified in Schedule-ll of the BMWM Rules, 2016.
Effluent Standards:

The effluent generated or keated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge tnto the sewer, should conform to the following limits:

Paramaters Maxtm um Permissible Limit
pH 6.5 to 9,0

Suspended Solids 100 mg/I.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay tesl 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:'l) BMwtreated/untreated shall not be mixed with other wastes and shall not be disposed off with Municipal
Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to ensure

that there shall be no secondary handling, pilferage of recyclables or in adverlents cattering or spillage
by animals and the BIVIW from such place or premises shall be directly transported in the manner as
prescribed in these rules to the CBIVWTF or for the appropriate treatment and disposal, as the case may
be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio.tt4eCigal Waste Stgraqe Site" & "Danqer" signboards shall be prominently

displayed.

5) The applicant shall take all steps to ensure that such B[.4W is handled without any adverse effect lo
human health and the environment.

7
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Raksha Kidney Centre
6) The containers for storing segregated wastes shall be clearly identifiable. Color coding of waste categories
vrith multiple treatment options as dellned in Schedule I (Part-1), shall be selected depending on treatment
option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorized person must take permission of the
prescribed authority and take measures to ensure that the waste does not adversely affect human health and
the environment and in this regard shall designate a cold storage space.

9. Transportation of Bio-Medical Waste:
l) ll a container is transported {rom the premises where BMW is generated to any waste treatment lacitity

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of the
rules, also carry information prescribed ln Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorized for the purpose by the
competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.
10. General Conditions:' 1) Provide training to all its health care workers and others, involved in handling of BMW at the time of

induction and thereafter atleast once in every year and the details of training programmes conducted,
number ol personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of Bl\,4W for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling ol BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care workers

and otheB involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and display the monthly record on its website
according to the BMW generated in terms of category and color coding, as specified in Schedule L

6) Establish a system to review and monitor the activities related to B[/WM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual

reporl to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or during

transportation ol such waste, the authorized person shall report the accident in Form I of the rules to the
' Board forthwith.

B) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal andior any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time,
10) Everv aoolicant shall submit an annual reoort in Form - lV on or before 30rh June every year for the

oeriod from Januarv to December. which shall include information about the categones & quantities, of
BIVIW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent underthe Water (Prevention and Control ol Pollution) Act, 1974.

2) Consent underthe Air (Prevention and Controlol Pollution).

3) The Hazardous & OtherWaste (Management & Transboundary Movement) Rules,2016.

4) The Solid Waste tr/anagement Rules,2016.

11
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Raks ha Kid n ey Cali',,re

5) The Plastlc Waste Management Rules, 2016,

6) To return used batteries to authorized dealers, as per the Batteries (Management & HanJling) Rules,

2001 and amendments thereof,

7) The authorization granted shall lapse at any time, if the lacility does not demonstrate lhe parameters, as

required under rules or any condition of this authorization order is not complied with.

8) To make a provision within the premises for a safe, ventilated, and secured location for storage of
segregated bio.medical waste in colored bags or containers in the manner as specified in Schedule

t.

9)To establish / implement a Bar-Code System for bags or containers containing bio.medical waste to
be sent out of the premises or place for any purpose immediately,

10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
11) To dispose off infectious Liquid Waste only after treatment by disinfection as per Schedule -ll (6) of

the Principle Rules.
12) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste.
13) The Proprietor should apply 45 days in advance for renewal of authorization before the expi4fof

same.
"This Autholizalion is issued purely frcm environnental angle and the Boad shall not be resporsiDle for any claim,
owne|ship, proprietorship etc. of the tacility.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this Board

as laid down in this order, the applicant is liable for prosecution under Section '15 of the Environment (Protection) Act
'1986 and other penal provisions of the Act and shall on conviction be liable for punishment and imprisonment as

provided in the said Act.

For & on behalf of
J&K State Pollution Control Committee

r Principal Scientific Offlcer
J&K PCC, Jammu

ii
rs.llll,i rrs)

i Regional Director
l, J&K PCC, Jammu

.\

I

Copy for information and necessary action to: -

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (N) for information and necessary action

3. l/c Website for necessary action.
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J&K POLLUTION CONTROL COMMITTEE
Jammu./Kashmir (rvrvrv jkspcb.nic. in)

CONSENl'ORDER

Conscnt No.:- PCB/digitaU2l042092166 of 2021 Daaet- 29ll2n02l

Consent to Opcrate (Fresh ) under Section 2526 olthe Water (Prevention & Control ofPollution) Act, 1974

and under section 2l ofthe Air (Prevention & Control of Pollution) Act, l98l as amended is granted in

favour ofDr. Amit Suri

M/s Rakshs Kidney Centre PYt, Ltd.
Opp. State Cuest llouse Talab Tillo
Jammu North , Jammu
(registration No. nil l7-03-2020)

foraperiod upto December 2022 for Orange category ofHCE asperrevised classification ofindustrial sector,

subject ro the following terms and conditions in a lime bound manncr:

The consenr is granted by the Comminee is restricted to Prevention and Control of Pollution only and shall not be

treated as substitute for any other permission required under other laws ofthe land.

The consent granted .is valid for the Establishmcnt of ltCE for indoor patients with capital investmenl of
Rs. 239.9 lacs.

S No. Fscility Maximum capacity

I
llCE (Hospital) Bcd capacily 25 (Nos.)

3. Compliance under water Act:
a, Sewage Effluenl : The HCE holder has to maintain ETP and STP in an efficient manner so as

to achieve the quality oftreatcd sewage to the following standards before disposal :

Standards of discharse for servflse disDositl:

b. Water consumption & disposal
i. The daily quantity ofsewage eflluent from the tlCE shall not €xcced 4 KLD.
ii. The daily quantity of water consumption shall not exceed 6 KLD.

t
E9 rA8t,

COrVselv7 IO

2
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iiir Waste watcrgenerated from rhc tlCE shall be disposed through ETP/
FRESH

REflEWA(
P€rlar

Eo-
*

c. The flCE holder shall take adequate safe guards for the trcarment of sewerage water by
soakage pit and irs discharge shall confirm to the set standards :

c

4. Conrpliance under Air Act:
a. 'fhe HCE holder shall comply to National Ambicnt Air euality stendards as per Ep Act

1986 (reler ru le 3(38) /Air Acr .

b. l'he tlCE holder has to operate stack (s) of the specifications defined in various cnvironmental
laws.

The ht.lwtry ca apply /or Renewal/Expnsion of Consent on the Site ttvtt.jLocnns.nic_in dircctl,

w

P!r, meters Conc. in mg/l excrpt for rrH --:--
pll 6.5 to E.5 //,*6\tz 

roL

Suspendcd Solids 100 ,/"$ 3-
BOD J days 27" C l0 I -r--

t-'ri. ='^l
t<-
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The HCE holdcr has to operate and mainuin continuous operation ofa comprehensive air pollution conrrol systcm

including the following pollution control devices to achieve the quality of emission within tolerance Iimits as per EP

Acr 1986.

S.No. Pollution Control Eq uipments
I ETP / STP and Pollution control deviccs as applicable undcr Environment Prot€ction

Act 1986.

5, The HCE holder shall comply to the Solid Waste Managemcnt Rules 2016 dated 84-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as smendcd
The HCE holder shall take adequate measures for control ofnoise from its own sources within the premiscs so as lo
maintain noise lo as per the standards.

?. Self Monitoring Sched ule : The HCEholdershall Bet the samples ofueated emissions and efflucnts analysed from
the J&K PCB labcratory or laboratory approved by thc J&K PCB afler evcry six months to chcck the eflicacy of
PCDs installed in the HCE.

E. The HCE holdcr shall comply with the additlonal condilions as stipulated below:-

i. The Consent isvalid for the Establish ment of health care estlblishmert only,

Pollution Conuol Devices (STP/PCD) as contcmplated to achieve the quality of eflluent/ emission at the time of
opcration within the tolerance limits prescribcd, shall havc to be operational . The eflluent / emission shall nor
contain constituents in excess of the tolerance limirs as laid down by J & K State Pollution ConEol Comminee.

l lt.

lv

vlll

x

The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

The health care establishment authority shall abide by the directions of the Comminee which will be issued from
time to time, Any infringement/violalion or tlansgression ofthe statutory enactments of pollution control acts by the
HCE, shall be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acrs and
Environmcnl Protection Act in lorce.

'l'he health care establishment shall be under surveillance and monitoring ofJ & K Pollution Control Comminee

vi. The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

'Ihe hcalth care establishment owner shall provide adequate anange *a cidental
leakagesidischarge of any air pollutanVgas/liquid from the machinery etc. w lrxe lv to cause rd and

E.P0r
lrBhtl

also install well equipped fire control system in each floor sapretely..

Cood House keeping practices shall be adopted by the health care establish

Y
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uuthori,rW
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lx It shall be the rcsponsibility of the health care establishment owner to ens

CONSENI IO
FI$SEHtho AflH4rtt the

t

e fresh

sunounding areas due to pollution caused by the health care establishment . * FRESH trEH EWAL

The llealth Care Establishment owner shall not operare the HCE unless Comminee ?"fSt

xl 'the Health Care Establishment
date of this Consent order.

owner should apply 60 days in advance for renewal of Consent before expiry the

The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical
waste,

'lle indulry can apply lot Renc*al/F-\ponsion afConsenl on lhe Site ttww.jhocnns.nic.in diectly

Page2
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The Health care establishment authoriry shall place diffcrent receptacles with color coding for the collection of bio
medical wastc as per Bio Medical Wastes (Management & Handling) Rules 2008 with amenciments.

1he Health care establishment authority shall install scparate cncrgy meter. Digital flow meters for ETP / STP and
follorv the Bio Medical Waste (Management & Handling) Rules 1989 and amendments made thereof.

ln ca:e of violation ofthe above mcntioned conditions or any public complaint the consent shall be withdrawn

\vl This consent is issued purely fiom environmental a le and the Comminee shall not be responsible for any
claim, counter claim, ownership, pamership etc of
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(Ashok Kr
Asstt Env. Enginecr

Copy ro the:
l. Rcgional Director PCC Jammu for info
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(B a)
Member Secretary

tation ofconditions as above

Commissioner, JMC Jammu for information
,U/SR

li Arl

Director Health Service Kashmir for information.

Ceneral Manager DIC Jammu for information.

P.A to Chairman J&K PCC for the information of Chairman.

M/s Raksha Kidney Centre Pvt. Ltd. Opp Guest Housr Tallab Tillo Jammu for information .

Ofl1ce file

'l-lrc un rl h olde r m3, do$ n losd rhc hst of rtlndards from webs irc j kspcb.nic. in llnd cpcb nrc in !o be compl icd undcr the [:nvimnmenl Prolccl ioo Acl. I 986 read wilh
wltcr (ltcv.nrqn & (joDuol ofPollulion) Acl, 1974 & Arr (Prrvcnlion & Conlrol ofl'ollulion) Acl, l9El

Thla la computor g.nerrted documert rrom OCMMs by JKgPCB
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The indBtry can arylylor Rcnewol/Etpnsion o/Consent on ,he Site wwut jkocnninic.in ditcctly
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J&K State Pollution Control Board
JAMMU/SRINAGAR

Sr.No. SPCB/RDJ/BMW/ I 9

t-tsr
\idyl

Form -III
(Sce ru Ie l0)

.\ t rt't I IilZ,\'r'toN

o^, ct fij/r,l

A(]TIIOITIZATION Rent'rvirl F(i t{ O l'lill,,\'l'l N(l A F;\CI LI'I'Y IrOR C; EN lilt,,\'l'l ON

CO I,I,IICTION. TtIl'CEPl'ION. T'IT[?\'1.NI I.]N'f. S'I'OR,\GE r\ND DISPOSAI- oF I}IO .

NIt.]I)ICAI, WASTE
To,

Dr. Yudhishter Vir Gupta .,

Suvidha Mother & Child Nursing Home "
S.Garden Avenue, Talab Tillo Road, Jammu, : .. ,. . 

..

The Board has scrutinized the information furnisheid tiy you and the proposal for management & handling

of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renewal) under Bio-Medical Waste lvlanagement Rules, 20'16 (herein after to be called as

BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue

i

:\

o

2. Suvidha Mother & Child Nursing Home located at s.Garden Avenue, Talab

granted an authorization for:

Activitv
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
D isposal

illo oad, Jammu is hereby

3. Suvidha Mother & Child Nursing Home is hereby authorized for handling of biomedical waste as per the

capacity given below;

(i) Number of beds ol HCF: 15

(ii) Number healthcare facilities covered by CBMWTF: NA
(iii) lnstalled keatment and disposal capacity: NA
(iv) Area or distance covered by CBMWTF: NA
(v) Mode of dlsposal of Bio-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 93.01 kg
(vi) Validity of Authorizatirn fees is up to lvlarch, 2026.

Type of Waste Cateqory Qua ntity permitted for Handlinq / month

5. This authorization is subject to the conditions stated below and to such other condi
the rules for the time being in force under the Environment (Protection) Act, 1986.

558kg
31 kg

3,41 kg

2.8 kg

026 from the date of issue and shall be renewed

as may be specified in

ye ade em ain, IFQ)

" Yellow' 
Red

White (Translucent)

Blue

4. This authorization shall be in force for a period of ,lMarch, 2

subject to fulfillnentof conditions specilled in lhe authorization

,\
(Neelu Sharma)

Principal Scientific Officer
SPCB, Jammu.

d U

C
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tonal Diecly,./'
b, Jammu



nd Conditions of Authorization
I

The authorization shall comply with the provision! of the Environment (Protection) Act, 1986, and the Hies
made there under.
The authorization or its renewals shall be produced lor inspection at the request of an officer authorised by

tne prescribed authority.
The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
,ri ithout obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the applicatioh by

the person authorized shall constitute a breach of this authorization.
It is the duty of the authorized person to take prior permission of the prescribed authority to close down he
facility.

1) Waste shall be treated & disposed off in accordance with specilied Schedule- I of the rules and in

compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio.Medical Waste pre. treatment facilities
like autoclave / microwave system, shredder & Sewage / Elfluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility (herein

after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule. l, atter resource recovery (wherever required)

shall be pre{reated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specifled in Schedule-ll of the BMW[/ Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-modical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH

Suspended Solids

Oil & Grease

BOD

$,r){'' coo
Bio-assay test 90%survival of lish after 96 hours in 100% effluent

Sludge from Effluent Treatrnent Plant shall be given to common bio-medical waste treatment lacility for
incineration or to hazardous treatment, storage and disposal facility Ior disposal.

Segregation & Storage of Bio-Medical Wastes:i
1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specilied Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location fol storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transporled in the

manner as prescribed in these rules to the CBIV1WTF or lor the approprjate treatment and disposal, as

. the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio.Medical Waste Storaqe Site" & "Danoer" signboards shall be prominently

6.5 to 9.0

100 mg/|.

10 mg/l

30 mg/l

250 mg/l

8

(

Suvidha Nursing Home, Jammu ./

1

2

i

Additional Terms and Conditions of Authorization

6 Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

7



./' Suvidha Mother & Child Nursing Home, Jammu

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as dellned in Schedule I (Part-1), shall be selected
depending on keatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that il for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take
permission of the prescribed authority and take measures to ensure that the waste does not adversely
affect human health and the environment and in this regard shall designate a cold storage space.

9. Transportation of Bio-l\4edical Waste

1) lf a container is transported lrom the premises where BL4W is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescrjbed in Schedule lV of the rules.

2) Untreated BMW shall be kansported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

lmmunize all the health care workers and others, involved in handling of Bl\4W for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.
Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protectlve Equipments (PPE).

Conduct health check up at the time of ipduction and at least once in a year for all its health care

workers and others involved in handlino of BMW and maintain the record for the same.

Maintain an update on day to day basis the BMW register and display the monthly record on ils
website according to the BMW generated in terms ol calegory and color coding, as specified in

Schedule l.

Establish a system to review and monitor the activities related to BMW[,l, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes ol the meeting of this committee shall be submitted along with the annual
reporl to the prescribed authority and the health care lacilities having less than thirty beds shall

designate a qualified person to review and monilor activities relating to B[/WM within that facility and

submlt the annual report.

When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall reporl the accident in Form I of the

rules to the Eoard forthwith.

Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.

Atl records shall be subject to inspection and verification by the Board ai any time.

2)

3)

4)

5)

6)

\.Y't7)

8)

e)

10) Everv aoolican shall submit an annual reoort in Form - lV on or before 30rh June eve ry year for the

riod from Janua to December which shall include information about the categories & quantities, of

BIVW handled during the preceding year

The applicant shall be further requrred to obtain the follolving from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & OtherWaste (Management & Trans boundary Movement) Rules,2016.

4) The Solid Waste lManaoement Rules,2016.

11

10. GeneralConditions:



Suvidha Mother & Child NursinJ-do,-,1e, .:?mmu

5) The Plastic Waste Management Rules,2016. t-
6) To return used batteries to authorized dealers, as per the Batterjes (l\4anagement & Handling) Rules.

2001 and amendments thereof.
7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as

required under rules or any condition of this authorisation orCer is not complied with.

8) To make a provision within the premises for a safe, ventilated and ser ursd location for storage of

segregated bio.medical waste in colored bags or containers in 110 manner as specified iri

Schedule l.

9) To establish a Bar-Code System for bags or containert containing bio-rnedical waste lo be sent'
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11)To make available annual report on its wbb.site within a period of two years from the date of
publication of Bio-medical Waste Management Rules, 2016 with Amendment of 2018.

'12) Not to dispose off treatbd bio. medical waste with municipal solid waste.

13) To submit Renewed Registration Certificate from DHS, Jammu.

14) The Proprietor should apply 45 days in:advance for renewal of authorization before the expiry of
same.

"This Authoization is issued purely frcm envircnmental angle and the Board shall nol be rcsponsible for any claim,
ownerchip, prop etorchip etc. ol the facility".

The emissions or ljischarge o[ environmental pollutants lrom lhe Health Care Facilities {HCF) shall not exceed the relevant

parameters and slandrrds for the said HCF operation or process specifled under respective schedules of the Environment

(Protection) Rules, 1986 es amended from lime to time. :

Penalty Provisrons:

It the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and lther penal provisions of the Act and shall on conviction be liable for punrshment and
imprisonment as provided in tire said Act,

1,'i,r,

i?r i

.. *, 
jr:. j

a.i.'/

J&

For & on behalf of
tate Pollution control Board

l i\. ,, -r.*:,..-
,;.-'). 

)'i'''--,-'

(Neelu Sharma)

Principal Scientific Oflicer
J&K SPCB, Jammu

,l'ri \u Re

J'A

eem ussatn, IESI

q
nalDirector

SPCB, Jam

Copy for inlormation and necessary action to:-

1. Member Secretary, SPCB Srinagar for information & necessary action.
2. l/c Divisional Ofllcer, J&K SPCB Jammu (N) for information & necessary action
3 Offlce File.
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Clnion @erritorp of lummu & llarlmir

J&K POLLUTION CONTROT COMMITTEE
OFFICE OF THE REGIONAL DIRECTOR - JAMMU

Porivesh Bhowon, Forest Complex,6lodni, Tronsporl Nogot, Notwol, Jommu
E n o it : r e g io no I dj!C49Li!:pSbiD!!P9EgNk9D T e l/fo x 01 9 1 - 2 a7 69 2 6

;-i;\7
PCC

Propriclor
Suri f,Iursing I lome,
Canal Road, Jammu.

Noi PCC/RDJ/PS otBl/.w /2u B AC -dq . Dated: nlaelzoet
LIIGAL n*OTICf,

Whereas, it is the duty of every occupicr to operate health care facility after obtaining valid Authorization and

Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical rvaslc is handled rvithout
any adverse effect to human health and thc environment.

Whereas, you have failed to obtain Authorization (Renerval) under Bio-medical Wasle Managcment Rules,20l6
since March,2022.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, scction 47 of the Water
(Prevention and Control of Pollution) Act, l9'7 4 and section 16 of the Environment (Protection) Act, 1986

respectively, it is mentioned that:
"rvhereas an offence under this ACT has b€en committed by a Company, the Manager/ln-charge ofthe Company
shall be deemed to be guilty ofthe offence and shall be liable to be procceded against and punished accordingly."

Further Section l5 of the Environment (Protection) Act, 1986 mentions that lvhocver lhils to comply with or
contravenes any ofthe provisions of this Act, or the dircctions issucd thcre undcr, shall, in respect ofeach such

failure or conlravention, be punishable as per the provisions of this act.

Whereas, operation ofthe llCF rvith such status is in ollcnce enlailirrg legal acliorr lgxinst the proprietor for the
rgasons rnentioncd below.

P Operation of the I ICF without valid Aulhoriz;ation liom J&K I)CC.

P Operation of the IICF without establishing website for up-dation of nronthly llMW dctails as rvell as Annual
Report.

This notice is therefore, issued and served upon you to sholv cause within 15 days liorn its issuarrce as to why
legal action be not taken against you for the violation ofvarious environmenial laws.

0l t
t l>aul) IFS

Copy to the:
g$Reeional Director Jamrnu
."" i (

| . The Member Secretary, J&K Pollution Control Committee, Jammu for informatitrn and necessary action.
2. Director Health Services, Jammu for infornraliorr and necessary action.
3. Divisional Officer, PCC Jammu (North) for inlirrnralion and necessary aclion.
4. I/c Website for n/a.



\lly/
@nion Qrerritorp of lammu & 1(agtmir
J&K POLLUTION CONTROL COMMITTEE

OFFICE OF THE REGIONAI. DIRECTOR. ,,AMMU
Potivesh Bhowon, Forest Complex, Glodni, Tronsport Nagor, Narwol. Jommu

E mo i I : re g i o no I djce191\SLcbiI0t4@g!j9!!.eLryL Te I /fo x 0 L9 1-247 69 2 6
P(C

l'rol)riel{ir
Suri N Lrrsing Horrre,
(lanal Road. Jatntnu.
No: f 'C( /Rl).lll'SO ll\MWl22l l1 lJn t ed:

llcf: I'C( .rR I).1/l'S()iIJMW /22/826-2t) (|lled I3i06,/22

t-LC,\ L NOt t( L-2

Whereas during inspection or 01107/2(122. it rvas obscrvcd that you have lirilcd to comply to the Water (Prevention and

Control ol'l)ollution) Act, l974and Ilio-rnedical Waste Managemcnt Rules ( BM W). 2016. f'or the reasons mentioned below:

z Operation ofthe I ICF without Conscnt frorn J&K PCC, till datc.

- Ope ration of the I ICF without valid Authorization frorn J&K PCC, since March, 2022.

Whereas during inspection. the tlCF was not ploperly segregrting wastc in designated colour-codecl bins rvith proper liners
black bins rvere also being used lbr llMW). nraintaining liliing site. designating a person for BMW managenrent, maintain
any record oItraining/imnrunization ofstafl. -Ihc IICI: has not established websitc for updation of monthly IIMW details as u
as Annual Report, :021.

Whereas. a shorv causc notice dt. I8/06/2022 rvas issued to you lbr the violrtion ofvarious environmcntal laws ancl you have

failecl to resporrri to it also and are opcrating the llcirlth Care facility in blalant violitlion olabovc rncntionccl rulcs.

Whereas, it is peninent to mcntion here that under OI:FENCIIS BY CO|PANY, section 47 of the Water (Prevcntion and

Control ol Polhrtioll) Act, 1974 ard section I 6 olthc' Environment (Protcction) Act, I 986 respectively. it is mentioncd that:
"whereas an oll'cnce under th is AC l has bcen conr rr itted by a Corn pany, t he Manager/ln-charge o f the Company shall bc

deemcd to br: guilty ofthe olfcoce and shall be liable to bc procecded against and punished accordingly,"

F'unher Section l5 of the Environnrent (Protection) Act, 1986 nrentions that rvhoever lails to comply rvith or contravenes

any of the provisions of this Act. or the (lircctions issued therc under, shall, in respect ofeach such failure or contravcnti()n,

be punishable as per the provisions ol'this act.

Whereas this notice is therefore, issued and served upon you to show causc rvithin l5 days as to why action should not be

initiated against y'ou under the Water (Prevcntion and Control ol'Pollution) Act. 1914 and Bio-rnedical Waste Managemcnt
Rules.20l(r. thirt includes closure ofthe thcility and imposition olEnvironmental Compensation, as approved by thc llon'ble
National ( ir,:,:n l-ribLtnal in O.A. 710-13/20lr1 .

(SalrPau I) IFS
Rcgional I)ircclor Jamrnu

(- op\ t,)

I fh,-')l('rnbcr Sccrctary. J&K Pollrtion Conlrol Commillcc. Jammu lor information and ncccssary action
I l)riccl(n llcirlth Scryiccs, Jilmtru tbr illtbnnation and ncccssary actiorr.
-l I)iyisional Ofllccr. PCC Jammu (North) lirr int'trrnration and cccssdry action.
.t l,,i Wcbsile lin / .

Whcreas. yorrr Ilealth Care Irlcilit), (tlCl-) rvas irrspccted or 0l/11712022 by a tcam constiluted by J&K I)ollotion Control
Comnrittec in cornpliunce to the Ilon blc Nutional Creen Tribunal ordrr dated 17/05i2022 in O.A. 3'1412022, with
reprcsenlativc of District Adminislration an(j I Icirllh Departmcnt.



J&K Pollution Gontrol Board
JAMMU/SRINAGAR

___JqL
ffi\7

SPCB

s.No. pcB/Rpr/BMw2l ) n - fy Date

AUTHORIZATION (Renewal) FOR OPERATING A F'ACILITY FOR GENERATION,
COLLECTIq\ RECEPTION, TREATMENT. STORAGE AND DISPOSAL OF BIO.

u/"t)*,

MEDICAL WASTE

The Board has scrutinized the information fumished by you and the proposal for management & handling

.of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue

2. Suri Nursing Home occupier or operato

authorization for:

(Neelu Sharma)
Principal Scientific Officer
PCB, Jammu.

0.6 kg

0.3 kg

0.3 kg

0.3 kg

in force up to [!larch,2022 from the date of issue and shall be renewed subject to
in the authorization.

o
o

<)

r of the ility located at Canal Jammu is hereby granted an

Actlvitv
Generation, Segregation' Collection
Storags
Packaging
Pre-Treatment
Disposal

3. Kallndl Nursing Home is hereby authorized for handling of biomedical waste as per lhe capacity given below;

L Numberol beds of HCF: 05
ll. Mode of disposal of Bio-medical Waste: CBMWTF, Samba
lll. Quantity of BicmedicalWaste handled, treated or dispsed per month: 1,5k9
lV. Validity of Authorization fees is up to March,2022.
V. BarCodeAllo(ed:SURIN180002JKNH00280

Type of Waste Cateqorv
Yellow
Red

White (Translucent)

Blue

4. This authorization shall be
fulfillment of conditions specified
5. Ihis authorization is subject to the conditions stated below and to such other
the rules for the time being rn force under the Environment (Protection) Act, 1986

I

ons as m

ional Director6.1'r-E,? .t4
, Jammu

e specified in

Form -III
(See rule 10)

AUTHORIZATION

To,

Dr. S P Suri

Suri Nursing Home

Canal Road, Jammu.

Quantitv oermitted for Handlinq / month (As per l/R)

*



6. Treatment & Disposalof Bio-Medical Waste ((herein after to be called as BMW)

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in
compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after lo be called as CBMWTF).
3) The chemical liquid waste as defined in Schedul+ l, afler resource recovery (wherever requircid)
shall be pre{reated before mixing with other wastewaler. The combined discharge shall conform to the
discharge norms given in &hedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BMWM Rules, 2016.

Effluent Standardsi

The effluent generated or treated from the premises of occupier or operator of a common biGmedical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Pe issible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

BiGassay test 90%survival of fish afler 96 hours in 100% effluent

Sldge fiom Efiuent Treatment Plant shall be given to common biGmedical waste treatnent facility for
incircration or to hazadous trcatment, storage and disposal facility for disposal.

7

8, Segregalion & Storage of Bio-Medical Wastes:

1) BlvM treated/untreated shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste.
2) BlirM shall be segregated into containers/bags at the point of generation in accordance with the

specmed ScheduleJ, prior to its storage, transportation, treatment and disposal. The containers/bags

shall be labeled as specilied in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of

segregated biomedical waste in colored bags or containers in the manner as specified abov6, to

ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or

spillage by animals and the BMW lrom such place or premises shall be directly transported rn the

manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;

4) At the storage site ,,Bio.Medical waste storaqe site" & "Danqer" signboards shall be prominently

displayed.

u

Suri Nursing Home, Canal Road, Jammu

Terms and Conditlons of Authorlzation

1. The authorization shall comply with the proMsions ol the Environment (Protection) Act, '1986, and the rules .

made there under.

2. The authorization or ib renewals shall be pmduced for inspection at the request of an offcer authorised by

the prescribed authority.
3. The person authorized shall not rent, lend, sell, transfer or otheftvise kansport the bio-medical wastes

without obtaining prior permission of the prescribed authority.
4, Any unaulhorized change in personnel, equipment or wo*ing conditions as mentioned in the application by

the penon authorized shall conslitute a breach of this authorization.
5. lt is the duty of the authorized person to take prior permission of the prescribed authority to close down the

facility.

Additional Terms and Conditions of Authorization



Suri Nursing Home, Canal Road, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.
6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as delined in Schedule I (Part-'l), shall be selected depending on

treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

10.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by

the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) ol the rules.

General Conditions:
1) Provide training to all its health care workers and others, involved in handling of B[,'lW at the time of

induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of BMW lor protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family WelIare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year lor all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in

Schedule L

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes ol the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualilied person to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form I of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transporlation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.,,,),
10) Everv aoolicant shall submit an annual reoort in Form - lV on or before 30'h June every year for the

oeriod lrom Januarv to December, which shall include information about lhe categories & quantities, of
BMW handled during the preceding year.

The appiicant shall be furlher required to obtain the following from the Board: (which ever is applicable),

1) Consent under the Water (Prevention and Control of Poltution) Act, 1974.
2) Consent under the Air (Prevention and Control of Pollution.
3) The Hazardous & OtherWaste (Management & Trans boundary Movement) Rules, 20,16.
4) The Solid Waste Management Rules, 2016.
5) The Plastic Waste Management Rules,2016.
6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,

2001 and amendments thereof.

I

11

Transportation of Bio-Medical Wasle:
1) lf a container is transported from the premises where BIVIW is generated to any waste treatrnent facility

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) o,
the rules, also carry information prescribed in Schedule lV of the rules.



Suri Nursing Home, Canal Road, jarr,,nu.

'J
7) The authorization granted shall lapse at any time, if the facility does not demonstrate tl.e paraniete$,

as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storagV
of segregated bio-medical waste in colored bags or containers in the manner as specified in'
Schedule I

9) To establish a Bar-Code System for bags or containers containing bio.medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
11) Notto dispose off treated bio- medical wastewith municipal solid waste.
12) To make available annual report on its web-site immediately.
13) To submit SIMR of Neukalization Svstem quarterlv.
'14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.

) Hea Ith Care Facilities rvith ,ess than ten beds shall have to comDlv with the outDut discharoe

standard lor liquid waste immedia tely.

"This Aulhorization k issued purcty frcm environmental anglo and the Eoard shall nol be responsible for'anf clahri,
ownership, proprietorchip elc. of the facility".

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other direclives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishmenl and
imprisonment as provided in the said Act.

For & on behalf ol
J&K Pollution nkol Board

*[(Neelu Sharma)
Principal Scientllic Officer
PCB, Jammu.

Copy for information and necessary action toi
1. Member Secretary, PCB Jammu for information & necessary action-
2. Divisional 0fficer, PCB Jammu (North) for information and necessary action

3. l/c website for n/a..

\D P

N H

onal Director

, Jammu
)\it

SPECIFIC CONDITIONS:

,f,j,,t),-*rr,



J&K POLLUTiON CONI'ROL I]OAI(D
Jamrnu./Kashnir (rvwrv. ikspcb.nic. in )ffiN7/

PC8
CONSENT ORDEII

cooscnt No.:- PCB/digitau2006l165920 of 2020 Datc:- 23/01/2020

Consent to Operate (Renewal ) under Section 25/26 of the Water (Prevention & Control of Pollution) Acl,

l9?4 and undcr scction 2l ofthe Air (Prevention & Control ofPollution) Act. l98l as amended is granted in

favour of Mr. Kunil Bha]la

M/s BEE ENN Gererul Hospitol

Talab Tilloo Jammu North , Jammu

(regisrered No. 892 dr: l8-09-2015)

loraperiod upto September 2025 for Orange category ofHCE as per revised classification ofindusrial sector.

subject to the following tenns and conditions in a lime bound manner :

'lhe consenr is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated

as substitute for any othcr permission required under othcr larvs of thc lard.

Tlre conscnt granted is valid for the Operation of HCE IoI indoor patients with capital inYestment of
Ils. 96 lacs.

L

ii
ii

S No. Facilitt Maximum capacity

HCE (Hospital) Bed capacity 50 (Nos.)
,

3. Compliance u,lder Wctcr Act:
u. Scwagc Efflucnt : The HCE holdcr to maintlin ETP and Soakagc pit in efficicnl manncr so

as to achicvc !hc quality of trealed sewage to thc iollorving standards before disposal

{oA

t
b. Water consumption & disposal

Thc daily quanrity ofsewage ellluent fiom the HCE shall not exceed ftom 20 KLD. 'ucsvLThe daily quantity of water consumption shall not exceed 24 KLD.
i. Waste water generated from the HCE shall be disposed through STP

c. The HCE holder shdll take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standards :

Parameters
pll 6-9
BOD ( 3 DAYS 270 c) 30

100TotalSuspended Solid

/l e xceConc, in m

4. Compliance under Air Ac t:
a. The HCE holder shall comply to National Ambient Air Qualitv Standards as per EP Act

1986 ( re fer rule 3(3B).
The induslry can applyfor Reneval/E\Nnsion ofConsent on lhe Site u!\t'\tjkocm s.nic.indircctly

Pogel

t,

Paramcters Conc. in nrg/l c:rccpt for pll
pll 6.5 to 8.5 I

100Suspended Solids

BOD 3 days 270 C l(.)

ffi

I

standxrds of discharge for senirge disrrosnl:



b. The HCE holder has to operate stack (s) ofthe following specification

S.No Stack attachcd to Hcight in(m) Top dia
(m)

IN Fucl Vel. Of gas (m/sec.)

I NA 0 0 0

Thc HCE holder has to operate and maintain continuous opE o!
"tl,f"ffqt

air pollution control system

including the lollowing pollution control devices to achieve
Acr 1986

lity of eei.5;io

.i. :-.,
tolerance Iimits as per EP

r65. The HCE holder shall comply to the Solid Waste Mana

rtl.i-i

6. Compliaace under Noise Pollution (Regulation and Conl ro
The HCE holder shall take adequate measures for control ofnoise from its own sources within rhe premiscs so as to

mainrain ambient air quality standards in respect ofnoise to less than 75 db(A) during day time and 70 db(A) during
night time. Dayime is reckoned in betycen 6am to lopm and night limc is I opm to 6am.

?. Self Monitoring Sched u le : The HC E ho lder shall get the samples oftrcatcd enrissions and efflucnts analysed tionr
rhc J&K PCB laboratory or laboratory approved by the J&K PCB alter every I 2 months to check the etlcacy ol'PCDS
installed in the HCE.

8. The HCE holder shall comply with the additional conditions as stipulated below ;-

l he Consent is valid lor the Operation of health care establishment onlv.

Pollution Control Devices (STP/ECD) as contemplated to achieve the quality of elIluenV emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course ofproduction. The emuent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by I & K State Pollution Control
Board,

Thc hcalth care cstablishment authority shali abide by the directions ofthe Board which lvill be issued from tinre to
time. Any inliingemenUviolation or transgrcssion of the statutory enacanrents of pollution conhol acts by the HCE, shall
bc sufficient cause to prosecute lhe violator in conformity rvith relevant section of Air / Waler Acts and Environmeut
Prolection Act in forcc.

The health care establishment shall be under surveiilance monitorins ofJ & K Pollution Control Board.

The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air pollutanygas/liquid Fom the vessel, machinery €tc. which are likely to cause fire hazard including
environmental pollution.

It shall be the responsibility of the health care establishn'rent owner to ensure that ttrere are no complaints fiom the
sunounding areas due to pollution caused by the heahh carc establishment

The industr! can appl,-for ReneB/al/Dx\nsion ofConsent on the Site t**.jkochnr.nic.in direclly

Page2

d

ll

IV

vlt

S.No. Pollution Control Equidni'lnls t:lii t,. .=,

? e",'
Protcction Aclonmen

:rVI IO

ab lc undcrSTP and Pollution control devices as a

t9E6.

nil

I

L:

I(ules

I11. The health care establishment authority shall be liable 10 pay compensation in case any damage is causcd to thc

eovironment.

vi. Tte health care establishment authority shall raise green belt ofsuitable plant species within the premises ofHCE.

riii. Good House keeping practices shall be adopted by the heahh care esrablishment authority.

tx.



I The Health Care Establishmcnt o*,ller should apply 60 days in advance for renewal ofConsent before expiry the datc of
ihis Consent order.

xi. The Health Care Esrablishment authority ryill adopt propcr system for disposal ofwasre water and bio medicalwaste.

xii. The Health care esrablishment aulhority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 rvith amendments.

- (iii. The tlealth Care Esrablishment authoriry shall follow the Bio medical waste (Management & Handling) Rules 1989 and

amendments made thereof.

xrv. This consent is issued v)ith condition thqt HCE owner shall install separate energt for STP and submit SMR six monthly
to *now e/frcucy ofpollution control devicer and measures installed in the hospilal.

In case of violat ion ofthe above menlioned conditions or any public complaint the consent shall be withdrawn.

This consent is issued purely from environmental angle and the

"'^'-'"'p;nership' Partnership etc orthe HcE

(Ashok Kr. Gupta)
Asstt. Env. Engineer

Board shall not be responsible for any

-,-"firo
tlt lr,Nshar.rda )

Mcmber Secretary

V,-
Copy to the :

l. Regional Director PCB _Jammu for information and ensure the implementation ofconditions as above.

2. General Manager DIC Jammu for information.

l. D.O PCBJammu Nonh for the direction to monitorthe conditions ofthe conscnt stated abovc.

4. P.A to Chairman J&K PCB for the information ofChairman.

5. M/s BEE ENN General Hospital Talab Tilloo Jammu for information for information.

6. Office file

.*

The unit holdcr lluy downlosd lhc lisl of ltandards from $tbsitc jkspcb.oic. in lod cpcb .nic. in to be complicd undcr thc Envrronmcnt Proncr ron Acl, I 986 rerd wilh
Wa!.r (Prcvc ion & ConLrol otPollution) Act, 1971& Air (PrEvcntio, & Conlrol of Pollurion) Act, l9EL

This is computer genorated documont rrom OCMMS by JXSPCB

fhe industtv can opply/or RenerallF"vmrsiot, ofCotltent on the Sitc t+\'wj*octunt.nic.in dircctb,
I'ageJ

vi.
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J&K POLLUTION CONTROL COMMITTEE
Parivesh lJlruvvun, Forest Conrylex, Gladni, Trunsport Nagar, Nanval, Januru

S. No pcc/RpJ/BMw/1387207/22 I Li-l l;t. Date >)- .2r,l,.s l:^

AUTIIOITIZATIo\ llcnerval F0IT OPEITATING A I.'ACILITY FOIT GENERATION
COLLICTION. RIiCIiPTION. TI{[AT i\rINT. sTot{.\(;r.] A\r) t)tspos.\L oI BIO -
I\IIDICAL WASTE

To,

Dr. Kasturi Lal

Lajwanti Medical Trust

Vill. Deeli, Opp. Greater Kailash Colony, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling

of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renervnl) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

BL4WM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue 1,,!l',..L \,, y:-- . , J.i. 'iur lr,'z ltcr.-.,-
2.LajwantiMedicalTrustoccupi.,o,op.,.aiIashcotony,

Jammu is hereby granted an authorization for:

Activitv
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal

3. Lajwanti Medical Trust is hereby authorized for handling of biomedical waste as per the capacity given below;

l. Number of beds of HCF: '10

ll. Mode of disposal of Bio-medical Waste: CBMWTF, Samba
. lll. Quantity of Bio-medical Waste handled, treated or disposed per month: 73.0 kg

lV. Validity ofAuthorization fees is up to June, 2024.

V. Bar Code Allotted: LAJWAl80010JKNH00273.

Tvpe of Waste Cateoorv
Yellow
Red

White (Translucent)

Blue

4. This authorization shall be in force up to
fulflllment of conditions specilied in the authoriz

Quantitv permitted for Handlinq / month (As per l/R)

45.0 kg

15.0 kg

3.0 kg

10.0 ks

June, 2023 from the date of issue and shall be renewed subject to
ition.

5. This authorization is subject to the conditions stated below and to such other conditions as may be specilled in

the rules for the time being in force under the Environment (Protection) Act, 1986.

;t. I

(s

I

'.it." t-' tL 1l ,s'."24
\ ,l ,r'

Principal Scientific Oflicer
at Paul) IFS/iiij

Regional Director

Form -III
(See rule l0)

AUTIIORIZATION
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Lajwanti Medical Trust, Opp. Greater Kailash Colony, Jan'

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules v

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in
compliance with the standards prescribed in Schedule- ll.
2) The applicant where requlred, shall set up requlsite Bio-Medical Waste pre. treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facllity ((herein

after to be called as CBMWTF).
3) The chemical liquld waste as defined in Schedule- l, after resource recovery (wherever required)

shall be pre-treated before mixing v/ith other wastewater. The combined discharge shall conlorm to the
discharge norms given in Schedule-lll.
4) Standards lor incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc,, shall be as specilied in Schedule-ll of the Bl/WN4 Rules, 20'16.

Effluent Standards:

The effluent generated or keated from the premises of occupier or operator of a common bio-medical waste

treatment and disposal facility, before discharge into the sewer, should conform to the following limits:
Paramaters Maximum Permisslble Llmit
pH 6.5 to 9.0

Suspended Solids 100 mg/|,

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay tesl 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

7

8

\,

made there under.

The authorlzation or its renewals shall be produced lor inspection at the request of an ofiicer authorised by

the prescribed authority.
The person authorized shall not rent, lend, sell, transler or otheMise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by

the person authorized shall constitute a breach of this authorizatlon.
It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6, Treatment & Disposal of Bio-Medical Waste ((hereln after to be called as BMW).

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/unkeated shall not be mixed with other wastes and shall not be disposed otf with

Municipal Solid Waste.
2) Bl,/W shall be segregated into containers/bags at the point ol generation in accordance with the

specifled Schedule-1, prior to its storage, kansportation, treatment and disposal. The containers/bags

shall be Iabeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of

segregated biomedical waste in colored bags or containers in the manner as specilied above, to

ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scatteling or

spillage by animals and the BMW from such place or premises shall be directly transported in the

manner as prescribed in these rules to the CBN4WTF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio.Medical Waste Storaqe Site" & "oanqer" signboards shall be prominently

displayed.



 Lajwanti Medical Trust, Opp. Greater Kailash Colony, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) lhe containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
cale_ccr.s ,r,:lh multiple treatment options as dellned in Schedule I (Part-1), shall be selected depending on
i'e?1"?nt option chosen.
7) 'lc lntreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
::::-es necessary to store the waste beyond such period, the authorised person must take permission of
:-: :':s.''bed authority and take measures to ensure that the waste does not adversely affect human
'..'.' 2^,a lhe environment and in this regard shall designate a cold storage space.

-';-:scrtation of Bio-Medical Waste:'r ll a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of
lhe rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transporled only in such vehicles as may be authorised for the purpose by
the competent authority. The kansport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Pa( - B) of the rules,

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of B[4W at the time of
induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of Bl,,4W for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling ol BMW by

providing appropriate and adequale Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care

!/orkers and others involved in handling of BMW and maintain the record lor the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on tts
website according to the Bl*'/W generated in terms of category and color coding, as specilied in

Schedule l.

6) Establish a system to review and monitor the activities related to B[/WM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualilled person to review and monitor activities relating to BlvlWM within that facility and

, submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BN4W is handled or
during transportation of such waste, the authorised person shall report the accident in Form I of the

rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form ol handling of BMW in accordance with these rules

and any guidelines issued.

9) All records shall be subject to inspection and verilication by the Board at any time.

10) Every aoolicant shall submit an annual reoort in Form - lV on or before 30rh June every year for the

oeriod lrom January to December, which shall include information about the categories & quantities, of
- BMW handled during the preceding year.

The applicant shall be further requlred to obtain the following from the Board: (which ever is applicable)

Consent under the Water (Prevention and Control of Pollution) Act, 1974.

Consent under the Air (Prevention and Control of Pollution

The llazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016

The Solid Waste Management Rules, 2016.

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

t,

2

3

4

11

10.



Lajwanti Medical Trust, Opp. Greater Kailash Colony, Jammu

-)

) The effluent o enerated or treated from the 0 remises before discharqe into the sewer should

conform to the prescribed limits as mentioned in Schedule ll , S. No. 8 (1) of the BlVlWlvl Rules,

2016.

)> The prescribed limits as referred above are applicable to the occupiers of HCFs (210 beds)

which are either connected with seweraqe network without terminal sewaqe treatment 0lant
or not connected to 0ublic sewers

) For discharqe into oublic sewers with terminal facilities , the qeneral standards as notified

nd pr lhp Fnvironment Protection Ac '1986 29 of 1986 shall be a lic a ble

"This Authotizatlon is issuod purely frcm envhonmenlal angle and lhe Eoard shall not be responsible for any clalm,
ownership, proptietorship otc. ol lhe facility".

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this

Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions ot the Act and shall on conviction be liable lor punishment and

imprisonment as provided in the said Act.

For & on behalf of
J&K Pollution Control Committee

.)
t\.

ii'\

"?

,j
,li
J[|) .", , ,,i

(Sht Paul) IFS

l\. Regional oirectot ,

fP PCC, Jammu

)
F.,

\

Principal Scientifl c Oflicer

PCC, Jammu.

Copy for information and necessary action to:'

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Oflicer, PCC Jammu (South) for inlormation and necessary action

3. l/c website for n/a,.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,

as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
'I 1) Not to dispose off treated bio- medical waste with municipal solid waste.
12) To maintain and updale on dav to day basis the bio-medical waste manaoemenl reqister and

displav the monthlv recod as well as Annual Report on the website accordinq to lhe gMW
qenerated in terms of caleqorv and color codinq,

13\ To submit SMR of ETP|STP on quarterlv basis.
14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.

SPECIFIC CONDITIONS:

7, !i



J&K

llt.

J&K POLLUTION CONTROL COMMITTEE
Jammu/Kashmir (www jkspcb.nic.in)ffi\7

PCC
CONSENT ORDER

Cons€nt No.:- PCC/digiteUl2042572049 ol 2022 Drtet 2llMn022

Consenl to Establish /Opcrate (Fresh ) under Section 2526 of the Water (Prevention & Conrol ofPollution)
Act, 1974 and under section 2l ofthe Air (Prevention & Control ofPollution) Act, l98l as amended is granted

in favour ofDr. Kasruri Lal for and on behalfof

M/s L8jwsnti Mcdicrl Trust
Village Deeli Opp. Greatcr Kailash Colonyrhmmu South
Jemmu
(registrstion No. JAIHCE/2012-13/516 dt: l9-7-2016)

foraperiod uptoJune2023 for Orange categoryof HCE as per revised classificalion of industrial seclor, subject to
the following &rms and conditions in a time bound manner:

S No. Fscility Maximum cspsclty

I l0 (Nos.)

3, Compllrnce under Water Act:
a, Sewage Effluenl : The HCE holder has to maintain ETP and STP in an efficient manner so as to

achieve the quality of treated sewage lo lhe following standards before disposal :

Slrndards of discharge for sewase disoosal: q,1NIE Pott

v()r
n,

i:.itrii4,r,TI

Waste water generated from the HCE shall be disposcd through ETP / STP

n F ilC.ilt r? f:.\rii?.{f
*

sRlt,ll.C.

c. Thc HCE holder shall takc adequale safe guards for the tseahnent of sewerage watcr by way of providing septic /
soakage pit and its discherge shall confirm to the set standards :

4. CoEplisncc undrr Air Act:
a. TJre HCE holder shall comply to National Ambient Air Quality Stsndords as per EP Act l9E6

(refer rule 3(38) /Air Act .

The irdustry con opplyfor Renevol/E pahsion oICont.nt on the Site wew.jkocnmt.nic.in directb

Page I

k

Conc. in mgll except for pHPr ramelers
6.5 to 8.5 IPII
100Suspended Solids

30BoD 3 d&ys 270 C

V

l. The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated as

substitute fo: any other pcrmission required under other laws of the land.

2. The consent granled is valid for the operarion of HCE for indoor patients with capital investment of Rs. 49.25 lacs.

HCE (Hospitsl) Bed cspscity

b. Wrtcr consumption & dlsposal
i. The daily quantity ofsewage eflluent from the HCE shall not exceed 04 KLD.
ii. The daily quantity of water consumplion shall not cxceed 05 KLD.

b. The HCE holder has to operate stack (s) of the specifications defincd in various cnvironmental
laws.



The HCE holder has to operate and maintain continuous operation ofa comprehensive air pollution confol system

including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP

Act 1986.

S,No. Pollution Control Eq uipments
ETP / STP rnd Pollution control devices as applicable uodcr Environment Protection
Acl 19E6.

5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollulion (Regulstion snd Control) Rules 2000 es amended
The HCE holder shall take adequate measures for contol ofnoise from its own sources within the premises so as lo
maintain noise to as per the standards.

7. Self Monltoring Schedulc: The HCE holder shall gel the samples ofueated emissions and efflucnts analysed from the

J&K PCB laboratory or laboratory approved by the J&K PCB afrer every six mon$s to check the efficacy ofPCDs
insElled in the HCE .

8, The HCE holdcr shall comply with th€ rdditional conditions ss stipulrted bclow :-

i. Thc Consent is valid for thc Operation of(ICE) health crre estsblfuhment oDly,

ii. Pollution Control Dcviccs (STP/PCD) as contemplated to achieve the quality of efTluenV emission at tlre time of

operation within th€ tolerance limits prescribed, shall have to be operational . The efiluent / emission shall not contain

constitucnts in excess of the tolerance limits as laid down by J & K State Pollution Conrol Board.

iii. The heahh care establishmenl authority shall be liable to pay compensation in case any damage is caused to the

environment.

iv. The health care cstablishment authority shall abide by the directions of the Board which will be issued from time to

time. Any infringemeovviolation or transgression ofthe statutory enactments of pollution control acts by the HCE, shall

be sufricient cause to prosccute the violator in conformity \,vith relevant section of Air / Water Acts and Environment

Protection Act in force.

v. The health care cstablishment shall be uader surveillance and monitoring ofJ & K Pollution Control Board.

vi. The health care establishmeDt authority shall raise green belt ofsuitable plant species within the premises ofHCE.

vii. The health carc cstablishrnent owner shall provide adequate arrangement for tighting the accidental leakages/discharge of

any air polluunt/gas/liquid Aom the machinery etc. which are likely to cause fire haz:ard and also install well equipped

fue control system in each floor separately..

viii. Good House keeping practices shall be adopted by thc health care ority.

ix. It shall be the responsibility of thc health care establis
s

ere are no complaints from theer to
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xii. The Health Care Estsblishment authority will adoptp {d; er and bio medical waste.

coding for thc collection of bio

ith amendments.

xiii. The Health care establishment authority shall place di

m€dical waste as pcr Bio Medical Wastes (Management & Handl

les

xiv. The Health care establishmcnt authority shall install separate energy mcter. Digital flow meters for ETP / STP and follow

the Bio Medical Waste (Managcment & Handling) Rules 1989 and amendments made rhereof.u-

x. The Health Care Establishment owner shall not operate

xi. The Health Care Establishrnent owner should apply 60

this Consenl ordcr.

The irrdtltlry can ady lor RenevavEtpwion of Contant oa thc Site w\t jlecnns.nic.in dir.ciy
Poge2



xvl.

xv. Necessary no objection certificate with regard to extraction of ground water shall be obtained from concemed

Chief Engineer , Jal Shakti Department.

In case ofvlolation ofthe above mentioned conditions or any pubtic complaint the consent shall be withdrawn.

This consent is issued purely &om environm€ntal urgle and the Board shall not be responsible for any claim,

counter claim, ownership, partnership etc of the HCE.

xvii. This consenl is istued subject to strict adherence to the standqds of efluent and Bio Medicol Waste Rules

shictl! once e lo the operation

6 baY
(A KI

Asstt Env Engineer Mem ry

xvll.

r

aCopy to the
L Regional Direclor PCC Jammu for information and ensure the implementation ofconditions as above.

2. Commissioner , JMC Jammu for information.

3. Dtector Health Service Jammu for information.

4. Ceneral Manager DIC Jammu for information.

5. P.A to Chairman J&K PCC for the information of Chairman.

6. lvl/s Lajwanti Medical tnrst deli Opp. Creater Kailash Colony Jammu for information .

7. Oftice file
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The un it holder msy downlosd the lisl of st ndads from web.ite jklpcb.n ic. in and cpcb .nic in
Wsrer (Prevention & Conrol of Pollution) Act, I 974 & Air (Prcvenlion & Conlrol of Pollution

Thlt lr clmputor !cnotatod doclrmont trom OCilMt by JXSPCB

vironment Pmlection Acl, 1986 rcad with

) Act I

The indtastry can apptyfor Renewal/Expnsion ofconsenl oa the Sile vrut',r'ikoc ms'nic'i't dbeclb
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J&K Pollution Contro! Board
JAM M U/SR I NAGA R

SPCA

ttsErL,\{t/
Sr. No. SPCB/RDJ/BM W,l9

Form -lII
(See rule l0)

AUTHORIZATION
.\Ll'tl I0ltlZ,\'tlON ( llcnoyal) FOlt OPUILA'I'lNG A l"r\CIt.l'l'\' FOR (;ENEltA'l lON

Isr'ez D^,4 
[]]/17

c() t.I_[ct't oN. It I,]cl.tPT I ( )\. TItti,\1'\'I E)'t' . sl'ot{.\(;L .\\l) l)tst,()s.\L ot. lilo -

\l I.l l) IC,\ l. \\ .\s'l l._

To,

Mrs. R. Madaan

MADAAN Hospital and Research Centre',--

37 lVC, Gandhi Nagar, Jammu. .'i,
The Board has scrutinized the informatiti{furnished by you and the proposal for managemenl & handling

ol Bio-Medical Waste generated at your location mentioned below. After a carelul consideration, it has been decided

to grant authorization (Renewal) under Bio-lvedical Waste Management Rules, 2016 (herein after to be called as

BMWM Rules) for a period and premises mentioned in this authorization

1. FireNo.of authorization*oon..i,rrrr'-Z;;;i; 1"6 r /l I u I t g
2. MADAAN Hospital and Research CentrelocateS at 37 lr/C, Ganoni ltJgar, jammu is hereby granted an

authonzatron for:

Activitv
Generation, Segregation

. Collection
Storage
Packaging
Pre-Trealment
D isposa I

3. MADAAN Hospital and Research Centre is hereby authorized for handling of biomedical waste as per the

capacity given below;

(i) Number of beds of HCF: 20

(ii) Number healthcare facilities covered by CBMWTF: NA
(iil) Installed treatment and disposal capacity: NA

(iv) Area or distance covered by CBI\,4WTF: NA
(v) Mode of disposal of Bio-medical Waste: CBMWTF, Samba

. (v) Quantity of Bio-medical Waste handled, lreated or disposed per month: 38 kg
(vi) Validity of Authorization fees is up to September, 2026.

pe of Waste Cateqory Quantity permitted for Handlinq / month
Yellow

Red

White (Translucent)

B lue

21.25 kg
'13 kg

341 kg

03kg
4. This authorization shall be in force for a period of September, 2026 from the date of issue and shall be renewed

subject to fulfillment of conditions specified in thet'i.ithorjzation.

5. This authorization is subject to the conditions stated below and to such other condi

tlie rules lor the time being in force under the Environment (Protection) Act, 1986.

\ \,J*'
(Neelu Sharma)

Principal Scientillc Ofllcer

PCB, Jammu.

s as may pecified in

a Hussarn, I s) .
lonal Director

(Dr

B, Jammu

I
Jal(



Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medlcal Waste ((herein after to be called as Bl\4W)

1) Waste shall be treated & disposed ofl in accordance with specified Schedule- I of the rules and in

compliance with the standards prescribed in Schedule-ll.
2) The applicant where required, shall set up requisite Bio"Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility (herein

after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required)
shall be pre-treated belore mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specrfied in Schedule-ll of the B[/Wl\,l Rules, 20'16.

Scgregation & Storage of Bio-l\,4edical Wastes:
1) B[/W treated/untreated shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste.

2) BfulW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made lor a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scatlering or'
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBN4WTF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;
4) At the storage site "Bio.Medical Waste Storaqe Site" & "Danqer" signboards shall be prominently

I

2

3

4

5

7

\,)P

I

IVIADAAN Hospital arrtl Hosr)rrch Centre

Terms and Conditions of Authorization

The authorization shall comply with the prr.rvisions of the Environment (Protection) Act, 19B6, and llre rules

made there under.

The authorization or its renewal: shail be produced for inspection at the request of an olficer authorised by

the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or othemise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.
ll is the duty of the authorized person lo take prior permission of lhe prescribed authority to close down the
facility

Effluent Standards:

The effluent generated or treated Irom the premises of occupler or operator of a common bio.medical waste

treatment and disposal facility, before discharge into the sewer, should conform to the following limits:
Paramaters Maximum Permissible Limit
p H 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Eflluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.



MADAAN Hospital and Research Centre

5) The applicant slrall lake all steps to eDSUre that such BMW is handled without any adverse effect to

human health and the environment.
6) The containers for storing segregated wasles shall be clearly identiflable. Colour coding of waste

categories with multiple treatment options as defined in Schedule I (Part-1), shall be selected

depending on treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take
permission of the prescribed authority and take measures to ensure that the waste does not adversely
aflect human health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) lf a container is transpo(ed from the premises where BMW is generated to any waste treatment facility

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Pa( - A) of
the rules, also carry information prescnbed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authonsed for the purpose by

the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

General Conditions:

r-

9

10

r)

2)

3)

4)

5)

Provide trarning to all its health care lvorkers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Reporl.

lmmunize all the health care workers and others, involved in handling of Bl\4W for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidellnes of the lvinistry of Health and Family Welfare, issued from time to trme.

Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

Conduct health check up at the time of induction and at least once in a year for all its health care

workers and others involved in handling of BMW and maintain the record for the same.

l\,laintain an update on day to day basis the BMW register and display the monthly record on its
website according to the BIVW generated in terms ol category and color coding, as specrfied in

Schedule L

Establish a system to review and monrtor the activities related to BIVWN/, either through an existing

committee or by forming a new committee and the commiltee shall meet once in every six months and

the record of the minutes of the meeiing of this committee shall be submitted along with the annual

reporl to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWIV within that Iacility and

submit the annual report.

When any accident occurs at any institution or facility or any other site where BMW is handled or

during transportation of such waste, the authorised person shall report the accident in Form I of the

rules to the Board forthwith.

Every applicant shall maintaln records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BMW rn accordance with these rules

and any guidelines issued.

All records shall be subject to inspection and verification by the Board at any time.

Every applicant shall submit an annual report in Form - lV on or before 30rh June every year for the

6)

7)

8)

e)

10)

riod from Janua to December which shall include information about the categories & quantities, of
B[/W handled dunng the preceding year.

The applicant shall be fu(her required to obtain the following kom the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & other Waste (l!4anagement & Trans boundary lvlovement) Rules, 2016.

4) The Solid Waste Management Rules, 2016.

11



MAoAAN Hospital and Research Centre

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (lvanagement & Handling) Rules,

2001 and amendments thereof.
7) The authorization granted shall lapse at any time, if the facility doeg nct demonstrate the parameters. as

required under rules or any ccidition of this authorisation order is not complied with.
8) To make a provision within the premises for a safe, ventilated and secured location for storage of

segregated bio-medical waste in colored bags or containers in the manner as specified in

Schedule l.

9) To establish a Bar.Code System for bags or containers containing bio-medical waste to be sent

out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
'll) To make available annual report on its web-site within a period of two years from the date of

publication of Bio.medical Waste Management Rules, 2016 with Amendment of 2018.

12) Not to dispose off treated bio. medical waste with municipal solidwaste.
13) To submit Renewed Reqistration Certificate from DHS within three months.

14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.

"This Autho zation is issued pure,y from envircnmental angle and the Board shall not be responsibie for any claim,
ownerchip, proptietorship etc. ot the facility'.

The emissions or discharge of environmental pollutants kom the Health Care Facilities (HCF) shall not exceed the relevant

parameters and standards for the sa,d HCF operalion or process specified under respective schedules o[ the Environment

(Protection) Rules, 1986 as amended from time lo time:

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this

Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment

(Protection) Act 1986 and other penal provisions of the Act and shall on convrction be liable for punishment and

imprisonment as provided in the said Act.

For & on behalf of
State Pollu n Control BoardJ

\ \*tr:
U,L,-'

(Nerelu Snarma)

'1 Principal Scientific 0fficer
J&K PCB, Jammu

H ussarn, l-

alDirector
B, Jammu

Copy for information and necessary action to:-

1. l\.4ember Secretary, PCB Srinagar for information & necessary action.

2. l/c Divislonal Officer, J&K PCB Jammu (S) for information & necessary action

3. Office File.

t L\
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The Board has scrutinized the information lurnished by you and the proposal for management & handling

0l Bro.Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

lo grant authorization (ltenclr':rl) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

BMWIr/ Rules) for a period and premises mentioned in this authorization
20 Llozt bt t lt IL1 File No ol authorization and date of issue l2

2. Lochan Nursing Home occupier or operator of the ility located at Trikuta Nagar, Jammu is hereby granted

an authonzation for:

ActiviW
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Oisposal

3. Lochan Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given below;

l. Number of beds of HCF. 08

ll. Mode of disposal of Bro-medrcal Waster CBMWTF, Samba
lll. Quantity of Bio-medical Waste handled, treated or disposed per month: 23.8 kg
lV. Validity of Authorization fees is up to March, 2024.

V. Bar Code Allotted: 10CHAl80020JKNH00289

Tvpe of Waste Cateqorv Quantitv oermifted for Handlin q / month (As per l/R)

Yellow 10.0 kg

. Red 08.0 kg

r \r,. White(Translucent) 05ki
\i\ 7 Brue o53ks

YL/'- 4 Thrs authorization shall be in force up to one Year from the date of issue and shall be renewed subject to
lulfillm6nt of conditions specilied in the authorization.

5 This authorization is subiect to the conditions stated below and to such other conditions as may be specilied in
lhs rules for the time being in force under the Environment (Protection) Act, 1986.

ul) IFS

Principal entific Officer Regional Director

o,rc ll ll2l)otl*.-___

Io,
Dr. Supinder Xour Chabra

Lochan Nursing Home

Trikuta Nagar, Jammu.

i)

I

t
t-:, i,)'a.".Gr



Terms and Conditions of Authorization

The authorization shall comply with the provrsions of the Environmsnt (Prolsction) Act, 1986, rnd the rules
made there under.

The authorization or its renewals shall be produced for inspoction at tht rcquost of an otficor authorised by

the prescribed authority.
The person authorized shall not rent, lend, sell, transfsr or othonvlll trrntpod thr blo'medical wastes
without obtaining prior permission of the Brescribsd 8uthoflty,
Any unauthorized change in personnol, oqulpmont or worklng condltlont tt mcntloncd ln the application by
the person authonzed shall constituto a breach ol thiE !uthorilrtlon.
It is the duty of the authorized person to tslc pdot pcrml[lon oltha prllcrlbcd authority to close down the
facility

Additional Terms and Condillont ot Authgrlratlqn

6. Treatrnbnt E Disposal of Bio"Modlcal Wasl6 ((heraln sltor lo lr callcd !r BMW)

1) Wasle shall be treated I drsposed oll rn accordarce wrth spocrlrod Schedule. I ol lho rules and in

compliance with the standards prescnbed rn Schedule. ll
2) The appllcant where required, shall set up requlsite Blo-Medlcal Wasl0 prc. trcstmcnt facillties
like autoclavo / microwave system, shredder & Sewage / Effluent treatment plant lor lrsatment of
waste and ensure trealment of waste at a Common Bio. Medical Waste Treatment Faclllty ((herein

afler to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- I, after resource recovery (wtrrever requrred)

shall be pre-treated before maxing with other wastewater. The combined discharge shall conlorm to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial i
chemical disinfection etc., shall be as specified in Schedule-ll ol the BMWM Rules, 2016.

ry
8 Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with olher wasles and shall not be disposed off with

Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the

specified Schedule-1, prlor to its storage, transportation, treatment and disposal. The containers/bags

shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to

ensure that there shall be no secondary handling, pillerage of recyclables or inadvertent scanering or

spillage by animals and the BMW from such place or premises shall be directly transported in the

manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio.Medical Waste Storaqe Site" & "Danoer" signboards shall be prominently

displayed.

Lochan Nursing Home, Trikuta Nagar, Jammu .

,1

2

3

4

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, belore discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/I.

Oil & Grease 10 mg/l

:33 i3#1, *,
Bio-assay test 90%survival ol fish after 96 houa in 100% etfluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for

incineration or to hazardous treatment, storage and disposal facility for disposal.

7



Lochan Nursing Home, Trikuta Nagar, Jammu

5) Tho applicont shall take all steps to ensure that such Bl\'lW is handled without any adverse eflect to

human health and lhe 6nvrronment.

6) Tho contalnors for storing segregated wastes shall be clearly identifiable. Colour coding of waste

categorio! wlth multlple tr€atmsnt options as defined in Schedule I (Part-'l), shall be selected depending on

treatmont optlon choscn
7) No unlrsstod BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it

bocomes necesoory to 6loro the wasle beyond such penod, the authonsed person must take permission of

tho prescdb€d suthoflty and tako measures to ensure that lhe waste does not adversely affect human

hsalth and the cnvlronmcnt rnd in lhls rogard shall designate a cold storage space.

Trefllporlation ol Blo.Mcdlcll Wlsto:'l) lf t conttlnar l! trrntporlOd lrom the premises where Bl\,4W is generated to any waste treatment facility

oulsldo thc pramlrct, lhc containsr shall, apart lrom the label prescnbed in Schedule lV (Pa( - A) of

ths rulo8, also csrry lnformation prescribed in Schedule lV of the rules.

2) Untrealed BMW sholl be lransported only in such vehicles as may be authorised lor the purpose by

lhe competont dulhonly The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Pa(. B) ol lhe rules

General Conditions
1) Provide training to ll rts health care workers and others, involved in handling of BMW at the time of

inductron and thoru aller at least once rn every year and lhe detarls ol training programmes conducted,

number ol porsonnol trilrned and number ol personnel nol undergone any training, shall be provided in

the Annual Reporl
2) lmmuniza all lh6 hoalth care workers and olhers, rnvolved in handling of BIVIW for protection against

diseases includrng hepalitis B and letanus in lhe manner as prescribed in lhe National lmmunisation

Policy or tho guido[nos of the lvinislry ol Hoalth and Fanrly Wellaro, issued from time to time.

3) Ensuro occup0lionel salety of all health caro workers and olhers rnvolved in handling of BMW by

providing BppropriatB and adoqualo Personnol Proleclivs Equipments (PPE).

4) Conduct heallh chock up at lho limo ol rnduction and al leasl once in a year for all rts health care

workers and olhors rnvolved rit handling ol BMW and marnlau) the record for the same.

5) Maintarn an updolo on day to dey b0!irs, tho BMW regisler and display the monthly record on rts

wobsito accordrn0 to lho BMW gon0ral8d n lerms ol category and color coding, as specified in

Schedulo l.

6) Eslablish 6 By0l0 r to rovrow snd nronrtor the actrvilres related to BMWM, either through an existing

commilteo or by lornrn0 a now conrmrtlee and lhe committee shall meet once in every six months and

the record o, lho mrnut0s ol lhe nreelrng ol this commattee shall be submitted along with the annual

report to lho proricnbod author(y and the health care facilities having less than thirty beds shall

dssignatc a qualliod person lo revrew and nronitor activrties relating to BMWM within that facility and

submit tho onnufll roporl
7) Whsn any acctdonl occurs al any institution or facility or any other site where BMW is handled or

during trBnsportation ol such waste, the authorised person shall report the accident in Form I of the
'rulos 

to tho Board lorlhwith.
8) Every applicanl shall maintain records related to the generation, collection, reception, storage,

transponatlon, lreatment, disposal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.

9) All r€cords shall be sublect to inspection and venfication by the Board at any tlme.

10) Everv aoolicanl shall submal an annual re0ort in Form - lV on or before 30h June everv vear for the

oeriod from January to December, which shall include inlormation about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be lurther requked to obtain the following from the Board: (which ever is applicable)

I

10
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1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Controlof Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

4) The Solid Waste Management Rules, 2016.
5) The Plastic Waste l/anagement Rules,2016.
6) To return used batteries to authorized dealers, as per the Battenes (Management I Handling) Rules,

2001 and amendmenls thereof.



Lochan Nurrlng Hom0, Trikutr N00ar, Jrnlnlu

The authorization granted shall lapse al any time, il tho lEcilily doos nol d0nlonctratt thf pf0nftfi'
as required under rules or any condition of this authonsirlon o(tor i3 n91 sqrttpIod wtllt

8) To make a provision within the premises for a rafe, ventlletad tnd rrcurod locrtlon lor rtollgo
of segregated bio.medical waste in colored baga or contlln.n ln tht mtnn ta lptclllcd in

Schedule I

9) To implement a Bar.Code System for bags or conlalne[ contrlnlng blo,modlcrl wfitr to b0

sent out of the premises or place for any purpose inrmedialoly,
10) To phase out use of chlorinated plastic bags (excluding blood bag!)rnd 0lov0t lmmodlll0ly,
1 1) Not to dispose off treated bio- medical waste with municipal solld wsstr,
12) To maintain and uodate on dav to dav basis the bio-medical wasto mqn0o0m$l.f$llll]llnd

disDlav the monthlv record on the website accordin q to the BMW qenerated ln torm! ql cltcqrrrl

7)

and color codinq.
13) To improve neutralization system and to submit SMR of same within three mon(rj
14) The Proprietor should apply 45 days in advance for renewal of authorization boforo th0 0xplry ol

same

Health Care Facilities with less than ten beds shall have to comply with the output discharqe

\^

standard fot liquid waste immediately.

"This Authorization is issued purely frcm envtonmental angle and the Board shall not be responsible for any claim,
ownership, proprietorshh etc. of the facility".

For & on behalf of
J&K Pollution Control Committee

I

1,.
l.,\" IIr"^*-

(N"eelu Sha-rma).,,'-
Pnncipal Scientific Officer
PCC, Jammu,

aul) IFS

Regional Director

PCC, Jammu\L
4

Copy for information and necessary actron to:'
1 lvember Secretary, PCC Jammu for information I necessary action.

2. Divisional Officer, PCC Jammu (South) for information and necessary action

3 l/c website for n/a..

SPECIFIC CONDITIONS:

Penalty Provisionsr

lf the applicant fails to comply with the lerms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of lhe Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

iL
i-.,
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CO\SE\I'ORI)ER

Consent No.:- PCCldigitaV22O62249827 of 2022 Datc;- 27101n022

consent to operate (Renewal ) under Section 25D6 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 2l ofthe Air (Prevention & Control ofPollution) Act, l98l as amended is granted in
lavour of Dr. Supinder Kour Chabra

M/s l.ochan Nursing Home
Trikuta Nagar Jammu South

(registrstion No. 609 dl-2-2014)

J&K POLLUTION CONTROL COMMITTEE
J ammu,4( ash m ir

lorapcriod upto.Fcbruary 202J for Orangc catcgory of HCE as per rev iscd c lassification of industrial sector.
subject to the lollowing tenns and conditions in a time bound mannqr:

The consent is granted by the Comminee is restricted to Prevention and Control of Pollution only and shall not be

trcated as substitute for any other permission required under other laws of the land.

2. -lhe 
conseni granted is valid for the operation of HCE for indoor patients with capital investment ofRs.8?.43 lacs

iSNo.

J. Compliance under Water Act:
a. Scwagc Effluenl : The HCE holder has to maintain STP in an efficient er so as 1o achievc

the quality of treated sewage to the following standards before disp E Po((
Ut'

Pa ra m etcrs

b. Water consumption & disposal
The daily quantity ofsewage ellluent from the HCE shall not exceed 02 KLD
The daily quantity of water consumption shall not exceed 03 KLD.
Waste water generated from the HCE shall be disposed through Neutralization Tank

cL

\
o
a,

t.

ii.
iii

c. The HCE holder shall take adcquate safe guards for the trcatment of seweragc water by way of providing septic
soakage pit and its discharge shall confirm to the set standads :

4. Conrpliancc under Air Act:
a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Acr l9lt6

(rcfer rule 3(3B) /Air Act .

b 'fhe HCE holder has to operate stack (s) of the specifications defined in various environmenral
laws.

-llrc 
indusrry can appl.vlor Rene*. /kpansion ofConsenton rhe Site tt$'i'.j*ocmns.nic.in dircctly

Fa c ilit"'" Maxitnum caprcity

08
HCE (Hospital) Bed cap{city

Conc, in m Iexce for H

6.5 to 8.5 I ': -pll

I C;

T a

I

S-t-!,, O a.As of Oiscta

Suspcndcd Solids

llOI) -1 dn)'s 2?i C

v

100

_10



fhc HCE holder has to operate and maintain continuous operation ofa comprehensive air pollution control systenl

rncluding the following pollution control devices to achieve the quality of cmission within tolerancc limirs as per EP

CTAT€ Po4 (
S.No.
I

o

(_5. .lhe 
HCE holder shall comply to the Solid Wasle Managemcnt Rulcs 2016 d

6. Compliancc under Noisc Pollution (Rcgulation and Control) llules 2000 as
The HCE holder shall take adequate measures for conuol ofnoise fiom its own s

nraintain noise to as per thc standards.

a5 1()

7. Sclf Monitoring Schedule : The HCEholdershall ga the samples of tseated emissions and eflluents analysed flrom the

J&K PCC laboratory or laboratory approved by the ,&K PCC after every six months to check thc efficacy ofPCDS

installed in the HCE.

il. 'l he HCE holdcr shall comply with thc additional conditions as stipulstcd belorv :-

i. l'heConscntisvalidlortheOpcrrtionof(HCE)hcalthcarecstablishment only,

'ii Pollution Control Dcvices (STP4,CD) as contcmplatcd to achieve the quality of efflucnt/ cmission at thc limc ol

opcration within thc tolerance limits prescribed, shall have to be operational . The efflucnt / emission shall nol contain

constitueDts in cxcess olthe tolerance limits as laid down by J & K Stale Pollution Control Conlmittce.

rrr.'lhe health carc establishment aulhorily shall be liable to pay compensation in case any damagc is causcd to the

cnvironmcnt.

iv ]'hc health care establishment authority shall abide by the dircctions ofdre Commincc rvhich will be issued frorr time to

rinlc An)- infringemenl/violation or transgression ofthe statutory enactments of pollution conirol acts by the HCE. shall

bc sulllcient cause lo prosecule the violator in confonrity lvith relevant section of Air ' walcr Acts and llnvironnrtnt

Protcclion Act in force.

v. 'Ihe health carc establishment shall be under surveillance and monitoringolJ & K Pollution Contol Committec.

vi. 'fhe health care establishment authority shall raise grecn belt ofsuitable plant species within the premiscs of llCE.

vri. I'he health care establishment owncr shall provide adequate arrangement for fighting the accidental leakages/dischargc of

any air pollutant/gas/liquid from the machinery ctc. $hich are likely to cause fire hazard and also install tvcll cquipped

firc control system in each floor scparately..

viii Cood House keeping practices shall be adopted by the health care establishment authority.

ix It shall be the responsibility of the health carc establishment owner to ensure that thcre arc no complaints from the

sunounding arcas due to pollution caused by the health care establishment

x Thc Health Care Establishment orvner shall not opemrc the HCE unlcss Committee issue consent to operate fiesh

xi. The Ilealth Care Establishment owner should apply 60 days in advancc for rcnerval ofConsent bcfore expiry the dare ol'

lhis Consent ordcr.

xii. Thc Health Care Establishment authority will adopt proper systcm for disposal ofwaste water and bio medical rvasre.

xiii. 'l'he Hcalth care cstablishment authority shall place different receptacles with color coding for thc collccrion of bio

medical waste as per Bio Mcdical Wastes (Management & Handling) Rules 2008 wirh amendmenrs.

The industry can arylylor RenewoUExpnsion ofConsent on the Site ww\|jloc ms_nic.in dirrctL)

I'age 2

Pollutiorl Control EquiDm€nts
er tl ll \'iNcutrilization Tank and Pollution control deviccs as applicablcfi

l'rotcction Act 1986. I -
/E

Act 1986.

c

l,'.tl G,!q

t
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1
\" l hs llcallh carc cstablishnrent authorily shall install separale energy meter. Digital florv meters for ETP / STP and follow

the Bro Medical Waste (Management & Handling) Rules 1989 and amendments made thereof.

rv. In caseofviolation ofthe above mentioned conditions or any public complaintthe consent shall be withdrawn.

\\'i. This consent is issued purely from environmental angle and thc Committee shall not be responsible for any claim,

colntcr clairn. orvncrship. partnership ctc ol'the llcE.

1ffi,
(B.rh$r#a)

Member Secretary tu

I

k
Copy to the :

I Regional Dircctor PCC Jammu for information and ensure the implementation ofconditions as above.

2. Commissioncr. JMC Jammu for infornration.

I Director Ilealth Service Jammu for information.

4. Gcneral Manager DIC Jammu for information.

5. P.A to Chairman J&K PCC for the information of Chairman.

6. M/s Lochan Nursing l{ome Trikuta Nagar Jammu South, Jammu for information .

7. Office file

91 ATE P
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'fhc unrr holds may doqnk)rd thr hsl otsbfldrrds from wcbsrtcJkspcb.n
w:ir'jr ( l'rclcnllon & Coollol ot Pollutlon)  tt. 1974 & Arr (Prcvcnlion &

rF

*
rcd undcrthe [nvllonment Protcclion Acl. I986 raad \rv1th

t98 t

Thlr Is computcr gcnorstod documonl from OCMMS by JXSPCB

I

'fhe iitlustry can altplylbr llanewal/lirytnsion ofContent on lhe Site lv/ttjkocmmr.nic.in directll
Poge3



J&K POLLU'IlON CONTROL BOARD

PCB
CONSEN'I'OI{DER

Conscnt No.:- PCB/digita12l06l522121 ot 2021 Daret- l6102n02l

M/s Kalindi Nursing Home

2/155 Subash Nagara Opp. Govt, Quarlers Jammu North , Jammu

( vide regislration No, JAIHCE/2012-13/520 dile:.2510E/2012 )

for a period upto Septembcr 2022 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner:

Tie consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated

as substitute for any other permission required under other laws ofthe Iand.

The consent granted is valid for th€ Operation of HCE for indoor patients with capital investment of
Rs.9 lacs.

S No. Facilitv Maximum cspacity

HCE (tlospital) lred capacit) 0t (Nos.)

3, Compliance under Water Act:
a. Sew:ge Efflucnt : The HCE holder to maintain \.yaste water trealment facility and Soakage pit

in efficient manner so as to achieve the quality of treated sewage to the following standards
be fore d isposa I :

Standa rds of discharse for

pll 6.5 to 8.5

Jammu/Kashmir (rvww. iksocb.nic. in)

1

b. Woter consumption & disposal
i. The daily quantity of sewage effluent ftom the I I(lE shall not exceed from 0.1 KLD.
ii. The daily quantity of water consumption shall not excecd 2 KLD.
iii. Waste watsr generated from the HCE shall be disposed through neutralization tank

c, The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standards :

BOI) J D.\VS 27 c

ended Solid

:{
\4\'uJSie

rE

x'o
c,

Pura meters Conc. in nr lex for H

100Suspendcrl Solids

BOD 3 days 27 C l0

Conc. in mg/l excepl pHParrmeterl
H 6-9

I
JO
ITota I Su r

The ndustry can applylor Rene

+

,l'^ e n?.
*

J&K

Consenr to Operate (Renew ) under Section 2526 of the Water (Prevenlion & Control of Pollution) Act,
1974 and under section 2l ofthe Air (Prevention & Control ofPollution) Act, l9El as amended is granted in

favour of Dr. Vishav Cupta

I

rO



4. Compliance u ndcr Air A ct:
a. 'l-he HCE holder shall comply to Nstional Ambient Air Quality Stsndardt

1986 (refer rule 3(38) .

b. The HCE holder has to operate stack (s) of the following specification:

as per EP Act

Stack attached to

The HCE holder has to operate and maintain continuous operation ofa comprehcnsive air pollution control systdm
including the following pollution control devices to achieve thc quality of emission wilhin tolerance limits as per EP

Acr 1986.

S.No. Pollution Control Eq uipments
I Neutralization tank and Pollution control devices / measures as applicable under

Environment Protection Act 19t6.

5, The HCE holder shall comply to the Solid Waste Nlanagement Rules 2016 dated 84-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for control ofnoise from its own sources within the premises so as to
maintain ambient air quality standards in r:spect ofnoise to less than 75 db(A) during day time and 70 db(A) during
night timc. Dayime is reckoned in beween 6am to lOpm and night time is lOpm to 6am.

7. Self Monitoring Schedule: The HCEholdershall get the samples oftreated emissions and effluents analysed from
the J&K PCB laboralory or laboratory approved by the J&K PCB after every l2 months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additionel conditions as stipulated below :-

i. The Consent is valid for the operation of Health care establishmeot only.

Pollution Control Devices (as applicable) as contemplated ro achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course ofproduction. The eflluent
/ emission shall not contain constituents in excess of the tolcrance limits as laid down by J & K State Pollution Control
Board.

II

iii. The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

The health care establishment authority shall abidc by the directions of the Board which will be issued from time to
time. Any infringemenVviolation or tran of the statutory enactments of pollution control acts by the HCE, shall

ute ity with relevant section of Air / Water Acts and Environment

91 ?'
be sufficient cause to prosec
hotcction Act in force.

v. The health care establish all bc

The health cale establi Rb authority sh
coilrjEltT T

llanc ring ofJ & K Pollution Control Board.

Sree
o

suitable plant species within the premises of tlCE.a rarse

e firol\jto
p\

n uadf

C.,

).

vii. The health care sstablishmeht
of any air pollutant/gas/liqu

' o!\'ne( s

id.frdrn':
r," 

1 
irt; "i.F,{,{[,nr"r','""the vessel, rnacfiroery etc

gement for fighting the accidental leakagcs/discharge
which are likely to cause fire hazard including

[f r,.

environmental pollution.
i"es sh ;r*i'iiJ6$ied 6i

I l.'

riii. Good llouse keeping pract the health care establishment authority

ix. lt shall be the responsibility of the health care establishmenl owner to ensure that there are no complaints from the

sunounding areas due to pollution caused by the health care establishment .

The industry can applv lor Rene*alll,xpansion of(o,,sent on the Site \ivw ikocnttnt-nic'in dircctly

I'age2

Top dia in
(m)

!-uelHeight in(rn)

0 0 nil 0

iS.No Ve L Of gas (m/sec.)



xt The Health Care Establishment authority rvill adopt proper system for disposal ofwaste water and bio medical waC!f,'

xll The Health Care Establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Managernent & Handling) Rules 200E with amendments.

The Health Care Establishment authority shall follow the Bio medical waste (ManaBemcnl & Handling) Rules l989.and
amendments made lhereof.

the Health Care Establishment owner should apply 60 days in advance for renewal of Conscnt before expiry the date'if
this Consenr order.

The H,ialth Cii-rc Establishment authority shall ensure to comply with environment standards for effluent.

ln case ofviolation ofthe above mentioned conditions or any'public complaint the consent shall be withdrawn

( lll

{vi. This consent is issued purely from environ
E PO,e an(r 6r shall not be responsible for any claim,

counter claim. ownershi parmership etc of F]

\r"2
==*E+Etti

\S,&ir-l),
(Ashok pta)c u

Asstt. Env. Engineer

Copy to the :

l. Regional Director PCB -Jamm
2. Commissioner Jammu, Munic
J. Director, Hcalth Jammu for in

!'(
{,

* CONSEilIIO
E{i TA f '. rsli

* FitESrr rte

t1 \!
c
co

(l] a)
taryber Secrelvlemb

u for in en on ofconditions as above
ipal Corporat
formation

4. General Manager DIC Jammu for information.
5. D.O PCB Jamrnu North for the direction to monitor the conditions ofthe consent stated above.
6. P.A to Chairman J&K PCB for the information of Chairman.
7. IWs kalindi Nursing Home Jammu Nonh, Jammu for inlormation.
8. Ofiice file

'[he unn holder rnay downloid the lirl ofslandards fiom lvcbsite jkspch nic in and cpcb nic rfl to b€ complicd under thc Environmcnl Pmrcclion Acl, 1986 r.rd wifi
Wardr (ltcv€ntron & Conlrol of Pollunon) Act, 197.1 & Air (Pr€venrion & Conrrol ofPollurrcn) Act, 1981.

thli l! computoi gonoratod docurn.nt trom OCMM3 by JX9pCB

The industry con opply /or RenewaUExponsion o/ Corcent on thc Site vwyj*ocnms.nic.in dircclbt

Poge3



JAMMU/SRINAGAR

tt-Et\qvl
5r,ca

S.No. PC ll/ltDJ/B M W/2 I 1k-1a onre ,3 l,; f .t.

Fornr -llI
(See rule l0)

AU-TIIOITIZAI'ION
AUI'HORIZATION (l{enerv:rl) FOR OI'llR,\'llNC r\ IiACILI'IY FOR GENER;\TION,
COI-LEC-TIT)N, RECEPTION,'TREA-INI ENT, S]'Olt.\(;E i\ND DISPOSAI. OF IllO -
NIEI)ICAL WAS'tE

BMWM Rules) for a peiiod and premises mention

1. File No. of authorization and date of issue c

Yellow

Red

White (Translucent)
BIue

Princi Scientific 0fficer
PCB, Jammu

Date

ed in this authorizatlon

i{.o

35.0 kg

30.0 ks
4.0 kg

60kg '

o)- 2-^ ) i

Nad

R e'Director

2, Kalindi Nursing Home occupier or operator of the facility located at Toph Sherkhanian, Jammu is hereby

granted an authorization for:

Activitv
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal

3. Kalindi Nursing Homeishereby authorized for handling of biomedical waste as perthe capacity given below;

l. Number of beds of HCF: 08

ll. lvode of disposal of Bio-medical Waste: CBMWTF, Samba
lll, Quantily of Bio-medical Waste handled, trealed or disposed per month: 75.0 kg
lV. Validity of Authorization fees is up to August, 2027.

Tvpe of Waste Cateqory uanti ermitted for Handlin / month r A/R

4. This authorization shall be in force up to August, 2021 [ron the date of issue and shall be renewed subject to
fullillment of conditions specified in the authorization.
5. This authorization is subject to the conditions stated below and to such other co tions as may be specified in
the rules for the tirne being in force under the Environment (Protection) Act, 1986.

r)

('
T :tt

o
a)

v

Place: Jammu

+ PC J.. rmu

USSA in, IFS)

/'

J&K Pollrrtion Control Board

To,

Dr. Vishav Gupta

Kalindi Nursing Home

Toph Sherkhanian, Jammu.

The Board has scrutinized the information furnished by you. and the proposal for management & handling

of Bio-[4edical Waste generated at your location mentioned below. Afibr a careful consideration, it has been decided

lo grant authorization (Rencrval) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as



Kalindi Nursing Home, Toph Sherkhanian, Jammu

2

3

4

5

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules

made there under.
The authorization or its renewals shall be produced for inspection at the request of an offlcer authorised by

the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes

without obtaining prior permlssion of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by

the person authorized shall constitute a breach of this authorization.

It is the duty of the authorlzed person to take prior permission of the prescribed authority to close down the
facility.

Treatment & Disposal ol Bio-Medical Waste ((herein after to be called as BMW).

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in

compliance with the standards prescribed in Schedule- ll,
2) The applicant where required, shall set up requisite Bio.Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein

after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required)
shall be pre{reated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclavlng / microwaving / deep burial i
chemical disinfection etc., shall be as specified in Schedule-ll ofthe BMWM Rules,2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio.medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permi ssible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with

lVunicipal Solid Waste.
2) BMW shall be segregated into containers/bags at the point of generation in accordance with the

specified Schedule-1, prior to its storage, kansportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made lor a safe, ventilated and secured localion for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall.be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate heatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio-Medical Waste Storaqe Site" & "Danqer" signboards shall be prominently

displayed.

Additional Terms and Conditions of Authorization

6

B

Terms and Conditions of Authorization

1

7

\*



Kalindi Nursing Home, Toph Sherkhanian, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
hunran health and the environment.

0) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as dellned in Schedule I (Part-1), shall be selected depending on
treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if lor any reason it

becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) lf a container is transported from the premises where BMW is generated to any waste treatment facility

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescribed in Schedule lV of the rules.

General Conditionsl

1) Provide training to all its health care workers and others, involved in handling of BIVW at the time of
induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any kaining, shall be provided in

the Annual Repon.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection againsl
diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of th6 Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of B[/W by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record lor the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the Bl\ilw generated in terms of category and color coding, as specified in

Schedule l.

6) Establish a system to review and monitor the activities related to Blt/WM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with lhe annual

reporl to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institution or facility or any other site where Bl\ilw is handled or

during transportation of such waste, the authorised person shall report the accident in Form I of the

rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.

9) All records shall be subject to inspection and verlfication by the Board at any time.

10) Every aoolicant shall submit an annual reoort in Form - lV on or before 30rh June every vear for the

o

\, riod from Janu to December which shall include information about the categories & quantities, of

BIVW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consenl under the Water (Prevention and Controlof Pollution) Act, 1974.

2) Consent under the Air (Prevention and Controlof Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 20'16. '
4) The Solid Waste Management Rules, 20'16.

5) The Plastic Waste Management Rules,2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management

2001 and amendments thereof.

11

& Handling) Rules,

2) Untreated Blt4W shall be transported only in such vehicles as may be authorised for the purpose by

the competent authority. The kansport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

10.
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Kalindi Nursing Home, Toph Sherkhanian, Jamrnu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,

as required under rules or any condition of this authorisation order is not complied with.
8) To make a provision within the premises for a safe, ventilated and secured location for storage

of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
11) Notto dispose off treated bio. medical wastewith municipal solid waste.
12) To make available an nual rep ort on its web-site immediatelv.
13) To submit SMR of Neutralization Syrt3rn_S64-ellf
14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

sa me,

2 Health Care Facilities with less than ten beds shall have to comply with the output discharqe
standard lor liquid waste immediately.

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of
&K Poll

(Dr, een) ussain, IFS) 'a

Principal Scientilic Officer
PCB, Jamrnu. i\rvv

R nal Director
Jammu

-_,-***
PC

Copy for informalion and necessary action tor
1. Member Secretary, PCB Jammu for information & necessary action.
2. Divisional ofticer, PCB Jammu (North) for information and necessary action.
3. l/c website for n/a..

SPECIFIC CONDITIONS:

"This Authorizalion is issued purely fron environmental angle and lhe Boad shall not be responsible tot any clain,
ownerchip, prop etorship etc. of the facility".

Control Board

I

l.f.:_
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..J:+T-" J&K POLLUTION CONTROL BOARD
i'=EE Parrvas& Bhawan,Forest Complei Cladui, Transport Nagar, Narwo!, Jqmmu\t7l

PCB

Sr.No. PCB/RDJ/BMWi20/lt o - r z Date I I 05 Lolo
1

AI]TIIORIZAl'ION c n e\\: il ITOR OPER,.\-I-ING A I.-ACILITY FOR
COLLECTION RE I,ll)'f I N 't'REA1.l\,IIaN't S'I'ORAGE AND DISPOSA F o-
MEDICAL WASTE
To

Mr. Anil Sharma

SDDM Hospital

Plot NH, Sec. 2, Channi Himmat, Jammu.

The Board has scrutinized the information fumished by you and the proposal for management & handling

of Bio.Medical Waste generated at your location mentioned below, After a careful consideration, it has been decided

to grant authorization (@!) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorizalion and date of issue 56 oL 2o2o .bi l2'o* zo20
2. SODM Hospital occupier or opeftrtor of fn- t J,!f.a.O ,t nlot NH, Sec. 2, Channi Himmat, Jammu is

hereby granted an authorization for:

Activitv
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
DisPosal

3. SDDM Hospital is hereby authorized for handling of biomedical waste as per the capacity given below;
(i) Numberof beds of HCF: 20
(ii) lnstalled treatment & disposal Facility: NA

(iii) lvlode of disposal of Bio-medical Waste: CBMMF, Samba
(v) Quantity of Blomedical Waste handled, treated or disposed per month: 75 kg
(vi) Validity of Authorization fees is upto Oct. 2024

N

Quantitv permitted for Handlinq / month
20 kg

15 kg

40 kg

4. This authonzation shall be in force lor a penod upto oct.2024 and shall subject to fulfillment of

conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such

the rules for the time b€ing in force under the Environment (Protection) Act, 1

Tvpe of Waste Cateoorv
Yellow
Red

White (Translucenti

Blue

r condi

ad

al Director

\gN C0 I
(Neelu Sharma)

Principal Scientific Officer

PCB, Jammu

Date...........,....

P
d .T'

2t

I
I
t

t

Jammu

I

I

Form -III
(Scc rulc l0)

..\Ul'l IORIZTVI'lON

be specilied in

)w I
I

5?E'd
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II SDDM Hospital

1, The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules

made there under.

2. The authorization or its renewals shall be produced for inspection at the request of an oflicer authorised by

the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otheMise transport the bio-medical wastes

without obtaining prior permission of the prescribed authority.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in he application by
the peBon authorized shall constitute a breach of this authorization.

5. lt is the duty of the authorized person to take prior permission of the prescnbed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in

compliance with the standards prescribed in Schedule- ll.

2) The applicant where required, shall set up requisite Bio.Medical Waste pre. treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, alter resource recovery (wherever required)
shall be pre{reated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BMWi/ Rules, 20'16.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Pe issible Limit

I

pH

Suspended Solids

Oil & Grease

BOD

6,5 to 9,0

100 mg/|.

10 mg/l

30 mg/l

8

COD 250 mg/l \..., :,..- ' t' 
.

8io-assay test 90%survival of fish arter t*i.f.ilrfi:i'n fOO% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off wifr
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specilied in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured localion for storage of
segregated biomedical waste in colored bags or containers in the manner as specilied above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by anrmals and the BMW from such place or premises shall be direcfly tansported in the
manner as prescrted in these rules to the CBMWTF or for the appropriate treatmenl and disposal, as
the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio-Medical Waste Storaqe Site" & "Danoer" signboards shall be prominently
displayed.

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

Ter[s and Conditions of Authorization

7
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6) The containers for storing segregated wastes shall be cleady identillable. Colour coding of waste
categories with multiple treatment options as deflned in Schedule I (Part-l), shall be selected depending on
treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period ol 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

10. GeneralConditions:

1) Provide training to all its health care workers and others, involved in handlindbf BMW at the time oI
induction and there after at least once in every year and the details of training programmei conducted,
number of personnel trained and number of personnel not undergone any training, shall be providdd in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adEuate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of B[/W and maintain the record for the same.

5) [/aintain an update on day to day basis the BMW register and display the monthly record on its
website according to the BMW generated in terms ol category and color coding, as specified in

Schedule l.

6) Establish a system t0 review and monitor the activities related to BMWM, either through an existing

committee or by forming a new committee and the commitlee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or

during transportation of such waste, the authonsed person shall ropo('lhe .accident. in Form I of the

, l,jfi't;ffi,:ffit.fi5iT'lrrt records rerated to the senffi.oti..tion, idception, storase,

transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.

9) All recods shall be subject to inspection and verification by the Board at any time

10)

BMW handled during the preceding year. I
The applicant shall be further required to obtain therfollowing from the Boaid: (whichever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 19i4$ t *
2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, ZOt6. l'
4) The Solid Waste Management Rules, 2016.

9. Transportation of BieMedical Waste: 
:

1) lf a container is transported from the prefuisgs where BMW is generated lo any waste treatrnent facility' outside the premises, the container shapapbrt from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescrib6d in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symhls shown in
Schedule lV (Part - B) of the rules. )

t

''r'.
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I Sootvt Hospital, Channi Himmat, Jammu

5) The Plastic Waste Management Rules,2016.

6) To retum used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the lacility does not demonstrate the paramelers, as

required under rules or any condition of this authorisation order is not complied with.

8) To make a provision withiri the premises for a safe, ventilated and secured location for storage of
segregated bio.medical waste in colored bags or containers in the manner as specilied in
Schedule l.

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
11) To dispose off infectious Liquid Waste only after treatment by disinfection as perSchedule-ll (6)

of the Principle Rules.
12) Not to dispose off treated Bio.medical Waste with Municipal Solid Waste.
13) To submit quantity of White category waste generated per month within three months.
l4) The Proprietor should aprily 45 days in advance for renewal of authorization before the expiry of

same.
"This Aulho zation is issued purely trom envircnmenlal angle and the Board shall not be resporsible lor any clain,

ownership,prcprietorship etc- of lhe tacilily.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant paramelers and standards for the said HCF operation or process specified under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this

Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environmenl

(Protection) Act 1986 and other penal p

imprisonment as provided in the said Act.

rovisions of the Act and shall on conviction be liable for punishment and

r & on be h alf of
e n Control BoardJ

oq ar\

(Neelu Sharma)

Principal Scientilic 0fficer
J&K PCB, Jammu

.l^

l:

t.'

J

Director

, Jammu t fl

II

tAa

Copy for information and necessary action to:-
1. Member Secretary, PCB Jammu for inlormation & necessary action.
2. Divisional officer, PCB, Jammu (South) for information and necessary action,
3. Oflice File.

t I



J&K POLLUTION CONTROL BOARD
Jammu,Kashmir (www.ikspcb.nic.in)

PCB
CONSENT ORDER

Consent No.:- PCB/digitaU2006770E92 of 2020 Datei 26105/2020

Consent to Operate (Renewal ) under Section 25D6 of lhe Water (Prevention & Control of Pollution) Act,
1974 and under section 2l ofthe Air (Prevention & Control ofPollution) Act, 1981 as amended is granted in
favour of Mr. Anil Sharma

M/s SDDM Hospital

Plot NH Sec. 2 Channi Himmat Jammu South , Jsmmu
( registcred No. J,t{HC E/20 I 4- I 5/61 3 dtl. 2G04-201 4t

for a period upto September 2023 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

The consent is granted by the Board is restricted to Prevention and Conaol ofPollution only and shall not be treated
as substitute for any other permission required under other laws of the land.

The conseni granted is valid for the Operation of HCE for indoor patients with capital investment of
Rs. 466 lacs,

S No. Facility

I
HCE (Ccneral Hospital) Bed capacity 25 (Nos.)

3. Compliance under Wster Act:
a. Sewage Effluent : The HCE holder to maintain ETP and Soakage pit in efficient manner so

as to achieve th€ quality of treated sewage to the following standards beforc disposal :

tfi,
cor,lsENT ,LIb. Watcr consumption & disposal

sHi. The daily quantity ofsewage emuent from the HCE shall not exceed

l.

2.

t,

ii. The daily quantily of water consumPtion shall not exceed I H iTE il ,- '; 
r.i r.

iii. Waste water geDerated from the HCE shall be disposed throu
Rlllr

c. The HCE holder shall take adequate safe guards for the feaunent of sewerage

soakage pit and iB discharge shall confirm to the following sandards :

way of providing septic /

Parameters Conc. in mg/l except DH
H 6-9

3 DAYS 27 c 30

Total Suspended Solid

4. Compliance urlder Air Act:
a. The i{CE holder shall comply to Nation8l Ambient Air Quslity Standards as Per EP Act

1986 (refer rule 3(3B).

The industry con applvfor Rene*ol/Lxpwion ofconsent on the Site *'][\rikoc ns'nic in direclly

Poge I

t'"... ,

Paramctcrs Corc. in mg/l except for rrH ./
6.5 to 6.5 /.pH

100 /sSuspended Solids

l0BoD 3 davs 270 C

Maximum capacity

Standards of dischargc for sc\r'ree disnosal:

J&K

ffi\Z

BOD (

100

r
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b. The HCE holder has to operate stack (s) of the following specification

S.No Stack attached to Height in(m) Top dia in
(m)

Fu el Vel. Of gas (m/sec.)

I NA 0 0 nil 0

The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system
including the following pollution coDtrol devices to achieve the quality of emission within tolerance limits as per EP
ict 1986.

S.No. Pollution Control Equinnrents
I STP and Pollution control devices as spplicable under Environment Protection Act

I9E6.

5. The HCE holder shall comply to fie Solid Waste Management Rules 2016 dated 84-2016

6. Compliarce underNoisc Pollution (Regulation rnd Control) Rules 2000 8s amended
The HCE holder shall take adequate measures for conb:ol ofnoise from its own sources within the premises so as to
maintain ambient air quality standards in respect ofnoise to less than 75 db(A) during day time and 70 db(A) duing
night time. Dalime is reckoned in between 6am to lOpm and night time is lOpm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples oftreated emissions and effluents analysed from
the J&K PCB laboratory or laboratory approved by the J&K PCB after every l2 months to check the efficacy ofPCDs
installed in the HCE .

8. The HCE holder shall comply with the sdditional conditions ss stipulated below :-

i. The Consent is valid for the Operation of heglth care establishment only.

Pollution Contl.ol Dcvices (STP/ECD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limis prescribed, shall have to be operational during the course ofproduction. The emuent

/ emission shall not contain constituents iD excess of the tolerance limits as laid down by J & K Statc Pollution Control

Board.

The health carc establishment authority shall be liable to pay compensalion ir case any damage is caused to the

environment.

The health care establishmenl shallbe under surveitlance monitoring ofJ &K Pollution Control BoaId.

The health care esrablishment authority shall raise green belt of suitable Plant sPecies within the premises of HCE

vll, The health care establishment
of any air pol lutant/gaVl iqu

environmental pollution,

owner shall proYide adequate arangement

id from the vessel, machinery etc. which

Good House keeping prdctices shall be adoPted by the health care establishment

It shall be the responsibility of the health carc establishment owner to ensure

rur.ornOlng ,.* ire to poilution caused by the health care establishment '

con applylot Renevtal/Etpnsion olConsenr on the Sile vwiikocnms nic'

lx

The industry
Page2

The health care establishment authority shall abide by the directions of the Board which will be issued from time to

time. Any infringement/violation or transgression ofthe statutory enacunents of pollution conrol acts by the HCE, shall

be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment

Protection Act in force.

10
C
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Ni -The Health Care Establishment authority will adopt proper system for disposal ofwaste water and bio medical waste

The Health carc establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with arnendments.

)i lt.

vl. fiis consenr is issued purely from environrnental angle and the Board shall not be responsible for any

vlo

(B.M
Member Secrctary

lI The Health care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof.

This coruent is issued with condition lhat HCE owner shall initiate proper printed log book for STP operution duly
stamped by concerned Dfuisional oficer on monthly basis.

In case ofviolation ofthe above mentioned conditions or any public complaint the consent shall be withdrawn

u
I

2

)

n ofconditions as above

4. Generall Manager DIC Jammu.

5. D.o PcB Jammu South for the direction to monitor the conditions ofthe consent stated abve.

6. P.A to Chairman J&K PCB for the information of Chairman.

'1. Mls SDDM General Hospital Channi Himmat Jammu for information for information.

8. OfTice file

Tlc unil holdar may download the list ofgtrndards from \rcbsrtcjksDcb.nic.in and cpcb .nrc.rn to be complied under the Environment Protcction Act, 1986 read witl
Watcr ( Prevcntron & Control o f Pollur ion) Acl. I 974 & Air (Prcv.nlion & Control of Pollul ion) Acl, I 98 I

Thir is compuler generatod documont tro.n OCMMg by JXgPCB

'Ihe industry can opplylor Renewol/Erponsion olConscnt on lhe Site wwwjkocmns.nic.in directly

Page3

x. Thc Hcalth Care Establishment owner should apply 60 days in advance for renewal ofConsent before expiry the date of
this Consenl order.

claim, counter orvnership, partnership etc

I

v40
(Ashok Kr.
Asstt. Env. Engineer

sENr TOES IAEt

Regional Director PCB -Jammu for

information- Nry9,.
for information.



Olnion Cerritorp of yammu & liarlmir
J&K POLLUTION CONTROL COMMITTEE

OFFICE OF THE REGIONAL DIRECTOR . JAMMU
Porivesh thowon, forest Complex, Glodni, Ironsport Nogor, Norwol, lomfitu

E mo i I : te g io n o I d t4!pLilLptbD'!@q!1 o i l. 9p!!), T el/fo x 0 t 9 1 2 4 7 692 6

\7
PCC

l'roprictor
Li[e Scan N ursirrg IJorne..
605-A Last Morh,
Jarttrntt.

No: PCC/R I).1/l'SO/BMW/22l lii ' t

I-[(;AL NO'IIC:E

Whereas. your llralth Care Facility (llCtr) rvas inspcclcd on 02lll7 /2022 by a lcam constituted by J&K PollUtion Control
Comnrittee in cirupliance to thc Hon'ble Narional Grecn 'fribunal order dt\tetl 17/05/2022 in O.A. i4412022. wirh
rcpresentaiivc ol District Administration and llealth Dcpanrnent.

Whercas clulifg inspection on 11210712022. it uas obscrvecl thirt you have failed to comply to the Watcr (Prevention and

Control o1' P,r llution) Act, I 97.1 and [] io-nrcd ica I Waste Managenrent R u les (t] M W). 20 I 6, fbr the reasons mentioned be low:

Whereas during inspection. the llCF was not prop0rly segrcgating wastc in designated colour-coded bins, rnaintairing log
book for BMWi ti fP, instrlled digital florv mcter rvith E l'P, designating a person tbr BMW management, maintaining rccord
o1' training/irnrnunization ol'stafl'. The llCF has not establishcd rvcbsite tbr up-clation of monthly BMW dctails as well as

Annuirl llqport. 2021. 1'he IICF has incrcasecl the number of beds liom 05 to 10, rvithout infirrming the conccrned
authoritics.

Whercas, it is pertinenl to mention hcre thal under OFFIiNCES BY COMPANY, section 47 of thc Water
(Prevenlion and Control of Pollution) Act, 1974 and seclion l6 ol the Environment (Protection) Act. I986
respectivcll. it is utentioned that:

"ruh"r"o, arr ofltnce undcr this AC'f has []ecn cor'rlrnittcd by a Corlpany, the Manager/ln-chargc ol'thc Company
shall be dee,ned to be guilty ofthe o|'cnce and shall be liable to be procceded against and punished accoldingly."

Further Section l5 of thc Unvironmcnt (Protcc(ir-rn) Act, l9li6 merrlions that lvhoever [ails to comply with or
contravenes arry ol thc provisions ol'lhis Act, or lhe ilircctiorrs issrred thcre uncler, shali, in respcct ol'each sLroh

thilurc or contravention. bc punishablc as per tlrc provisions of tlris act.

-fhis notice is therefore, isstred and served upun you to sholv causc rvilhin I5 days frorn its issuancc as to ',vhy
legal action be not taken against you for the violation ol- various environmental larvs.

(Sal Paul) IFS
Regional Dircctor Jammu

l)atctl: l-,iL i/ )L ' )

:

(lop.v', to thc:
l . tr: \lr:tithel Se(rrelitr_\ . .l&K Pollution Contlol C onrrnittcc. .larnnru lirr inforrnation and neccssary action.
.1. l)irer:(rrl llealtll \elr iccs. .llntrrrrr lor inlilrnalion arrd nccesslr'1 action.
l. l)ir i';i,rnal t.)1fic,:r. ['CC .llrttrru (SoLrtlr) firr inlbrrnalior alcl ncccssarl, action.
.1 l/r: \\retrsile lirl rr/a.
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J&K I'OLLUTION CONTII.OL COMMITTEE
l)ttritcslr Bltnuu.l;1rL,tt ( otrtpl,,,r. Olotltti. 'l rutt.sport ,\'iugur, Ntrntwl, .Jttuntu

t,( (

S.No.PCB/RDJ/BMW/21 ") Datc

To,

Ms. Satinder Kour

Life Scan Nursing Home

Sanjay Nagar, Jammu.

The Board has scrutinized the information furnished by you and the proposal lor management & handling

of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renerval) under Bio-Medical Waste lrilanagement Rules, 20'16 (herein after to be called as

':i f':...)!ri

BIVWM Rules) for a period and premises mentioned

1. File No. of authorization and date of issue l,',
in this authorization

t 1 :'\ \') )-t '

2. Life Scan Home occupier or operator of the facility located at Sanjay Nagar, Jammu is hereby granted an

authorization lor:

Activitv
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal

3. Life Scan Home is hereby authorized for handling of biomedical waste as per the capacity given below;

l, Number of beds of HCF: 05

ll. t\4ode of disposal ol Bio-medical Waste: CBMWTF, Samba
lll. Quantity of Bio-medical Waste handled, treated or disposed per month: 30.0 kg

lV. Validity of Authorization fees is up to September, 2022.

V, Bar Code Allotted: L|FESI80004JKNH00288

T of Waste Cate o
9.0 kg

6.0 k9

90kg
6.3 kg

I

Yellow
Red

White (Translucent)

Blue

4. This authorization shall be in force up to September, 2022 fron the date of issue and shall be renewed subject
to fulflllment of conditions specifled in the authorization.

5. This authorization is subject to the conditions stated betow and to such other conditions as may be specified in

the rules for the time being in force under the Environment (Protection) Act, 1986.

(Dr, Syed Nadeem Hussain.(Neelu Sharma)
Principal Scientilic Oflicer

I
i

I
s)

Regional Director

IF

Fornr -III
(Sce ru lc I 0)

AU'tI IORIZA'I-ION
AUTtIORIZA]-ION (llenerval) I"Ol{ OI'l'lRA'l'lN(l A I,'r\CI LITY FOR GIiNERATION,
COLI,ECI'IQN,BEEEPI'ION. TI{[',ATT'IENI', S1'ORACTi, AND DISPOSAL OF'DIQ:
NIEDICAL Wr\STIi
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The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection al the request of an officer authorised by
the prescribed authority.
The person authorized shall not rent, lend, sell, transfer or otheruise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.
It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Treatment & Disposal of Bio-lt/edical Waste ((herein afler to be called as BMW).

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in

compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre. treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule. l, after resource recovery (wherever required)
shall be pre{reated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given ln Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BN/WM Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge lrom Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) B[/W treated/untreated shalt not be mixed with other wastes and shall not be disposed off with

lVunicipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the

specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags

shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of

segregated biomedical waste in colored bags or containers in the manner as specified above, to

ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or

spillage by animals and the BMW from such place or premises shall be directly transported in the

manner as prescribed in these rules to the CBIVWTF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio-Medical Waste Storaqe Site" & "Danqer" signboards shall be prominently

displayed.
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Additional Terms and Conditions of Authorization
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Life Scan Home, Sanjay Nagar, Jammu

Terms and Conditions of Authorization



5) The applicant shall take all steps to ensure that such Bl\,'l\/v is handled without any adverse effect to
human health and the environment.
6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste

categories with multiple treatment options as defined in Schedule I (Part-1), shall be selected depending on

treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human

health and the environment and in this regard shall designate a cold storage space.

Transportation ol Bio-Medical Waste:
'1) lf a container is transported from the premises where BMW is generated to any waste treatment facility

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated B[/W shall be transpo(ed only in such vehicles as may be authorised for the purpose by

the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Pa( - B) of the rules.

General Conditions:

1) Provide training to al! its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Repo(.
2) lmmunize all the health care workers and others, involved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care

workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the B[/W register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in

Schedule l.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualilied person to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form I of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transpo(ation, treatment, disposal and/or any form of handling ol BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspec$on and verification by the Board at any time.
10) Eve a licant shall submit an annual re00 rt in Form - lV on or before 30rh June every year for the

10

iod from Janua to December which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, '1974,

2) Consent under the Air (Prevention and Control of pollution.

3) The Hazardous & Other Waste (lVanagement & Trans boundary i/ovement) Rules, 2016.
4) The Solid Waste Management Rules, 2016.
5) The Plastic Waste Management Rules,2016.
6) To return used batteries to authorized dealers, as per the Batteries (i/anagement & Handling) Rules,

2001 and amendments thereof.

Life Scan Home, Sanjay Nagar, Jammu

9.
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Life Scan Home, Sanjay Nagar,.tammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,

as required under rules or any condition of this authorisation order is not complied with.
8) To make a provision within the premises for a safe, ventilated and secured iocation for storage

of segregated bio.medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To implement a Bar-Code System for bags or containers containing bio.medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
1 1) Not to dispose off treated bio. medical waste with municipal solid waste.
12) To make available annual report on its web-site immediatelv.
13) To submit SMR of STP/ETP quarterlv.

14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
s ame.

SPECIFIC CONDITIONS

'r Health Care Facilities with less than ten beds shall have to comply with the outpul discharqe

"This Autho zation is issued purely from environmental angle and the Board shall not be /esponsib/e tot any claim,
ownership, proprietorship etc. ot the facility".

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act.

For & on behalf of
J&K Pollution Control Committee

)

,1
I

IFS)'

ii

(Dr. Syed Nad EEM HUSSAiN(Neelu [Jharma)

Principal Scientifl c Officer
PCC, Jamrnu.

..J

Regional Director

PCC, Jammu

Copy for in{ormation and necessary action to:-
'1. l,4ember Secretary, PCC Jammu for information & necessary action.

2. Divisirrnal Offioer, PCC Jammu (South) for information and necessary action

3. l/c website for n/a..

standard fot liquid waste immediatelv.
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J&X J&K POLLUTION CONTROL COMMITTEE

Jammu./Kashmir

=-w
CONSENT ORDER

Consert No.:- Pcc/digitluf t04t9sfi)tl of202I Dater 23lO1DO2l

Consert to Establish /Opcrate (Fresh ) undcr Section 25126 of thc Watcr (PrEvclrtion & ConEol of Pollution)
Act, I 974 and under section 2 I of the Air (Prevention & Conrol of Pollution) Act, I 9t I as amended is grmtcd
in favour of Smt. Satinder Kour

M/s Lifc Scen Nursing Hou€
Ssnjry Nlgrr JrmDll South
(rcgirtEtior No. J/NHCE/2OI}|4/573 dt: 22-a20t3)

for a period upro JtIy 2022 for Orange category of HCE as per revised classificgtion of industi8l sector, subject to
the following terrN and conditbrs in a tirnc bound manner :

The corsal is granred by dlc CorEniulc is rEsEic'tcd to PrsEti) md Contol of Polhrtira Gly ad shall not be
treated as subslitrte for any other panissln rcquir€d md€r oibar laws oftbc land

3. CoBplislcc utrdrr Wrtcr Act:
r. Scrrgc EfflueDt : The HCE holdcr has to maintain STP in an efficient maDner so as to achieve

the quality of treated sewage to the following standards before disposal :

Siandards of dischsrge for serdspe disoosal:

Paramclers Conc. in mg^ erceot for oH
pH 65 lo E.5

Susperded Solkts t00

BOD f, dayr 2/ C t0

b. W.ter coNurtrptior & dbposel
i. The daily quantity ofscsragc cfrluent frqn dre HCE stall mt crceed Ol KLD.
ii. Thc daily quantity of watcr cotrsumptioo shall tot cxcced 03 KLD.
iii- Wasre uater gencratcd froB thc HCE shall bc disposcd tbrough STP

c. The HCE holder shall take adequate safe guards for the t'eatrnent of scwcrage water by \ ay of providing septic /
soakage pit and is discharge shall confirm to the set stand.rds :

4. Conpli8nce uDdcr Air Acl:
a. The HCE holder shall comply to Nrtion8l Aobictrt Air Quelity Strndrrds as per EP Act t986

(refer rulc 3(38) /Air Act .

b. The HCE holder has to operate stack (s) of the specifications defined in various cnvironmental
laws.

7lr indary or aplyfor R.etoUEWsk n of ConEN on llE SE **v jLea&t.nk h dirtdb
Poe.l

J

Faciliq.- MariDum crprcity

05 (Nos.)

2. The consent granted is valid for the operation ofHCE for itldoor patieots with capital investtrent of Rs. 45 laca.

rSNo.
I

HCE (Horpirrl) Acd cap.cit!

0v



f
The HCE holder has to opcra& and maintain continuous opcration ofa comprehensivc air pollution contsol system

including the following pollution control devices to rchieve the qulity of cmission wifiin toterance limirs as per EP

Acl 1986.

S.No- PollutioD CoDtrol Equipmcnts
I STP rnd Po[.li.rD co.trol dl|r,i(rcs r! appl..bh u.d.r Erviror-c.t Proa.ctk)o Acl

19t5.

5. The HCE holder shall comply to the Solid Waste Managemenr Rules 2016 dated 8-4-2016

6. Compliricc ro&r Noisc Pollution (RrgEbtim md Cortrol) Rulcs 2fi[ er eucnded
The HCE holder shall take ad€quate measures for conrol ofnoise from its own sourc€s within the premises so as to
maintain noise to as per lh€ standards.

?, Sclf Monitoriry Schcdrb : The HCE holder shall get thc samplcs of tseated emissions and effluents analysed from the
J&K PCC laboratory or laboralory approved by the J&K PCC after every six months to check the efficacy of PCDs
installed io the HCE .

t. The HCE hoHcr shrll corply with tte rdditioorl (lrdiliom rr 3lipulsted bcbw :-

l. The Cons€nt is valid for the OFrEtion of (HCE) hc.lth crrr cst blishmctrt only.

2. Pollution Contol Devices (STP/PCD) as contemplated to achieve the quality of efiluenv emission at the time of

operation within 0r tolerance limits prescrib€4 shal! havc to be operational . The emuent / emission shall not contain

constitueflb in excess ofthe tolcrance limis as laid down by I & K State Pollutbn Control Comminee.

3. The health care establishment aurhority shall be liable ro pay compensation in calc any damage is caused to the

cnviroment.

4. The health cae establishme authority shall abide by the directions ofthe Comminee which will be issued fiom time

to time. Any infringemcnt/violation or transgression offte statutory enactnents of pollutioo control acts by the HCE,

shall be sufticienr caus€ to pms€cute the violator in conformiry with relevant section of Air / Water Acts and

Environm€nt Prctcction Act in force.

5. The heahh cme establishment shall be under surveillance and monitoring of J & K Pollution Contsol Commiftec.

6. The health care establishment au$ority shall raise geen belt ofsuitabl€ plant sp€cies within the premises ofHCE.

7. The health care establishment owner sball povid€ adequate arangement for fighting the accidental leakageVdischarge

of any air pollulant/gaMiquid Aom the machinery etc. which are likely to cause fire hazard ard also install well

equipped hre conrol system in each floor separately..

8. Good Housc kc€ping practiccs shall bc adopned by thc health care establishment aurhority.

9. lt shall be the responsibility of the health care establishmcnl owner to ensure rhat therc are no complaina fiom the

surrounding arcas due to pollution caused by the health cae cslablishmert .

10. The Health Care Establishment owner shall not operate the HCE unless Commiuee issue consent to operate Aesh.

I l. The Health Care Establishmcnt ovmer should aply 60 days in advance for rane*al of Consent before expiry the date

of this Cons€nt order.

I2. The Health Care Establishment aufiority will adop proper slstem for disprosal ofwasle water ard bio medical waste.

13. The Health car€ establishmenl authority shall place differeot receptacles with color coding for &e collection of bio

medical waste as p€r Bio Medical Wasres (Management & Handling) Rules 2008 with arnendmenb.

14. The Health care establishment authority shall in$all s€paratc energy merer. Digital flow meren for ETP 1 STp and

follow the Bio Medical Waste (MaEgcm€nt & Handling) Rulcs 1989 and amendments made thereof.

lic ntdsrycatafiyJ* R.EraYE pnion olcozitt dt h. Sit, vrtjtdn s.aic.in ditcaly
Page2



I 5. ln c8s€ of vbhtion of tbe Ebotc rtrcdiomd ditilos q Erry public con{plrirt thc cq\5crrt s}rrll bc widrdnwn-

I 6. This conscr is is$cd purcly Eom cnvirmmcntal aglc ad tbc Cmiuec sh.Il lrot b. rc+onsiblc for any cliaim,

counter claim, owncf,ship, pdhcrship ac of the HCE.

17. Special carc as per the CPCB guidelines shall be hken for the diryosal of Merrwy containing medical

equipmenL

\_-,-P2'7

(Mutahara -A. w.Dcva )
Sciemist C 

6lcoter 
Sccletrf

-/
Copy to dre :

l. Regiooal Di'lG PCC Jmr fr infrnrin ad mc ttc imphrlrim of coodilirls E abow.

2. Commissioncr, JMC Jmmu fc bfumuion.

3, DirEctor Hcahh Srrvfoa Jarmr for bfon6ion.
4. G.o.ral MrnrytrDlc JEltrmu for idqmttbo-
5. P.A !o chairman J&K PCC for thc infornation ofchairman.

6. M-/s Life Scan Nursing Home Sanjay Nagr Jammu Soudr, Jammu for information .

7. Office filc

The oDlt hold6 rl.y &onlold rh.lin of3tad.rdr frsD *rt6ir jf@.nt.in lltd @ .nrc.io b b. complacd udar lhc fuwfinEtn Pr@ixr Ad, l9E6 rcad wiln
Wrrcr (Prwatron & Conrol ofPolltniro) Acl 1974 & Air (PEvr idl & Colltol ofPollution) Act l98l

Thl. ]3 co6put.r gqr.rrtad docuii.nt Itom OCXraS try JIS?CI

lr, infuty @t odyfu R.t*vouExpr$iod dcort nt d atE silc -e..jtdant.aiah dircttly
Pogt3

1;mffi"
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PCB

sr.No. pcB/Rpr/BMwpo 
f >tt - lg

J&K POLLUTION CONTROL BOARD
Pariyesh Bhawan,Forest Comple\ Qladni, Ttan,sport Nagar, Narwol, Jamnu

Date

_r_(

Form -III
(See rule 10)

.q,I-]TTIORIZATION
,,\UTTIORIZATION (Renerval FOI{ OPERATING A FACILITY FOR GENERATION)

COLLECTION. RECIPTION. TBEAT}IENT, STORAGE AND DISPOS.,\L OF BIO.
\II,]DIC.\L \\',\S'II
To

Dr, Arun Arora

Pushpanjali Life Hospital

Lale Da Eagh Bhori, Jammu,

The Board has scrutinized the inlormation furnished by you and the proposal lor management & handling ol

Bio-N4edical Waste generated at your location meniioned below. After a careful consideration, it has been decided to

grant aulhorization (Renerval) under Bio-lt,ledical Waste Management Rules, 2016 (herein atter to be called as

BMWL4 Rules) for a period and p remises mentioned in this authorization

1. File Nc. of authorization and date of issue )-o "L -ls td
2. Pushpanjali Life Hospltal operator 0l the facility located at Lale Da Bagh Bhori, Jammu is hereby granted an

PotLt)authorization for
Activitv

Generation, SegreSation
Collection
Storage
Packagiry
Prc-Trcatment
Disposal

3. Pushpan,iali Life Hospltal is hereby authorized for handling of biomedical

(i) Number of beds of HCF: 09

(ii) lnstalled treatment & disposal Facility: NA

thr ity given below;

for a period upto Aug,2023 and shall be

n

wed subject to lulfillment of

:l
:i

,.\a

--{:)
cl

Tvpe of Waste Cateqorv
Yellow

\r,t%il.(Transrucent)

(iii) Mode of disposal of Bio-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated 0r disposed per month: 30 kg

(ti) Validity of Authorization fees is upto Aug. 2023.

Quantity permitted for Handlinq / month
3kg
6kg
3kg
18 kg

5. This authorization is subject to the conditions stated below and to such oth ndrt ons be specilled in the
rules for the time being in force under the Environment (Protection) Act, 1986

4. This authorization shall be in forcs

conditions specifled in the authorizatio

eelu Sharma)

Principal Scientific Officer
PCB, Jammu

Date ...............,

ional Director

(Dr

B, Jammu

n;

141,-"

o-



Pushpanjali Life Hospital

The authorizat on shall comply with the provisions of ihe Environment (Protection) Act, '1986, and the rules made

there under

1. The authorization or its renewals shall be produced for lnspeclion at the request of an ofilcer authorised by
the prescribed authority.

2. The person authorized shall not rent, lend, sell, transfer or othenvise transport the bio-medical wastes
wrthout obtaining prior permisslon of the prescribed authority.

3. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization,

4. lt ls the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions ol Authorization

6. Treatment & Disposal of Bio-Medical Waste (herein after to be called as BMV{)

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in

compliance with the standards prescribed in Schedule- ll.
2) The applicant wh6re required, shall set up requlsite Bio.Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein
after to be called as CBMWTF),
3) The chemical liquid waste as delined ln Schedule. l, afler resource recovery (wherever requked)
shall be pre{reated belore mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards lor incineralor / plasma pyrolysis or gasification / autoclaving / microwaving / deep budal /
chemical dislnfection etc., shall be as specified in Schedule-ll ofthe BMWM Rules, 2016.
Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bicmedical waste
treatment and disposal {acility, before discharge into the sewer, should conlorm to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

SuspendeC Solids 100 mg/1,

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Blo-assay test 90%survival of flsh after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

7

I Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed olf wi$l

l/unicipal Solid Waste,

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the

specilled Schedule-|, prior to its storage, transportation, treatment and disposal. The containers/bags

shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made lor a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specilied above, to ensure

that there shall be no seconciary handling, pilferage of recyclables or inadvertent scattering or spillage by

animals.and the B[,4W from such place or premises shall be directly transported in the manner as

prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as the case may

te, in the manner as prescribed in Schedule l;

4) At the storage site ,iBio.Medical Waste Storase Site" & "Danoer" signboards shall be prominently

dlsplayed.

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse eflect t0

human health and the environment.



I

Pushpanjall Life Hospltal

r. The containers fcr storing segregaied ,yasies shall be clearly identifiable. Colour coding of waste categories with

multiple treatment options as deflned in Schedule I (Part-1), shall be selected depending on treatment option chosen:

7) No untreated BiJW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of the
prescribed aulhority and take measures to ensure thal the waste does not adversely aflect human h'ealth and
the environrent and in this regard shall designate a cold storage space.

9. r'a^spcnar or of Bio-1,.'ledical Waste:

1) ii a container is transported from the premises where BMW is generated to any waste treatment lacility
o.rlslde the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of the
rules, also carry information prescribed in Schedule lV of the rules.

10

2l Untreaied BlvlW shall be transported only in such vehicles as may be authoriied for the purpose by the
competent authority. The transpo( vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part . B) of the rules

General Conditions:
1) Provide training to all its health care workers and others, involved in handling ol BMW at the time of

induction and there after at least once in every year and the details of training pmgrammes conducted,

number of personnel trained and number of personnel nol undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry o{ Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling ol BMW by

providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care workers

and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and display the monthly record on its website

according to the BMVY generated in terms of category and color coding, as specilled in Schedule L

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by forming a new conrrnittee and the committee shall meel once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than hirly beds shall

designate a qualilied person to review and monitor activities relating to BMWM within that facility and

submit the annual report,

7) When any accident occurs at any institulion or facillty or any other site where BMW is handicd or drring

transportation ol such waste, the authorised person shall report the accident in Form I of the rules to the

Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.

9) All records shall be subject to inspection and verification bythe Board atanytime.
10) Every applicant shall submit an annual report in F0rm on or before 30tr June everv vear for the

oenod from Januarv to December. which shall !nclude information about the categories & quantities, of
BIMW handled during the preceding year.

The applicant shall be furlher required t0 obtain the following from the Board: (whlch ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollulion

3) The Hazardous & Other Waste (Management & Trans boundary l!,lovement) Rules,2016,

4) The Solid Waste Management Rules, 2016.

11
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5) The prastrc waste rvlanagement Rures, 20.16. 
Pushpanjall Life Hospital - \\;

6) To return used batteries to authorized dealers, as per the Batteries (lvanagement & Handling) Rules,

2001 and amendments thereof.
7) The authorization granted shaLl lapse al any time, if the facility does not demonstrate the parameters, as

required under rules or any condition of this authorisation order is not complied with.

8) To make a provlsion within the premises for a safe, ventllated, and secured location for storage of
segregated blo.medical waste in colored bags or containers in the manner as specified in Schedule
t,

9) To establish a Bar.Code System for bags or containers containing bio.medical waste to be sent out
of the premises or place for any purpose immediately,

10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
1 1) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste.
121 To submit DHS Reqistration within three months.
13) To enhance capacity of Neutralization System & submit photoqraphic. proof withjn tliree montbs.
14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.

SPECIFIC CONDITIONS:

"This Aulhorization is issued purely from environnental angla and lhe Board sha,l nof be responslble lor any clalm,
ownership,proprietorship etc, of the tacilily.

The emissions or discharge of environmenta! pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specifled under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this Board

as laid down in this order, the applicant is liable for prosecution under Section 15 of the Envhonment (Protection) Act

1986 and other penal provisions ol the Act and shall on conviction be liable lor punishment and imprisonment as

provided in the said Act.

\u$l c
Fo n behalf of

Pol ontrol Board

I,

J

(Neelu Sharm
:i.i
l-, ssarn, F

Principal Scientilic 0fflcer
J&K PCB, Jammu

Copy for information and necessary action to: -

Member Secretary, PCB Jammu for information & necessary action.

Divisional Officer, PCB Jammu (N) for information and necessary action.

l/c Website for necessary action.

9? cts

JNN\$ ESfl',[?ffiro\$'riIJ
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2

3

> Health Care Facilities with less than len beds shall have to complv with the output dischelw
standard fot liquld waste hnmediatelv.

(Dr.



J&K POLLUTION CONTROL BOARD
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PCB
CONSE,\*T ORDER

Consent No.:- PCB/digitaU2l041772799 of 2021 Dsle:- l2l0l/2021

Consent to Operate (Fresh ) under Section 2526 ofthe Water (Prevention & Control ofPollution) Act, 1974

and under seclion 2l of the Air (Prevention & Connol of Pollution) Act, I9El as amended is granted in

favour ofDr. Arun Arora

tU/s Pushpanj li Life Ilospital
Lale da Bagh Bhouri,J8mmu North
Jammu (registered No.467 dt: l7-12-2010)

for a period upto Jsnuary 2022 for Orange category of HCE as per revised classification of industsial sector,

subject to the following terms and conditions in a time bound manner:

The consent is granted by the Board is restrictcd to Prevention and Control ofPollution only and shall not be treated

as substitute for any othcr permission required under other laws of the land.

2. The conseni granted is valid for the Operation of HCE for indoor patients with capital investment of
Rs.75 lacs.

S No. Maximum capacily

I HCE (Hospirsl) Bed caprcity l0 (Nos.)

1 Laboratory 0l (No.)

3
Operation Theater 0l (No.)

Compliance under Water Act:
a. Sewage Efflucot : The flCE holder to maintain waste water treatment facility and Soakage pit

in efficient manner so as to achieve the quality of treated sewaS,e to the following standards
before disposal:

Standsrds of discharse for sewage disoosal:
91ATE Po(

&KJ

Jammu./Kashmir ks b.n ic lll

I

J

o()
z-.

2,a

b.
i.
ii.
iii.

Water consumption & disposal
The daily quantity of sewage effluent from the HCE shall not exceed from 0.? KLD
The daily quantity of water consumption shall not exceed 0l KLD.
Waste water generated from the HCE shall be disposed through neutralizat

it
,a"r'
:./

c. The HCE holder shall lake adequate safe guards for the treatment of seweragc water by way of providing septic /
soakage pit and is discharge shall confirm to the following standards : t

The industry can apply lot Rene\yal/Etrynsion ofConsent on the Site h,wr4.jlocnnt.nic_in dtcctly

Prrrm€lels Conc. in rng/l except for pH /c
pH 6.5 to E.5 /S
Suspended Solids 100 t )!t s
BoD 3 days 27u c Ii .^- "nr.].'

30

Page I

Fscility

AGTR

*

k



Parameters Conc. in mgll except pH
6-9pH

Doo ( r DAYS 270 c) 30
Tota I Suspended Solid 100

4. Compliance under Air Act:
a. The HCE holder shall comply to Nsllonsl Ambi€nt Air Qurlity Standards as per EP Act

l9E6 (refer rule 3(38) .

b. The HCE holder has to operate stack (s) ofthe following specification:

S.No Stsck attsched to Height in(m) Top dia in
(m)

Fucl Vel, Of gas (m/sec.)

I NA 0 0 0

The HCE holder has to operate and maintain continuous operation ofa comprehensive air pollution contsol system

including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP
Act 1986.

S.No. Pollution Coutrol Ert uiDments
I STP and Pollution control devices ,s applicable under Environment Protection Act

19E6.

5.. The HCE holder shall comply to the Solid Waste Management Rules 2016 dared 8-4-2016.

6. Complirnce under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for control ofnoise from is own sources within the premises so as to
maintain ambient air quality standards in respect ofnoise to less than 75 db(A) during day time and 70 db(A) during
night time. Daytime is reckoned in between 6am to lopm and night time is lopm to 6am.

7. Self Monitoring Schedule: The HCE holder shall gct the samples oftreated emissions and elTluents analysed &om
the J&K PCB laboratory or laboratory approved by the J&K PCB after every l2 months to check the efficacy of PCDs
installed in the HCE .

time of
e ffluen t

Control

The heahh care cstablishment authority shall abide by the directions o=f rt. iorrO which will be issued from time to
time. Any infringement/violation or sansgrcssion ofthe statulory enactments of pollution control acts by the HCE, shall

b€ sufficient cause to prosecute the violator in conformity with relevant section of Air / Wat€r Acts and Environmcnt
Protection Act in force.

The health care establishment shall be under surveillance monitoring ofJ & K Pollution Control Board

The health care establishment authority shallraise green belt ofsuirable plant species within the premises ofHCE.
The heahh care establishment olflner shall providc adequate arrangement for fighting the accidental leakages/discharge

of any air pollutant/gas/liquid from the vessel, machinery elc. which are likely to cause fire hazard including

environmenlal pollution.

'[he industry can opply lor Rene\rdl/f\ponsion ofConsent on the Site wwNt'jhocnns'nic in ditectly

Poge2

ll.

llL

vii
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ood House keeping pracrices shall be adopled b!'rhe health care establishment authority.

It shall b€ the responsibility of the hcalth care establishment owner to ensure that there are no complaints from the

surrounding areas due to pollution caused by the health care establishment

x. The Health Care Establishment owner should apply 60 days in advancc for renewal ofConseDt before expiry thc date of
this Consent order.

xl The Health Care Establishment authority will adopt proper system for disposal of wasle water and bio medical waste.

xt !. The tleakh care establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 200t with amendments.

lL The Health Care Establishment authority shall tbllow the Bio medical waste (Management & Handling) Rules 1989 and

amendments made thereof.

This conscnt is issued with the condition ofperiodic inspections by divisional officer as per schedule for orange category
units.

In case ofviolation ofthe above mentioned conditions or any public complaint the consent shall be withdrawn

This consent is issued purely from environmental Board shall not be responsible for any

claim, counter c , ownership, partn

v)l
) t(Ashok upta

Assn. Env. Engineer

Copy to the :

l. Regional Director PCB -Jammu

2. Commissioner JMC Jammu for

Fa
,I, F

for in tation ofconditions as above.

inforrnati

3. Dircctor Health Services Jammu for information.

4. General Manager DIC Jammu .

5. D.O PCB Jammu North for the diJection to monitor the conditions ofthe consent stated above.

6. P.A to Chairman J&K PCB for the information of Chairman.

7. lvUs Pushpanjli Life Hospital Lal de ba8h Bhouri Jammu for information for informalion.

8. Oftice file

Th' urit holdcr mly downlotd thc lirl of tlmdltdr from wcbs ir. Jkspcb nic. rr lnd cpcb n rc rn ro b€ complicd undcr lhc Envtonmant proracrion Acq I9E6 read,wirrrW.tcr (Prcvcnrion tt Conrml ofPotlution) Acl, t9?4 & Arr (prev;niion & Conuot o'f ioitri,onia.,, rrt r.

Yhl. l. coiiput.r g.n.rat.d docsm.nt lrolh OCMMS by JXSpCB

liffi# .,,)

o
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/ .I.QK POLLU'I'ION CONTROL BOARD

l'artt!sh lihovon.Forest (-triple:c, Glodni, Tronsport Nogor, Nonrol, Jommu\{r/
P('R

Sr.No. PCBi R pj/u r!! \Yt2l) 
I?- 

tl o .- I t > Date

AUTIIOItIZ,\'l'l()N (lltnulall FOR OPE|IA]'ING r\ FACILITY FOR GENEP.AI'ION,
COLLI'C'I'ION. It Ii,C:IiI''I'I ()N. TREATMENT, STORAGB AND DISPOSAL CF BIO.

*L^

MIll)l(',\1, \\.\s'l l,l

To

Dr. Rakesh Sharma

Nirmaya Hospital

Opp. JRC Home, Udhywala Bohri. Jammu.

The Board has scrutinized the information fumished by you and the proposal for management & handling of

Bio-Medical Waste generated at your location mentioned below. After a careful consideralion, il has been decided to

grant aulhorization (RcncNal) under Bio-Medical Wasle Management Rules, 2016 (herein after to be called.is

BMWM Rules) for a period and premises mentioned in this aulhorization I t
1. FireNo.oraurho,izaronanooutJlt"ffi .]jiE:;' -U, rrlltI e-o
2. Nirmaya Hospital operator of the facility located at Opp

an authorizalion for:

Generatior, Sc!lrcgllion
Colleclion
Storage
Packaging
Pre-Trealment
Disposal

3. Nirmaya Hospital is hereby authorized for handling of blomedical wdste as per the capacity given below;

(i) Numberof beds of HCF: 15

(ii) lnstalled treatment & disposal Facility. NA
(iii) Mode ol disposal of Bio-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed pcr rnonth: 17.1 kg
(vi) Validity of Authorization fees is upto April, 2023.
Waste Categorv Quantity perqtitted for Handlinq / month

\}P
' rvoe ot

)nc Hor., uany*.r, eLtr i, Jammu is hereby granted

36kg
3kg

t.t l(g

9kg

er cond

Yellow
Red

White (Tran!lucent)
Blue

4. This authorization shall be in force for a period upto April, 2023 and shall be renewed subiect to fulfillment of
condition_specifi ed in the Authorization.

5. This authonzation is sub.iect to the conditions slated below and to s be specrlied in

the rules for the time being in iorce under the Environment (Proteclion) Act,

fu*u'{"9
(Neelu S
Principal Scientific Officer
PCB, Jammu
Date ................

Director

sas

B, Jammu

Jtt(

Form -III
(See rule 10)

AUTI'IORIZATION



Nirmaya Hospital

r ,6) ttre mntainec for storing segregated wastes shall be clearly identifable. Colour coding of waste categories with

multiple treatment options as defined in Schedule I (Part-t), shall be selected depending on featment option chosen.

7) No untreated BtrIW shall be kept stored beyond a period of 48 hours provided that if for any reason it

becornes necessary to store he wasle beyond such period, the authorised person must take permission of the

prescribed authority and take measures to ensure that the waste does not adversely affect human health and

the envimnflEnt ard in this regad shall designate a cold storage space.

9. Transportation of Bicltibdical Waste:

1) lf a mntainer is transported ftom the premises where BMW is generated to any wasle treatment facility

outside the premises, the container shall, apart fiom the label prescribed in Schedule lV (Part - A) ofthe
rules, also cany information prescribed in Schedule lV of the rules.

2) Untrcated BMW shall be transported only in such vehicles as may be aulhorised for tn purpose by the

competent autirority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

10. GeneralConditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the healh carc workers and others, inrlolrred in handling of BMW for prolection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of he Ministry ol Health and Family Welfare, issued from time to time.
3) Ensure occupational safety of dll health care wo*ers and others involved in handling of BMW by

providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care workers
and othes involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and display the monthly record on its website
according to the BMW generated in terms of category and color coding, as specified in Schedule l.

6) Establish a system to review and monitor the activities rclated to BlvMM, either thmugh an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the remrd of the minutes of the meeting of this committee shall be submitted along with the annual
rcport to the prescribed authority and the heatth care facilities having less than thirty beds shall

. designate a qualified person to review and mon'rtor aclivilies relating to BMWM within that facility andgl" submit the annual report.

. \*t4 
t 

When any accident occurs at any institution or facility or any other site where BMW is handled or during

\N/ hansportation of such waste, the authorised person shall report the accident in Form I of the rules to the
l/ Board forthwith.

8) Every applicant shall mainhin rccords rclated lo the generation, collection, reception, storage,
tansportation, treatment, disposal and/or any form of handling of BMW in acmrdance wilh these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by frre Board at any time.
l0) Ev.e{v, 

?Dolicant shall subm( an annual reoort in Form - lV on or before'30u'June everv year for the

rylgd&m Jaluarv to December. which shall include information about the citegories a quaniitrts, of
BMW handled during the preceding year.

1 1. The applicant shall be further required to obtain the following from the Board: (which ever is applicable)
'l) Consent under the Water (prevention and Control of pollution)Act, 1974.

2) Consent under the Air (prevention and Control of pollution.

3) The Hazardous & Other waste (Management & Trans boundary Movement) Rures, 2016.
4) The Solid Waste Management Rules, 2016.



t

\
Nirmaya lioqpital

5) The Plastic Waste Management Rules, 2016.

6) To refum used batteries b authorized dealers, as per he Batteries (Management & Handling) Rules,

2001 and amendments thereof.
7) The authorization granted shall lapse at any time, if he facility does not demonstrale the parameteB, as

required under rules or any condition of this authorisation order is not complied with.
8) To make a provision within the premises for a safe, ventilated, and secured location for storage of

segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule
L

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent out
of the premises or place for any purpose immediately.

l0) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
1l) To dispose off infectious Liquid Waste only after treatment by disinfection as per Schedule-ll (6) of

the Principle Rules.
12) Notto dispose off teated BiGmedicalWaste with irunicipal Solid Waste.
13) The Proprietor should apply tlli days in advance for renewal of authorization before the expiry of

same.
'This Auaho zafion is ,bsued purery fiom environmenael engle and ho Boetd shall not bo responsiDlo tot any clain,

ownsrship,ptoprietorship elc. ot the tacilily.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules ofthe Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Prcvisbns:

lf the applicant fails to comply with he terms and conditions and other directves issued by this Boad

as la , down in this order, ttn applicant is liable for prosecution under Section 15 of the Environment (Prctectjon) Act

1986 and otrcr penal prcvisions of Ute Act and shall on convktion be liable for

provided in tle said Act

.,\i,.

ment and imprisonment as

F

t,t, b,%
J State

n behalf of
Board

tn, IF(Neelu Sharma)
Principal Scientifi c Oflicer
J&K PCB, Jammu

'Reoional Director
i&KPCB,Jamy{X\ w'

.:-

Copy for information and necessary action to: -

1. lvlember Secretary, PCB Jammu for information & necessary action.

2- Divisional fficer, PCB Jammu (N) for information and necessary action.

3. Uc Website for necessary rction.
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Olnion @anitorp ot lammu & SagDmir

J&K POIIUTION CONTROL COMMITTEE
OFFTCE OF THE REGIONAL DIRECTOR. JAMMU

Porivesh Bhowoh, Fotest Cornplex, Glodni, Trcnspott Nogot, Notwol, Jommu
E m o i t : rc g io n o I dj!gl9!i!tpghiD!!994pjL99D T e l/fo x 0 1 9 1 - 2 4 7 69 2 6

Propritlor
Swastik Nursing I lorne,
J-rnipur, Jantntu.

o,t"a, t8/x/Joll. .

I,EGAI, NOTICE

Whercas, it is the duty of every occupier to operate health care facility aRcr obtaining valid Authorization and

Conscnt under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled rvithout
any adverse effect to human health and the environmcnl.

Whcreas, you have failed to seek Consent under Watcr (Prevcntion and Control of Pollution) Act, 1974. You
have also failed to seek Authorization (Rene

wal) under Bio-medical Waste Management Rules, 2016 since Novcmbcr, 2018, despite of a renrindcr lener
dated 28102/2019.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Watcr
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986

respectively, it is mentioned that:
'Vhereas an offence under this ACT has been committed by a Company, the Manager/ln-chargc ol the Crrrrrpany

shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punishcd accordingly."

Further Scction l5 of the Environmenl (Proteclion) Act, 1986 mentions that whoever fails to comply rvith or
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of cach such

failure or contravention, be punishable as per the provisions ofthis act.

Whereas, operation of the HCF with such status is an offence entailing legal acrion against the propr;etor lor the
treasons mentioned below.

! Operation of the HCF without valid Consent from J&K PCC.

! Opcration of the HCF without valid Authorization from J&K PCC.

! Operation of the HCF without ETP/STP.
! Operation of the HCF without Bar Code.

! Operation of the HCF without establishing website for up-dation of monthly BMW dctails as rvcll as Annual
Report.

This notice is thercfore, issued and served upon you to show cause within l5 days from its i tlrncc Js lo wlrv
legal action be not taken against you for the violation ofvarious environmental larvs

J ul) I

copy to rhe: *Regional Director Jammu

l. 'l'lre Member Secretary, J&K Pollution Conlrol Comminee, Jammu for information and nccessary action.
2. Director Health Services, Jammu for information and necessary aclion.
3. Divisional Officcr, PCC Jammu (North) for information and necessary action.
4. llc Wcbsite for rVa.

OIU
,a 6't*t"

(

No: l'CC/RDJ/l'SO/llMW/22l Bt/ 6 -V 9 .

;

I
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GIion llterritor, 0t nammu & ftasbmir
J&K POITUTION CONTROL COMMITTEE

OTFICE OF THE REGIONAI- DIRECTOR . JAMMU
Porivesh Bhowon, Forest Complex, Glodni, Tronsport Nagor, Norwal, Jammu

E mo i I : reg i o no ldl!9!9!i!:p9,i!!4@9l!9! !s9!!L Te l/t'o x 0 19 1 24 7 69 26
Pr0prictor
Slvirstik Nursing I lome,
Janiprrr. Jlrrnru.

No: PL('Rl)l PSO lltrlw:l / 
' Dntc(l:'''t!tI

l{et l,cC/RDJ/l,So/BM W/221846-49 dared I 3/06/22

t-E(;.\ t- N()TtCIi-2

Whereas, your calth Care Facility (llclf) rvas inspected on 05107/2022 by a team constituted by J&K Pollution Control
Conrrrittee in conrpliance to the llon'blc Natioral Crcen '[ribunal order daled l7/05/2022 in O.A. 344/2022, with
representativc of District Adrninistralion and Ilcalth Dcpanrncnt.

Whercas during inspection ot 0510712022, it was obscrved lhat you have failed to comply to the Watcr (Prevention and

C ontrol o l' Po llut ion) Act, I 974 and B io-rned ical Waste Managcnlcnt Ru lcs ( BM W). 20 I 6, for the reasons mentioned below:

i Operation ofthe tlCF without Conscnt llonr.l&K PCC, till date.
i Operation olthc HCF without valid Authorization from.l&K PCC, since November,20l8.
i Operation ofthe llCF without Elnucnt'l'reatnrcnt I'lant(liTP)/ Scwage Trcatnrent Plant (STP), as rhe b€d capaciry is 10.

Whercas during inspection, the tlCF was not properly segresating waste in designrted colour-codcd bins (as grecn and black bins
were also being used fbr BMW), maintaining log book lbr t.,MW, clcsignating a person lbr BMW management. rnaintaining any
record of training/irnrnunization ol'stall 'l'he HCF has not cstablished website for up-dation of monthly BMW dctails as rvcll as

Annual Repon, 2021 and has not irnplenrentcd bar code.

Whereas, a show cause notice dt. l8/06/2022 rvas issued to you lbr thc violatiQn of various envirormental larvs and you havc
f'ailcd to respond to il also and are opcrating the Health Carc Facility in blatant violation ofabove rnentioned rLrlcs.

Whereas, il is pcrtinent lo mention here that under OITFUNCES BY COMPANY, scction 47 of the Watcr (Prevention and
Contro I of Pollution) Act, I 974 and section I 6 ol- the lln viron rnent ( Protection) Act, I 986 respective ly, it is nentioned that:
"rvhereas an oflence under this ACT has becn conrrnitted by a Conrpany, the Manager/ln-charge of thc Companv shall be

deerned to be guilty ofthe olfence and shall be liable to be proceeded against and punished accordingly."

I.'urther Sectio[ l5 of the Ellviro rllent (Protection) Act, 1986 rncntions that whoever fails to conrply with or contravcnes
any ofthe provisions ol'this Act. or the directions issucd therc under, shall, in respect ofeach such failure or cortravcnrion,
be punishablc as per lhe provisions olthis act.

Whersas this 'rolice is therctbre. issucd and served upon you lo sh()w cirusc within I5 days as to why action shoulcl not be

initiatcd agairrst you unclcr the Water (Prevcntion and Control ol Pollution) Act. 1974 and []io-rnedical Waste Manlgcmcnt
Rules,20l6. that inclLrdr:s ckrsure ofthe fircility and imposition ofEnvironmental Compensation, as approved by thc Ilon'blc
National Creerr Tribunal in O.A. '710-lr3/201'7.

(Sad Pau l) tFS
I{cgional l)ircctor Jarnrru

( opy to
l.
2.

l.
4.

lhc Nlcrrhcr lic,irctirry. J&K l']ollntion ( urtrol ( omrniltcc. Janrnru lbr infirrrnation and ncccssury itction
l)ircc'or llcnlth Scrviccs. Janlnru tbr intr.nrllation ilnd nccossary tction.
I)ivisrrrnirl olliier- l'C'( .llunnru (Noflh) lirr il|lirnnlltion and nccessary action.
I/c W,:bsil,i li)r o/a.

,

\7
PCC
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S. No. PCC/RDJ/BMW /24]t\6g/22t tl :t l)' ) t,

J&K POLLUTION CONTROL COMMITTEE
Parivcsh llhqvtrrt, Forest Contpler, Glatlni, Transport Nugrtr', Nanvol, Jontnu

oarc l0 f otf Yt t.

Jtt(

Form -III
(Sce rule l0)

AUTHORIZATION
AUTIIORIZ,\TION Fresh FOIT OPEI{ATING A FACILITY FOR GENERATION( )

COLLECTTON, RECEPTION, TItEA'trv-lENT. STORAGE AND DISPOSAL OF BIO -
NII]DIC.\L WASTE

To,

Ms. Manju Malhotra

Shubh Tilak Multispeciality Hospital

Akhnoor, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling

of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Fresh) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

B[/W[/ Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue 2c ).b2).,I Dt / /B OL

2. Shubh Tilak Multispeciality Hospital occupier or operalor ot the facility located at Akhnoor, Jammu is hereby

granted an authorization for:

Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment

. Disposal

3. Shubh Tilak Multlspeciality Hospital is hereby authorized for handling ot biomedical waste as per the capacity

given below;

l. Number of beds of HCF: 28

ll. Mode of disposal of Bio-medical Waste: CBMWTF, Samba

lll. Quantity of Bio-medical Waste handled, treated ordisposed per month: l5.9kg
lV. Validity of Authorization fees is up to December, 2022.

V. Bar Code Allotted: STMSHl8120lJKBH00684.

Type of Waste Cateoorv
Yellow
Red

White (Translucent)

Blue

(Neelu Sha

')' , ';-/'

rma)

Quantity permitted for Handlinq / month (As per l/R)

okg
6.0 kg

90kg
09kg

4. This authorization shall be in force up to December, 2022'frcn the date of issue and shall be renewed subject
to fulflllment of conditions specifled in the authorization.
5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in

the rules for the time being in force under the Environment (Protection) Act, 1986.

\, t-.--
Prftrcipal Scientifi c Officer
PCC, Jammu

Paul) IFS

Regional Director

PCC, Jammu



Shubh Tilak Multispeciality Hospital, Akhr{

The authorization shall comply with the provisions ol the Environment (Protection) Act, '1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an oflicer authorised by
the prescribed authority.
The person authorized shall not rent, lend, sell, transfer or otheruise transport the bio-medical \/astes
without obtaining prior permission ol the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.
It is the duty o{ the authorized person to take prior permission of the prescribed authority to close down the
facility.

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in
compliance with the standards prescribed in Schedule- ll.

2) The applicant where required, shall set up requisite Bio.Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for keatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein

after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule. l, after resource recovery (wherever required)

shall be pre{reated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BMWM Rules, 2016.

Eflluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease l0 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of lish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common biGmedical waste treatment facility for
incineration or lo hazardous treatmenl, storage and disposal facility for disposal.

Segregation & Storage of Bio-l,,ledical Wastes:

1) Bl\4W treated/untreated shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point ol generation in accordance with the

specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags

shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of

segregated biomedical waste in colored bags or containers in the manner as specified above, to

ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or

spillage by animals and the BMW from such place or premises shall be directly transported in the

manfler as prescribed in these rules to the CBIV1WTF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio.Medical Waste Storaqe Site" & "Danqer" signboards shall be prominently

displayed.

2

3

4

5

7

Terms and Conditions of Authorization

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as B[/W).

1

w
8.



Shubh Tilak Multispeciality Hospital, Akhnoor

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.
6) The containers for storing segregated wastes shall be clearly identiliable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on

treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that il for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affecl human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:'1) lf a container is transported from the premises where BMW is generated to any waste treatment facility

outside the premises, the container shall, apart from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescribed in Schedule lV of the rules,

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, lnvolved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protectlve Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care

workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the B[,lW generated in terms of category and color coding, as speclfied in

Schedule L

6) Establish a system to review and monitor the activities related to BMWlVl, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with the annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form I of the

rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BI/W in accordance with these rules

and any guidelines issued.

9) All records shall be subject to inspection and veriflcation by the Board at any time.

10) Every applicant shall submit an annual reporl in Form - lV on or before 30rh June every year for the
riod from Janua which shall include information about the categories & quantities, of

BIV1W handled dunng the preceding yedr.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

Consent under the Water (Prevention and Control of Pollution) Act, 1974.

Consent under the Air (Prevention and Control of Pollution.

The Hazardous 8 Other Waste (Management & Trans boundary Movement) Rules, 2016.
The Solid Waste Management Rules, 20'16.

The Plastic Waste Management Rules,2016.
To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
200'1 and amendments thereof.

I

v

10

1

2

3

4

5

6

ti



Shubh Tilak Multispeciality Hospital, Akhnoor

7) The authorization granted shall lapse at any time, if the lacility does not demonstrate the parameteB,

as required under rules or any condition of this authorisation order is not compljed with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio.medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To implement a Bar-Code System for bags or containers containing bio.medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
1 1) Not to dispose off treated bio. medical waste with municipal solid waste.
12) To maintain and update on day to day basis lhe bio-medical waste manegement rcqister end

displav the monthlv tecord as we,l as Annual Report on the website accotding lo the BMW

13

14

15

eraled in tems of cate and color codin
To authenticate the waste handed over and received by the CBMWTF on the log book daily.
To submit SMR ol ETP/STP on quarlely basis.
The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

PE IFIC CONDITI N

"This Aulhorization is issued purely frcm envircnmental engle and lhs Board shall not bo responsibls for any claim,
ownership, ptoptietorchip etc. ot lhe facility".

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this

Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment

(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act.

t
(N

\,, i,,,v"
J.r, sr,rr/,nrl

t

atP
I

aul) IFS

Princlpal Scientific Officer

PCC, Jammu. u
Regional Director
PCC, Jammu ,

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (North) for information and necessary action

3. l/c website for n/a..

,, The effluent qenerated or treated from the premises before discharqe into the sewer should

conform to the prescribed limits as mentioned in Schedule ll, S,No. 8 (1) of the BMWM Rules,

2016,

i The prescribed limits as referred above are applicable to the occuoiers of HCFs ( ) 10 beds)

which are either connected with seweraqe network without terminal sewaqe treatment plant

or not connected to oublic sewers.

; For discharqe into oublic sewers with terminal facilities, the qeneral standards as notified

under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

For & on behalf of
J&K Pollution Control Committee

I

I .l: i:ji



t. 0lnion Oterritorp ot yammu & l[asDmir
J&K POLLUTION CONTROL COMMITTEE

OFFICE OF THE REGIONAL DIRECTOR. JAMMU
Porivesh thowon, Foresl Complex, Glodni,Ironsport Nogor, Norwol, Jommu

Emoil: regionolditectotikspcbimu (@ omo il.com. Tel/fox 019 L2a76926

\t7
PCC

Proprictor
[]aba Nanak Medicity,
Gadi Garlt.
Jarnmu.

No: PCC/lLD.l/l'SO/BMWl22l ti ['l l)aterl :

LE(;.\ I, NOTICE

Whercas. your Hcalth Care Facility (llCF) rvas inspected on 0210112022 by a team constituted by J&K Pollution Control
Corrrrrrittee in conrpliance to the IIon'ble Na(ional Crccn 'lribunal order dated l7l05i2022 in O.A. 344/2012, with
representatiYc of District Administration and l'lealth Depannlent.

Whereas during inspection on 0210112022, it rvas observed that you have failed to comply to the Water (Prevcntion and
Conrrol o I' Pollution ) Act, I 974 and B io-nredical Wirste M lnagemenl R u les ( B M W), 20 | 6, for the reasons mentioned be low:

Whereas cluling inspcction, thc HCF rvas not properly scgregating rvaste in dcsignated colour-coded bins, maintaining liiting
site. maintaining log book tbr BMW;ETP. designating a person for BMW management, maintaining rccord of
training/irnnrunization olstaff. The HCF has not uploaded monthly BMW details as rvell as Annual Report,202l on its
website.

Whercas, il is perlinent to mention here that Lrnder OFFENCES BY COMPANY, section 47 of thc Water
(Prevention and Control ol Pollutiorr) Act, 1974 and section l6 of tlre Environment (Protection) Act, I986
respccti\ cl] . il is rrrcnlionetl that:

''rr helea; an ol'tence under this AC'l has becn conrnritted byl Cornpany, the Manager/ln-charge of the Cornparry
shall be dccrned to be guilty ol'thc oll'ence and shall be liable to be proceeded against and punished accordingly."

This notice is therelix'e. isstred and served upon you to shorv caLrse rvithin l5 days from its issuance as Io why
legal action be not taken against you lbr the violation of variorrs environmental laws.

(Sat Pnul) IFS
Regional Director JammLr

Copr t,. tlre
I l he Menrbcr Sccretary. J&K PollLrtion Control Conrnrittee. Jammu lor intbrrnation and necessary actior
I Direckrr llcalth Serviccs. Jarnnru tirr intirrmation and necessary action.
.l Divisional Otliccr, PCC Jammu (South) fbr inlblrnation and necessary action.
I {/c Website tix n/a.

,.:/t/,/,:t,t

Funher tiection l5 of the Environnrent (Protection) Act, 1986 nrcrrtions that whocvcr tirils to conrply rvith or
contlavenes any ol'the provisions ol'this n ct. or the directions issuctl tlrere under. shall, in respect of each such
fhilure or contravention. be punishable as pcr the provisions ol'this act.



JE.X J&K POLLT]'IION CONI'ROL I]OARI)

PC?.
CONSENT ORDER

Consent Nrr.r- PCR/d igitaU2l04l 412757 of 2021 Date:- 2410312021

Consent to Establish /Opcrale (Fresh ) under Seclion 25/26 of the Water (Prevenlion & Control of Pollution)
Act, l9?4 and under section 2 I of the A ir (Prevenl ion & Connol of Pollution) Act, l98l as amended is granted

in favour ofDr. Anil Dutta for and on behalfol

M/s Baba Nanak Medicity Multi Spccialty Hospital
Opp. Reen l'aloce Gadhi C:rrh Jammu, South Jammu
(rcgistration No. J/NHCE,20l4-15/61 I dt: 24-4-2014)

tbr a period upto March 2023 for Orange category ofHCE as per revised classification ofindustrial sector, subject
to the following terms and conditions in a timc bound manner :

The consent is granted by the Board is restricted to Prev€ntion and Control of Pollution only and shall not be treat€d as

substitute for any other permission required under othcr laws of the land.

Thc consent granted is valid for thc operation o f l-lC E fbr indoor patients w ith capita I in vestmenl of Rs. 85.3 3 lacs.

S No. l a c ility Marimum capacity

I
HCE (Hospital) Bed capacity I

I

I
20 (Nos.)

3. Compliance under Wster Act:
a. Sewrge Effluent : The HCE holder has lo mainlain ETP and STP in an efficient manner so as to

achieve rhe quality ol tr€ated sewage ro Ihe following standards before disposal ;

Siandards of discharse for sewase disDosal: g,lATE Pot lg
Parameters

o
O

Jammu/Kashmir (www. ikspcb.nic. in)

I

1
t
I

,lir:,r tdb. Wster consumption & disposal
'lhe rlaily quantity ofsewage effluent tiorn the llCD shall not exceed 04 KLD.

. The daily quantity of water consumption shall not cxceed 05 KLD
'17.1,.on,

i'^ t''\9'
*

i. Waste water gcnerated from the HCE shall be disposed through ETP / STP:-

The llCE holder shall take adequate safe guards fbr the treatffent of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards l

!

4. Compliance under Air Act:
a. I he I-l(ll' holdcr shall comply to National Ambient Air Quality Standards as per EP Acr l9E6

(reter r'rle l(lB) /Air Act

b, 'lhe tl(lI holder has (o operate stack (s) of the specifications defined in various environmental
laws.

'lhe inhstrv ten oppll,ftr Rene*,ol,lit.I.tns io ol(onsent on the Site v,^n,r) jkocnms.hic in directly

Conc. in mg/l except for pH

Ptl 6.5 kr 8.5 *HI
Suspended Solids q100 I

I
\ii(i*$.f

BOD 3 days 2?o C i * €srr,"?t_:se,vr,^J()



S.No.
I ETP / S't'P and Pollution control devicer as applicable under Environment

Act 1986.
tion

The HCE holder has to operate and maintain continuou: operarion ofa comprehensive air pollution control system

including the following pollution control devices to achieve the quality'ofemission within tolerance limits as per EP

Acl I986
ATE Pott

,'ollution Contn)l E ur rflcn l!

f \
I
i5.

6.

t.
i.

ii.

iii.

iv.

vi.

vii.

viii.

ix.

x.

xi,

x ii.

xiii.

The HCE holder shall comply to the Solid Waste Managcment Rules 20l6 dated 8-4-20

Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for conrrol ofnoise from its own sources wi
mairtain noise to as per the standards.

F;i

c'' t:!?r! b

";;iur6?Ifr

.(
t

C.
* ...R;t"^,'o

Self !lonitoring Schedule : The HCE holder shall get the samples oftreated emissions and effluents ailalysed from the

J&K PC B laboratory or laboratory approved by the J& K PCB affer every six months to check the eflicacy of PCDs

installed in the HCE .

The HCE holder shall comply with the additional conditions as stipulrted below :-
'lhe Consent is valid tbr the Operation of(llCE) health care establishment only.

Pollution Conrol Devices (STP/PCD) as contemplared to achieve the quality of effluenV emission at the time of

operation within the tolerance limits prescribed, shall have to be operational . The effluent / cmission shall not contain

constituents in excess ofthe tolerance limits as laid down by J & K State Pollution Control Board.

The health care establishment authority shall be liable to pay compensation in case any damage is caused to the

envLonment.

The health care establishment authority shall abide by the directions of the Board which will be issued from time to

time. Any infringement/violation or transgression ofthe statutory enactments of pollution control acts by th€ HCE, shall

be suflcient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment

Protectlon Act in force.

T}e health care establishment shall be under survcillance and monitoring ofJ & K Pollution Control Board.

The health care establishment auihority shall raise grccn belt ofsuitable plant species within the premises ofHCE.

The health care establishment owner shall provide adequate anangemenl for fighting the accidental leakages/discharge of

any air pollutanVgas/liquid from the machinery etc. rvhich are likely to cause fire hazard and also install well equipped

fire control system in each floor separately..

Cood House keeping practices shall be adopted by the health care establishment authority.

It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the

sunoun,ling areas due to pollution caused by the health care establishment .

The Health riare Eslablishment owner shall not operate the HCE un less Board issue consent to operate fresh.

The Hbalth Care Establishment owner should apply 60 days in advance for renewal ofConsent before expiry the date of
this Consent order.

The Heahh Care Establishment authority will adopt proper system for disposal of waste waterandbio medical waste.

The Health care establishment authority shall place diflerent receptacles with color coding for the collection of bio

medical waste as per Bio Medical Wastes (Managemenr & Handling) Rules 2008 with amendments.

The Health care establishment authority shall install separate energy meter. Digital flow meters for ETP / STP and follow

the Bio Medical Wasle (Management & llandling) Rules l9E9 and amendmens made thereof.

The inclutry can apply/or Renewol/&pnnsrcn of(:onsent on the Site wwt-jkocmms-nic.in dhectll
Page2
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. . -.. In case ofviolation ofthe abore mentioned conditions or any public complaint the consent shall be withdrawn

. xvi. This consent is issued purely from environmenral angle and the Board shall not be responsible for any claim,

v counter claim, orvnership. parmership etc of the HCE

xv'ti. This content is ittued suhject ,o slrict adhercnce lo lhe landards of eflluent qnd solid \a,aste rules. .

V;t/
(Mrl Dewa )

Scientist C

1*ry
(B.MSbamrdl

Member Secrelarvv
Copy to the :

I Regional Director PCB Jammu for information and ensure the implementation ofconditions as above

2. Comnrissioner , JMC Jammu for information.

J. Directr.rr tlealth Service Jammu for information.

4. . Oeneral Manager DIC Jammu for information.

5. P.A to Chairman J&K PCB lor the inlormation of Chairman.

6. M/s uaba Nanak Mediciq Multi Specialty Hospital Opp Reen Palace Cadhi Garh for information.

7. Oflice fite

a
Ip
#
d, Fo-

+FR

Th. !nrt holder may download lhc Itt ofrtandards from w€bsitejts jcpFU'
ot l'o

Of,. fd"o.pf i"a u"a.r th. Envrronm€nr Prot ction Act, lgE6 rrad with
warer (Prevenrror & ( ontrol of Pollulron) Act. I9l4 & Ar (Prcvcnlron & Conrrol llurion) Acr, I98l

The industry can opply /or Rene*allExponsron o/Consenr on the Site wwvjkocnnt.nic.in directly

Poge3
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Thlr lr computor g€neratod docunront lrom OcMMs by JxSPCI



J&K Pollution Gontrol Board
JAMMU/SRINAGAR

S.No

AUl'II()ITIT,ATION

5--i
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o"te 0 7' c-? -27(o-(2

(Rcnoyal) FOR OPl.lltA't lN(; /\ t'ACtLITY FOR G IlNEItr\TION,
qal]l[e] IQr . RIcEpTr()N,'l'tr[,.\1']I tiN]' , S'T()I{I\(]II ANI) DISI' AL OF I}IO -
I\{EDICAL WASTE

To,

Dr. Anil Gupta

Baba Nanak Medicity

Opp. Reen Palace, Gadi Garh, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling

of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

Bl/WN,l Rules) for a period and premises mentioned in this au
'1. File No. of authorization and date of issue 2(
2, Baba Nanak Medicity occupier or operator of the facility located at Opp. Reen Palace, Gadi Garh, Jammu is

hereby granted an authorization for:

Activitv
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal

3. Baba Nanak Medicity is hereby authorized for handling ol biomedical waste as per the capacity given below;

L Number ol beds of HCF: 20

ll. Mode of disposal ol Bio-medical Waste: CBMIVIF, Samba
lll. Quantity of Bio-medical Waste handled, treated or disposed per month: 220.8 kg

lV. Validity of Authorization fees is up to September, 2027.

V. Bar Code Allotted: 8A8A181101JKNH00293.

1. c,1.c3,2/

IySe -SlUaste QCtSCo_ry
Yellow
Rod

White (Translrrcent)

Blttrr

Qu a nti rm r Handlin
1.5 kg

171.0 kg

450kg
33kg

/ month As ler

--.- ., ,,--.,;iii, rsl--

4. This autlrorizatiorr slull t)C irr krrr:c rrp to Scptcnlbcr, 2027 kon the date of issue and shall be renewed subject

to fulfillment rrf corl lilir rrt:; :;ptx;ilictl in llro ;)ullx)rilrli(.1r.

5. This authorizali()n is:;ul)j()(;t to lho (:orrrIiIiorr:;:;trr!:rI l;t:low ir0d to such other conditions as may be specifled in

lhe rules for the tirlro lx:irrr; irr trtcc rrrtrkrr lltt: []rrvirorrn rr;rrt (l)rok:ction) Act, 1986. 
/1' il rin'l:\rl\,tr

,,, ruF.- ..)\,.-, rLrltC Ulllc(Jl

fl'

Jt.
Re al Director

PCB/RDJ/BMw/2 YI

--r

Form -III
(See rule 10)

AUTIIORIZA'TION

\ \.^,/
\.- -9 ,/\r''



Baba Nanak Medicity, Gadi Garh, Janimu

Terms and Conditions of Authorization

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BIVW),

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in

conrpliance with the standards prescribed in Schedule- Il.

2) The applicant where required, shall set up requisite Bio-Medical Waste pre. treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall con{orm to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the B[,4WM Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatmentand disposal facility, before discharge into the sewer, should conlorm to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of lish after 96 hours in 1000/o effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) Bl/W keated/untreated shall not be rnixed with other wastes and shall not be disposed off with
Mrrnicipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified &hedule-|, prlor to its storage, transportation, treatment and disposal. The containershags
shall be labeled as specified in Schedule-lV.

3) Pr,rvision within the premises shall be made for a safe, ventilated and secured location for storage of
set.lregated biomedical waste in colored bags or containers in the manner as specified above, to
enjiure that there shall be no secondary handling, pilferage of recyclables or iqfldvertent .cattering 

Qr
spillaqe by animals and '"'t BMW flom ' .i 11469 or.pre/''icac cr-.,ii a l:-..r''

a

2

3

4

Additional Terms and Conditions of Authorization

6

7

B

-:-.., rru, .. re Site" o Ua

..,rsplayed

nqer" srgnboards shatt be prominently

1 The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.
Ihe authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority,

The person authorized shall not rent, lend, sell, transfer or otherwise transporl the bio-medical wastcs
without obtaining prior permission ol the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.
It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.



Baba Nanak Medicity, Gadi Garh, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identiliable. Colour coding of waste
categories with multiple treatment options as deflned in Schedule I (Part-1), shall be selected depending on
treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:
'l) ll a container is transported kom the premises where BMW is generated to any waste treatment facility

outside the premises, the container shall, apart lrom the label prescribed in Schedule IV (Parl - A) of
the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by

the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling ol BMW at the time ot

induction and there after at least once in every year and the details of training programmes conducted,

number of personnel kained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Wel{are, issued from time to time.

3) Ensure occupational safety of all health care workers and others invclved in handling of BMW by

providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care

workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BNIW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specilled in

Schedule l.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by lorming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting of this committee shall be submitted along with lhe annual

report to the prescribed authority and the health care facilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall repo( the accident in Form I of the

rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual repo( ln Form - lV on or before 30th June every year for the
riod from Janua to December which shall include information about the categorles & quantities, of

BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which everis applicable)

1) Consent 'Cer the Wate' llrevention and Control of ^ aion) Act. 1o- 
.

10.

I

\

, .r{utes, - -.1-.,'
5) The Plastic Waste Management Rules, 2016.
6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,

2001 and amendments thereof.

11.

iOllt



7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,

as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
1 1) Not to dispose off treated bio- medical waste with municipal solid waste.
12) To maintain and update on dav to dav basis the bio-medical waste manaqement reqister and

display the monthlv record on the website accordinq to the BMW qenerated in terms of cateqory
and color codin 0

13) To submit SMR of STP ouarterlv.
14) To submit renewed l\4OU with CBMWTF and renewed DHS reqistration immediately after expiry

of their yalidilfr€spectiyely.
15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same,

! The effluent qenerated or treated from the oremis es before discharqe into the sewer should
conform to the prescribed limits as mentioned in Schedule ll , S.No. 8 (1) of the BII4WM Rules,

2016.

i The prescribed limits as referred above are a pplicable to the occupiers of HCFs (bedded)

which are either connected with seweraqe network withou t terminal sewaqe treatment Dlant

or not connected to public sewers.

) For discha e into ublic sewers with terminal facilities the eneral standards as notified

under the Environment (Protection) Act ,'1986 (29 of 1986) shall be applicable.

"This Aulho zation is issued purely lrom environmental angle and the Board shall not be responsible for any claim,
ownerchip, proptietotship elc. of the facility".

For & on behalf of
J&K Polluti ontrol Board

Lu Ju
(Neelu Sharma
Principal Scientific 0flicer ty nesiondffi{,r0il

t!"c

H SA in, IFS)

Baba Nanak Medicity, Gadi Garh, Jammu

ffEqIElA!-Q[]AXS:

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this

Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act.

:

Copv rlr infornation ,nd necessary action to:-
^. .^ r-{m( a.
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To,

Mr. Ganesh 0utt Gupta

Sarla lVlarnorial Nursing Home

W.No.9 R. S, Pura, Jammu.

The Board has scrutrnrzed the information turnished by you and the proposal for management & handling

of Bio-lvledical Waste generated at your locatlon mentioned below. After a careful consideration, it has been decided

to grant authorization (Renclval) under Bio-l\4edical Waste N4anagement Rules, 2016 (herein after to be called as

BMWM Rules) for a period and premises mentioned in this authorization

1. FileNo.of authorization and date of issue t;.r ! ....i .l.t -t,fl 12,..' r

2'SarlaMemorialNursingHomeo..,p,.,o,op.,@ura,JammuiS
hereby granted an authorization for:

Activitv
Generation, Segregation
Collection
qr^r-^6

' Packaging
Pre-Treatment
Disposal

3. Sarla Memorial Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given

below.

l. Number of beds of HCF: 03

ll. Mode of disposal of Bio-medical Waste: CBMWTF, Samba
lll. Quantityof Bio-medical Wastehandled, treated or disposed permonth: 7.2kg
lV. Validity of Authorization fees is up to June, 2028.
V. BarCodeAllotted:SARLA18'1102JKNH00274.

ypc,rf Waste Cateqory
Yellow
Red

White (Translucent)

Blue

'1 [h s ?rrthr)rizat]on shall be in force up t0 June, 2028 from the date of issue and shall be renewed subject to
',tf t r e,. -' .r'r llrt ,,r's sper:rfied tn the a,ttlorization
5 rnrs rrilir()fization s:jublect to the conditions stated below and to such other conditions as may be specifred in
:he iLres r)r ihe trme bernq in force under the Environment (protection) Act, 1986.

Principal l.;cientifrc 0fficer
PCC. Jarn,nLr

(Sat Paul) IFS
Regional Drrector
PCC, Jammu

l"o rnr -ll I
(S re ru lr l())

.\t'l'lIotUT_,\ il()\

Quantitv permitted for Handlinq / month (As per I/R)

33kg
33kg
03kg
03kg



Sarla Memorial Nursing Home, R, S, Pura, Jammu

The authorizatlon shall comply vrith the provisrons ol the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authorlty
The person authorized shall not rent, lend, sell transfer or othen ise transport the bio-medical wastes
withoul obtaining prior permrssion of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized Shall constitute a breach of this authorizalion.
It ls the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

6. Treatment & D sposa of Bio-l,4edical Waste ((here n after to be called as Bl\lW)

1) Waste shal be treated & disposed off in accordance with specified Schedule' I of the rules and in

complance !^/ th lhe standards prescribed n Schedule- |

2) The applicant where required, shall set up requisite Bio-lvledical Waste pre.treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein

after to be ca led as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater The comblned discharge shall conform to the
d scharge norms given ln Schedu e-111

4) Standards for incinerator / plasma pyrolysls or gasificat on / autoclaving / mrcrowaving / deep burial i
ch-"nl cal d slnfect on etc , shall be as spec fied in Schedule- | of the BN4Wfo4 Rules, 2016.

Eff uent Standards:
ilre effluent generated or treated from tfre premises of occupler or operator of a common b o-medlcal waste
treatrnent and disposal facrlrty, before discharge nto the sewer, shouid conform to the following limits:

Paramaters lvlaximum Permissible Limit
0rl 6 5 t0 9 0

Suspended So ids 100 mgl

O & Grease lC mq,l

lOD 30 mgl

iiOD 250 mgl1

[] 0-assay test 909osur.r val of fish after 96 hours in 1009/0 efiluent

lllL.rdqe i[om Eff]uent Treatmenl Plant sha L be glven to common b o'medlcaL waste treatment fac Lty for
,rr feralon or t0 hazardous tTeatnreft, stcrage and dlsscsa iacrllty for disposal.

:-,!,erratlon & Storage 0f Bio-[,{edical Wastes;

I llvl\A/ treated/untreated shall not be mixed with other wastes and shall not be disposed off with

l,lrrn croal Solid Wasle.

2 3iVVY shall be segregated into containers/bags at the point of generation in accordance with the

soecifled Schedule-1, pror to rts storage, transpodation, treatrnent and disposal. The containers/bags

:r0all be labeled as specifled in Schedule-lV.

3 Provision within the premises shall be macle for a safe, ventilated and secured location for storage of

segreqated biomeclical waste in colorecl bags or containers in the manner as specified above, t0'

ensure that there shall be no secondary handlrng, pilferage of recyclables or inadvertent scattering or

spillage by anl rals and the BI\/W from such place or premises shall be directly transported in the

ntanner as prescribecl in these rules lo the CBIV]WTF or for the appropriate treatment and disposal, as

thr) ca:ie may be, in the manner as prescribed tn Schedule l;

4) Ai th-" storage site ,,Bio.Medical waste storaqe Site" & "Danqef' signboards shall be prominently

dir;played.

Additional Terms and Conditions of Authorization

I

Terms and Conditions of Authorization

1

2.

3.

4

5

1



Sarla Memorial Nursing Home, R. S. Pura, Jammu

5) The applicant shall take all steps to ensure that such BIVW is handled without any adverse effect to
human hea th and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding ol waste

categories with multiple treatment options as defined in Schedule | (Pa(-1), shall be selected depending on

treatment option chosen.

7) No untreated Bl\t1W shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such perrod, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human

health and lhe environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:
1) lf a container is transported from the premises where B[.4W is generaled to any waste treatment facllity

oulskie the premises the container shall. apart from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shal be transported only in such vehicles as may be authorised for the purpose by

the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

General Conditions:

1) Prov de lrain ng to a I its health care workers and others, involved in handling of Bl\,4W at the lime of
induction and there afler al least once n every year and the details of training programmes conducted

number of personnel tra ned and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection against

diseases includrng hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BIVW by

providing appropriate and adequate Personnel Protectlve Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BIVW and maintaln the record for the same.

5) l\4aintain an update on day to day basis, the BMW register and display the monthly record on its

website according to lhe BIVW generated in terms of category and color coding, as specified in

Schedule l.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities havlng less than thirly beds shall
designate a qualified person t0 review and monitor activities relating to BMWN4 within that fac lity and
submlt the annual report.

/) When any accident occurs at any institution or facrlity or any other site where BMW is handled or
during transportation of such waste, the authorised person shall repo( the accident in Form I of the
rules to the Board forthwith.

tj) Every appi0ant shall maintain records related to the generation, collection, reception, slorage,
transpodatio0, treatment, disp0sal and/or any form of handling of BIVW in accordance with these rules
aird any guideltnes issued.

10

!i) A
10\ F

rer;rtrds slta
very aoolican

ll be sublecl to rnspection and
t shall submit an annual reDo

verificalion by the
rt in Form - lV on

Board at any time.
or before 301h June everv vear for the

er tld from Januai) to Decernber which shall include information about the categories & quantities, of
BiVW handled during the preced ng year

'he app ir:ant sha I be further required to obtain the following from the Boarclr (which ever is applicable)

rlonsent uoder the Water (prevention and Control of pollulion) Act, 1974.
Consent under the Air (Prevention and Control of pollution.
[h.] Hazardous & Other Waste (lVanagement & Trans boundary l\,4overnent) Rules, 2016.
the liolid Waste lVanagement Rules, 2016.
the Plastic Waste l\,4anagement Rules, 2016.
I0 return used batteries to authorzed dearers, as per the Batteries (r\,4anagement & Handring) Rures,
2001 and amendments thereof.

,l

il

tl

q



Sarla lvlemorial Nursing Home. R. S. Pura, Jaminu

The aulhorizalion granted shall lapse at any time if the facility does nct demonstrale the paramett-s, 
!a

as required under rules or any condition of this authorisation order s not complled with.
To make a provision withln the premises for a safe, ventilated and secured location for storage
of segregated bio.medical waste in colored bags or containers in the manner as specified in
Schedule I

To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.
To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
Not to dispose off treated bio- medical waste with municipal solid waste.
To maintain and update on dav to day basis the bio-medical waste mana qement reqister and

1)

E)

9)

10

11

12

disDlav th monthlv record as well as Annual Report on the websile accordinq to the ZMWe

i3
1,1

qenerated in terms of cateqory and color coding.
To authenticate the wasle handed over and received by the CBMWTF on the loq book dailv..
The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
s3nte

SPECIFIC CONDITIONS

Health Care Facilities with /ess tha, len beds sha// have lo complv with the outpul discharqe

"fhis Authorizalion is issued pbrely Irom environmental angle anci the Board shall not be responsible for any claim,
owne(ship, proprietorship etc. of the facility".

Penalty Provisions:

lf the applicant fails lo comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protectlon) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishntent and
imprisonment as provided in the said Act.

For & on behalf of
J&K Poilution Control Committee

lrrinr pa I r;rertrflc ()ff r;er

Pl(l 1111,611

rlopv iJr information and necessary action to:-

I I lqrnirer iler;retary, PCC Jammu for information & necessary action.

2 f rvrsronal Officer. PCC Jammu (South) for information and necessary action

I I 'r \,vebsile for n/a.

(Sat Paul) IFS

Regional Director

PCC, Jammu

slandard for liquid waste intnediatelv.
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Proprietor
Medicare.Nursing Home,
39 B/C Gandhi Nagar, Jammu.

No: PCC/RDJ/PS otBuw tzu 838'4 |'

Onion derritorp ot lammu & 3arlrnir
J&K POLTUTION CONTROL COMMITTEE

OFFICE OF THE REGIONAI DIRECTOR - JAMMU
Polivesh thowon, foresl complex. Glodni, Trcnsport Nogor, Noturol,.lommu

E mo i I : rcg i on o I i!j!!s!9!j!5p!Li0!!Pgo9!!LqL Te I /fo x 0 1 9 1 - 2 4 7 69 2 6
PCC

5^r"u. Nfml)011.
LEGAL NOTICE

Whereas, it is the duty of every occupier to operate health care facility afier obtainins valid Authorizarion and
Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled without
any adverse efl'ect to human health and the environment.

Whereas, you have failed to seek Consent under Water (Prevention and Control ofPollution) Act, 1974 as well as

Authorization (Renewal) under Bio-medical Wasle Management Rules, 201 6 since Fcb, 202 I .

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, scction 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and scction 16 of thc Environment (Protection) Act, 1986
respectively, it is mentioned that:
"whereas an offence undcr this ACT has bccn comnritlcd by a Company, the Manager/ln-charge ofthe Company
shall be deemed to be guilty of the ol'fence and shall be liable to be procecded against and punished accordingly."

Funhcr Scclion t5 of the Environnrtnl (ltrolmlion) Acl, 1986 mcntions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the dircctions issued there under, shall, in respect of each such
failure or contravcntion, be punishable as pcr the provisions ofthis acl.

Whereas, opcration ofthe llCF rvilh such status is an olTence entailing legal action against the proprietor for the

' reasons mcntioned bclow.

! Operation of the IICF without valid Consent from J&K PCC.

I Operotion of the HCF without valid Authorization from J&K PCC.
D Opcration of the llCF without establishing website for updation of rnonthly BMW details as well as Annual

Report.

This notice is therefore, issued and served upon you to shorv cause within l5 days from its
legal action be not taken against you for the violation ofvarious environmental laws.

ance as lo whv

,c6' taLY'

olu aul) I

Copy to the
QlAeB,iona I Director Jammu

(

l. The Member Secretary, J&K Pollution Control Committee, Jammu for informalion and necessary action.
2. Director Health Services, Jammu for information and necessary action.
3. Divisional Officer, PCC Jammu (South) for information and necessary action.
4. I/c Website for n/a.
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PCC

Proprietor
Mcd icare Nttrsing I lonre,
39 B/C Gandhi Nagar, Jammu.

Qgni0n @erritorp ot yammu & lha6rmir
J&K POLTUTION CONTROL COMMITTEE

OFFICE OF THE REGIONAT DIRECTOR - JAMMU
Porivesh Bhowan, Forest Complex, Glodni, Tronsport Nogar, Norwol, Jammu

Emoil : regionolLrectoriktpebbu@Sag!.f9!L Tel/lox 079 1 2476926

; :. lc-- |
)t.t )

No: PCC/I{DJ/PSO IBMW l22l i i ) tl l)atetl:

RcI: PCCi It D.l/t'SO/llM W/22l83 8-41 dated 18,'06,'22

LE(;,{L NOTICIi-2

Whcreas, your Health Care Facility (tlCF) was inspected o11 O2lll7 /2022 by a tcam constituted by J&K Pollution Control
Comnrittee in compliance to the llon'blc National Grr:en Tribunal orrlcr date.l 1710512022 in O.A. 344/2022, with
representative of Distlict Administration and Health Departnrent.

Whereas during inspcction on 02107121122, it rvas obscrvcd that you have liriled to cornply to the Watcr (Prevention and
Control of Pollution) Act, 1974 and Ilio-rneclical Waste N1arlagc mcnt Ru lcs (B M W ), 20 I 6, for the reasons ment ioned bc low:

.r" Operation of the l lCF rvithout Conscnr liom l&K PCC. till d te.
> Operation ol'the LICF without valid Authorization tiorn J&K I)CC. since February,202l.
z Operution o1'thc IICIi without 0llluent Treirtrncnt Plan(E'tP)/ Sewagc Trcatrnent Plant (STI'), as the bcd capacity is 10.
i ln adclition to the above, the Propricbr hls illcgally sub-lettcd a pan ofthe nursing home to M/s Ncphrocare Health

Services Pri!atc l-imitcd, a Dialysis Cerrtre nith 08 bcds (l,roprietor-Sh. Vikram Vuppala).

Whereirs dLrring inspcction, the IIC[: was not p[opcrly scgrcg ting wlste in designatcd colour-coded birrs, rnaintaining log book
lor BMW, designating a person lor []MW nrarrirgenrenl, maintainirrg rccord oftrlining/irnorunization ofstafl The LICIr has not
cstablished uebsite fbr up-dation of monthly Bi\4W detirils ls rvcllas Annual l{epon,202!.

Whereas. a shorv causc notice dt. I 8/06/2022 rvas issued to you for thc violation of various cnvironmental laws and yoLr have
i'ailecl to re;ponci to it also and alc opcrating the tlealth Carc Facility in blatant violation ofabove mcntionecl rulcs.

Whereas. ir is pertinent to mention here thirt undcr OIFENCES llY COMPANY, scction 47 of the Water (l'revention and
Control ol'l'ollutio0) Act. l9?4 and sectiorl l6 ol'the Environnrcnt (Protection) Act, 1986 respectively, it is mentioned that:
"whercas an oflence under this AC I- has bccn corrrnitted by a Company, the Manager/ln-charge of the Company shall be
deemed to oe guilly ofthe otleocc and shall be liablq to be proccedcd against and punished accordingly."

Irurther Scction l5 of thc Environnlent (Protcction) Act, 1986 mentions that whosver fails to comply rvith or contravenes
any ofthe U'ovisions of this,A.ct, or (he directions issucd there undcr, shall. in respect ofeach such fhilure or conlravcntion,
be punishalrle as per the provisions ol'this act.

Whereas this notice is therefore, issued and served upoir you to show cause within l5 days as to why action should not be
initiated against you under the Water (Prevention and Control of Pollution) Act, 1974 and Bio-medical Waste Management
Rules. 2016. in,:luding sub-letting of the Nursing Home to a dialysis centre, that includes closure of the fhcility and
irnposition )f Environrnental Compensatiun, as approvcd by the Hon'ble National Green Tribunal in O.A. 7l 0- I 3/2017.

i,

(Sat friul) I FS
Rc[r]oIal ] )irccror.hrnrnrr

( op) r():

l. I h< \lrrnber Secretirry. J&K l\!l[rtion Control Corl]nlittee. J mrnu lirr inlorrrrrlion and necessary action.
2. l)ir,irtor llcrllh Services. ,lttmnu lirr inlornralion and necessitD/ aclion.
L I)it isionnl Olliccr. PCC Jiunmu (North) I'Or inlorrn;rtion an(l ncrcssirr) ir.lion.
4 l,'c Wchsitc tbr n/a.
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COI,I, o ItIcli]1,'t'loN TITE,,\TM EN STOILAGE AND DISPOSAI- OF o-
]\IEDICAL WASTE
To,

Adminishator

St. Joseph's Health Centre

Akhnoor, Jammu.

The Board has scrutinized the

of Bio-Medical Waste generated at your I

to grant authorization (Renewal) under

BN/WM Rules) for a
'1. File No. of autho

informatidn fuinished by you and the proposal for managemenl & handling

ocation mentioned below. After a careful consideration, it has been decided

Bio-Medical Waste Management Rules, 2016 (herein after to be called as

penod and premises mentioned in this authorization

rization and date of issue o ci !"Ao , Dr, o t1 I ":- I ro>.'
2. St. Joseph's Health Centre located at Atnn?or,timmu is hereby granted an authorization for:

Activiw
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal

3. St. Joseph's Health Centre is hereby authorized for handling of biomedical waste as per the capacity given

below;

(i) Number ofbeds of HCF: 't0

(ii) Number healthcare lacilities covered by CBMWTF: NA
(iii) lnstalled treatment and disposal capacity: NA
(iv) Area or distance covered by CBMWTF: NA
(v) Mode of disposal of Bio-medical Waste: CBMMF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 19.5 kg
(vi) Validity of Authorization fees is up to January, 2023.

Tvpe of Waste Cateqory Ouantitv oermitted for Handlinq / month
Yellow 16.5 kg

Red

White (Translucent) 'l kg

Blue Zkg
4. This authorization shall be in force for a period upto January, 2023 from the date

subject to fulfillment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such otherco
the ru me being in force under the Environment (Protection) Act, '1986

l{.*[.

issue and shall be renewed

as ma pecified in

egional Directo

(Neelu Sharma

Principal Scientific Oflicer
PCB, Jammu.

Date ................
Place: Jammu

(Dr.

CB, Jam

ain, IFS) .

I

Form -llI
(Scc rule l0)

AUTHORIZATION

t<
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St. Joseph's Health Centr

Trrmr rnd Condltlons of Authorization

1, Thc authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

2. The authorization or its renewals shall be produced for inspection at the request of an oflicer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wasles
without obtaining prior permission of the prescribed authority.

4. Any unaulhorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

5. It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization
6. Treatment & Disposal of Bio-Medical Waste (herein after to be called as BMW)

1) Waste shall be treated & disposed off in accordance with specified Schedule- I of the rules and in

compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
llke autoclave / microwave system, shredder & Sewage / Effluent treatment plant tor treatment of
waste and ensure treatment of waste at a Common Bio. Medical Waste Treatment Facility (herein

after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- l, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BMWM Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
keatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatrnent facility for
incineration or to hazardous treatrnent, storage and disposal facility for disposal.

Segregation & Storage of BilMedical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be dispsed off with

Municipal Solid Waste.
2) 8MW shall be segregated into containers/bags at the point of generation in accordance with he

specified Schedule-|, prior to its stomge, transportation, treatment and disposal. The containers/bags

shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a sale, venlilated and secured location lor storage of

segregated biomedical waste in colored bags or containers in the manner as specified above, to

ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattedng or

spillage by animals and the BMW from such place or premises shall be directly transported in the

manner as prescribed in these rules to the CBMMF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio-Medical Waste Storaoe Site" & "Danqer" signboards shall be prominently

displayed.

5) The applicant shatl take all steps to ensure that such BMW is handled without any adverse effect to

human health and the environment.

8



I

I

Sl. Joseph's Health Cenke

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule I (Pad-1), shall be selected
depending on treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it

becomes necessary to store the waste beyond such period, the authorised person must take
permission of the prescribed authority and take measures to ensure that the waste does not advenely
affect human health and the environment and in this regard shalldesignate a cold storage space.

Transportation ot Bio-Medical Waste:

1) lf a container is transporled from the premises where BMW is generated to any waste treatment facility

outside the premises, the container shall, aparl from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by

the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Reporl.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescnbed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the timq of induction and at least once in a year lor all its health care

workers and others rnvolved in handling of BMW and maintain the record lor the same.

5) Maintain an update on day to day basis the BMW register and display the monthly record on its

website according to the Bt\M generated in terms of category and color coding, as specilied in

Schedule l.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

committee or by forming a new committee and the committee shall meet once in every six months and

the record of the minutes of the meeting ol this committee shall be submitted along with the annual

report to the prescribed auhority and the health care tacilities having less than thirty beds shall

designate a qualified peBon to review and monitor activities relating to BMWM within that facility and

submit the annual report.

7) When any accfujent occurs at any institution or facility or any other site where BMW is handled or
during transportation o{ such waste, the authorised peBon shall report the accident in Form I of the
rules to lhe Board torthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, featment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.
10) Every aoolicant shall submit an ann in Form - lV on or before 30h June eve year for the

10

riod from an to December which shall include information about the categories & quantities, of
BMW handled during the preceding year

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of pollution) Act, 1974.

2) Consent under the Aii (Prevention and Control of pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

4) The Solid Waste Management Rules,2016.

*

11
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St. Joseph's Health Centre, Akhn6or

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authodzed dealers, as per the Batteries (Management & Handling) Rules,

2001 and amendments thereof.
7) The authorjzation granted shall lapse at any time, if the facility does not demonstrate the parameters, as

required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage of
segregated bio.medical waste in colored bags or containers in the manner as specified in

Schedule L

9) To establish a Bar-Code System for bags or containers containing bio.medical waste to be sent

out of the premises or place for any purpose immediatety.

l0) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) To make available annual report on its web-site within a period of two years from the date of
publication of Bio-medical Waste Management Rules,2016 with Amendment 0f2018.

12) Not to dispose off treated bio- medical waste with municipal solid waste.

13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

"This Authorization is ,ssued purery frcm envircnmental angle and the Board shall not be respons,bre fot any clain,
ownership, ptoqietorship etc. of the facility".

The emissions or discharge of environmental pollutants Irom the Health Care Facilities (HCF) shall not exceed the relevant

paramelers and standards for the said HCF operation or process specified under respective schedules of trte Environment

(Protection) Rules, 1986 as amended from tjme to time.

Penalty Provisions:

lf the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act '1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act.

For & on be h alf of
&K Pollution Control Board

'\'..r[^ J
(Neelu Sharma)

Principal Scientific Officer

J8K PCB, Jammu

(Dr ussaln, IFSI ,

c.PLB

in$s
sl33'* (.,\rowJnr

Copy for information and necessary action toi
1. Member Secretary, PCB Jammu for information & necessary action.

2. 0ivisional Officer, J&K PCB Jammu (N) for information & necessary action

3. Office File.

1

I
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Grion lferritorp of Tammu & Sastmir
J&K POLLUTION CONTROL COMMITTEE

OFFICE OF THE REGIONAL DIRECTOR . JAMMU
Porivesh Bhowon, Fotest Complex, Glodni, Ttunspott Nogor, Notwol, Jommu

E mo il : rcgion o t dj!9!!gLiltpSbiE!l@gEg!!!9D
fel/lox 0191-2476926

\7

\r/nepu ty com m issio ner
Jammu.

No: PCC/RDJ/PSotBMwt22tlt284t Dzted: y>-)o$lw>2

Sub: lmplementation of Closure Order issued to Ncw Nalyug Nursing Home, 63, Rehari Chungi under the
Bio-Medical Waste Management Rules, 2015.

Rcl': l . S PCB/RDJ/PSO / BMW lxl CW 19U6065-67 dt. I I I 07 120 19

2. SpCB/LSJ/BMW t593t201'7 t8207-10 dt.z5103/20 I 9
l. SPCB/LSJ/BMW / 59312017 1624-626 dt.24109t20 l8
4. Closure Order No.46 of 2016 dt.03ll2l20l6

Dear Madam,

The closure of a Health Care Facility - M/s New Naryug Nursing Horne at 63 Rehari Chungi, Jammu
was ordered vide Order No.46 of 2016 dt.03ll2/2016. for the failure of the owner of the HCF to obtain the
mandatory consent from then J&K SPCB and to have other facilities for management of Bio-medical Waste in
place.

The Closure Order clearly specified that the Dcputy Commissioner/District Magistrate, Janrnu had to
immediately get the HCF closed down with the direction to Director, Health Services, Jammu fcrr irnmediatc
cancellation of registration of the Nursing Home. Director, Health Services in a order no. DtlS-
JNHCE/LegaU4088-90 dated 07/0712018 had rejected the registration of New Navyug Nursing Home (Copy
enclosed).

The HCF is still operating illegally and the Closurc Order has nol been implemented.

It is hereby again requested to do the needful. as the said I ICF is operating illegally without Authorization and
Consent of J&K Pollution Control Committee

Encl: As above.

t Paul) IFS

Copy to the: gtRegional Director Jammu

I . The Member Secretary, J&K Pollution Corttrol Comm ittee, Jammu for information and necessary action2. Director Health Services, Jammu for infornrttion and necessary action.
3. Divisional Officer, PCC Jammu (North) ftrr inlbnnation and necessary action.
4. I/c Website for n/a.

\

PCC

(
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PCC

Itroprietor
CLDD Pvt. Ltd.,
Near JK Medicity, Narwal Bye Pass,

Channi IIimmat, Jammu.

No: PCC/RDJ/PS OIBi/W /2U B q e - q f

AHnior l[erritorp ot larrmu & Aarlmir
J&K POLLUTION CONTROL COMMITTEE

OFFICE OF THE REGIONAL DIRECTOR - JAMMU
Po vesh Bhowon, Forest Complex, Glodni, Trohspott Nogot, Notwol, Jommu

E m o il : reg ioh o I 9!j!Cg9!i!tpghio!.!PgDg!k9D, Te t/fo x O1 9 1 - 2 4 7 6 9 2 6

Drr"d, lB/6€ Ito9L ,

LEGAL NOTICE

Whcreas, it is the duty of every occupicr to operate health care facility after obtaining valid Authorization and

, Conscnt under rules from J&K PCC as wcll as to take steps to ensure that bio-medical rvaste is hendled rvithout
any advcrse e,'fect to human health and the crrvironment.

. Whercas, you have failed to seek Consent under Water (Prevention and Control of Pollution) Act, 1974 since Feb,
2022 as well as Authorization (Renewal) under Bio-rnedical Waste Management Rules, 2016 since Jan,2022.

Wherc.as, it is pertinent to mention here that under OFI;ENCES BY COMPANY, section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section l6 of the Environment (Protection) Act, 1986
respectivcly, it is rrrerrtioncd that:
"whereas an olTence unrlcr this ACT has bccn cornntitted by a Company, the Manager/ln-charge ofthe Company
shall be deemed to be guilty ofthe ol'l'ence and shall be liable to be proceeded against and punished accordingly."

Further Section l5 of the Environment (Protcction) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, ot the directions issued there under, shall, in respect of each such
failure or contravention, be punishable as pcr the provisions of this act.

, Whereas, operation ofthe HCF with such status is an offence entailing legal action against the proprietor for the
reasons mentioned below.

! Operation of the HCF without valid Consent from J&K PCC.
! Operation of the HCF without valid Authorization from J&K PCC.

> Operation of the HCF without establishing website for updation of monthly BMW details as well as Annual
Repon

l'his notice is therefore, issued and served upon you to show cause within 15 days li.om its i uance as to why
legal action be not taken against you for the violation ofvarious environmental Iaws.

t('),oLL
O\U (

Reg
ul) I

ional Director Jammu
Copy to the:

l. The Member Secretary, J&K Pollution Control Conrmitlee, Jammu for information and necessary action.
2. Director Health Serviceq Jammu for infonnalion and ncccssary action.
3. Divisional Officer, PCC Jammu (South) for inlbrrnation and nccessary action.
4. l/c Website for n/a.
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J&K POLLIJTION CONTROL BOARD

Jammu,4(ashmir ks b.nic.in

PCB
CONSENT ORDER

Date;- 1U0212021

Consent to Establish / Operate (Fresh ) under Section 2526 ofthe Water (Prevention & Control ofPollution)
Act, l9?4 and under section 2l of the Air (Prevention & Control of Pollution) Act, l98l as amended is

granted in favourofDr. Adnan Rafiq

for a period upto Fcbrurry 2022 for Orangc catcgory of HCE as per revised classification of indrstrial s€cior,
subjcct to the following terms and conditions in a timc bould manner :

The consent is grantcd by the Board is restricted to Prevention and Contol of Pollution only and shall not be treated

as substitute for any other p€rmission required under orher laws ofthe land.

Th€ consent granted is valid for the Op€ratior of HCE for indoor patients with capiul ihvestnent of
Rs. 85 lacs.

S No. Facilit.y Msximum capscity

I
HCE (Hospital) Bed capacity 09 (Nos.)

J. Compliaocc urdcr Water Act:
a. Scwage Efflucnt : The HCE holder to maintain waste water treatment Soaka ge pit

in efficient mann
before disposal:

er so as to achi€ye the quality of treated sewag (rt }.ffo 9oo andards

2

e

Standards of discharse for sewage disoosgl: $
o-

SRINAG
b. Water consumptioo & dispossl

i. The daily quantity ofsewage emuent from the HCE shall not exceed from 0.I KLD.
ii. The daily quantity of water consumption shall not cxceed 2 KLD.
iii. Waste water generat€d from the HCE shall be disposed through neutralization tank .

c. The HCE holder shall mke adequate sat'e guards for the fieatrnent of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standads :

Parameters Conc. in m g/l exce pt pH
PE 6-9

30
Tots l Sus ended Solid t 00

2
ato
F

rt
ParSmeters Conc. in mg/l erccpt for pH = \lfz

pH 6.5 to 8.5 t,7- ..-cottsEIT 76
100 FR

PENAIESuspendcd Solids

BOD 3 dsys 270 C *

J&K

Conserl No.:- PCB/digitall! 1041110081 of 202l

M./s C L D D Pvt, Ltd. (Center for Liver and Digestive Diseases )
Near JK Medicity Hospital Narwal Byepass Channi Himmat
Jammu Sorth, Jammu
( vide registration No. nil date: 09/08/2020 )

BOD ( 3 DAYS 27u c)

\,,,30
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.r... ti . J.&K POLLUTION CONTROL BOARD

I'dt ipcsh Bhawun, Forest Conplex, Clatlni, Transport Nagar, Nanval, Jammui--r;\z
t,(.ti

Sr.No. PCBi RDJIBivi w/2I o r{ _rb >s$+"uDate

Form -Il I
(See ru le l0)

AUTIIOIUZ,\TION

To,

Dr. Adnan Rafiq

C L 0 D Pvt. Ltd. (Center for Liver and Digestive Diseases)

Near JK Medicity Hospital, Narwal Bye Pass,

Channi Himmat, Jammu.

The Board has scrutinized the information furnished by you and the proposal lor management & handling

of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been declded

to grant authorization (Fresh) under Bio-[/edical Waste Management Rules, 2016 (herein after to be called as

BMWM Rules) for a period and premises mentioned in this authorization

1 . File No. of authorization and date ol issue

2. C L D D Pvt. Ltd. (Center for Liver and Diges e Diseases) occupi er or operator of the facility located at Near

JK Medicity Hospital, Nanual Bye Pass, Channi Himmat, Jammu is hereby granted an authorization for:

Activitv
Generation, Segregation
Collection
Storage
Packaging. Pre-Trealment
Disposal

3. C L D D Pvt. Ltd. (Center for Liver and Digestive Diseases) is hereby authorized for handling of biomedical

waste as per the capacity given below;

l. Number of beds in HCF: 09

ll. [/ode of disposal of Bio-medical Waste: CBMWTF, Samba
ltt. Ouantity of 8io-medical Waste handled, treated or disposed per month: 1.62 kg
lV. Validity ot Authorization fees is up to January,2022.

Type of Waste Cateqory

Yellow 0.6 kg

Red 0.6 kg

Blue 0.18 kg

White (Translucent) 0.24 kg

4. This authorization shall be in force for a period up to January,2022 from the date of issue and shall be

renewed subject to fulfillment of conditions specifled in the authorization.

5. This authorization is subject to the conditions stated below and to such other co
the rules for the time being in force under the Environment (Protection) Act, 1986.

sasmayb fled in

i,*y
Principal Scientifi c Officer
PCB, Jammu.

Dr.

Reg Director
a

{
PCB, mu

FS

AUTHORIZATION (Fresh) FOR OI'l.lR.-\'I'lNG A t'..\CILITY FOII GENEIIATION.
COLLECTION. RIICEPTION, TREATMINT. STORAGE AND DISPOSAL OF I}IO -
NIEDICAL WI\STE

I

. l.\ l.'t I >c>. t

Proposed Quantitv permitted for Handlinq / month



C L D D Pvt. Ltd., Channi Himmat, Jamrr,'

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.
The authorization or its renewals shall be produced lor inspection at the request of an offlcer authorised by
the prescribed authority.
The person authorized shall not rent, lend, sell, transfer or othenitiise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Treatment & Disposal ol Bio-Medical Waste ((herein after to be called as BMW).

1) Waste shall be treated & disposed off in accordance with specified Schedule- I ol the rules and in

compliance with the standards prescribed in Schedule- ll.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein

after to be called as CBMWTF).

3) The chemical liquid waste as defined in Schedule. l, after resource recovery (wherever required)
shall be prelreated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.
4) Standards for incinerator / plasma pyrolysis or gasilication / autoclaving / microwaving / deeo burial /
chemical disinfectlon etc., shall be as specified in Schedule-ll of the BMWM Rules,2016.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste.
2) B[/W shall be segregated into containers/bags at the point ol generation in accordance with the

specified Schedule-1, prior to its storage, transportatjon, treatment and disposal. The containershags

shall be labeled as specified in Schedule-lV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of

segregated biomedical waste in colored bags or containers in the mannet as specified above, to

ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or

spillage by animals and the BMW from such place or premises shall be directly transporled in the

manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as

the case may be, in the manner as prescribed in Schedule l;

4) At the storage site "Bio-Medical Waste Storaqe Site" & "Danqer" signboards shall be prominently

displayed.

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse eflect to

human health and the environment.

2

3

4

5

Additional Terms and Conditions cf Authorization

6

7

8

Terms and Conditions of Authorization

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5 to 9.0

Suspended Solids 100 mg/|.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 9O%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

\r
\,



4 C L D D Pvt. Ltd., Channi Himmat, Jammu

6) The containers for storing segregated wastes shall be clearly identiflable. Colour coding of waste
categories with multiple treatment options as defined in Schedule I (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it

becomes necessary to store the waste beyond such period, the authorised person must take permission ol
the prescribed authority and take measures to ensure that the waste does not adversely affect humarr

health and the environment and in this regard shall designate a cold storage space.

9. Transporlation ol Blo-Medical Waste:

1) lf a container is transported lrom the premises where BMW is generated to any waste treatrnent facility

outside the premises, the contalner shall, apart from the label prescribed in Schedule lV (Part - A) of
the rules, also carry information prescribed in Schedule lV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised {or the purpose by

the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in

Schedule lV (Part - B) of the rules.

'10. GeneralConditions:

1) Provide tralnin3 to all its health care workers and others, involved in handling of BMW at the time of

induction and there after at least once in every year and the details of training programmes conducted,

number of personnel trained and number of personnel not undergone any training, shall be provided in

the Annual Report.

2) lmmunize all the health care workers and others, involved in handling of BMW for protection against

diseases including hepatitis B and tetanus in the manner as prescribed in the National lmmunisation

Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved ln handling ol BMW by

providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care

workers and others involved in handling of BIVW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and dlsplay the monthly record on its
website according to the BMW generated in terms ol category and color coding, as specifled in

Schedule l.

6) Establish a system to review and monitor the activities related to BMWM, either lhrough an existing

committee or by forming a new commitlee and the committee shall meet once in every six months and

the record of the minutes of the meeting ol this committee shall be submitted along with the annual

report to the prescribed authority and the health care lacilities having less than thirty beds shall

designate a qualified person to review and monitor activities relating to B[/WM within that facility and

submit the annual reporl.
7) When any accident occurs at any institution or lacility or any other site where BMW is handled or

during transportation of such waste, the authorised person shall report the accidenl rn Form I of the

rules to the Board lorthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.

9) All records shall be subject to inspection and veriflcation by the Board at any time.
10) Every apolicant shall submit an annual reoort in Form - lV on or before 30rh June every year for the

od from Janua to December which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

\

Consent under the Water (Prevention and Conkol of Pollution) Act, 1974.

Consent under the Ah (Prevention and Control of Pollutlon) Act, 1981.
The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
The Solid Waste Management Rules, 2016.

11.

1)

2l
3)

4)

i

I



C L D D Pvt. Ltd., Channi Hirnm:t, Jamnru

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,

2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,

as required under rules or any condltion of this authorisatlon order is not complled with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage cf
segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I

9) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
10) To ensure pre-treatment and neutralizatiqn of chemical liquid waste enerated durin

ug-!!Jl
HCF.

12) To establish a Bar-Code Svstem for baos or containers containin q bio-medical waste to Le sent

enerated frcm thedisinfectinq activities and floor washinq, prior to mixinq with other effl

1 
'1) Not to dispose off treated bio- medical waste with municipal solid waste.

out of the premises or place for any purpose within three months.
13) To submit DHS reqistration within three months'
14) To make available the annual report on its website before June 30, 2021 as well to displav the

monthly record of BMW on its website.

same,

SPECIFIC CONDITION:

2 Health Care Facilities with less than ten beds shall have to com wiih tl,?-9y1!!
discharge standard lor liquid waste immediately.

"This Aulhorization is issued purely hom environmental angle and the Board shail nol be respai;.;ble lol
any claim, ownership, ptoprietorchip etc. ol the facility".

Penalty Provisions:

lf lhe applicant fails to comply with the terms and conditions and other directives issued by lhis

Board as laid down in this order, the applicant is liable lor prosecution under Section 15 oi the Environmerlt

(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act.

For be h alf of
&K Poll trol Bo:rd

0

15) The Proprietor should apply 45 days in advance for renewal of authorization before the e.rpirv of

Dr.

Reg

PC\1
,

{
d US

Princi pa I Scientiflc Offlcer
PCB, Jammu,

al Director
ammu 1f/'q

Copy for information and necessary action to:-

1. Member Secretary, J&K PCB Jammu/Srinagar for information & necessary action.

2. Divisional Oflicer PCB Jammu (South) for information and necessary action.

3. l/c Website for n/a.
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Qlniotr Crrrilory o( !a mu & Aaslrmir
,&( POI,tU]ION CONTROL COMMITTE€

0TTICT OT THE REGIONAI DIRECTOR. JAMMU
Potivesh Ahowon, Foresl Conplcx, Glodii, Trcnsport Nogor, Notwol, loninu

E mo il : ft Oio noldilgcL(, Lklp!!!iJ!! @gmo il.co m. fa l/Jo x o 19 1 - 24 7 692 6

\qEr/
Pcc

l)rr)Iriel{)r
Srrli N rrr'sirrg, llorrru,
Canlrl Ilrrarl. Jlrrrrrurt,
No: l'C (.'l{ l).1 l'Srl'lllrltt'2l: '/ Da trd:

Itcl: l'C(j l{l).1'l'SO lll\l\\'ll til0-lt) rl.rleLl lS {)(,'ll

t- t.t (;,\ L NoTtCE-2

\\'hcrcrs. ;,rrrr llcrrlth ('rrre tfircility (ll( F) rvas itrspccted or llll07l2O22 by a team constiturcd by J&K Pnllution Conlrol
(lonrrrittcc in crrnrplilncc to lhe llon'blc Nutional Crcen Tribunal order dtrted 17105/2O2? in O.A. 14-l/2022. rvith
rc|rrrtorlrti\'( ol' l)i:ilr(l Atlnrinistrittion anrl llelrlth Dcpartlncnt.

( ,,rrrrrrl ol l'ollrrtiol) Act, 197.1 and []io-ntcdicrl Wrstc Mrnlgerncnt Rulcs (BMW).2016, lirr tlrc rcas,rns rrrcrliorqd bclorv:

- ()pcration olthe HCF without Conssnt from J&K PCC, Iill datc.

- r)p,:ration of the llCF without valid Authorization frorn J&K PCC, since iUarch,20]l

Whcleas duling inspection, the llCF was not propcrlY segregating wastc in designated colour-corlccl bins rvith PIopcl lirrc|s
black bins rvele also being used for MW). rnaintaining Iiliing sitc, desiunlting a person lor BNIW nranirlcnrcllt, rrr:rinr:rirr

an! record of train ing/imrn un izat ion of stafl'. 'Ihe llCF has not establishcd rvebsite for updation of monthly IJMW dclirils r\ \
as Annual l{cpon, 1021.

Wlrereas. a shorv cirusc notice dl. 18106121122 rvas issued to you lbr lhc vinlrtion ol'various environnrental l:rus and you h ve

failcd to rcspond to it also and are operating thc llcllth Care Flcility in blutunt violation ofabovc mentirrned nrlcs.

Whereas, it is peninent te nrcntion hcrc thrt uldcr OFFENCIiS UY CONIPANY, section 47 of the Waier (Prevcntion and

Control olPollution) Act, 1974 and section l6 ol'the Environnrent (Prorection) Act, 1986 respectively, it is mentioncd that:
"whcreas an olltnce undcr this ACT has bcen comrnitted by a Company, the Manager/ln-charge ol'thc Company shall be

decnred to be guilty ofthe otl'ence and shall be liablc to bc procccded against and punishcd accordingly."

F'utlher S,:ction l5 of the Environnlcnt (l'rotcction) itct, 1986 nrcntions tlrat rvhocvcr fails to cornply with o[ contraveDes

lny olthe provisions of this Act, or the directions issrrcd thcrc under, shall, in respect ofeach such lailure or contravcntion,
bc punishable as per the provisions ol'this ct.

Wheleas this notice is therefore, issuccl and scrvcd upon you to shorv cause within l5 days as to why action should not be

iniiiated against you under the Water (Prevcntion and Conirol ol Pollution) Act, 1974 and Bio-rnedical Waste Managemcnt
l{ules, 2016. that includes closure of the tbcility and iurposition of Environmental Compensation, as approved by lhe I Ion'ble
National (;rcen TribLtnal in O.A. 110-l3l20l'? . t\

(Slrlpa ur) tFS
l{cgional l)ircctor.,amnru

Copl to:
' I fhc lltnlbcr Sccrctary, J&K Pollution Conlrol Committcc. Jamnru for information and ncccssary action.

I l)ricLt.)r llcirllh Scrviccs, Jitmmu lbr i[,brmittion ilnd cccss ry uclion.
j l)ivisionul Ofij(cr. PCC Jitmmu (Nonh) lbl inlbrmltiurt ond ncccss ry ircrior!.
I I ,: Wchsite lirr rr/l

.l



Olnion Grrritorp o[ lammu & llasljmir
J&K POI.IUTION CONTROL COITMITTEE

Of f ICE OF THE REGIONAI. DIRECTOR - JAMMU
Po(ivesh Bhowon, Fotcst Cotrryl.:x, Glodni, Tronsport Nogot, Norwol, Jommu

Enoil: regionolQlqc'clqtlils6b jrn u @ gqgj!49111 Tel/fox 0191-2476926

g.

(

n

\qry/
PCC

l)ro;trictrtr
Irlcdicalc N ttrsittg I lornc,
i9 l]/C CrrrrLllri Nugar. Jarnrttrr

N<r: I'CC/ l( DJ/I'SO /AMW /221 i i 1t'/

( op)'k)

.t. f c 1tt)I
Datcd:

llt'l': I'>CCi l{DJlPSO/BNlw22/8i 8-4 | dated 18i06/22

l, E(;r\ l, N(I ctt-2

Whcrcas, your tlcalth Care Facility (tlCF) rrus inspcctr.l orr t)l/07/1022 by a tcam constituted bv J&K Pollulion Conlrol
Committcc in compliance to the llon'blc Nutiorral (ilccrr ll.il)unal or(lcr darcd l7/0512022 in O.A. 344/2022, rvirh
represcntative of Distfict n d nr in istrittion an(l llrirllh l)(plrl rcnt.

Whcreas during inspeclion on 02lll7 /21122. it rvas obscivcrl tlli( I'ou hirve lliletl to comply to the Watcr (Prcvention and

Control of Pollutior, Act, 1974 and llio-rncdical Wlste llliurscrncnt ltulcs (BMW),2016, for the reasons mentioned below:
i Opcration ofthe CI" rvithout Conscnt liorn J&K l'(C, till (lntc.

i Opcration ofthe llC!- wilhout vnlitl Autlurrizrtion liorn J&K PCC, since Frbruary,2021.
i Operulion ol'rhc llCI.'wilhour lilllucnt'l'rriirtrrrclt l'lant(E'l-I'})/ Servage Trcatment Plant (S]'P), as the bed capacity is 10.

i ln atklitiorr to lhc lbove, lhc l)[(]prict()r hls illcgally sub-lelted a pnn ofthe nurs!ng horne to M/s Ncphrocure [!calth
S(rvices l'rivatc l,inrited, a l)ial1'sis Ccntrc rvith 08 bcds (Proprictor-Sh. Vikram Vuppalx).

yyhclcn5 dr.rring inspection, the HCF lvas not propcrly segrcgating waste in designated colour-codcd bins, rn;intaining log book
for BlvlW, designating a person for BMW n)anilgement, rnaintaining record of training/irnmunization ofstall The tlCF has not
established website lbr up-dation of rnonthly BMW clctails as rvellas Annual lteport,202l.

Whereas. a slrow cause notice dt. 13/06/2022 wils issued to you lor the violation ofvarious environmental lat{s and you have

tiriled to re,;pond to it also and are opcrrrting the tlealth Care Facility in blatant violation ofabove mentioned rulcs.

Whereas. ir is peninent to mention here that under OFITENCES BY COMI'ANY, scction 47 of the Water (Prcvention and
Control of Po llution ) ,.\ct. I 974 and scct ion I 6 ol' the Er vironnrcnt ( Protect ion) Act, 1986 respective ly, it is ment ioned that:
"lvhereas an ol-fence under (his ACT has bcen conrnritted by a Cornpany, Ihe Manager/ln-charge of the Cornpany shali be

deemed to ire suilty ofthe otfence and shall be liable to be procecded against and punished accordingly."

Further Sc.ition l5 of lhe Euvironment (Protccli{)o) Act, 1986 rncntions that whoever fails to comply with or contravencs
any ollhe provisions olthis Act, or the directions issucd thcre under, shall, in respect ofeach such fuilurc or cunlravcntion,
be punishalrle as per the provisions ofthis act.

Whereas this notice is therefore, issued and scrvcd upon you to show causc within l5 days as to why action should not be
initiated ag,rinst you under the Water (Prevcntion and Corttrol ofPollution) nct, 1974 and Bio-nrcdical Wastc Managcnrcnt
Rules. 2016. irrr:lrtding sub-letting ol the Nursing Ilorne to a dialysis ccntre, that inctudes closure of the lhcility and
intposition )f Enyironrnental Compensation, as irpproved by the Ilon'ble Narional Crecn Tribunal in O.A.7,1 O-13/2017.

i
(S:'t Prit l) IFS
l{cgibfirl Dircctor l.rrrrnu

l . l h. Ilotlhcr Sccretrlry. J&K l)ollttlion Control (irntnti(ce, Janrnu for inlbrntittion and necess rv tclion
2. l)ir.iclor llenlth Se ices. Jatnntu li)r inlbrnlilti(,n irnd ncccssnry aclion.
l. t)i\ asionnl Olliccr, PCC Jalnnu (Nortll) lbr inli)rmiltion illd ncccss0ry action.
4. l/c Wrbsitc tbr n/u.
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0.hrion @rrritorp ot lnnmu & tnrlmir
J&K POLLUTION CONTROL COMIVIITTEE

oFFrct IIIE RtGIONAI. DIRECTOR - JAMMU
Complex, Glodni, Tronspott Nogor, Norwol, Jommu

Proprictor
Swastik Nursing llonre,
Jonipur, Jilrnnru.

No: PCC/RDTPSO/IIMWI12I .t: l.i- ! '.

moil. Tel/fox 0191-2476926

l)rrttrl: .1 .it- tIt l.'t'

Itcf: l'CCi lt I)J/l'So/ll M W/22i 3.16-.19 (hre(l Is 0() ll

l-I.](;,\t- N()Ttcti-2

Wlrcrcirs, yorrr Health Care Facility (llCIr) rvus irrspectcd or 05107 /21122 h),il tcirn conslirurccl by J&K Pollution Control
Conruittee in compliance to the llon'ttlc Natitrurl Grccrt '['ribunal ordur dirtcd l7105/?022 in O.A. 34412022, with
representative of District Administrotion ;rnd llculth DcpinDlcnt.

Whereas dLrring inspection on 05/07/201:. it \virs ubs!-rve(l lhxt you havc liilcd to cornply to the Water (Prevention and

Control of Pollution) Act. 1974 and Ilirrnedical Waste Managcment Rulcs (lliVW), 2016, lor thc reasons mentioned bclo\y:

z Operation ofthe HCF without Conscnt fiom J&K PCC, till datc.
> Operation ofthc IICF withort vrlid Authorization from J&K PCC, since Noveflber,20t8.
I Operation ofthe flCF without llllluent'frealnren( I'lant(ETP)/ Scwage Treatment Plant (STP), rs the lred capacity is 10.

Whereas during inspection, lhe HCF was not propcrly segregating waste in designated colour-coded bins (as grecn and black [rins

were also being used tbr BMW), maintaining log book lbr BMW, dcsignrting a person for BMW management, maintaining any
record of tra ining/irnrn unization ofstafll '[he ItCF has not cstablished website for up-dation of monthly BMW details as rvcll as

Annual Repon, 2021 and has not implemented bar code.

Whereas, a show cause notice dt. lE/06/2022 rvas issued to you lbr lhe violrrtion of various envirolmental lalvs and you havc
t'ailed to respond to it also and are operaling the Health Care Facility in blatant violation ofabovc rnentioned rules.

Whereas, it it pertinent to mention here that under OFFENCES tlY COMPANY, section 47 of the Water (Prevention arrd

Control ofPollution) Act, 1974 and section l6 ofthe Environment (Protection) Act, l9E6 respectively, it is nrentioned that:
"whereas an offence under this ACT has becn conrrnittcd by a Cornpany, the Manager/ln-charge of the Cornp:rny shall be

decmed to be guilty ofthe offence and shall be liablc to be proceeded against and punished accordingly."

Further Secaion l5 ofthe Environruent (Protcctio[) Act, 1986 mentions that whoever faits to comply wirh or contravencs
any of the provisions oIthis Act. or the dircctions issucd there under, shatl, in respect ofeach such failure or contravention.
be punishable as per the provisions of this act.

Whereas this notice is therefbre, issued and served upon you to show cause within l5 days as to why action shotlld not be
initiated agairst you under the Water (Prevention and Control of Pollution) Act, 1974 and Bio-mcdical Waste Managcmcnt
Rules,20l6, rhat includes closure ofthe facility and imposition ofEnvironmental Compensation, as approved by the llon'blc
National Creen Tribunal in O.A. 7l\-l3t2ol'1 . 

i.
lsiir"ury rrs

. Itegionul l)ircctor Jirmmu
( opy to:

l. I hc Nlcolh.-'r :iccrctnry. J&K Pollnlion Cor)laol ('orrnliltcc. Jilnrnru 1'or irli)rmllion iud ncccssary lction.
2. l)irccrot llcalth licrviccs. Jlrnnru tor ill'unlittion irnd occcssary lction.
l. l)ivis'orlnl ()lliier- l'C( Jiunlnu (Nor(h) lirr inlirrrnatiorr and ncccsslry action.
4. l/c \V,ibsil,: li)r n/ .

\
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